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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 3, 1968 Agrahayana 12, 1890
(Saka)

The Lok Sabha me¢at Eleven of the
Clock

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Gift of Tractors by Indians liviag
Abroad

BABURAO PATEL :
of COMMERCE be

*481. SHRI
Will the Minister
pleased to stute :

(a) the details of the scheme under

which Indians living abroad can send
tractors as gifts to their relations in
India ;

(b) whether any tractors have been
sent as gift so fur ; and

(c) Il so, how many, by whom and
from which countries ?

THE DEPUTY MINISTER
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
cetails of Import Policy allowing Tractors
as gifts from Indian abroad Is given
in the Ministry of Commerce Public Notice
No. 234 ITC(PN)/68 dated the 24th Octo-
ber, 1968, published in the Gazette of India
Extraordinary of the same date, a copy of
which is available in the Parliament
Library.

(b) and c). It is too early to expect any
imports in such a short time.

IN THE

SHRI BABURAO PATEL : Sir, | am
sure the Government is aware of the
terrific  blackmarketing dose by lodlan
manafacturers of tractors, particularly, in
the mxxtter of spare-parts which 1he farmers

2

require. I am informed that a firm called
Escorts Ltd, is, particularly, notorious in
blackmarketing and considering that trac.
tors are as important as fertilisers for
growing food, may 1 know what steps have
the Government taken to control the sale
of tractors and their spare-parts (o check
the blackmarketing operations and to give
relief 1o the farmers ?

SHRI MOHD. SHAFI QURESHI :
There are five licensed units in the country
with an installed capacity of 30,000 tractors.
But the production has been between 12,000
to 15,000 tractors per year. Ibo order to
meet the shortage of tractors, we have
allowed the gift scheme to meet the shor-
tage of tractors within the country. Uader
the gift scheme, any near-relative ubroad
can send tractor o anyone in India who I
pursuing agriculture,

SHRI BABURAO PATEL: What
about the blackmarketing in sparesparts 7

SHRI MOHD. SHAFI QURESHI: 1
have no Information about that.

SHRI BABURAO PATEL: Is it &
fact that our great friend, Soviet Russia,
quoted fantastically high prices for spare-
parts after selling vs their tractors and
refused to give dustribution agencies af their
tractors to the State-sponsored Agro Indus-
tries Corporation 7 May | koow why our
Soviet friends treat us in such unfriendly
manner koowing that we are working very
hard 1o establish communism in Indis as
quickly as possible ?

SHRI MOHD. SHAFI QURESHI: We
are grateful to the Soviet Government for
supplying 6500 tractors. I would like to
say that whatever components are required,
they have supplied these spare-parts and

components.

SHRI
MAHIDA :

NARENDRA SINGH
Under the scheme of gifr
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tractors to India to be imported from
foreign countries, 1 learn that only about a
thousand tractors are being imported at
present. From my own constitugncy alone
there are one thousand applications. Will
the Minister think of increasing this gift
quota ?

SHRI MOHD. SHAFI QURESHI :
The scheme will remain in force up till
October, 1969. It will depend upon the
number of relatives who ars employed out-
side.

SHRI S§. M. KRISHNA : Is the
Government aware of the acule scarcity in
sparc parts, particularly in tractors apd
power tillers 7 Now, is there any scheme
which the Government of India has 10 get
spare parts, so that the traciors and the
power-tillers would not be idled away ?

SHRI MOHD. SHAFI QURESHI :
When we import tractors naturally we have
to follow it up by the import of components
and spare parts.

SHRI PILOO MODY : Why there is
shortage 7
SHRI SRADHAKAR SUPAKAR :

May | know why the installed capagity of
50,000 is not reached and only 12,000 trac-
tors are mapufactured per year 7 May |
wlso know what is the diffgrence in the
price of the indigenous tractors und the

tractors that are imported from the
USSR ?
SHRI MOHD. SHAFI QURESHI :

1 wish the hon. Member could give me the
particular specification and also the horse-
power of the tractors. Theu | could give
him the dctalls of the price of tractors we
manufacture and that we import. With
regard Lo the question as to why we have
not been able 1o reach the full capacity so
far, there have been certain difficulties
which this industry has been fucipg agd we

assure thut within the next year the
capacity will increase. '
SHRI S. K. TAPURIAH : The seclo-

listic pattern of society seems to be a won-
derful thing, Sir. While the Government
spuaks for the bepefit of the commeon
mas, the small facmers, and deaounces thy
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privy purse, industrialists and the big zam-
indars, what it does in effect is quietly
helping only those whom they publicly
denopnce. May | know, this, Sir ? There
are at least 75 milllon to 100 million people
in Indig, wh are small farmers, who are
owning lands less than 5 acres. Has the
Government made a survey as to how many
of those peoplg, ordipary farmers, owning
lands of Jess than 5 acres, have relations
abroad and who would be able to take
advantage of this scheme ? They are only
helping the big zamindars, landlords and
rich people...(Intercuption)

THL MINISTER OF COMMERCE
SHRI DINBSH SINGH) : 1 am not clear
hat the hon. Member has in mind, Sir. 1
hought he was to represent the interest of
ose agalost whom he was speaking...
nierruption)

SHRI S. K. TAPURIAH: | am not a
ypocrite like you ; speak for one and help
he other.

SHRI PILOO MODY : It is interest-
ng to know whom he stands for.

SHRI S. K. TAPURIAH i What s
the answer to my question, Sir 7 Have
they mady aay survey T

MR. SPEAKER : The hon. Member
said the minlster is a hypocrite, the
Minister said the Member is a hypocrite.
Mr. Panigrahli.

SHRI CHINTAMANI PANIGRAHI :
At present the licemsed capacity for ihese
tractors has been 3Q,000. How is it that
for all these years this licensed capacity
has not been sought to be reached 7 If
there are any sharicomiogs and difficulties
what efforis have been made to overcoms
those difficulties so that the licensed capa-
city could be maintained ?

SHRI MOHD. SHAFI QURESHI :
The assessed demand for this year is
30,000 tractors. The capaclty for 1970-T1
would be 40,000 tractors. And, we are now
trying to bring up the installed capacity to
a particular level.

ot wgrerw fng wreet : werw A,
serd e & % 20,000 & ey
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vl vy AT ¥ A &Ry W1 10,000
¥ carer g9 91 Y RN O w9 @
% wisyl ¥ fgara ¥ 50,000 ¥ xw a7
atr § & & weft wgigw § wAwm wgenr
§ 5 o 3-3 WX 4-4 @@ o RwE
T g€ & ot 3T N dwed faw ol o
A ag N gurd W on & Frpid 9w A
e g Ao AT ot A -
U STAT &% & v § ol ww gAw!
oy whwtew ¥ ¥g 50,000 W
wiw frfrws w7 & 60.70 gwrc ot Wi
Y oy Y ¥t gew F O I g
¥fgz deed A oY ma wY Ewie N
ey wrae welt § Iu% afcg @ 67
BT ¥ varey Ewed wr By ff @€ @
& o wrgw § fr aw wx Ham mfy
aWT W ATET ¥ wr T g, fror &
wfeg sTAET @ for w A= ag
70,000 §wexi %Y qfy 7ot wglew fwa
TgasArE E7

st gy we gl geer W)
€6 &7 HT QU UZEE R fE dwew WY
aret vt &, &few ga fog Freew &
wfed § @ W= w8 qu Ad s 'y
aflg mrEr Y g & e g g
M@ Eéma ol U aux } fe
W w0 9 gATT FeeH W oA ST
geafas guifas ¥ oy gard 9 sifad
2 3% 30 gATT AF TPwA N I} )
ot ozt e st wneft @ Fre® Wt
@ 2%t B ) gd e g ot b
T ot qararc oy

oft gre o fyard  gw AT W
mgw & fe tw Rt wR-ER fearr
agr & frr bfewa At § e ag et
wirg aF | Kooy wwewr § fw ey
o ¥ A et af b fs qwifiz
N AT ¥ ol ¥ oF v dvedf v
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fer w7 faad fema Iaer c@wWE *T
o wIT TIET WIR IT A w9 g

o} fiky fag : TTAA19 QO TE A
g gfag Afesa e g @ £
faw ¥ ez g .ol A Qe § pfe &
faa®r ydwre ag S0 ®T % | agt a%
U W @ wly warerg & g7 9T 9E@
fawix far § 1| gt g1y wxeq I @
st gy gAY ag W qEwr aner
faaTar & 497 |

SHKI1 V. KRISHNAMOORTI : With
regard to Lhe tractors, the blackmarket
price ranges betwern Rs. 2,000 to Rs. 3,500
per tractor. whether it be the Hindustan
Tractor or the TAFE tractor or the Es-
coris tractor.  All our demands to the
effect that tractors should be made avuil-
able to the poor farmers have not reached
the ears of the Minisiry which believes in
production of simall <ars which are not so
immedidgte. They could very well concen-

trate on production of tractors in the
public sector. But they have falled in
this.

My question is thid. If there has been
why development of the engineering indus-
try in this country it is because of the
liberal import of tools and machinery with-
in this coumry. Why should Government
not adopt the same policy with regard to
the import of tractors when there is a
great demand by the agriculturalists for
tractors 7 Why should they have a narrow
outlook with regard to the impont of
tagiors ?

SHRI MOHD. SHAFI QURESHI : It
is only & suggestion which we shall con-
slder,

SHRI V. KRISHNAMOORTI : | want
to kaow wheihtr Government have agy
Ifberal policy in regard to the impon of

traclors.

MR SPEAKER : May | request the
hon. Member 0 read the maia question 7
It only relates 1o relatidns who send these
things from abroad 7
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SHRI V. KRISHNAMOORTI : 1 am
pulting my supplementary question on it,
because ..

MR. SPEAKER : That Is a separate
question altogether.

SHRI V. KRISHNAMOORTI : I am
putting my supplementary question, be-
cause you have allowed other general
queslion in regard to tractors.

MR. SPEAKER : The main question
relates only to relations sending gifis. If
the hon. Member hus got any question
about relations, | shall aliow that also.

SHR! V. KRISHNAMOORTI : Minis-
ters should not be left like this. They
must buve a sense of responsibility ...

MR. SPEAKER : They will get ready
if the hon. Member tables a question ;
naturally they will huve to gel ready if the
hon. Member puls a separale question,
and collect information about how many
are being imported, how many are requir-
ed and s0 on.

oft T o oy fergeama & &g}
o fewgeart § agi W™ &t 9T a1 & A%
fegA § a1 80 qedz ag A g a1 f§
a¥ Gy oy W g1 QT wrdt gEl
Rl H S% g 7 ag A A G XFq
wg A1 @Y AT femra Gt &) AqT ar
fet ag feardt &1 91 3% Wa fod
g ma fraEl # deed 1w
Fageq Wi § s oY 50 goTT YW A
e ¢ 9ud g (O gt @t w1
o dwed A @ ¢ I9W @ FeiwEe
w1 HTY R IER FAfla WE e
wtar wifgd (@Al wW @ A
gaTh e Wt ar WwreA i sae w6,
ar fet st AT i wrE At vk
wIT o & ¥ &7 | oW 2w ww ¥
wi andt wde wrefird) W dwx P
"% |
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st gEeT ot gt - ATy s
& favgw 3w wgr A gm W g
wifew &3

SHRI V. KRISHNAMOORTI : This
questions should be answered by the
Minister of Agriculture and not by these
Ministers.

SHRI PILOO MODY : By any Minis-
ter who knows something.

ot ¥t siwe wwi: s g
aray & fe darer ¥ feg g & fge
qrEsY ®1 gETIT Qar &1 wgi A% feara
w1 s §, e g for W deed
froe & w7 ¥ ww tor H o § 1 Q) g
wif wafer 7 & ) AfeT @ ez W
| S FI, geraar sqraifai & gro
TEIAIT 7 1, ©@F fag 9 ager wn
JFE-TH T 7

it fdw fag . w1z weAlT qEe
gardt THtw &1 K A TN gH KW
wifow & & o qaw gev@iT A @ &%

SHRI MANUBHAI PATEL : As far
as gifts from relatives are concerned,
Government have been pleased to allow
these gifts to be received by the agricul-
turalists, May | know whether gifts from
institutions to institutions will also be
allowed and whether these tractors by way
of gifts from relatives are free of import
duty ?

SHRI MOHD. SHAFI QURESHI:
Under the scheme which we have now in
regard to gifts of tractors, there is mo

such thing as gift from society to
society.
SHRI MANUBHAl PATEL: What

about freedom from import duty ?

SHR1 MOHD. SHAFI QURESHI : No
‘import duty is put on these.

SHRI PILOO MODY : May I kpow
whether Governmest are taking any se rious
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steps to see that the spare parts difficulty
that is being experienced by a greal many
tractors of a great many different varieties
and makes is solved at the earliest possible
time ? There are too many tractors today
which are not functioning purely because
of some spare part difficulty, and parti-
cularly I am told that this is true of those
tractors which we have imported from the
Soviet Union. Is it also true that the
sume difficulty exists in the case of tractors
which are locally manufactured 7 [ would
also like to know whether in the policy of
the Government of India tractors enjoy
a higher priority than the baby car or
not.

SHR1 MOHD. SHAFI QURESHI :
Tractors from all destinations, whelher
thep come from the Soviet Union or other
countries are in need of spare parts and
components. With regard to the difficulty
of obtaining spare parts manufacturing in
the country, we have permitied import of
spare parts and components without levy-
ing any import duty. This is the facility
which we are giving to the importers.

IO SANH IO & wqrem

o482, =it W fafrww qma -
off e faemdf :
st wren g g

g7 wetfw fawre war gwag-ew
g mg @A ¥ §Or wr fE oo
(¥) W@t dwdla dww § TR
way & fea-feT srcanal w1 eqrfaa s
wOEAAE ;

(@) 37 FreEEl § & SUF wTOwH
9% srgwAg: feaar a7 a7 Y aear-
g,

() = ag ww § fe qori & &
g RE st uw Wy agy fE
¢, st

(v) afr gt, O ¥w A ¥ Freder
W R FA S g wr s
@re?

dwtfre faww oW wwaTw-SRi
siwwa ¥ se-wnll (o wig weTw Iy ¢
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(%) "t (=) . oY quaeffn  QraT o
oft ufian w1 74 fegr mar 1 DA
w wafy § 3aT q¥w & vqrfaq fedr ard
T JOM F AR F Frawdr AwAr &
1 A ¥ qrArT § ITEW Fyof 1

(7) a1 (7) . waw &7 qwwdiy
AT § qHTh 7 & ION §  fwg
aq fafaqYws €1 sy § e go, wur
I W, wfawl & gear qur fafier
TUSAT A R AAT F Iz & FEA A
et # go faeare §t dwd gr Jerc
g wWrifes d7 § sgoodi & Wy
daufr v #f Uy g A # Fwx
o LA

st g fefiawa wra . & arowr
7 ey s w@ar g fe faw
997 § & ar g § g g4 W g
KW &1 aga Tw w'ww § ) oagh @ 9T
wfazr araadt 147 & ¥t 175 qa § owx
fr aferft o'aa &t et 244 o
anry AT W qrAEdy 316 § | wrTNG
Ig & 7ff w'wwr 3 o fgemr forar R wy
R MR A1 & arrr wgw § fw
off W ¥ A vty wmE ol R
g s-RT @ ety § Wit g
ardt o gt e faT ot i feear
Tragt at s T A R P A @
AR WY & art ¥ g ¥ W
2 mroegqe ¥,

MR. SPEAKER :
cular places.

oft fefwwm are : & wrgar g fe @
Iumm ot o enrfory ae W T ¥ wgt
afcfeafordi & sopger oY 1| & wrorT wger
g & ww oyt vt WAy & wwi
afrra o §?

wtfes feww oo ewwreswl
st (o) werefr oot sywy) Y @
# qud oy qw war § fe qeafas  get
ot war diefiew § ofT JuT RRw &) 0

Not about perti-
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qrefter & 1 agt wAtaw Hw A gAY &
feare & 7Y afes sw To% 1 wan
s fem g m ey ama g1 &
aAar f e form g & & oy § a2
o et ¢ st wg v ofers
IR FddE | e A &
T g ag 1 Nl W w@e v
qwar § WY 2 aET 5 AT W1 eare
W s ot aw 27 A wESE W
aregw § g gAY 1 Afws ot av w2
& wre gy w) ar § oy @ ) -
YewidwmTd fs fem aep & =gi o
Ia% X ¥ A gy ¥ afe 3@ 7T
BT ®1W KT q% |

ot wpm Rafwoy wa 0wt oz
W7 T SRt W1 q9T GWY ST A
mrae AT’

Wt wwredm weft wpw . WY
W wWE  oaw gwwly o RN
T & q1X ¥ FEW G aw @ 97 f
w1 AT |

dfrgo wo wt . ag wavm aar §
fe Io Sk £y §ui ¥ e § oa
2 Wt gy & Y ¥ dfew wgi aw a1g-
AR W AcE & 98 fgma § @Y g
auy urr 1 wrwrdY & 9@ g¢ efE
wer & fpmm § A g se g@E § 9l
a7 | fiea gard wxficerh § fr fie o
i qrndy & wg Wi W AW wen
A & awyg N qu Rfeer geew &
T ¥ oy AR W & fagre ® gy w1
vl & 1 o goft el ft & SERr o
qure gzor o &, wft s g wr
¥t wkw i of wfew o WAw & faed
% A oran | garh wxfeendt oy oft }
fir gt w gt Wy wrew Pafesd of oyt
b Sag arrnr g f 6 feRd i
¥og gur e f ot ety O}
dicyk e g7
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mit foedr fony vefie  oaoff oz
& faafad & ara woit &1 ) 75 wg T@
q fegat sdw ¥ ezfas ool @iz
AMAT NG | [ AT W SATA H T
e fFaggadagme ok @ @w
g quTe qa & warar §, Fhw 8
FUT 40 qTE THET qIIAAUT &, WT LH
wray ax faane fegr o <1 & s ww @
% twfegaizy s@ & fag vzfus
aadl carz fear wre ?

ot swstdiy Wl ugey @ AT
fax A ¢a¥ aga Yo fed § ) & qgF
Y aar 31 ¢ e gaT @ aga & widl
Oy AfeT aga § g ¥ W A
21 & 35w qrfier oft war v g arfE
A daT §) q1gw @ arg fe gAY
Y oxg-awg wia § ozt g A axw
¥ gl aig amk af § IR
I RO AN fem w7 B gEd
TJEF NATET g § | BA T O
aeq R W @, §ER T 9% fagw
| g, AL AT 9T wrar g, 9%,
AW TR O wiar § ¥R e o
qla® AFT 9 A1 § IO HAW | IEAR
qHET I @ GE-wE. ..

oft Wizt ww ;. CoeT o
s @t g 2 7

woow wgea W oAy ¥ A qu
ST AT |

ﬁsoﬂo wt: &8 ozfee oaaff
certz ¥ X ¥ Qur @)

o sweghn et g & R
srm e raw g 3 B @ wamm
terrgm g gl # ¥ W@ A
JuT sy @ Rede & fgo d ooy
oY o ¥ go ettt droffen g4
e W Wt R o o et
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wifge | s fiew dfwe or wgt Fead-
frg a¥¥ew § 799 aawT W@ g
zoe! et e oyt § 1 gETO @
tAwRde gut § que Tz & W
e ®in wigE g ¢ oR
& iz 7vq wyw, IEr dF A
Far g g wg e gar
Wt ¥ e R § 1 W9 OF T@ W
W saA @ | e e peEi
afd § onf € g Bfger (WY W@
awdt ¢ 1 gR aga uwarg g e Iw
530 A €F avw sar7 A frar & Ew
Wi 757 A & fag qare €1 €@ aQ
ol 1 ol W A9 KT W X
wadt geAt Wi 9T #fier gAaws ®
g awa £ 1

ot go wo wt ;&Y qefaw gt
cqfe ¥ A ¥ qgrwr 1 gw fo qHo §
ot far § o fafeex g & ot fe
£

Wt gew  fogrd wwdd: W
st frr 3 oY 997 qar § IAEFT AAA
afi faar 3 & 3@ we1 W QguaAr
wrgar § | I AT # qF qzfas qAs
iz amA N 7T QW R & wrTr
wrgan § fe ag fow feafe 7 & 7 war 3@
ofr wark & wrw faar argmr ? e wdw
% frv v ot @ wAT AT RO E
&rq -qrq 7Y §WT | 78 G99 WY T 70
o wda ¥t ¢ fagm o oedd arft
ara AdY g1 wifge | & wam g ¢
fe qefas qadlf caiz ) fegfer war &7

oft swvwim weft wgwe : A aw
¥ wgr & B4 oA dare @ @ &) AN
xa¥ ot Ft dawr fear argmr fe wgt
qg WIZ AAM | 0 T SCOWT T & §H
w1 o qaw & aff 35w R

SHR! BSHWANATH ROY : In view
of the sconomic backwardosss of U.P,
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may | know whether the Goverament wosld
consider the backwardness itseif as a crite-
rion for the industrial development of the
State, and if 30, whetber the proposal that
has been under the consideration of the
Government for the last several years in
conpection with the setting up of a tractor
faciory ut Ramosgar would materialise in
the Fourth Plan ?

SHRI F. A. AHMED : All these
matters will be coasidered on merits, ana [
may inform the hon. House that we are
very seriously examining the question of
regional imbalance. There arc certain
suggestions which have been put by my
Minisiry, but we are waiting to submit
those proposals to the Government because
the Planning Commission is also undertak-
ing this study, and as soon as that study is
availuble to us, we shall try 1o place both
these things before the Government for
taking a decision

sfiwo wWYo wawlt :  gw @ g
ag twd @ § fr Gz e aTw & oY ongt-
il Ara grar @, IEE IwT wAw W
it s Ag) famr &1 oY owadTa
NFAT § YFT 9T 0F wAarE Al
far 21 Yt qIadly  Qwar
FEAC gA Wi &Y fewrEr oo
w2 gR Arge A IEE er-er
g o« fearg wa® fe gwra w0 IO
gdq o §, ot gy F IO Wdw A
fea-fea g oty o win ¥ § Wt "
¥ gae famy it k @ aff 7 qwd
xrw ag & fe qefae orlf oriz ek &
N fxwr ¥ gqac AW & fag m W
aft gt 1 wrq wg A AN fs o Faw¥
! A6 ey wAf § wwT g Q% Fq1A-
Ag grer vz wig ¥y tawr § wfe
gt ger wewr N oarr wfwr et
gre oaf ofy edf § 1 Fegty lw ¥
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§ fe wYdy v & o # s w_w
& at ¥ w70 w@za A Fr woaar N ¢,
ofy g, 6V 39 weam § IwT wRw €N
wqar w1 gy ?

ot swTgiw vt v dX @@
T Jarw 2 frar @ fe fereet A
CREIT R T & 707 A § A
®E TaAHA B A New ¥, I 8w
®r eifaT sea Tiw $T W § AR
fag aw 17 feqrgs i 39 a%a Fia-
7 @ wed wriwel &, wEw A
et g AT |

! Wo Wo WANI: WO WEET,
# oo FTAW AEAT E | W SNT W
gure fredr g il A F @ € WX
T forgr <@, aY smd oft W @ #
qg aTAAT T1Far g 6 @ gwR F 9|
I AW F graew ¥ g-adfy g §

wr§ weqar g o Ad¥

Wt swedtw wet egwa -
wEN FATE qX ANAT wgT F a7 §

SHRI RAMESHWAR RAO : Will the
hon. Minister tell us us to which part of
India is not backward.

oft fire woor @y woft m@Yeg
oA § fF ST N3G & FOA qiwy
qac ey agt I & mmear g,
frasht 7 du-adlr  dYoTal W wafe
% ¥y & ywA g IO A ¥ @ &
forgk wrom IOT WW N W FORd
&) f g% & | IuT wRw w7 fgr e
% & fs goeTdl @@t Wl sitfen g
wT IO NAW A WX ATH WA HR B
g1 & s 3% sqm ot fed gEt Wi
w1 sqfer werw g gy 1 Sdr feafy ¥
T R A o e ¥ W
AgRT ¢ ¥ qgwa @ fe s
Wl Mm% AEw 5 wx & frg fadel aw
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¥y 1 e @ e A
frwer gt &1 Wi w1 Rt weEw
TR # &7 97 SFET w7 wT@AT 9o
o O WO ¥ smreqr w37, anfe
gt & 0w SR ot A e
T |

St sy weht wgAR: § -
warg fe Agat w2w & gwm wAY
ge &, 217 ag wifad-ads s fwar
g 5 wegw fow 9o 939 &1 &a T
fear &, afew qri fegeama &1 & fran
1 gl, IO AW Y ae & (AT agd
WY sifere o aneft 7 @ oWl omA W@
wY st Q| (saEem™)

Central Industrial Projects
+

SHRI A. SREEDHARAN:
SHRI SHRI CHAND GOYAL
SHRI S. K. TAPURIAH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to slate :

(a) whether Planning Commission has
lately reviewed the progress made in the
Central Industrial projects under construc-
tion or expansion and has estimated that
an additional Investment of Rs. 1,500
crores was needed to complete these pro-
jects ;

*483.

(b) if so, the project-wise break-up of
the additional expenditure needed ; and

(c) the reasons for this increase Io the
cost 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
BHANU PRAKASH SINGH): (a) Yes
Sir.

(b) The required ioformatiom has been
given in the statement placed on the Table
of the House by the Prime Minister on the
13th November 1968. in reply to Starred
Question No. 61,

(c) The additions!  investment 'of Rs,
1,500 crores represenis the further expendi,
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ture required to complete the projects in
question. This does not necessarily mean
that there has been an increase in the costs
of the various projects.

SHRI A. SREEDHARAN: For the
last three years the Fourth Plan bas been
on the anvil. It looks as if a caesarian
operation will be required to deliver this
most coveled child. During the last three
years, we have encountered two main diffi-
culties. One is wasiclul expenditure in
various projects incurred by ihe vegelating
and wasteful administration. The other is
faulty plunning. Because of political pres-
sure, because of various other types of
maooeuvres the Central. industrial projects
have been located in certain areas with the
result that some States had suffered consis
derably.

MR. SPEAKER : Please come 1o the
question.

SHRI A. SREEDHARAN: | am coming
to the question [ would like to ask the
hon. Minister for Industrial Development
what sieps his Ministry has so far initiated
and implemented (a) to reduce expenditure
in Central industrial projects. Some timo
back we were told that before the cons-
truction of Bokaro steel plant began, a
swimming pool for the officers was built.
1 would like to know whether the Govern-
ment will look into the matter and say
what steps they have taken to avoid waste-
ful expenditure ; (b) what steps they pro-
pose to take to eradicate regional imbalance
because if more money is expended in
extending the present industrial projects,
that leads us to the inevitable conclusion
that other Stales are not going to have in-
dustrial projects.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : So far
as the first question is concerned we are
looking into this question and a decision
would be taken by us that so far as un.
productive expenditure is concerned, it
should be avoided and, if necessary, in
certain circumstances it should be posipon-
ed till expenditure on productive item ; is
incurred to which we shall give priority.

So far as the question of regional im-
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have already replied, is being examimed by
us, that apart from the techno-sconomic
necessity to what extent we can remove the
regional imbalance among the various
States in our country. That will be our
endeavour in the Fourth Five Year Plan.

SHRI A. SREEDHARAN: As |
pointed out, | come from a States where
development of any major industry has not
yet taken place. A number of industries
are located there ; for example, the Phyto-
chemical industry in Neriamangalam My
information is that it 1s going to be dis-
continued ; it is already dropped. Thea
there is the question of the project of 1he
Precision Instruments Factory at Palghat
in Kerala State. For this project, the
State Government has spent Rs. 26 lakhs
for acquisition of land and for giviog
compensation. Now, nothing is definite
about the project. We are a poor State,
and from our depleted finances, we have
spent Rs. 26 lakhs which should have gone
to our people. | would, therefore, like to
know whether this project is included in
the planning and consirdetion of develop-
ment and expansion of projects which have
nol been compieted during the third Five
Year Plan.

SHRI F. A. AHMED : | have repeat-
edly pointed out that so far as the instru-
ments project at Palghat s concerned, it
has oot been dropped ; but it has beea
postponed and for very good reasons : a
portion of the material out ol the Kota
project has already gone into production
and most part of it will go into production
next year ; unless and until it is consumed
it will be very uneconomicul for us to set
up another plani immediately when there Is
no internal market and when it is not
possible evea to export it also. | have
taken up this matter with various authorl-
ties outside, whether it will be possible lor
them to take an exira quaatity Iif we go in
for the Palghat project. 1 have not thil
now received a satisfactory reply. Until
that is done, it will not be possible for us
to go for a simllar project, when the pro-
duztion from ome project Is more than
sufficient according to the present plan,

MR. SPEAKER : We are askiog about

seplnu mdusul- but the question is an
ive one. $hri Goyal,

balance s ¢ ped, this q y o8 1

A
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SHR1 SHRI CHAND GOYAL: You
will permit me to give a little background.

MR. SPEAKER : That is exactly my
difficulty, and whether | permit it or not, it
is going to be asked like that !

SHRI SHRI CHAND GOYAL : The
Auditor-General's report makes a very
revealing disclosure that the return from
the money invested in these public sector
undertaking has been deteriorating. From
3.6 per cent in 1964-65, it came down to
2.6 per cent in 1965-66, and to 1.5 per cent
in 1966-67. Similarly, the Hindustan Stecl
has lost Rs. 20 crores in 1966-67 and Rs. 40
crores in the year 1967-68. 1 want to
know, in view of these poor returns, why
do you have a fad for these public sector
undertakings 7

Sccondly, the team of the Labour

Commission which went through this ques-
tion of non-utilisation of installed capacity

has come to the conclusion that so far as’

the heavy engineering indusiries are con-
cerned, the unutilised installed capacity has
gone up from 50 per cent to 90 per cent.
Similar is the position in so many other
industries. | want to know what you are
going to do to utilise this unused installed
capacity.

Thirdly, there are some projects which
are not giving you good returns while
others are giving you better returns, Why
do you allocate funds 1o those industries
which are not giving yvou proper returns,
and are you not going to ratiopalise this
question of allocation ?

Fourthly, in the Heavy Electricals at
Bhopal, the transformers and switch-gears
are not being fully wtilised. and so, what
are you going to do with regard to it.

SHRI1 F. A. AHMED : These are some
of the basic questlons which have been
raised by my hon. friend, but 1 entirely
disagree with that these public under-
takings have been taken up by us because
they are a fad with us.

1 think they are serving a very good
purpose, Itis mot only the question of
profit which is to be taken Into considera-
tion, but we must take into consideration
to what extent they bave been able to bring
pbout import substitution and to what
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extent they have made us less dependent on
forelgn aid through import promotion.

Why are the public undertakings los-
ing ? There are several reasons. It was
expecled that the production from these
units will go into the development pro-
gramme of the country, but for the last
three years, the development programme
has been more or less at a stand-still, with
the result that the demand for these things
is not there and most of these public under-
takings' capacity is under-utilised. Second-
ly, they are not only serving the purpose of
manufacturleg items, but also rendering
social service. (Interruptions) by taking up
various social welfare activities in those
areas. If may hon. friends are blind to
these things, I cannot give them light.
These things have to be considered in the
over-all context and 1 am hopeful that the

public undertakings will bring better
results.
MR. SPEAKER :

In a supplementary,
policy decislons should not bec asked.
Every supplementary takes such a long
time due to prefacing and the Minister also
has to answer policy matters. May I re-
quest hon. Members to avoid prefacing and
put only the question 7

SHRI RANGA : The minister also
should not sing songs in praise of them-
selves.

MR. SPEAKER : They will have to
sing themselves. Who else will sing 7 You
would not do It.

SHRI ATAL BIHARI VAJPAYEE :
You are correct. If they do not sing, who
else will sing their praise 7

SHRI K. TAPURIAH : If they conti-
e singing their own songs, I think they
will be soon singing their swan song. It is
not a question of social service. In spite
of an investment of Rs. 2,000 crores, only §
lakh people bave been given cmploymeat,
If what the Minister has said, reflects the
thinking of the Government about losses
and inefficiency, | am sure this will not be
the last time they have come for additional
funds. They will be coming much more
often. There is bhardly any check on ex-
peaditure. Lot me give an example. Ig
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the latest balance sheet of the Heavy Engi-
neering Corporation, Ranchi, handed by
thut great socialist, Mr. Malaviya, the audi-
tors have pointed out 13 irrcgularities.
Two of them are that the land which this
corporation claims to be its asset in the
balance sheet is not registered in the name
of the HEC. Secondly, out of an inven.
tory of Rs. 475 crores they have mentioned
in the balance sheet, goods worth about
Rs. 38 lakhs have not been accounted for,
i.e. nearly 10 per cent of the inventory and
nobody knows what those goods are and
where they are. This short of callous atti-
tude of not waniing to do their job or
understanding things is responsible for the
loss. Muy 1| know whether a suggestion
has been made by no Jess a person than
the Comptroller and Auditor General that
a separate audit board be set up for public
sector undertakings 7 Have Government
considered that suggestlon and will they
implement it 7

SHRI F. A. AHMED : 1 do not know
why unnecessarily the name of Mr. Mala-
viyva is being dragged in, because Mr.
Malaviya has been appointed recently and
he is not accountable for what happened in
previous years, in respect of which this
report has been drafted. Since Mr. Mala-
viya has gone there, the production in one
unit has gone up by 108 per cent, in an-
other by 100 per cent and in the third by
80 per cent. So far as the objections
raised in the audit report are concerned,
| entirely agree that these are matlers on
which we should have a full discussion. I
have always been suggesting that when
these annual reports are presented to the
House, 1 would welcome useful suggestions
from hon. members to improve these things.
But these matters cannot be answered in the
form of a supplemeniary.

SHRI RANGA : The suggestion made
by the Auditor General has been before
Government for a number af years. Why
do they not give effect to it 7

SHRI F. A. AHMED : Whetever audit
reporis are placed before us, they are given
careful consideration and to the exicot

possible, they are belog implemented.

MR. SPEAKER : The specific question
is whether an indopendent sudit board will
be appoinied for public undertakings.
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SHRI F. A. AHMED:
we shall certainly do it.

If necessary,

SHRI CHENGALRAYA NAIDU : The
Ministry of Industrial Development is not
doing justice in locating central projects in
Andhra. A project was sanctioned and
even the foundation sione was laid for the
cable factory as a central project, but they
are not implementing it. Is it the policy
of the present minister to scuttle down the
projects sanctioned by the previous minis-
ter 7

SHRI F. A. AHMED : It is not my
policy to scuttle down projects sanctioned
by the previous minister. If new things
have not been taken up or have been post-
poned anywhere, it is because of the

" resources position and the priority to be
given to it,

SHRI TENNETI VISWANATHAN : |
am glad the Minister has said that he is
looking into the question of regional im-
balances. In this connection, may | ask
whether he is aware that Andhra Pradesh
is one of the most backward areas indus-
trially and the central investment there, in
all these three plans has been very very
low ? In view of this, may | know whe-
ther in the fourth plan he will include pro-
jocts which have been recommended by
expert commitiees, so that they will goa
long way to set right the regional im-

balances 7 | um referring to the fifth inte-
grated steel plant recommended by the
BASIC.

SHRIF. A. AHMED : It is true that
Andhra Pradesh, like my own Btate of
Assam, Is one of the backward States. We
shall certainly look into this question.

ot wiwac fag: oitadt af
aHET A I AT qTE W I
¥ gq fe oft Aoty ¢ wimel & fd
fasdrrre 44t § ah fs wmfiee @ foad
# § oY 9% faq & arn wigar Ao
agreT ¥ fo w@h qgd A ST Wi
wfwsrrm @ § w1 a7 @i & foed-
are fifwer & ot I% faeg wida
o 1 Awf & frg 7
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SHRI F. A. AHMED : That will de-
pend on the result of the inquiry.

it wier o % woft waem ¥
wraar wigan g fe qfews dwex & oft
R av-aE ueda IO afeae §, A
wY grar ¥ faq 331 me NE o afaw
FT ¥T R &, N gl gTwrARA wiw
¥ §F AN 9NTET ¥ N A 0w
wag & g wng giew A g 7 gER
w1 wOw) fAmg A ey AT k€ fw
ZAIY AW & gAIWEIT W AWANG §
aNfaF e T AFT LT ;0
w Ay w §, oy A oW 9w ey
ST M g & fd s w@r gaw
fr § ?

st cwellw  wet wgwz €T Aa
WSt qx nYz fiear sir 2 & fr ogw few
atg ¥ N agd hfEeT qar and &
afea gat mratfas T s gl ¥
wEX ¥ A AgA gL A%F Ig ®H A0 4@
gEar ¢ |

SHRI HEM BARUA : Apart from the
oil refimery at Gauhati, which is not under
this Ministry, may | know if this Ministry
has any Centrally run industrial project in
the State of Assam ; if so, what is it and,
if not, why is it that the hoo. Minister of
Industrial Development goes to Assam so
often ?

SHRI F. A. AHMED : Again, the
hon. Member is raising a question with
regard to what has happened in the past.
It Is certainly true that apart from oil refi-
oery ... Interraption).

SHRI HEM BARUA :
uader your Miaistry.

This is not

SHRI F. A. AHMED : The (fertiliser
plant is also there. But, as | have said,
the question of how to reolove the im-
balance of all the very. backward States is
under our consideration and sorely Assam
will also come in that.category. The hen.
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Member need not bave any apprehension
about it.

SHRI HEM BARUA : [Is it not very
interesting that there is not a single project
in Assam that is under his Ministry 7

SHRI AHMED AGA : During the last
20 years the Miaistry of Industrial Devclop-
ment has not thought it feasible to estab-
lish a single Central Industrial project in
the State of Jammu and Kushmir. May
I know, therefore, whether in the Fourth
Plan they propose to have any such project
in the State of Jammu and Kashmir ; if so,
of what nature ?

SHRI F. A. AHMED : May 1 say that
the grievunce of the hon. Member is ap-
preciated because from the figures that |
have I find that only Rs. 22 lakhs have
been spent in that State in the Central
sector.  For that reason even without wait-
ing for the Fourth Five-Year Plan we huve
decided 10 put a watch factory there so
that it may be possible for them to do
something.

SHRI BAL RAJ MADHOK: In answer
to Shri Sreedharan the hon. Minister said
that the Government was considering not
to invest any more money in such under-
takiogs which were not showing profils.
May | know whether they have made any
survey and can they name those underiak-
ings which are not making any profit and
in which they will not make any new in-
vestment 7 Does the bokaro plant alse
come within those undestakings because
the Bokaro pluat does nol make any profit
—it is all waste for the Lime being—and
will they oot invest any more money in the
Bokaro plant but use that for other projects
which ure more productive ?

SHRI F. A. AHMED : [ cannot give
the details but so far as Bokaro is concern-
od, | think, my hon. friend is under some
misgiving if he thinks that investmeat in
the Bokaro plant will got give us profit.
It is necessary that we increass the produc-
tion of steel. Also, wo must increase the
various catogories of steel not only for the
purpose of bringing about import substitu-
tioa but also for the purposs of giving the
pecessary work and utillsing the capacity of
the cagiasssiag plagt al Raochi.
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SHRI BAL RAJ MADHOK : My ques-
tion has not been answered. You yoursell
said that you are considering that you will
not make invesiments in unproduclive
plants. May | hnow what those unproductive
undertakings are ?

SHRI F. A. AHMED : All those
details ure being considered.
SHRI BAL RAJ MADHOK : Why

unswer  the question if you have no
details ?

SIHR] F. A AHMED : When they are
finulised, they will be placed before the
Housc.

st fret . meme Y AUA W O0E
wzraa ¢ famwr wd 2 e aagrAn 1 Qa0
& oY arfega arar o Dar &1 A g
¥ TsT & 9zt AT-w IAITER AT
g7 ¥ eafrg gror g aoft X E
Fqifs ga%1 &5 qar fgAqr 2, @A T
ag ) gfaga Efrzdta — 9@ A T
¢, wfwge 2, Fager 2, o e Arafre wx
N B, afeq azi w1 TLUT IAM-TRT
eqifaa gar @ A8 &1 & Ao WRRT &
qiAar g e Y g9 affg Qe #
war ar gan gfaga dfeda # @
ety saw-eea eqifra fer wiEn @
iy ?

it weedtA vt wgwa 0 Iawr
TqTH T—T ATAT |

st @lerew w®wd : § gt wERm
g maar s e o=in Fuer ARl
g1 o areafaw o ¥ gk ww
REFANIRTA At g7 fawTTT
% g Ay WA arH wATY Far W
ITE FIU AT AAFT WA v § o
fagd aga ay1 wIWIA IT (WA
qfwar §, 3% grew & frg T W
wif ¥ D et § faedt et
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gRwEr Ag fF qfTs ART I
wE & HTE 7

st gaEita ael wgRy : gad fed
QAT & &A% & awed A4 ¥ wfew
Hazszn ¥ far e dme g fe o
JTEF 9T HA7 ZAF AT AAG § N I
EHIT AT TEr 2 1 w9 a® gAId
Fast qg Ffaa 4 Tk —qrfaariz
§ weaT Atz @1ET & AL A ww fem
# frar dare 3T % ggf deamT ag
g% Yzl qferw wuseferg wwd)
At § a9 g% |

O W SYNT & g
gl § At JAT AT W §, AW
wga Sger ag AT & fe 3 wrwo ar
39 &% &7 fegwm goay 1 Afea ww
a® A1 FUT AMT 7 F, I IJOwit A
7 a7l &t awh g AN g€ B, agife
fon d@xar fax & ~mr am §. I
&% & A w1 w7 A Ferr arar &, gad
ST & FAT Y w0 fzar ar ¢ wfass
¥ Y FUIT AMGT Fq7 IAH @ AT 6
eq1d e wiam fs fag wwa ar faw &
99 3l w1 ewrfea fear wmam, @
U a1 o F A w1 3% wfewta
®T @ qmgy qraa ?

o swefr oWt mww ey
ot & Fard @ § gaurmmndz g
fd 2 O AN T RfEren ot
¥ xa¥ Al adaw IO wat aedr g,
agt T wifgn, A Ik wa @
rlfedt gwdle o mw G
wefty oft 2z vk ¥ wgr wiw, fagad
qATIHE a3 | tEE fAT W TE e
Ay <& am koot g1 avg W wag 4R
% fod g darx § mfe o ooy & gt
*afdr qr-dfeer e g W% Wk
WRT & ST W S e o w
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off yormelt seoh . goR dwex
§ &9 W0 1N I TvYi ¥ WEEHA!
& 9 §RU @ §, TN oW SqE wWW
4 @I R 6 wgi g gn vwfam ®
JYT AMAT wiaw ¢, agi whwwhy frame
AW wHwIfedi €1 ot 39T A rar
81 caw ofkww ag Aar @ e 9w a4z
feag @) 354 & aY 9z awwd § fe aw
IZ FIW FT 7 7 T, Fg7 N @
ar guw fael ) 1 s qowe gE AT
et s a1 @ 2 fF | 9w
FURI G H FTH @ T S6-
vl ¥ wfewia 2 sw & wiv wfafww
wfwal ®1 fagn o, el fs ¥ wrend
WAl g8 @waT & ®IT IenEA T AR
gar frzrge wizd foag ooty o @
o aw 9% @R §, SAw T femr a
%7

st swella ol gAY . et Sy
¥ oY g fzar 2, aga sifaq-ni ,
wrfud-arfis @ R 99 9T EW SR
@ ¢ fr fFg a7g ¥ gw 37 AN A WY
I IO A wH FRA A TAH @
wifasr & warw o1 §, SAET W oWy
w1 A § | e wgar § fe faaer
aufeT g1 @) amT &Y v fgm W
ot 99 w6 ey § o faegiR 9w

gfrz & s fear gt &)

SHRI BASUMATARI: Assam is a
very backward State in industrialisation and
the people are also very poor. At the
sometime, the hon. Minister kpows very
well that Assam is very rich in resources.
In that case, may | kmow what steps
Government have tukem to develop the
State 7

SHRI F. A. AHRCD : As 1 have
already said, with regard to all States in-
cluding Assam, we are taking into con-
slderation to what extent we can remove
the regional imbalance so far as the deve-
lopmoeny of industries is concorned.
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SHRI SURENDRANATH DWIVEDY :
Sir, the hon. Minister just a few minules
before, told us that after Mr. Malaviya
took charge of HEC there has been im-
provement and efficiency has increased and
production has increased. But the fact
remains that many of the public sector
underiakings are running ut a loss and there
is unutilised capacity. May I therefore
know from the Government whether they
are taking immediate steps 1o repluce
all managing directors and Chairmen of
the public seclor undertakings and put de-
feated congressmen there so that better
efficiency could be maintained 7

SHRI F. A. AHMED : The hon.
Member has raised the same question again.
I can tell him that production has improv-
ed in that unit......

AN HON. MEMBER : No... ..
SHRI F. A. AHMED : That is the
opinion of the hon. Member. But | am

saying on the basis of what facts | have
before me. We are taking wvarious steps
how the improvement could be effected.
Wherever it is necessary, the Managing
Directors or Chairman have been changed.
We are looking into this aspect whether
any other change is called for.

MR. SPEAKER :
tion.

Short Notice Ques-
Mr. Jyotirmoy Basu.

SHORT NOTICE QUESTION

Subversion in Durgapur Steel Plant
+
SHRI JYOTIRMOY
BASU :
SHRI BHAGABAN DAS :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Gowernment have taken
note of the subversion commitied by the
Hindustan Steel Workers' Union, Durgapur
as stated by the Chairman and workers of
Hindustan Steel Ltd. ;

(b) whether it is a fact that the Divi-
in-charge p d to a team of M Ps.
to consider withdrawal of recognition of
the Indian National Trade Union Congress
after consuliations ; and

SNQ. 7.
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(c) If so, whether any decision has been
taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) The
re-heating furpaces in the rolling mills of
Durgapur Steel Plant were demaged as a
rosult of sabotuge which is saild to have
been done by a group of workers present
on the spot.

(b) It is presumed that the Hon. Mem-
bers are referring to the Director-in-Charge
when they say Division-in-Charge. It is
learnt that the Director-in-Charge had told
the Team of M.Ps. that as provided for in
the Code of Discipline, this matter had
been referred 1o the State Government.

{¢) Decision of the State Government
is awaited.

SHRI JYOTIRMOY BASU: The
background of this case is as follows. It
originated out of a factional fight in the
congress party. Shri Morarji Desai, the
Deputy Finance Minister ..

AN HON. MEMBER :
Minister.

Deputy Prime

SHR! JYOTIRMOY BASU: I am
sorry. My mind is working so fast in
framing the question that [ am not able to
remember that...The Deputy Prime Minis-
ter in his reply to one of my questions said
that he took Shri Atulya Ghosh to Durga-
pur because of my special laterest in the
industrial development of West Bengal.
That was to my Unstarred Question No.
5719 on the 26th August, 1968. Now, Mr.
Morarji Desai, Deputy Prime Minister and
Finance Minister, collaborated with Mr.
Atulya Ghosh and decided to stage a strike,
and the whole thing was pre-planned. Mr.
Atulya Ghosh who came from Birbhum
wis there in Durgapur that very night and
the whole plan was very well-planned, and
in 18 minutes, ...

MR. SPEAKER 1 You must plan your
supplementary.

SHRI JYOTIRMOY BASU: In I8
mioutes the whole plan was hatched and

exccuted and there was damage to the value
of R1. ong crore.
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ot wo wr forarét : caTE W W,
T | WSAW HEIRA, WY W 9@t 9%
NREHT AL, e ok gw T

MR. SPEAKER :

factual information.
damaging stalement.

He is only giving
He has not made any

SHRI JOYTIRMOY BASU: When
the plant authorities tried to persuade the
mischief-mongers from stopping from that
mischief, they said that unless the union
leaders namely Shri Atulya Ghosh and
Shri Anaunda Gopal Mukerjee, a former
Congress MLA, told them not to do it,
they were not going to stop from it. Shri
Ananda Gopal Mukerjee who was contact-
ed by telephone in his house on that day
and on that night refused 1o come ; so did
the secretary. When a few of the boys
were arrested after the mischief, they prom=
ptly came out and bailed them out. So,
the whole thing was pre-planned, pre-engi-
neered and well executed. Under the
circumstances, may | know trom the hon.
Minister whether there is severe pressure
that is being brought to bear upon him by
Shri Morarji Desai, Shri Atulya Ghosh and
his group 7 In these circumstances may
we expect that the Minister will not yield
to such pressure and answer the following
question ? The director stuted before the
four Members of Parliament who visit=
ed Durgapur soon  after the havoe
that the question of withdrawing the
the recognition of the INTUC or Congress-
run union in Durgapur accused of acts of
sabolage and subversion was under cons-
ideration, and he said that the authorities
would consult the legal min and then only
they could do it. It is puow morethan a
month and a hall or neuarly two moaths.
What have Government found out from
the legul brain ? Muay | koow whether
QGovernment will be willing to lsunch
prosecution agiin*t the union officials and
if not whethr it is by e it is a C
run union or clse what the reason for not
launching prosecution is 7

SHRIP. C. SETHI : The allegution
that the strike was engineered by the hon.
Deputy Prime Mioister is entirely wrong.
The Deputy Prime Minister visited Durga-
pur o connection with the inaugration of
the skelp mill.
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SHRT JYOTIRMOY BASU @ Why
did he take Shri Atulya Ghosh also there ?

SHRI P.C. SETHI : He also altended
one of the INTUC conferences there. As
far as this conference is concerned, this
took place about two or three months
before this particular incident which took
place in the month of September. There-
fore, it is entirely wrong to say that he had
anything Lo do with the strike notice or
any resolution connected with the strike.

As fur as the actual subotage done by
the workers is concerned, nothing is being
hidden. They had been arresied and then
they were discharged on bail, but later on
the Plant filed, another application
against them that they were
involved in sabolage, and, therefore, they
were arrested, and now the case is under
challan and the police are conducling the
investigations. Therefor, nothing is being
hidden. Everything is moving on.

As far as the derecognition of the union
Is concerned, according to the code of dis-
cipline, we have to report to the State
Government.

SHRI JYOTIRMOY BASU : But they
did not hesitate to withdraw recognition of
five unions almost immediately after the
strike on 19th September, 1968.

SHRI P. C.SETHI : It is for the
State Government. ..
SHRI JYOTIRMOY BASU : But the

State Government is under the command
of the Centre now.

SHRI P. C. SETHI It is under the
command of the evaluation committee of
the State Government, and us soon as the
plant authorities hear from the evaluation

committee they would be able to take
actlon.
SHRI 8. S. KOTHARI! Internecine

warfare between various trade upions, Shri
Jytorimoy Basu's friends not excepied, has
resulted in sufficient harm being donme to
the plant as well as to production. | would
therefore, ask the hon. Minister to tell us
what steps he is taking to check subversion
and subotage. May | also know whether
pormal production has been resumed part-
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cularly in the roliing mills which were
adversely affected by sabotage ?

SHRI P. C. SETHI :
a multiplicity of union:
Durgapur. There are about five unions
there, out of which two belong to the
INTUC and one b:longs to the AITUC ;
on account of the warfare between these
two unions, the work of the plant has been
suddenly hampered. But corrective steps
have been taken, and 1 am glad to inform
the House that after the stern action that
the plant authorities todk last time, the
production has improved in the month of
Oc.tober, and it has further improved in the
month of November.

It Is a fact that
is working in

sff wo Ao faardt : weaer wykzy, &
AT T1EAT § fF §o2wr Y qwg & Feaw
TIAT F1 JFATT AT AT FH T 3§
fead sgar &1 &89 g1 7, sqawm, ,,

st wrzw fagrd araddy @ weqe w -
7y, faardt st gR @A T, 37 w0
gIAT N 2, ¥4 &g rmw g fe =
8% ¥ GIET ¢ AT X 04 ¥ 6w 7@y
fodt sfmac & 7Y arg gt fe faslt
gfrg & argar § 9N @ wA 9T
fa=re T W@ & | WA §AT ¥ 9767 AEH
ooy gy §, wfwmfay A aa i
wUT @A § A ¥u7 §9e qEen) & fAuag
Ifaw § fs wfawifai ¥ AN € aw w
aq7 & 93,7 %7 | fre ot wfasy & far
grmr f dar aeedt & wfwsTh wa A8
I | afar @ A1 v w9 fawz
w7 | ¥q 959 % S16 ¥ THT AT qwAT 97
Afer wfasifedy & arg & 7§ ama-fie
¥ 474 § gz wI0 @1 wfasw ¥ wfw-
IO gAY a1 A O waTEn |

st w0 wo fawrd : §NEw N
Tag & feaa &1 TwaTa gwr WX SR
1 ¥t awg ¥ foad w1 gwaT gun ?

&t wo %o W : wgt % JewTH W
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oy § w0 4 qrw B4 FUIT TWE W
IFEA gUT 91X A@i a% SE @ NewA
w1 ATRIE § I F wOw ¥y wQA¥ WA
T I T

ft R ag A ww g fe
oY FAwr Frwrer mar & g frw oy
Faar ot wrdard) gf @ 9w feT AR
o 7y griqe & gfar a1 ok dadw
&Y% & arx ww waT 7 oW qg @A
ww § fir st ugew Do 3w fem @@
as gifaT ¥ pifoe @ ol G @ &
qIT AF AT AT AA AT w1 qE W
FaaE s ow 9z AT azi v faq &
TH AY FAAT 7 wiG & Ry ) W@r
ar At ag7 § AAFA A AT AR Y
wgr ar f& g ) ) gaArwa ¥ dfad
g% waeqre & Hfay Afw Fqq7 7 Iwwr
wié e A fear ?

ot Ho Wo AF : g FIAT U AT
2 fz7 Y 7Y 21 3gi axw N feelt sufs
fedig & Algz 93 w1 aTgw @ T
aroeT qfag & ITR L AT @ IEN
FiT wT @) § 5 wT-0A ¥ AT wA-
®f7 gEd ey § o Ofrw @ oad
Lk e R T Ecilt i

SHR1 CHENGALRAYA NAIDU : Is
it a fact that the AITUC union has been
responsible for the sabotage ? May I also
know the other activities for which the
AITUC union has been responsible 7 s it
a fact that Shri Jyotirmoy Basu has got

some hold on some organisations and they
were responsible for all the troubles there ?

ot 7o Wo WA : o gEh g}
wg o agt wt o & fg federe B,
Fargea & AT 9T A 1967 & dw W
we 07 RTT F KFawwmgt Y w¥ L.

o g W wwew : O A gl
§ vuwT A7 _wveTa wrg 7
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o 2o o W : wrw §fwaT (A1TUC)
Fv gfraa siva @ wgt a% ¥y eNw
oTE A ¥ a1egw &, 71 Qo e ew
w15 o gor & free fag e ag gfvaa
fasdrc & 1 gt o oY w6y AT
ag gfras 104 fea M &N & fag
fordar & 1 orgi aw Iud wfefafam o
qiegw & ot ag gfraT 76 fea o gt
fer dR wrdd 0 wid TR &
ferg forsmT &

st AC WY o O AR W W)
wa § fF ug sEAET FTEW AN qER
Fma # srgfree fenr s ¥ av Wy
g wfig et A ¥ fAar g & el
agizg & ag qur wrgm e war feelt
e o1 Y wyey Wy 3 qg wifaw € fe
fa=git gwad= fwar § g% feens wig-
Tt 7 ¥ ara ? qEd war qoere ag
T FA A wifrw w4 e o) woge
TR MY § ITH WETAT FE AR & |
o O ¥ faegfr g coma wATaT @1 wi
T ga% fyn ag fedt Szer qdd &
wfte wrearad s ?

st Ro wo ¥ AN ST fircwre
fF2 a7 § 37 & faars gegar W=
WA AR A & AT R A AT
B136m qvd mr g ferk fors
qETAT o7 T § | vrh oo 26 i
awx T3 § afe agt o Ay ¥ wg
Atz forwr smd qom fenr
gk

wgt a% I M w Frewrowo o
¥u wark w1 arege & O wgt € ghge
¥ weT ag wtr o § s g7 W U
TegH ¢ fad g oty gawt oW X
wur w1 e e ot ol &
WX ofre ¥ et aft w4

ot decww @ o AR A
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R Fww W vy Ad far o & qer
a1 % Ay & W W gL d §9
@i ot W oww oAy § owfw Y
o Ja% faw am ag dgw o&k@ @
wRal sUTh dix g aaw &X ag
T8t o1 fe war Y wger Wla F ag R
a1 f& fargiy awaw fear § 37% famrs
WA T ¥ wg IAqC gEEAT A
qargr a7 o wefl wglag 3 @ Al
garal & Farq g frar g ?

ot Ho Wo BB : AX S faar
fegfaan A aws & ag wia e A
L.

oft WAt m?q: fedr mfasdr 4
w1 7% anF WY !

Wt %o Wo AR : H Wy WG
@ gfEa S diEz § | q9 & e
gfaga & e & gz T@ &H T4
" 39 i &1 «fgw sm a3
w F1q SfeT AT dofEe 7 o
arw W Ad) A & | (faE s@ AR wwA
9T T FiF-IEAH BT W@ § W
A T vy Ty § wqr ag AT IEEE-
s R wUR F i ¥ gg wiAA
Ny &

MR. SPEAKER : He was asking about
a central agency doing it.

SHRI P. C. SETHI : The local admini-
stratioa and the local police are doing it.

SHRI1S. M. BANERJEE : It is now
clear that th's sabotuge was done by the
Union which is led by INTUC. There is
no doubt abowt it in our mind. The Presi-
dent of thut Union is Shri Atulya Ghosh.
It is a fact that sometime back, to end
rivalry in trade unions, a scheme was bying
cousidered by Dr. Channa Reddy who s
no more in the Ministry, that there should
be enly one Unloa in one particular unit
plier a proper ballot taken to decide the
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representative character of that particular
Union 7 What has happened to that
scheme, is it being pursued, if so what steps
are being taken in pursuance thereof 7

SHRI P.C. SETH! We would
certuinly welcome any decision of this
rature that boe Union should represent the
workers In one factory. But we could not
go forward with this because there were
different view points from different Unions.
The AITUC wanted a secret ballot while
the INTUC did not agree to it.

SHRI S. M. BANERJEE : Why ? They
are afraid of a secret ballot ?

MR. SPEAKER :
facts.

He is only stating
He is not representing INTUC.

SHR1S. M. BANERJEE ; Shri Atulya
Ghosh is afraid of a secret ballot.

SHRI HEM BARUA : Are Govern-
ment aware of the serious allegation made
against Shri Morarjl Desai, Deputy Prime
Minister, who is said to have visited
Durgapur and addressed a meeting of
INTUC workers and incited them to go on
strike ? Shri Atulya Ghosh was also here.
If so, may 1 know whether this particular
allegation is going to be inguired imto, and
if so, when do Government propose to
enlighten us on this aspect ?

SHRI P. C. SETHI : [ have already
replied to that question, that the allegation
is entirely wrong. He visited Durgapur to
inaugurate the Skelp Mill. He also parti-
cipated in the INTUC conference. This
conference took place about 1{-2 months
befose this particular Incldent took place.

st wel wondiw ;. wsaw gAEE,
€ gzaT ®t gu 7w & afes o
qaT ) 74T § | A IAT WAY HEEG Wy

I IR T A AT @R

fis @ Taifes vory IeqwrA w4 o
sma & whid Aar o egw Wiw A
qQitda g § O swE s W
Ry w1 A faury w g3m ) awar g A
8 arorar wrger f fe o ax o ag Ay
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oY o gré afawr o o= o R oY WA
% |17 qg Ao ®Y A v Uy § o7
et Y crorfifes qae # 7 od go sar
W19 X T W g S A § 7

sft 5o wo ¥ : W w7 wIW A AET
! gfew w2 <t & wufag N fag g
g1 sfen @ e &% a% ag wew )
Iy . 9gT A% AAa% IWTE 6
areew ¥ & madla 8T ) 9T w7
g fm 7 aY gux & o 7 wue & fedt oft
warx ¥ wrd arer A § 2w Y vwomAe
¥ orfe dofcde ® ququ afese
fear & 6 ag w19, w192 & gifas Ot
ot arfaw oo 2 97 w7

st o AR ¢ ST ST % W)

wT aw qoal

ot wo Wo A3 : gfwaw Wi FT @
g wlx ¥ ol gz waar wfeT @ fv wa
A% q2 &<H g AT

SHR! JYOTIRMOY BASU : Shri
Chavan has command of the police. He
can say.

SHR| VIKRAM CHAND MAHAJAN :
In view of the fact that there is an allega-
tion against Shri Morarji Desai, Depuly
Prime Minister, and Shri Atulya Ghosh,
will the Minister be willlng to constitute
an inquiry committee consisting of our
hon. friends sitting on the right ?

SHRI P. C. SETHI : | have already
said that the allegation is entirely wrong.
There is no question of inguiry.

oft A wer owi : waw A,
dvarr ¥ ar gt A& oft W AR
a1 &) guige wdt ot | & oF, evdwTn
qgt wT Z wgEm g g AN
arey st vfewm W A ook aww &
7 wui #t } fe Aoy dardt & day:
woi & o 3 ol & QT (T AN
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o gfawr o O s ¥ gfeqq g it
ghwuw wtaw ¥t givna vt ) wive
grer warfag § w49 ifyr e §)

fowy w8l o% gF e ¢ e gegi
et w1 gt A o 1 et g
AN sguAr gat fud sfer af
BHT 1 gt aT% ¥ ¥aT g war mar
ar f& &1 w9 gw @A 9T fawre 530
fe forw gfaaa & aat & agi ot wdané
#Y gt Iy g aifg7 fieg oy ?

gt @rT 7g & fe fag 91df qT gart
@raT W1 gear & Aqre § qoe e
was frarf qeft 2 At @w ¥ gyelw
fasre &3 &) wrregsar § | g7 & A
7g qwm fxar g1 f6 aar 9 dg@ €2-
fadgs a1 W @ fedh wodt fadg
¥i® ¥ 4 Fiq $1 qi¥ wqgy fe gw ¥
fag &yl A diewrd & srdarf o O
37 & Ny fareft gadr aifen w1 gra oy adY

qr 1

st Mo wo A : W A IIWRL
TWT w7 Avew @ A dar ok e
aff oy o s ag waw wifew w30,
afim IEX ag g o fs g o ATAY
¥ sfea vk w77 wraarf w30, o
azgaTe #giA Ifey ot wgE wriang
w13 €& Tz ) WEICAT WA
wY aryr wreAT 69 faar Tar ¢ e @
w1 afewe &y a% waare fear ardar )

Wt wiwr gea : faa &f
dw2w fear 1, @ gIW ST QU W™
w1 & a3 g fF danzy oo qrEl 0
&1 @ et gwr PN wfgr oo &
amA gz an g fe wiw & gl d,
afeqr faa ot & Faare ag owiw @Y
T § *% & ¥9 3% Zwghr ¥ Frwrm
oy arfe wg W @ o0g o goew o
T % |



39 Oral Answers

ot W0 wo ¥ Ky A F Wy
& § fe wgt aw wiw w1 acgw § gew
W N afw s, ogr aw fefos-

fow & wwen §, ag @@ giguwA
wHAr w S @t € Sw W afee

A T ©F &7 GEAT  fowar o |

WRITTEN ANSWERS TO QUESTIONS

Facilities for Food Processing and
Preservation

DR. RANEN SEN :

SHRI D. C. SHARMA :

SHRI1 BENI SHANKER
SHARMA :

SHRI M. N REDDY :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that facilities
for food processing and preservation in the
country are obsolete and outmoded ; and

(b) if so, what steps Government pro-
posc 1o take to improve food processing
and preservation in India 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED): (a)
ond (b). Some of the food products mapu-
fuctured in India can compare favourably
with some ol the international brands.
There is however, scope for the introduc-
tion, of mechanisation and modern process-
ing equipments. Units which are engaged
in the export of processed foods are being
assisted 10 equip themselves with modern
equipment oot indigenously available.
Truining io Food technology is being im-
purted in the Central Food Technological
Research Institute, Mysore where adequate
modern technology has been developed
and further rescarch is being carried
out.

*484,

Supply of Tractors by Bulgaria and
Rumania

SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI A. S. SAIGAL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pluased to state :

(a) whether Bulgaria and Romania

4385
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besides Russia have offered to supply and
also to start manufacture in India of
cheap tractors suitable for indian condi-
tions ; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). A statement Is laid on the Table of
the Sabha,

STATEMENT

In order to meet the gap between the
demand and availability of traclors from
the indigenous sources, imports of tractors
are being arranged by the Depariment of
Agriculture Offers for 1he supply of tractors
have inter-aliu been received from Bulgaria,
Rumania and Russia. The Depaitment of
Agriculture have made the following arran-
gements for the import of tractors from
these countries during the current year :

1. DT-14B tractors from Russia

6,000 Nos.

2. S50-HP Byelarus tractors
from Russia 500 Nos.

3.  50-HP UTOS-2 tractors
from Rumania 500 Nos.

2. Government have also received

schemes for the manufacture of tractors in
collaboration with these countries.

A scheme for the mauufacture of
DT-14B tractors in collaboration with M/S
Prommash export and Tracloresport of
USSR %as been approved in principle and
the Indian party has been asked to submit
their application for the import of capital
goods, phased manufacturing programme
and the final draft collaboration agree-
ment.

The Indian party which waots to colla-
borate with M/S Industrial Export,
Rumania has been asked to submit the
application for the import of capital goods
and revised munufacturing programme by
31.12.1968.

The Punjab State Industrial Develop-
ment Corporation propose to enler into
collaboration with M/S Agromachine and.
Tractorexport, Bulgaria for the manufac-
ture of 13 HP imctors. They have beoen
asked (0 send a prototype of the Lractos
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proposed to be manufactured by them to
the Tractor Training and Testing Station,
Budnl. Their proposal will be considered
after the receipt of the report of the Trac-
tor Testing Station, Budni.

qiferm gra qwy wd Wi
arqw §trd qq wredE W

&7 s qUA ¢ q¥T A
*488. it fagfer farw
ot arefiedt Wt

o1 mforew o+ft a7z Tary & gW
w7 fr :

(%) mrag e ? fr 1065 8 gu
wra wYe arfeeara & dud & Sraa
qrfesara ZIAr 9FEr AT WA A1
garé-gnea, 1068 § arow ey fagr @
o ;

(@) saraz N ax g 5 a3 =9
grak 9a 9T 9% gWT & ; WK

(m) afg zi, &Y & o= AN @ T8
TR Eqr 9T W § faeew A %
¥qT FI G 7

wiforea st (st fdw Tog) © (%)
Wiz (w). 1065 & wita-aifeeard avq
& YA 9FF T 7ra § § qrfeeam @3-
F1T 9T 1966 & 3T TEr A &
qog ®RT @ L, N wgmar & e A
sieq gw1 & W fow W W qeew W
gra i fem g @) feasaw, 1068
F U ae TH NI & A ¥ 13260
G aert § saTt M, @ ¥ 502 G
wex aar faweas, 1968 & Ara¥ # wg
#aw 479 fbw &1 oot Frerdh ot §
forrii 36 ddbw wifew aff § fd W
W oy guT g

(1) wgw genlt wrTATES
TR PAE ey wrdew oWt @
ofenfa %, v sufedf o1 oo wwAr

10
w7
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arvy g B ger & fak amoaw
o war qr 1| g€ qaq fqrR qrfewTd
ol drwr  weafaal wifs & wrenm &
7 syfenal ®1 qar FTA & warg F @@

48 4
e wTOwTAl d JeeTey

@487, «ff goamw dwqm:  ear
FEqTT, WY AT Wiy ®eY g qmy e

w1 w3 fiw e

(%) ad 1068 & qz% & wfat F
a7 ¥ peara SrewAl F ¥ swerw
TR FIA A qeq1d ®1 feaar gaqmea
g

(®) w1 g a= & fs 3v7  wRETAT
& wawifeal aar afaet © g @
© wrear § @A & SwWTET 9T §-
LLILI I8 SH

(m) afx g, &t Tx T wEE
JeqrE WY AT # a7 FqraA Ferar ww
woar gfes § ; o

(7) ST &t A & fag
wrdarft ¥y & ?

e, W T Wy wewre # e
woht (hwo wo W) : (%) F (W)
gige, faard wfc Ik e wTe-
wrAY &1 wAed-g7 1068 &Y 1867 #
et wafy & famg-veniy w1 I@TEw
faeafafer § :

(wwre zw)

-y 1008 arwll-ypr, 1967
grige 273.1 261.5
forert 554.2 650.5
aImRET 36840 3128

fewm diuifis el & e,
fedws: griqe &, smmer o sfegw
sy oyt | farerd ¥ g sreet @ s
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9T w9y g8t faad & #1 w@, @-faa
% farg ¥w § qofer wrn & 9G¥ g 7
g1, frafa & fag &9 @1R § Sared
9T AW, IAL-CE-FAe #1 FeaqgT  ArGEA
X & qewna qa 3 fasifeq waar stea
wH a7 gmg mfs mfaw & os@ar
wI@d & faeaix frawa Y Qg gFHIAv
& g 1, fawrf § gadigg & (wma
&I ®1 ghrard goew 13 g gaige
9 A § faer f glaard) s
o ufes IqaiT ¥, Femam & faf-
wg A AR wiafE wiv§ ganfoa
afg iz frafa & afg swifk & waeass
geare ¥ gfg 1 * geaEar g

Joint Plant Committee

. *488. SHRI B. K. DASCHOW-
DHURY ! Will the Minister of STEEL,
MINES AND METALS be pleased to
staie

(1) whather the prices announced by
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the Joint Plant Committee are binding on
all concernsd ;

(b) what are the funds operated by this
Committee ;

(c) the total income and expenditure
in respect of each of these funds separately
during the years 1964-65 to 1967-68 : and

(d) what are the arrangements for
accounting and auditing of the financial
transactions of this Commiltee ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI P. C. SETHI): ({a) No,
Sir. The prices announced by the Joint
Plant Committee have no  statutory back-
ing.

(b) JPC is operating three (unds viz.
Iron and Steel Freight Equalisation Fund,
Re-rollers’ Freight Differentiul Fund and
Engineering Goods Export  Assistance
Fund.

(c) A statement is laid on the Table of
the House.

STATEMENT

l. lron and Steel Freight Equalisation Fund (Operating from 1.3.64)

Yeoar

Income Expenditure Deficit (—)fSurplus
(+)
1964-65 2,14,15,493 45 2,66,80,964.19 52,65,470.74 (—)
1965-66 1,88,26,368.82 3,44,93,270.88 156,66,902.06 (—)
1966-67 2,33,52,366.50 2,27,80,076.38 5,72,290.12 (+)
1967-68 2,05,31,159.63 1,99,82,362.98 45,48,796.65 (1)

Net Deficit Re. 1,58,11,286.03

2. Re-rollers’ Freight Differential Fund (Operating from 1.2.1968)

1967-68 19.89,240.29

15,66,322.41

4,22917,88 (+)

3. JPC Engineering-Goods Expost Assistance Fund (Operating from 2.5.67)

1967-68 1,87,06,652 90

141,30,465.67

75,76,186.33 (4)

e

(dY A quiliied Chartered Accountant
11 in charge of  JPC Accousting aod the

Accounts are being auvdited by a well
koown fem of Chastered Accouslants.
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M/S Killick Industries Ltd,,
Bombsy

*489. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS be pleased to state -

(a) whether M/s. Killick Industries
Ltd., Bomabay has changed hands in recent
months ;

(b) if so, who are the individuals or
firms that have acquired major holdings in
the Company ;

(c) the terms under which the shares
of the company were bought by the new
owners ; and

(d) the names and assets of the firms
wholly or partially owned by or managed
by M/s. Killick Industries Lid. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFIARS (SHRI F. A. AHMED) : (a) 10
{d). The infoimaticn is being collected
and it wiil be laid on .the Table of the
House as soon as available.

v faw wmd & fao o
a1} (\q) w1 s

#400. ot wgrow fag WAl
%IT YR, WA aqr wrg Al gg A
1 Far w17 fF .

(%) sarag av & f& Swcafgah
AT, AIATT W1 ¥ A A #, Fgt
Agr, U WX WG Iqweq AfY 2,
g7y /e &30 9% faoret gqaew g, A
ag ¥ vevra fad wand ar et §

(=) afe g, & swr o @4 a1
w1 frafa feq s & war wraw €

(v) warag Wt @x § fs faf=
ot ¥ MF A qva Far NI § IO
e A & T Wy avanw g ¥
i

(v) afx gt, ot Wt Faaedffa T
wufe ¥ wh MR e wAE fag
@ m e sta wr k7
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TEI, W™ Wt qry sewrea § v
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L g

(w) frger A= fafrzr & dafig
Pt di wter s A e A g-
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TG A CEIA KT GeART WA a9
faw g wigai s smar a7 @ ax
wTATAT Y €q19AT & fg I9y'er e
Fad ¥ gy A7 & A owgr mar g
Y weqai foid oft adY fasft &)

fE oft T A At goafer & wra
qT SYdY giAar safa § oF seEmEr
wary &Y syaeqr A o @ ¢ Famwr
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#401. oft wzw faprd Tl
st oTReTe T W
&t ATeram Frew i
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AT qroT A §, GAAT QA | W @
& dGafer &7 § guy TAH F W@
¥ geqr 658 fyasy afes SwmT
awAT 3.12 qra fewt faze § 1 @ 1947
¥ gafsy gty ¥ qUq & IegrET 26000
fisaY forex a1

(@) aitn (Frere aqar fafraw)
wfafraw, 1951 & seada wda’ 1060 F
600 farY firet arfas® Seqrga @war &
AIEE T S fiFAr a4 |

(m) zavr (fawrg aar fafqawm)
afafraw, 1951 ¥ seana Argqd ST
w7H & Ay Y wdT oy wd gu €
¥ gue ¥ fagradia §)

Action of Export Duty on Manganese

*492, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state

(a) whether his Ministry had recom-
mended to the Ministries of Commerce
and Finance for the abolution of export
duties on all grades of manganese ores ;
and

(b) if so, the steps tuken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. MINES AND
METALS (SHRI1 P. C. SETHI): (a) Yes,
Sir.

(b) Export duty on Manganese Ore
has not been abolished. The question
of grant of relief to the industry is under
consideration of the Government.

Shoe Factory at Kanpur in Collaboration
with U.S,S. R

*493. DR. SUSHILA NAYAR :
SHRI YASHPAL SINGH :
Will the Minister of COMMERCE be
pleased to state @

(a) whether there is any proposal
under consideration of Government to set
up a Shoe Factory at Kanpur in collaboras
tion with U. §. S. R. ;
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(b) if 8o, its annual production capa-
city and the amount likely to be spent
thereon ; and

(c) the arrangements, financial or
otherwise, between the two countries ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). The
proposal to set up a shoe factory in colla-
boration with U. S. S. R. is still in the
preliminary stage of the consideration. No
decision have yet been taken on its
location, production capacity or capital
investment. However, the possibility of
setting up the factory in the rural area of
U. P. is under consideration. The financial
and other arrangements for setting up the
factory have not been finalized.

odff ity & ¥t & ®w =R

404, st WAy wrE I :
W Iw J
st fo o fag :
i & aremw oy
Fa1 wforeg ® AT ag qAA A OFAC
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(1) 37 oX=E ¥ AT qaT 9F wAT
g7
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fraffoa ara o st & qwfA amar
or fewtm awrges 9T @ AT R
[georwrem % v fear war | Aol oo
LT—2467/68]
(w) &z (). T saraTe frrw g
o 2l %) fod o Frofe o amr W

AGRAHAYANA 12, 1890 (SAKA)

Written Angwery 50

Tqi? oo o faacy W @wr W 9%
o ) [geveran ¥ e fo
war | ¥fwd et LT—2467/68] orgt
g A N 5w 8, frofr s Y
fafwes syraqifos w51 aro aar soerdy
& & §uaAt aro wrw w7 fagta fear ar
wr g R &R aoere Iowew AEf

g1

Devnagri Letteriag Indicating Names of
Stations

*495. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Devnagri
lettering indicating mames of stations in
Punjab, West Bengal and Madras has been
completely dispensed with from the
boards ;

(b) if so, the reason therefor ; and

(c) whether this has been done with the
prior approval of Government of India 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) No,
Sir.

(b) and (¢). In view of the answer to
part (a), these questions do not arise.

Indusirial Production

*496. SHRI S. C. SAMANTA . Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) what steps are being taken to boost
up the falling industrial production parti-
cularly in the small scale sector ;

(b) what facilities and incentives are
being offered to encourage industriallsts to
boost up production ; and

(c) how far the demands of scarce raw
materials and imported raw materials are
beiog met In the current year and whether
the supply positions is lkely to improve 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
{b), The Study Team under the Chairman-
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ship of Dr. P. S. Loksnathan was set up ~

in 1967 to study the effects of recession in
the Small Scale Sector. The team has
recommended certain short. term and also
some long lerm measures so as to epcour-
age indusigialigts to .boost up.their pro-
dugtion. . The Report of the Team is under
the consideration of Government.

(c) Depending upon the availability of
scarce raw malerials, demand of the Small
Scule Sector is met to the extent possible,
Priority industries are getting their full
requirements of imported raw materiuls
based on their past consumptlion. Units
in the non-priorily catlegory are gelting
their requircments based on their last year
license. Since they do mot gel any repeat
licence, they are nol able to meet their full
requirements of imporied raw materials.
The future supply position depends on a
number of factors inzluding foreign ex-
change availability in respect of imporied
raw materials and production in respect of
scarce categories of indigenous materials.

Bumbay Oxygen Corporation Limited

*497. SHRI MADHU LIMAYE:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased 1o refer to the reply given to
Unstarred Question No. 1820 on the 24th
November, 1968 and state :

{a) whether the Bombay Osxygen Cor-
poration Ltd.. Bombay was issued an
Import Licence to purchase gas cylinders
for oxygen, only from Rupeec currency arca
(East European countries) ;

(b) whether the Inspector of the Com-
pany Law Departmeat made inquiries re-
garding the comparative prices of such
cylinders from other Rupee currency areas
and if so, the particulars regarding the
offers and quotations received by the Com-
pany from these countries before placing
the order ; and

{¢) whether ithe inquirtes by the En-
forcement Direclorate on the violation of
foreign exchange are over and il 30,
what #re the findings and action taken
thereon 7

THE MINISTER OF TINDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yus, Sir. e
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() “Enquiries are belng fade.

(c) The Enforcement Directorate has
informed that the enquiry has been treated
as clesed.

Trade with Hungary

*198. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FINANCE be
pleased to state :

(a) the present annual volume of our
trade with Hungary ; and

(b) the steps taken lo
exporis to that country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A statement Is placed on the Table of the
House.

increase our

STATEMENT

The position of India's trade with
Hungary during the past two years is as
under 3

(Rupees in million)

Year Import from Export to Total
Hungary Hungary  trade

1966-67 132.8 113 4 246.2
1967-68 117.2 128.2 245.4

The above figures will show that Indian
exporis to Hungary are already on the
increase and are more than imports from
that country, Items having further ex-
port potential have been identified through
India’s particlpation in the Trade Fairs
held in Huogary and exchange of visits of
representatives of business enterprises and
Government delegations.

Precision Instrumeats Factory near
Palghat

*499. SHRI C. JANARDHANAN :
SHRIMATI SUSEELA

GOPALAN :
SHRI C. K CHAKRAPANI :
SHRI P. P. ESTHOSE :
SHRI VASUDEVAN NAIR :
SHRI E. K. NAYANAR :

Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government hav'e decided
to pive - up-the proposal 10 set up a Precis
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sion Instruments factory near Palghat in
Kerala ;

. (b) whether this decision has led to
widespread resentment amongst the people
of Kerala ;

(c) what were the reasons that prompt-
ed Government to abandon the proposal ;
and

(d) whether thereis any possibility of
Government revising its decision and setting
up the factory in Kerala as originally
planned ?

THE MINISTER OF INDUSTRIAL
DFVELOPMENT AND COMPANY AF-
FAIRS (SHR! F. A. AHMED): (a) to
(d). A provisional decision has been taken
to postpone the implementation of the
Mechanical Instruments Plant at Palghat.

Because of the drastic reduction in the
overall investment on industry coupled
with the drop in the estimates of require-
ments Government reviewed the question of
production in the two units of Instrumenta-
tion Limited at Kota, Rujasthun and Pal-
ghat, Kerala. With a view to ensuring
the economic viability of the Kota unit
which has since gone into production,
Government consider that it would be
necessary 10 postpone, for the present. the
project at Palghat and take up at Kota with
marginal additional investment, the instru-
ments planned for the Palghat vnit. This
is urgently necessary as the range of instru-
ments of the two units are complementary
to each other.

A final decision on this issue and allied
matlers is yel to be taken by Government.
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Import of Raw Jute

*502, SHRI S. S. KOTHARI :
SHRI K. M. KAUSHIK :
SHRI BASUMATARI :

Wili the Mipister of COMMERCE be

pleased 10 state :

(a) whether it is a fact that in view of
the shortage of jute, Government have
decided to import raw jute from abroad ;

(b) if so, the target for such imporis ;

(c) the extent to which the target falls
short of the requirements estimated by the
Indian Jute Mills Association ; and

(d) the steps taken by Government to
stimulate the production of raw jute in the
country Lo uchieve equilibrium in consump-
tion and the supply from internal sources ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir.

DECEMBER 3, 1968
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(b) to (d). A statement is laid oo the
Table of the House.

STATEMENT

A Committee consisting of Jute Com-
missioner and representatives of the jute
industry and other interests has been for-
med to scrutinise applications made to it
by the Jute and jute Goods Buffer Stock
Association for imports of raw jute. Im-
ports have been authorised, on the recom-
mendations of this Committee, to the extent
of 2.7 lakh bales. Further imports will be
considered as and when applied for by the
Association.

The following steps have been taken
to stimulate the production of raw jute :

(1) A minimum support price is fixed

for the jule every season and pur-
chase opcrations are undertaken
1o give price support.

(2) 1In fixing prices for superior grades,
adequate premium is allowed to
give incentive for the production
of beiter grades of fibre.

(3) Increase in production of jute is
sought 10 be achieved by steps to
increase the yield per acre, such
as double cropping in extensive
arcas, introduction of high yield-
ing strains and adoption of inten-
sive cultivation methods.

(4) Financial assistance is granted in
the form of subsidy and loan for
centrally sponsored schemes for
jute production.

Hindustan Steel Limited

*503. SHRI PREM CHAND VERMA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the names of the Chairman and
Members of the Board of Directors of the
Hindustan Steel Limited at present, when
they were appointed and their tenure and
terms of appointment ;

(b) the amount of loss which the Com-
pany suffered on account of irregularities,
theft, stock shortage .and whether these
matters were looked into and if so, the
result thereof ; and

(c) whether a gencral asscasment of the
working of the Company bas besa dowe ;
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if 50, the result and if not, whether Govern-
ment propose (o secure the service of any
expert in order to fine out the drawbacks
and to bring about improvement in its
working ?

THE MINISTER OF STATE IN THE

AGRAHAYANA 12, 1890 (SAKA)
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MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) The
names and the dutes of appointment of the
present Members of the Board of Directors
of Hindustun Steel Limited are given
below :

Name Date of appointment
on the Board
1. Shri K. T. Chandy (Chairman) 30.5.1968
2. Shri A. N. Banerji (Dy. Chairman) 2.8.1967
3. Shri Michael John 13.9.1956
4. Shri P. L. Tandon 1.4.1963
5. Shri T. S§. Krishna 1.4.1963
6. Shri T. N. Gupta 8.4.1965
7. Shri K. S. Bhandari 28.3.1966
8. Maujor General B. P. Wadhera 28.3.1968
9. Shri R P. Sinha 8.8.1968
10.  Shri G. Jagathpathi B.8.1968
11, Shri P. Sabanayagam 19.9.1968

The appointment of Directors is for an
unspecitied period but in terms of the
Articles of Association of the Company,
the President has the power L0 remove any
Direcior [rom office at any time in his ab-
solute discretion. The whole time Direc-
tors are paid—the salaries prescribed for
their posts and non-official part-time Direc-
tors are paid an honorarium of Rs. 100/-
for each meeting and their T. A. expenses.

(b) The loss on account of thelt of
stores and materials etc. has ranged belween
Rs. 50,000 and Rs. 2,00000 during the
last four years. There also occur discre-
pancies (Shortages/excesses) In  physical
verification of stocks of stores, spares, raw
materials, finished products etc. which are
mainly due to errors in estimation of con-
sumption, production, categorisation and
physical balances. Appropriate action is
taken wherever called for.

(c) The working of the Company is
constantly under review of the Board of
Directors and Goverament and appropriate
action is laken to remove any drawbacks.
It is not proposed 1o segure the services of
any expert for this purpose.

Re-Export of Indian Goeds

*3504. SHRI R. BARUA :
SHRI K. P. SINGH DEO :

SHRI D. N. DEB :
SHRI RAM AVTAR
SHARMA :

Will the Minister of COMMEBRCE be
pleased to state :

(a) whether it is a fact that Govern-
ment are considering to take drastic steps
against tho East Buropean countries who
have re-exported lndian goods ;

(b) if so, the names of those countries ;

{c) whether anv protest has boen lodged
with them ; and

{d) the steps proposed to be taken to
check this practice 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) . (4) to (d).
Whenever reports of re-export of India's
goods are brought to the notice of the
Government, suitable action is taken and
the matter taken up with the Governments
concerned where necessary.
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Programme of Dieselisation In
Railways
*507. SHRI RABI RAY: Wil

the Minister of STEEL, MINES AND
METALS be pleased to state :

{a) whether it is a fact that his Minis-
try drew the attention of the Ministry of
Railways to go slow with their progruamme
of dieselisation so that there might not
be considerable reduction in the consump-
tion of coul by the Railway ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)and
(b). Asa result of the attention of the
Ministry of Railways having been drawn to
the necessity of a review of pace of their
dieselisation programme, a review is being
made.

Late Running of Trains

508 SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased to
state :

(a) the orders for reporting and inves-
tigation of late running of trains ;

(b) whether there are any instructions
to pinpoint responsibility for the first sub-
staintial delay {exceeding five minutes) ;

(c) whether this delay was avoidable,
whether any punishments were prescribed,
if not, reasons therefor and il so, the
number of persons punished last year ;
and

(d) up to what level of officers the re-
ports of delay are circulated ?

THE MINISTER OF RAILWAYS
POONACHA) :  (a) Al
cuses of umscheduled  detentions to passen-
ger carrying trains by the Station Masters,
Guards; Drivers cic are reported 1o the
Control Office where & contifuous record’
Is maintained of the rumming of “pussenger

. carraying trains from Division _to Divigion.

These detention pafticulars lre JScrutinised
daily at the'Divisional office in' respect of
all passenger carrying (rains and at the
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. ™ e
headquarters office of the zonal railways in
respect.of Mgil/Express trains, and. further
investigations conducted wherever neces-
sary.

(b) Specific instructions exist for pin-
pointing responsibility not .only in the first
substantial delay ‘but for all appreciable
unscheduled detentions to passenger carry-
ing trains.

(¢) Each case of detention is dealt
with on its merit and appropriale punish-
ment is imposed 1o the stafl held responsi-
ble. About 14,000 railway staff were
punished during a period of one year in
connection with cases involving detention
to passenger carrying trains.

(d) In the Div'sions, the running of
passenger carrying trains is watched by the
Divisional Superintendents and the Branch
officers. In the headquaters of each zonal
railway, the running of Mail/Express trains
is watched on a daily basis by the Dy.
Chief Operating Supdt, and also by the
Chief Operating Supdt., and the General
Manager. Trends of punctuality on
individual railways ars watched by means
of 10-day and monthly reports in the
Ruilway Board. A special watch is main-
tained at the highest level in the Railway
Board on the day-to-day punctuality of
selected long  distance  Mail/Bxpress
trains.

Industrial Policy Resolution
#509. SHRI H. N. MUKERJEE :
SHRI RAGHUVIR SINGH

SHASTRI :
SHRI.SITARAM KESRI :
SHRI NARENDAR SINGH

MALIDA :

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased 10 state :

(1) whether Government have reviewed
the workiog of the Industrial Policy Reso-
lutiop ;

INDUSTRIAL
COMPANY

(b) If so, the results thersof :

(b) whether Government - intend to
make aoy chaoges in the Resolwion ;
and .

(d) if so, the details thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) Government have come to the con-
clusion that as 'the Industrial Policy
Resolution, 1956, had not so far revealed
any fundamenta | weaknesses in its worklng,
it does require to be amended.

(c) No, Sir.
{d) Does not arise.

Contribution to Political Parties

*510. SHRI S. R. DAMANI ; Wil
the Minirter of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether any companies have con-
tributed more than 5 percent of their profits
to political parties as permillted by the
Company Law in the years 1965-66, 1966-67
and 1967-68 ; and

{b} if s0, the names of the companies
and the details of the contributions
made ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b) During the period 1965-66 10 1967
1968, only one case of political contribu-
tion in cxcess of the limits prescribed
under Section 293A of the Companies Act
has come to Government’s notice. This
relates to Dodsal Privale Ltd. which during
the year ended on 31-3-1967 made a con-
tribution of Rs. 60,000 to Congress Parly.

Rural Industrial Projects in Kernla

2980. SHRI C. JANARDHANAN 1
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be plcased 1o state :

(a) whether the Government of Kerala
have requested the Centre to sanction four
more rural lodustrial Projects for the State;
and

(b) il so, the decison
request ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFIARS (SHRI F. A. AHMED) : )
Thbe Kerala State Government have request-

takes on the
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ed for three new rural industries projects
in their recent communication.

(b) The matter is under consideration.

Export of Cashew Kernels

2981. SHRI C. JARNADHANAN :
Will the Minister of COMMERCE be
pleased to state :

(a) the total gquantity of Cashew
Kernels exported from Kerala in the last
five years and the amount of foreign ex-
change carned thereby ;

(b) the quantity of raw cashew nuts
imported by India in the last five years and
the value thereof ;

(c) whether Government have prepared
any plan to make the country self-sufficient
is the production of raw cashew nuts ;

(d) if so, the main features thereof ;
and

(e} the total expenditure expected to be
incurred by Government in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) 2,44,614
M. tonnes valued ai Rs. 148.56 crores.

(b) 7.94601 M.
Rs. 79.57 crores.

lc) Yes, Sir,

{d) During the Fourth Plan period, it
is proposed to plant cashew in an addition-
sl area of 5.18 lukh acres. Apart from the
area expension programme, a Package
Programme for the existing plantations
coverimg an area of 46,000 acres for maxi-
mising production from these plantations
and for consolidating and maintaining the
newly planted areas is proposed to be
undertaken. Other schemes proposed dur-
ing the Fourth Plan include production of
vegelabively proprgated planting materials;
air-layers of high yielding mother trees ;
laying out demonstrations on fertiliser ap-
plications; plant protection measures etc.
und a scheme for parent trees competition
to facilitate spotting out of high yielding
trees with desirable economic characters.

(e) Schemes other than area expansion
are proposed to be taken up as Cenirally
sponsored Schemes and a sum of Rs. 95.50
lakh has besa provided for these. The
¢ost of the area expansion programme is

tonnes  valued at
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estimated at Rs. 1,637.00 lakhs, which in-
cludes Rs. 1,200 lakhs towards loan.

WATH W ARw Sy
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Rail Link to Jummu

2983. DR. KARNI SINGH : Wil
the Minister of RAILWAYS be pleased to
siate :

(a) whether in view of the strategi=
importance of Jummu and Kashmir, con-
struction of the rail link to Jummu has
been completed ;

(b} if not, whea it is likely to be com=
pleted 7

THE
(SHRI1
yet.

(b) The line is expected to be complet-
ed by the end of 1971.

MINISTER OF RAILWAYS
C. M. POONACHA) : (a) Not

Heavy Plate and Vesstls Project

2984. DR. KARNI SINGH : Wil
the Minisier of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) what is the position of the Heavy
Plate and Vessels Project which Govern-
ment had contemplated to put up in
collaboration with Messrs. Technoexport of
Czechoslovakia ;

(b) whether the changed international
position in Czechoslovakia has adversely
affected the Project ; and

(c) if so, to what extent ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a) A com-
pany under the name and style of BHARAT
HEAVY PLATE AND VESSELS LTD. to
implement this Project was incorporated
oD 25th June, 1966, Sioce then the work
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on this Project has been progressing satis-
factorily. The site for the factory has
been acquired and the area required for
construction levelled. Contracts for the
major part of civil construction and struc-
tural steel work have been finalised and
orders placed. Orders for items of equip-
ment valued at approximately Rs. 2 crores
have already been placed upon Moessrs,
SKODAEXPORT of Czechoslovakia and
equipment costing about Rs. 24 lakhs has
arrived at the factory site. It is understood
that another lot of equipment valued at
about Rs. 40 lakhs is oo its way. Itis
expected that equipment costing about
Rs. 160 lakhs will reach the factory site by
the end of March, 1969. Orders have also
been placed for most of the indigenous
equipment. The orection of one of the
main plant buildings has been started and
is expected Lo be completed by March,
1969. It is expected that the company
will start manufacturing some simpler type
of equipment during the noxt fow months.

(b) No, Sir.
(c) Does not arise.

Trade Delogation to Nepal

2985. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased to
slate :

(a) the names of the members of the
Indian trade delegation who visited Nepal
recently and the outcome of their talks ;

(b} the nature of goods that are being
smuggled regularly into lIndia from Nepal
and the total annual loss to the Indian
Exchequer on this account ; and

lc) the reason for which the terms of
the trade treaty of 1960 with Nepal are oot
being strictly enforced ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) list showing
names of the members of the Indian trade
delegation is attached. The outcome of

the talks has been set out in the Joint Press
Note, a copy of which bas already been
placed on the Table of the House by Shri
B. R. Bhagat, Minister in the Ministry of
External Affairs.

(b) Goods that have aL times been
detected oo being “smuggled” into India
from Nepal are consumer goods such as
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wrist watches, fountain pens, cigarette and Transit 1960 with Nepal are being
lighters, torches. Iransistors. cameras, fully observed by the two Governments
bludes sic. It is Dot possible 10 have @n Every effort is made to guard against its

accurate estimate of the valus of these
goods or 10 assess the Joss therein.

{¢) The terms of the Treaty of Trade

provislons beiog circumvented and to pre«
vent diversion or deflection of trade
contrary to the letter and spirit of the
Treaty.

STATEMENT

INDIAN DELEGATION

1. Shri B R. Bhagat, Minister of State for External Affairs, Government

of India.

2. Shri K.B. Lall, Secretary, Ministry of Commerce,

India.

LEADER
Government of
Member

3. S8hri A.B. Bhadkamkar, Joint Secretary, Ministry of External Affairs,

Government of India.

Member

4. Shri S P. Kampani, Joint Secrctary, Ministry of Finance, Government

of India.

S. Shri J. Abraham, Counsellor, Embassv of India, Kathmandu.
Deputy Becrciary,

6. Shri V.P. Sawhney,
Government of India.

Gold Deposits in Maharashtra

2086. SHRI DEORAO PATEL : Will
the Mipister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there is any proposal to
conduct a detailed survey by the Geological
Survey of India to exploit gold deposits in
Bhandara and Nagpur Districts of Maha-
rashire ; and

(b} if so, whether any iechnical
assistance has been sought from  the
Sogialist coumiries and il so, the result
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) The
preliminary investigation for gold in
Nagpur god Bhandara districts of Maha-
rashtra by the Geolagical Survey of India
is in progress.

(b) : No, Sir,

Taking Over of Yeotmal Achalpur Narrow
Gauge Railway Line

2987. SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be picased to
nate :

{a) whether jt is a fact that thg

Member

Member
Ministry of Commerce,
Member

Yeotmal-Achalpur parrow gauge Railway
line is run by a private company ;

(b) whether the Railways propose 10
take over the ownerships of this line from
tke private company ; and

(¢) if so, when 7

THE MINISTER OF RAILWAYS
(SHRI C M. POONACHA) : (a) No.
Although this line is owned by the
Central Provincgs Railways Compeny
Limited, it is worked by the Government
through the Central Rallway.

(b) No.
(¢) Does not arise.

Sheds Over Platforms on Stations on
Yeotmal-Achalpar N. G. Line

2988. SHRI DEORAO PATIL : (a) Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that sheds have
not been provided on the platforms of even
important stations such as Yeotmal,
Darwha, Murdazapur and Karanja on the
Yeotmal-Achalpur narrow gauge line on the
Central Railway for the protection of the
passengers from sun and min ;

(b) whether it is alec a fact that thery
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are no fans and fights in the runniog
traios ;

(c) whether Government propase lo
provide sheds on the said platforms and
fans and lights in the running trains and
to electrify the main stations 1o remove the
inconvenience caused to the passengsrs ;
and

(d) if so, when ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
but waiting halls have been provided at
most of the stations, including Yeotmal,
Darwha and Karanja as a waifing facllity
for the passangers. At a few slations, |
and 11 Class waiting rooms have also been
provided.

(b} No. Fans have been provided in 21
out of 42 Narrow Gauge coaches of CP.
Railway Co. but lights have been provided
in all the coaches.

(c) There is no proposal for provisions
of sheds on the platforms, provision of
fans in the coaches which do not at present
have them and for electrifying the stations
It may be mentioned that the line is owned.
by the C.P. Railway Company who have
expressed inabllity to provide the funds for
such improvements.

(d) The question does not arlse In view
of the anawer to (c) above.

Export of Tea
2989. SHRI JYOTIRMOY BASU ;
Will the Minister of COMMERCE be

pleased 10 state the total quantity aad the
value of tea exported annually to foreign
countries from the years 1960 to 1968 to
each country 7

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : A stalement
is laid oa the Table of the Houss,. [Piaced
in Library. Se¢ No, Lt—2469/68).

Exportand Impert Adiisery Commitices/
Counclis.

2990, SHRI1. JYORRMOY: BASU :
Winl the M'nister of COMMERCE be
pheased 1O siaté T

(a) the number of Import and Expowt
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Trade Advisory Committess or Councils
cunstituted by Government 1ill date ;

(b) the number of Committess or
Council actunlly funclioning at present :
and

(c) the names und desigoations of ihe
non-officiel members cf each of them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Ewght.

(b) Five.

(¢) (1} Advisory Coumerl on Trade :
The list of non-ofliciul members of this body
will be found in Resolutions No. 3(1)/67-
BOT & P & P dated the 13th January, 1968,
3(1)/67-BOT-P&P dated the I8Bith April,
1968 and 1/3/68.Ad. C daied the 28th
Oclober, 1968. copies of which huve been
supplied to the Parliament Library slong
with letters No. 1/3/68-Ad. C. dated 3list
May, 1968. and No. 1/3/68. Ad. C. dated
Tth November, 1968.

(2) Four Zonal Import-Export Advisory
Cormmittees :

The names of non-official members will
be found in CCI & E's Memorandum No.
2/7/68. Ad.C. dated 20th July, 1968 copy of
which has been endorsed 1o the Parllament
Library.

Development of Sericuitere in Himache)
Pradesh

2991. SHRI HEM RAJ : Wil the
Minister of COMMERCE be pleased to
state :

(a) the amount of loans and grants
proposed to be given to Himachal Pradesh
for the development of Sericulture in the
year 1968-69 ; and

{b) the nemes of schemes for which (he
amount is propose to be utilised 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD: SHARI QURESHI) : (a) Grant :
Rs. 65,000+

Loan : Rs. 4,000/-

(b) The Schemes are :

1. Establishment of Development
Cenires.

2 Amsietance
réaren.

to selected seed
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3. Muintenance of jeep.
4. Mulberry Plantation.

Theft of Rallway Goods by Rallway Employees

2992. SHRI BABURAO PATEL
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether o huge gquautity of railway
goods bearing the “1. R.” mark was seized
from the residence of Bamsraj Singh, an
engine driver of Gorukhpur ;if so, the
nature of the articles seized and their value

(b) whether the houses of other Railway
employees have been raided similarly dur-
ing last year ; if so, their names, designa-
tions and the value of goods recovered
from euch ; and

{¢) the total amount of the value of
goods stolen last year by railway employees
#nd the steps taken by Government to
check such thefts 7

THE MINISTER OF RAILWAYS
(SHRI C. M POONACHA) : (a) Yes,
Ruilway goods consisting of bulbs, hand
signal lamps, mosquite pet, pillow covers,
blankets, duri, buckels, spanners, screw-
wrench, fog-signal etc. valued at Rs. 400/
approximately were scized on 24-9-68.

(b) and (¢). The Honourable Member
presumably is referring to Railway emplo-
yees on WNorth-Easten Railway where
houses of two others were searched in
September, 1967. In one case steam coal
worth Rs, 40 - was recovered from the
house of Jumuna Singh, a gate-man of
Samastipur and in the other electric bulbs
and dry cells worth Rs. 450{- Were recover-
ed from the quarter of Shri Krishna Nand
Prasad, a basic power fitter of Narkattiganj.
During 1967, goods valued at Rs. 15371 :
were stolen by employees of North-Eastern
Railway of which goods valued at Rs. 13,716
were recovered. The steps taken to check
such thefts aro :

1. Plain clothes and special detective
staff of Railway Protection Force
is deputed to collect crime intell-
igence with a view to tracking
down known criminals and recei-
vers of stolen property.

2. Affected sections and yards are

also at the times patrolled by
Railway Protection Force armed
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staff and Railway Protection
Force Dog Squads.

3. Railway Protection Force guards
in yards, sheds and platforms are
detailed at strategic points round
the clock.

4. Railway Board's Central
Bureau staff are deployed to
conduct surprise raids to effect
red-handed capture of the culprits.

Crime

5. Close co-ordination between the
Railway Protection Force and
Government Railway Police and
Police Officers is also maintained
to deal with the criminals and
receivers of stolen properly.

6. Anti-theft measures exist in the
shape of locking of compartments,
welding und encasing electrical
equipment, cleating and troughing
of underframe wiring, shifting of
theft prone equipment inside the

coaches, so as to make their
removal difficult bp anti-social
elements.
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Prices of Raw Jute Goods

2995. SHRI R. R. SINGH DEO:
the Minister of COMMERCE be
pleased 1o state :

(a) whether it is a fact that there has
been an unprecedented rise in prices of raw
jute goods during September, 1968 ;

(b) if so, what were the causes for the
same ; and

{¢) the steps
prices 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD SHAF!I QURESHI) : (a) and (b).
Yes, Sir, in view of the exceptionally short
crop of jute and mesta during the curreat
season.

() A statement showing the steps
taken to deal with the situation is attached.

taken 1o curb the rise in

Statement

The following steps have been taken to
arrest the rise in price of jute and jute
goods !

(1) Ceiling and margins for future
trading in respect of November delivery for
hessians and sacking were fixed.

2) A Committee consisting of jute
Commissioner and representatives of jute
industry and other interests was formed to
scrutinise applications made 10 it by the
Jute and Jute Goods Buffer Stock Associa-
tion for imporis of raw jute. Imports of
2.7 lakhs bales of jute valued at Rs, 8.7
crores have so far been authorised on the
recommendations of this Committee.

(3) It has been decided to relate pro-
duction of finished goods on a planned
basis to the availubility of raw material
and necds and requirements of both dom-
estic and overseas consumption.

(4) Jute Commissioner has been dele*
sated powers 10 regulate production of jute
goods on the basis of allotment of raw jute
made to each miil.

(5) Under the Jute (Licemsing and
Control) Order, 1961, the statutory
maximum selling prices of B. Twills sack-
ing have been fixed at Rs. 200 per 100 bags.

(6) It has been decided 10 exercise some
restraint on domesiic comsumption of juts
seods during the period of shortage.
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Export of Sieel Ralls

2996. SHRI R. R. SINGH DEO : Will
the Minister of STEEL, MINES AND
METALS be pleased (o state :

(a) whetber it is a fact that an agree-
ment has been concluded with the Govern-
ment of Iran to supply steel rails ; and

(b) if so, the terms of the agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). Hindustan Steel Limited have entered
intlo two contracts with Government of
Iran for supply of 93,000 tonnes of Rails
for use of the Iranian State Railways 709,
of the rails to be supplied will be of 18
meters length and 30%, in shorter lengths.
Deliveries are to be completed by Novem-
ber 1969. Totul C & F Value of the Con-
tract. is Rs. 7.4 Crores.

Extension of Railway Line from
Dharamanagar to Agartala

1997, SHRI KIRIT BIKRAM DEB
BURMAN :  WIIl the Minister of RAIL-
WAYS be pleased to refer 1o the reply
given to Unstarred Question No. 1831 on
the 30th July, 1968 and state :

(a) whether it is a fact that Tripura
was cotered by Railwavs during pre-Inde-
pendence period and had been deprived of
this facility consequent on the partition of
the country in 1947 since the line happened
to pass through areas that had gone to
Pakistan ;

(b) whether it is also a fact that no-
thing has so far been done to restore this
facility to that Union Territory since
Independence, except taking the railway
lioe upto Dharmanagar only ;

(¢) whether Government's alleptioa
bas been drawn to. the fact that the lack
of railway, communication facilities io the
area has been the main hurdle in the
development of this reglon ; and

(d) if the replies to pasis (a), (b} and
(¢) above be in the ufirmoutive, the repsons
for not extending the, Ruilway line in Tri=

pura at least upto the capital of. the Siats,,

namely, Agartsia ?

THE MINISTBR QF RAILWAYS
(SHAL C, M. POONACHAL j - (n) asd, (b
Yes.
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(c) and (d). The Railways are not
aware of any handicap in the development
of this region due to lack of rail facilities.
Due to the present difficult ways und means
position it is unlikely that any new line in
Tripura can be considered for construction
in the 4th Plan.

Jute Mill in Tripura

2998 SHRI KIRIT BIKRAMDEB BUR-
MAN :  Wil! the Minister of COMMERCE
be pleased to refer to the reply given (o
Unstarred Question No. 10020 on the Tth
May, 1968 and state :

(a) whether M/s. Industrial Develop-
ment Syndicate, Agurtala or any other firm
has since put up any fresh application for
grant of licence for selting up a new Jute
Mill in Tripura ;

(b) if so, the details thereof ;

{c). whether Government have also
considered that in view of the numerous

adverse factors, particularly lack of rail
and adequate road facilities, the enirepre-
neur is reluctant to set up any industry

there and for that matter a jute mill ; and

(d) if so, whether Government have
considered the desirability of offering some
incentive, particularly by way of giving the
required amount of foreign exchange for
import of machioery for a Jute Mill in
order to help industrialisation of the back-
ward border areas Tripura 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir,

(b} Does not arise.

(c) and (d). If and when any fresh
application is received, il will be consideved
on merits.

Staff Employed In the Office of Air-Borne
Mineral Seeveys am Exploration.

2999. SHR1 SIDDAYYA : Will the
Miwister: of STBEL. MINBS. AND
METALS be pleased to state :

(a) the total number of staff employed,
class-wise; in the ofice of Air-berse Mine-
ral.Surveys and. Expjoralion; .

(p) the. method of recruitment class-
wite in that department including specia-
lists ; and
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{c) the number of scheduled cavte and
scheduled tribe employses out of them,
class-wise, as on the Ist November, 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)

Class 1 Class 11 Class 111 Class 1V
3 3 69 12
(b) Class 1 By deputationftransfer and
direct recruitment.
Class 11 By deputation.
Class 111 By deputation/transfer

and direct recruitment.
Class IV By transfer/direct
recruitment.
(c) Class I and Il —Nil
Class 111 —6 Scheduled Castes,
Class 1V —6 Scheduled Castes.

Stocks of Khadi Gramodyog Bhawan,
New Delhi

3000. SHRI J. SUNDAR LAL : Wil
ithe Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question 7248 on the 16th April, 1968
regarding Stocks of Khadi Gramodyog
Bhawan, New Delhi and state :

(a) whether the information has since
been collected ;

(b} il not, the reasons for the delay ;
and

(c) when it is likely to be collected 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. A statement is laid on the Table of
the House. [Place! in Library See No.
LT-2470/68.]

(b) and (c). Do not arise.

Paymest of D. A. to Kimdl Cramodyog
Blawsn Employess

3001. SHRIJ SUNDAR LAL : Will
the Minister of COMMERCE be pleased 10
refer 1o the reply given to Unstarred
Question No. 3654 on the 12th March,
1968 regarding paymeat of D. A. 1o
Khadi Gramodyog Bhawan Employees and
patg ©
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(a) whether tht information has since
been collected ;

(b) if not, the reasons for the delay ;
and

1<) when it is likely to be collected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sit. A copy of the reply submitted re-
cently of the Assurance given in answer to
Unstarred Question No. 3654 on 12th

March, 1968 iz laid on the Table of the
House. [Placed in Library. See No. LT-
2471/68.]

(b) and (c). Do not arise.
Tl & wrow I areT Trores

3002. ot gew WX wwww : 5T
Tod o 3 AT o w6 fw s

(%) wer, ferswt wfT  weqey,
1968 # ®rfty gewic ) Y & fipaar
TAET Ao gt ; Wi

(w) ¥t grar fsd M2 W WY qu
A & aE g & g feaar aues

g a1 ?

Tod doht (ot ¥ go qaTw) : (%)
Wit (w). q% fercn fosdt o g @
aft & @ur g 9T Ty var § 1 [qeer-
o % oo mar 1 el s LT—2472/68)
£ farem § frwy aF wieyi ¥ =y
g wrfe 9z araArFn TrowEw ® ArAtT ¥
wifaws  gamEwa oifhe afY § 1 afeT,
faasaT 1908 & weada feard M aheyt
# @t §uv fafv wifz & qoerd oA
X af wifes garares qfaw £

fwat w( faafy

3003. off vrwewrey firemd? :

oft wror foy g
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st geza™ tagw

¥ wifowg g 7z T &) §@
w0 v :

(%) == wredi feeal & i aar
forg g ad & g 3@ Al § fafire
Rt % wafoa  fway aa7 a1 ;

(@) 378 fegnt fadsh gmr s
g w TR g

() T FF gE ) § wiwwan
arehtg faert & wRe 1 Newrgd
L 1E¢

(w) afs g, @ @ aX ¥ a1 F14-
ardY fodr oy o wwEAr 2 ?

wrforon swrem ¥ grwl (s Wiy
vy et gXwh) o (%) v (=), =i
% frafa & wing arforfoas sgarm qar
atfewY & mEifAdas gro M o
wEl @ 9y §, feenl § aml ¥ e
¥ ag | wAw gru gsifem wgEaA
giwgl & wgaT FEEd-wne 1968 ¥
193.7 AT] %o HEW #) 44.4 Frw e
feed faata Y wdft oY fag & s frar-
A ey a7 § A § q2w 9T @
am ¥ [qRema # e mar o dfed
wwur LT-2473/68 )

(m) o, gt

(w) fadet & geaciedta w=fery ¥}
¥ W X A widlw  wafey gwg
A % warar, sqaw  frafa woe %
fo grag fanfora +1 soifegn afsa
foem aar & wedln s=fax frafa
frrm grr o ofaw |gx sma A @
t 1 u3T T fae qar ey sefey
frafer from & Pre fewar wraferg oo
o Al # nala-sag & fad aweqdft

iy s ST @ ¢
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wiw aar Wy =aTe femm g e
Fftw wy forafer

3004. waiic fag weRt @
wiftrvg &4Y 7g qad ® g w0 fn

(%) war oz av § f& &frwr aq
sgrre famm eaifaa @ & arg &9
fadm ¥ fagfa & s & @ ad R

(@) afzgt, @t % @ g ;
L

(m) #;1 #vdA SO & W19 gQ

frala s gawl ' odl w9
fndtsr & fraf@ § Qg &< &1 AT
% fgae g ?

wrfoen sarers & go-aN (s We-
=T T ) : (F) a91 (@), 9§59
aat & wa § o waew & fAafa
freafafaa swT gor -

qTIT FATT Ho AT H
a9 arar
1962 208
1963 932
1964 1669
1965 1369
1966 1168
1987 1083

1068 (FATd-
R 1010

ma A qal A qF €t & gEeT A,
frala # ferz wif 81 7y &Y wiw-
wiwa: Ivdwn @ ¥ qw gfa ¥ A
greq e, qfr & @ ameel & faers
agr ft  safe & s o
gegrea ¥ Frfiw woes 9 wiwaar s
firdaar wift et & afcomvrenes gt
b AW A & o= I AN Ay
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vt § sfedfrar  wfer o< sfrgs
T 9T
() swrT & #rehw agew & faafa
¥ ford weln & @rg e wore A few
g
Steam Locomotives

3005. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there are proposals
completely eliminate steam locomolives ;

(b) if so, whether their manufacture
will be stopped from 1970 as stated by
the Resident Director of Telco ; and

(c) the time by which last steam loco-
molive wouid be withdrawn ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b} According to present plans it is
proposed not to manufacture steam loco-
motives after 1-4-1971.

(c) Steam locomotives which are now
runniog on the railways will be retaioed in
service till such time they are economical
in their maintenance and are needed for
operation.

to

Small Scale Machine Toul Units

3006 SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be plcased to state :

(a) the number of small scale machioe
tool units in the country, State-wise ;

(b) the reasons why these are not evenly
distributed amongst States ;

(c) whether their concentration has led
to development of selected areas ;

(d) if so. whether Government are tak-
ing any steps to put all States oo equal
footing ; and

() il not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
State-wise ioformation is mot available.
However, agzording to the Federation of
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Associations of Small Scale Industries,
there are aoout 1,150 units manufacturing
machine tools in the country. The actual
number may be much more as all the units
are not Members of the Assoclations affi-
liated to the Federation. The main con-
centration of the industry is in the Punjab
which accounts for about 63 per cent of
the total.

(b) and (c). The units are not evenly
distributed as it depends upon the poten-
tialities for a setting up consumer-goods
and other industries which use machine
tools and level of development of general
engioeering industries. Since other indus-
tries are not evenly distributed in all parts
of the country, the machine tool industry
is accordingly concentrated in a few
centres, This accounts for the compara-
tively better development of small scale
industries in certain States. .

(d) and (e). At present, following re-
cession, machine tools industry is having a
difficult time. The questinn of setting up
new machine too! units in those States
where they are not already functioning will
be considered as and when the owerall
position of the machioe tools industry
improves.

Sarabbal Chemicals Ltd.

3007. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS bo pleased (o state :

(a) the authorised and paid up capital
of M/s. Sarabbai Chemicals Ltd. aut its
inception and now ; and

(b) the reasons for the
increase 7

phenomenal

THE MINISTER OF INDUSTRIAL
DEYELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
There is no company by tne name of M/s.
Sarabhal Chemicals Lid. registersd under
the Companles Act.

(b} Does not arise.

T¥ wwrwm & waw dte Frawrafidt o
fgrlt % eyamx
3008. it greaw twyw :
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@ g fear widar ) IR W (W) W
e ¥ Ifewfea wt faaamfogt figedY
wprr & fag ¥Ag fgrd A,
fawr smeg & W0 w1 W@ & ag
xamr gex 7 & e frawmefea)
] GYATC ©X A€ T G HIAAT

(%) ok & wgane # ok ¥ Ay
g€ 1 wi aw frgwrefedi W Feaew g,
o fg ¥ wwrfa w0 & fag wde-
v A quear ff oy &

Tk ww @ W0

3009. it gpewwrw Ywqw
ot corerey farens?

st wrew g W

DECEMBER 3, 1968

Written Angwers L

w1 Yo W T Ay A FTEN
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(@) ¥ mit geafer w1 ge7 90.47
AT™ TA 9 faw ¥ & 6.78 ATw
T ®Y geqfi qomE £ A Y gy

() 6,387 sufemaY wY, fomd el
Wk g W wherd oifiw 8, g
wiiag & faq gfew & g fear o
aYT 586 ¥ wHafEl & fawg fawrda
wiar & wdfy | I A g9 & md
Ik At § et A Al g

(%) o wsww & WY 9 freafefon
srtwat & g § i —

1. & armmfed § Wy geen o
¥ gwer sAwrh wwy §

2. wgam gl o Nd W
A1 & ANY Y Wy FeEE
W § woOw wrawn oegy
A ¥ fod W gEmaM ¥
wuwrly a1k wow ¥ WY fady

zwmmmmm

1

3 i ot gl % wrfeot

. fam
of g vt vk gow A ¥



28 Written Answers
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T Wk TN 9 XA € w7 v
fig :
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Wy A & wwiRkal o gw feen
awarfc wear faar man;

(w) w1 97 @ fF A AR
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(=) oft mff

() wwr AdfY I5aT )

(%) v aT g ardr wd ¥ wdly ekt
ot graegwar ¥ @RO-gET qC AT
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Smaj| Scale Industries Board

3011. SHRI B. K. DASCHAU.-
DHURY : Will the Minisier of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state ©

(8} whether it is a fact that the Small
Scele Industries Board held its mesting
ia Erunakwiam oa the 27cth and 28th Sep
temvbar, 1968 ;

(b) if so, the subjects discussed at ihe
meeting ; and
(c) whether the Board bas strongly

opposed.the Industrial Licensing policy as
suggssied by the Planning Commissiop.
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

{b) The Small Scale Industries Board
considered inrer-alid the reports of the
Standing Committe®s and Ad-hoc Com-
mittee ; Matters pertaining to raw materials;
licensing policies and legislation ; credit
facilities ; quality control ; development of
ancillary indusiries : re-orientation of the
Industrial Estates Programme ; and pro-
gramme of work during the Fourth
Plan.

{c) The policy of de-licensing of indus-
tries which is under the examination of the
Government was discussed at the Board
Meeting, and it was felt that implemen-
tation of the pulicy should take full care

of the interersis of the Small Scale
Sector.
Demands of Engineering Tnspector

3012 SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleas-
ed lo stale :

(a} whether he has received a memo-
rendum from Shri Arjun Arora, M. P,
President MNorthern Railway Engineering
Inspectors” Association on the problems
and demands of the Enginecering Inspec-
tors ;

(b) if so, when it was received and
the salient features thereof ;

(c) the action taken thereon ; and

(d) if no action has yet been .taken. the
reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
A representation from the Indian Railways
Eogineering Inspectors Association, u sec-
tional unrecognised Union, was received
from Shri Arjun Arora, Member of Parlia-
ament, in May, 1968 which contains de-
smands like Revision of Scales of Pay,
Chancse of promotion, Recruitment to the
lospector's grade. Reduction in workload,
Ban on recruitment, Revision of Daily
Allowance Rules etc.

(c) and (d). No specific action was
considered pecessary as such grievances of
all categories of staff are taken up by
recognised Unions and the Fedenation

DECEMBER 3, 1968
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enjoying negotiating facilities for discus-
sion at the Railway and Railway Board
levels respectively.

Shri Arjun Arora was also given a
reply on 14-6-68 by the Minister of State
for Railways explaining this position.

W™ & wrw fawit w1 frafar
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I Transaction of Cott: b
ilagal o om Bales by

3017,

3018. DR. SUSHILA NAYAR : Wil
the Minister of COMMERCE be pleased to
refer 1o the reply given to Starred Quesiion
No. 452 on the 13th August, 1968 regarding
illegal: transaction of cotea bales by a
Birla.concern and state :

(a) whether the inquiry bas since been
completed:by Govesacsent ; asd+
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(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) An indi-
cated in the answer to the Lok Sabha
Starred Question No. 452 on the 13th
August, 1968, investigation has been com-
pleted and charge sheet submitted in the
Criminal Court.

(b) A separate self-contained statement
is laid on the Table of the House.
[Placed in Library, See No. LT —2474/68),
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Mail Trains Halts at Hodal Railway
Statiod

3021, SHRI KANWAR LAL QUPTA :
Will the Minister of RAILWAYS be pleased
10 stale :

(a) whether it is a fact that at present
only one Mall train, viz. the Dehra Dun
Express, halts at Hodal Railway Stwation on
the Central Railway, on Its downward
journey ;

(b} whe'her it is also a fact that the
public of this town hus made several ropre-
sentations to the Railway Administration
1o allow one or more Express Mail traims
to halt at this station both on downward
and upward journeys ; and

(c) if so, whether Government have ex-
amined this proposal on the basis of amen)-
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ties available at this station and in view
of the demand of the public for such
halts ? )

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Some representations have been
received.

(c) Yes. An analysis of tickets booked
from Hodal station has revealed that the
bulk of the traffic offering there is predomi-
nently short distance in characler and there
is, therefore, no traffic justification for
provision of additional stoppages of any
Malil or Express trains there.

frfezat ¥ war o 3o
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(w) afx $1§ wrdardh A & af @,
ot ca v e 7
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DECEMBER 3, 1968

Written Answers o
Railways Earning from Goods Tramsport

3023. DR. RANEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether railways’ earnings from
goods transport bave declined recently ;

(b) if so, the reasons therefor ; and

(c) what steps have been takea to in-
crease the railways® carnings from goods
transport 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) No,
Sir.

(b) Does not arise.

(c) The Railways are continuously striv-
ing to improve the quality of service by
timely supply of wagons and reduction of

transit time. Quick transit services and
super-express goods services have becn
introduced. Various measures are adopted
to prevent losses und damage to goods

during transit. Wherever justified, reduced
slation to station rates are quoted. Mini-
mum weight conditions and packing condi-
tions are also relaxed where frasible. Out
Agencies and City Booking Agencies are
openced and street collection and delievery
services organized to provide integrated
rail-com-road transport. Conlainer services
are being introduced between important
stations to provide door to door service
and eliminate costly packing, and at the
same time save damage and pilferage in
transit. A Marketing and Sales Organisa-
tion has been s:t up on each Railway so
that all aspects of railway working haviog
o bearing on consumer satisfaction can be
kept under watch at a fairly high level.

ot ¥ famr fowz o
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Inquiry into Afairs of Birla Group of
Firmg

3027. SHRI C. JANARDHANAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have examined
the niemorandum submitted by Shri
Chandra Sekhar, M. P. contuining the
various allegations of malpractices indulged
in by the Birla Group of firms ;

(b) whether Government have come lo
any conclusion that a prima facle case
exists for furtber probe into the matter ;
and

(c) if so, whether any machinery is

being set up for a thorough probe into these
allegations 7

THE MINISTER OF INDUSTRIAL
DE\’FLQPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) and (c). 24 allegations out ol a
total of 88 allegutions which required
further examination by the concerned
Ministries are at present under the consi=
deration of a Cabinet Sub-Commitiee which
has already met. The entire matter is now

under Government's consideration for a
final decision.
Export of Handloom Products
3028, SHRI S. R. DAMANI . Will

the Minister of COMMERCE be pleased 10
slate :

(a) the achievement in export of hand-
loom products during the current year ns
a result of cash assistance varying from 7}
per ceot to 20 per cent on the f.o.b. value
offered by the Indiun Cotton Mills Federa-
tion ;

(b) the countries to which the exporis
were undertuken, the quantities exported
and the prices obtained ; and

(c) the position of pending orders upto
March, 1969 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD., SHAF! QURESHI): (a) The export
performance of handloom products have im-
proved from Rs. 204 crores during April-
July, 1967 to Rs. 2.12 crores during April-
July, 1968. Swtement (a) showing variety-
wise export duriog the above periods at-
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tached is laid on the Table of the House.
[Placed in Library. See No. LT-2478/68).

(b) Statement (b) showing countries of
export of handloom products along with
quantity and value and statement is laid on
the Table of the House. [Placed in Library.
Sce No. LT—2478/68). (c) showing prices
obtained for handloom products, is laid on
the Table of the House. |Pldced in Library.
See No. LT—2478/68].

(c) The information is being collected
from varlous exporters and a statement will
be laid on the Table of the House.

Indusirial Licensing Pollcy

3329. SHRI S. R. DAMANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Starred
Question NMo. 200 on the 30th July, 1968 and
stute

(a) whether consideration of the sugges-
tions on Industrial Licensing Policy made
by ths Planning Commission and the views
thereon expressed by the Central Advisory
Council of Industries, has been completed ;

(b) if so, whether Government have
accepted the suggestions with or without
modifications ;

(c) when the policy decision will be
announced by Government : and

(d) if reply to part (a) above be in the
negative by when the consideration will be
completed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Mo, Sir.

(b} Does not arise.

(c) and (d). Consideration of the sug-
gestions is expected to be completed and a
decision taken shortly.

Naphtha Reformiog Unit at Rourkela

Fertilizser Plant
30%0. SHRI S. R. DAMANI : Wil
the Minister of STEEL, MINES AND

METALS be pleased to refer to the reply
given to Unstarred Question No. 467 on
the 23rd July, 1968 and state :

(a) whother the setting up of the Naph+
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tha Reforming Unit at the Rourkela Ferti-
lizer Plant bas been completed and pro-
duction started ;

(b) if not, the reasons for the delay ;

(c) if completed, the cost incurred
thereon and how much it has contribuied
to fuller wiilization of the installed capa-
city of the fertilizer plent ; and

(d) the progress made for the produc-
tion of special steels at Rourkela and the
expenditure incurred so for for extra faci-
lities created for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. MINES AND
METALS (CHOWDHARY RAM SEWAK):
(#) 10 {c). The heating up of the Reform-
ing Furnace of the Naphtha Reforming
Unit commenced on the 2nd November,
1968. It is expected to go into full pro-
duction by about the end of December, 1968.
Its commissioning has been slightly delayed
on account of the closure of the Suez Cunal
and delay in the delivery of FOB and in-
digenous equipment and replacement of
damaged materials. The unit is estimated
1o cost Rs. 36.34 million and would provide
feed-stock for ubout 40% of the rated pro-
duction capacity of the Pertilizer Plant, the
remaining 609, being obtained by the use of
coke-oven gas from the Rourkela Steel
Plant.

(d) During the period April-September,
1968, 1he production of special steels at
Rourkela exceeded 40.000 tonnes as against
a total production of about 65,000 tonnes
during the year 1966-67 and about 54,000
tonnes in 1967-68. The additional facilities
being provided at the Rourkela Steel Plant
for the production of special steels include
an Electrical Sheet Mill and a Scarfing
Complex. The esiimated cost of the
Electrical Sheet Mill is about Rs. 47 million.
The Mills has just been commissioned ard
will produce Silicon steel sheets of Dynamo
and Transformer QGrades. The Scarfing
Line is estimated to cost over Rs. 31 mil-
lion and will be comploied towards the end
of 1969. It will belp augment production
of special steeis of various types like ship-
building quality, Boild Boiler quality, Deep-
drawing and Extra-deep-drawing qualities.
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City Booking Agencies in Delbl

3031. SHRI YAIJNA DATT SHARMA;:
Will the Minister of RAILWAYS be pleas-
ed to stats :

(a) the number of City Booking agen-
cles in Delhi to sell third class tickets ;

(b) whether it is a fact that these agen-
cies nre allowed about two tickets for each
train of the 14 trains that run Up und Down
from Delhi or pass through it ;

(¢) if so, the reasons for distributing
only a small quota of tickets to these
agencies ;

(d) whether Government propose to
open more city booking agencies in Delhi
and also to ullow mure tickets 1o agencies
10 avoid lung queues at the tickel windows;
and

(¢) if not, the reasuns therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) There
are se ven City Booking Agencies in Delhi
selling Third Class tickets.

(b) There are eighteen long distance
passenger trains to and from Delhi/New
Delhi. On thirteen trains, City Booking
Agencies have been ullntted quotas of
sleeper berths, totalling twenty-cight berths.
On six trains, they have quotas of Third
Class scats, totalling thirteen seats,

There Is no restriction at all on the
number of tickets the Booking Agenciss
may sell.

(¢} The guotas have been allotted kosp-
ing in view the traflic offering nt these
City Booking Agencies and at Delhi and
New Delhi stations und the accommoda-
tion available on trains.

(d) and (e). Proposals for the opening
of City Booking Agencies ure examined in
the light of the requirement of the area and
the passenger booking arrangements already
made at the station. At the moment, there
are no plans for opening of additional
booking agencies in Delhi.

It is not considered desirable to in-
croase the existing reservation quotas allott-
ed to City Booklog Agencies as this will
cause incoavenience (o the bulk of passen-
pers who turn up at Delhi and New Delhi
stations for reservaiions.
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Re-opening of Out-Agencles

3032. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased 10 refer
to the reply given to Unstarred Question
No. 9096 on the 30th April, 1968 and state
the progress made in the reopening of the
Out-Agencies at Gugret, Bharwain, Pragpur,
Nadaun, Juwalamukhi, Dharamsala and the
City Booking Agency at Kangra and the
opening of an Out-Agency al Deragopipur 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The Mandi-
Kulu Road Transport Corporation have
been requesied to take up operation of the
Out Agencies at Gagret, Bharwain, Prag-
pur, Nadaun and Jawalamukhi and the
City Booking Agency at Kangra. The pro-
posal is being examined by the Corporation
to see whether it would be financially
worthwhile.

As regards Dharamsala, an OQut Agency
is already functioning at Dharamsala Kot-
wali Bazar (Lower), served by MNagrota
railway station. The question of reopen-
ing the Out Agencies at Dharamsela does
not, therefore, arise.
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Loaas given by Nations!| ludusteial
Development Corperatioa
3033. SHRI PRAKASH VIR
SHASTRI :
SHRI SHIV KUMAR
SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased lo stale :

(a) whether it is a fact that a large
sum out of the amount loaned out by the
National Industrial Development Corpora-
tion has not yet been repaid ;

(b) whether it is also a fact that some
of the Government officials are also involv-
ed therein which is causing delay in reco-
very of the loan ; and

{c) whether any special measures have
been adopted to ensure that such difficult-
ies do not arise in future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The

The proposal for opening an Out amounts of loans outstanding as on the
Agency at Dehra Gopipur has been exami 15th November 1968 is given in the follow-
ed, but not been found justified. ing table :

Amount of Amount of Amount of

loan advanced

loan recovered loan outstanding

Rs. Rs. Rs.
1. Cotion Textile 11,50,05,703 5,22,94,785 6,27,10,918
Mills
2 Jute Mills 5,77,84,0T1 4,06,87,534 1,70,96,537
3. Machine Tool 99,94,272 36,34,750 63,59,522
Units
Total 18,27,84,046 9,66,17,069 8,61,66,97T7

The amounts in default ip respect of
principal and interest as on 15th November,
1968 ufter excluding the amounts in respecis
of which extemsion of the time have beoa
permitied, total to Rs. 3941538 and
Rs., 22,66,837 respectively.

(b) The delay in the payment of the

dues in the cases in question is duoc to the
fact that the companies are usable 10 mest
their commivnents mainly because of their
adverse working comditions.

(c) In view of reply to part (b), does
not arise.
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Masufacture of Optical Instrameats

303S. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to slate :

(a) whether it is a fact that land was
purchased and faciory buildieg was cons-
structed for the Germuam Democratic Re-
public wided project for the munufacture of
oplical instryments ;

(b) if so, the price paid for the land
and cost of the building ;

(c) whether the collaboration offered
was withdrawn dye (o the delay caused by
Government officers ; and

(d) if so. whether the responsibility bas
been fixed 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : (a) to
(d). Government of Indiza had in August,
1964 approved, in principle, the proposal
ot the Government Precision lnstruments
Factory, Lucknow which is under the State
Governmeni of Uttar Prudesh, for techoical
collaboration with M/s, Carl Zgiss Jena,
GDR in the manufacture of certalp Scigati-
fic Instruments including optical instru-
ments. Certain modifications io terms of
collaboration were communicaied (o the
Stute Government in 1965. The Goverp-
ment of Uttar Pradesh have informed that
they have purchased a plot of land for
Rs. 1,61,219/- snd construcied @ building
costing Rs. 15,02,764/- for the establishpent
of the Project.

The Stste Govespaseat have also ior
formed that the detailed eramination of
the draft collaboralion agresment with the



107

Written Answers

collaborators entailed considerable delay.
The State Government had (o verify the
rights of Carl Zeiss Jema about trade mark,
patent etc. in India. By the time the draflt
agreement with many modifications suggest-
ed by Carl Zeiss from time to time was
finalised, the cost of the project went up
on accou:at of devalualion. Before the
revised cost estimates could be finally ap-
proved, M/s. Carl Zeiss withdrew their offer
of technical collaboration. The approval
of technical collaboration was eventually
cancelled in March, 1968 by the Govern-
ment of India. The State Government
have also pointed out that the project does
not involve foreign financial aid and the
delay in processing t2chnical collaboration
was due to circumstunces as indicated
abuve.

‘Tractoy Factory at Loni near Delhi-

Shahdara
3036. SHRI A. SREEDHARAN :
SHRI R. K. SINHA :
Will the Minlster of INDUSTRIAL

DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether a tractor factory is being
set up at Loni near Delhi-Shuhdara with
collaboration of a U.S.5.R. firm ;

(b) if so, the details of the collabora-
tion agreement and the specifications of the
tractors to be produced there ;

(c) the production capacity of the pro-
posed factory ; and

(d) the cost of production, the likely
retail sale price of the tractor and by what
time the factory is likely 10 enter produc-
tion 7

THE MINISTER OF |NDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHR!I F. A. AHMED): (a)to
(c). M/s. QGhaziabad Engineering Co.
Pvt. Lid., New Delhi have submitted a pro-
posal for the estublishment of a new indus-
trial undertaking at Loni near Delhi for
the manufacture of DT-14B agricultural
tractors (14 HP) with an annual capacity of
10,000 Nos. in colluboration with M/s.
Prommashexport and Mfs. Tractor export
of Moscow (USSR). The proposal of the
firm has been examined and Government's
reuctions 1o the terms of foreign collabora-
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tion and the phased manufacturing pro-
gramms= proposed have been communicated
to them. They have been asked to finalise
the terms of foreign collaboration an the
lines indicated to them and to submit draft
of the final collaboration agreement to
Government for consideration.

(d) The approximate ex-factory selling
price of DT-14B tractor, when manufactur-
ed in India as indicated by the firm is
Rs. 10,600/-

It is not possible to indicate at this
stage the date by which the factory is like-
Iy to go into production.

Heavy Engineering Corporation,
Ranchi

3037. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to stale :

(a) whether itis a fact that although
production has already commenced for the
last few years, the Organisation Chart of
Heavy Engineering Corporation Limited,
Ranchi has not yet been compleled in res-
pect of all the projects and keeps on
changing to suit the siluation or the
Individual ;

(b) if so,
and

(c) whether the organisation chart of
all the projects for the last five years would
be laid on the Tuble 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED) : (a) and
(b). The Organisation Chart of the projects
of Heavy Engineering Corporation has been
prepared. Changes are inevitable to suit
the needs arising from time Lo time.

(c) These charts would be laid on the
Table of the House, if required.

when it will be finalised ;

National Coal Development Corpuration

3038. SHRI BHOGENDRA JHA :
SHRI S. R. DAMANI :
Will the Minister of STEEL, MINES

AND METALS be pleased to refer to the
reply given to Unstarred Question No. 4499
on the 20th August, 1968 and state :

(a) whether the Export Commitiee



109  Written Answers

constituted by the Board of Directors of
the National Coal Development Corpora-
tion has ‘completed its work ;

_(b) whether experts unconnected with
this Corporation have also been included
in the Commitiee and whether the terms of
examination included the reserves of coal,
unemployment of people, non-utilisation
and wastage of innumerable structures,
turning emtire lower grade coal into soft
coke etc ; and

(¢) the main features of the report of
the Export Committse and Government's
reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b) The Export Committee constituted
by the National Coal Development Corpo-
ration consists of the Coal Mining Adviser
of the Department of Mines and Metals
as Chairman and two senior officers of the
Corporation as Members. The Committee
will examine all relevant aspects of the
question including the reserves of coal,
unemployment, disposal of buiidings, mar-
ket for the products etc.

ic) Does not arise.
Hindustan Stcel Limited

3039. SHR! PREM CHAND VERMA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the Hindustan Steel Limi-
ted has proper rules of stafl recruitment
(for jobs carrying more than Rs. 500 p m.)
for purchase, contracts and sales ; and
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(b) if not, whether there is any propo-
sal to draft these rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) Yes,
Sir.

(b) Does not arise.

Bokaro Steel Limited

3040. SHRI PREM CHAND VERMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the names of the Chairman/Manag-
ing Director und the members of the Board
of Directors of the Bokaro Steel Ltd at
present, when they were uppointed and
their tenure and terms of appointment ;

(b) the amount of loss which the
Company suffered on account of irregulari-
ties, theft, stock shortage and fire ;

(c) whether these matiers were looked
into and, if so, the result thereof :

(d) whether a  gencral assessment of

the working of the Compuany has been
made and, if so, what was the result ;
and

(¢) if not, whether Government propose
to secure the services of any expert In
order to find out the drawbacks and to
bring about improvement in its working 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) The
niames of the present Directors of the
Bakaro Steel Ltd. and their date of uppoint-
ment are 10 Jicated bolow @

Names

Date of appointment

1. Shri N. N. Wanchoo, Chalrman

Shri K. M. George, Managing Direcior

2

3. Shri J. C. Luther, Director
4. Shri N. Reddy, Director

5. Shri Jagjit Singh, Director

6. Shri 8. V. Sohoni, Director
7. Shri N. M. Wagle, Director
8. Shri K. Sreenivasan, Director
9. Dr. A. K. Bose, Director

4.2.1964
10.2.1964
5.1. 1968
10.10.1968
13.1.1967
16.11.1967
4.2.1964
4.2.1964
4.2.1964

———
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The tenure of =sppoibtment of Shri
Wanchoo is till the Bokaro Steel Plant goes
into production. Shri Gsorge was ap-
pointed on a five-yoar contract. His term,
therefore, expires on the 9th February, 1969,

There Is no fixed tenure of appointment for
the other Directors.

As regards the terms of appointment,
the Managing Direclor, as a whole-time
Official of the Company is entitled to a
monthly salary of Rs. 3,500/-, a furnished
house on payment of rent at 1249, of his
salary, entertainment allowance, subject to
thé annual limit of Rs. 3000/-, use of car
for official purposes etc. The official Direc-
tors who are holding office on part-time
basis, do not receive any remuneration.
The non-officlal Directors receive Rs. 100
as honorarium for attending each Board
meoting, besides T. A. and incidental
expenses.

(b) The amount of loss sustained by
the Company upto 3lst March, 1968 are—
(i) Irregularities —=Nil  (ii) Theft —Rs.
46,959.37 (iii) Stock shortage —Rs. 1,139.06,
and (iv) Fire—Nil.

(c) All the cases of losses to the Com-
pany's property were properly investigated
by Enquiry Commitiees, and write-off
action was taken, taking into uccount the
report of the Enquiry Committee. Despite
security arrangements, losses due to theft
mainly related to theft of components of
the water supply line, road rollers etc.
which are spréad over a wide area. The
loss due to stock shortage arise mainly due
to the difference in the basis on which
material are received and issued. Such
losses are insignificant and are written off
within a short period.

(d) The workiag of the Company in
relation to the progress of work of the
project is reviewed periodically by the Go-
vernment, and suitable remedial action Is
taken wherever necessary. There is no
reason to believe that the Company is not
functioning well generally.

ts) Does not arise.

Bokaro Steel Limited

3041. SHRI PREM CHAND
VERMA : Will the Minister of STEEL,
MINES AND METALS be ploased to
state :

{n) whether the Bokaro Steel Limited
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has proper ruled of staff rectuitmént (for
jobs carrying more than Rs. 500 p.m.) fot
purchase, contracts and sales ; gnd

(b) if not, whether there is any propo-
sal to draft these rules 7

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). Bokaro Sieel Lid. have prescribed
proper rules for recruitment of staff and fer
making purchases and placing contracts. As
the plant is in the construction stage; the
need for prescribing rules for making
sales has not yet arisen.

Bharat Aluminlum Companpy Ltd.

3042, SHRI PREM CHAND VERMA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the names of the Chairman, Mana-

ging Director and the members of the Board
of Directors of the Bharat Aluminium Co.

Lid., when they were appointed, their
tenure and terms of appointment ;
(b) the amount of loss which the

Company suffered on account of irregula-
rities, theft, stock shortage and fire ;

(c) whether these matters were looked
into and, if so, the resuit therefor ;

(d) whether a general assessment of the
working of the Company has been done
und If so, what was the result ; and

(e) if not, whether Government propass
to secure the service of uny expert to find
out the drawbacks &nd to bring about
improvement io its working 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) A
stalement is attached.

{b) Nil.
(c) Dows not arise.
(d) and (e). As the projects of the

Company are still in the construction/con-
sideration stage and have not yet reached
the production stape, no gemeral assessment
of its working bas been undertaken, nor it
is proposed to be so for the present.

STATEMENT

(a) The Board of Directors of Bharat
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Alomininm Company consist of the follow-
ing :—
Tenure/Date of
Appointment
() Shri Rama Row 2years welf.
Macherle, Chairman.  1.8.1967
(i) Shri T. N. Lakshmi w.ef.
narayanan Director. 248.68
(ill) Shri R. Ganapati, -do-
Directar
* {iv)- Sbri Devi Sahal " .do-
(v) Shri S. V. Bhave " ~do=
(vi) Shri Chandun Singh w.ef.
Bharaktiya Director 4.9.68
(vii) Shri Gangaram Joshi,
Director -do-
(viii) Shri K. Venkateswara
Rao, Director -do-

Except Chairmin and Managing Direc-
tor, all Direclors retire on the date of the
Annual General Meeting.

Pending the appointment of a regular
Managing Director vice Shri S. Vohra, who
was appointed s Adviser (Programme
Administration) in the Planning Commis-
sfon w.e.f. 291968, Shri T. N. Lakshmi-
narayanan has been performing the duties
of Managing Director in addition to his
duties as Joint Secretary, Depariment of
Mines and Metals.

All Directors of the Company are
honorary part-lime Direclors. The non-
officlal members are paid a sittings fee of
Rs. 75/- per meeting, for attending the
mectings of the Board in addition to the
T.A. as admissible to Government servants
of the first grade and D,A. @ Rs. 20/- per
day. The officiel Directors draw T.A./D.A.
for attending the meetings of the Board
from their respective departments elc.

State Khadl and Village Industries Boards

3043. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
COMMERCE be pleased to state :

(a) whether the accounts of wvarious
State Khadi and Village Industries Boards
and other similar organisatlons receiving
grants from the Central Government have
been audited uptil the year 1967-68 and
audit reports received by Goveroment |

(b) if so, the names of such organisa-
tions, the years for which audit reports
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have been received and findings regarding
utilisation of Government grants ;

(c) whether there are cases of defalca-
tions/misappropriations # reported by the
auditors ; and

(d) if so, the action taken by Govern-
ment against the defaulters and for recover-
ing the amounts misappropriated or defa-
lcated 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR|
MOHD. SHAFI QURESHI) : (a) to (d).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
2479/68.]

war fedtom §  fdtwrer scivewr wfrfa

3044, oft WfwTe WA drcaT - W7 Wk
w4Y ag qaT o $97 € fn

(%) war ag a= § f§ arm g
& art & wrer feftorT ¥ fedroas gaver
afafr e nf ¢ ;

(w) af g, A 3w afafa & wxedy
w1 wuA fes anardy g fwar mar

(Memagav g fcew afafe ¥
37 sufeagy &) enfas fvar mar & fogtit
w77 ET o1 Leean fear & et gifaay
g wA ¥wy gA%; faqr fewr o s
w1 wyafs 12 WA F IR @
wr<ral & fad o afafaay & Frwrer fign
qar k

(%) war agam fedfto saear efafy,
e § oAy @ saferay & enfaer fear
war § fore sgrgreaY grar g @ ok
oY;

(¥) aft gt, ot ¥ saferat o Fgeht
o of ¢ afwfa & qifem sk & w0
wrem &;

(w) w1 o1 saferdl &) gy safera?
¥ Farfout ot arfasr fear mar f; ot

(w) afe gt, A g7 saferdl & amw
mgmmmmﬂﬁﬂmﬁm
T g ?
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o Tt (st ¥o go ) : (%)
oY i

(w) ®rz1 Foww & qowellg W gu-
drment qaae wfafe § e ge-
et %1 Arate ww fagra o wrarfa
¢ fir X9 svwetsl & fafrs wha
aqel &1 qarewy sarew gfaffac sra
faraT o |% 1

(m) 7 (). % aafer T wEA @17
w1 wfrafra &0 ¥ (AT FA S TH
HrAET or AN 77 1-4-04F 31-3-66 XY
wafy ¥ qfeag ax € SN7 9 goqir-
wat cemet wfafa ®r ggeq o1 ) IH §A9
¥ it oYz =t gegr fearar g @
o1z g1 92 97 & fgar i

waitA TR w1 JeanA

3045, off gty fay mresht ;3w
it  fewrw aar awem-wg :rah
gz T € g w7 .

(¢) ssraz gw B fr 2o =eflw
gea oY awrgnar ¥ fava gfg §r ot
L #

(=) 1067 ¥ weltx gew & IwEA
iwE 497 § W Y 4 H §T IF T
wiwd fieaa &

(n) €% FeoiRd & wearfes &
wqr &rw § ;W

() |TFIT GTU AW FEF AT 0
qAdfffaa wx3 qar g% fag dfval 334
% fag war widard Y AT Wr g ?
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(st Forefm Wt wgww) ;o (%) T€fy
i st AT ¥ ew s wugeE
wwar & femy ag Tff Wy o1 v f
wwges e & Preecafg @i
e i wa g wal § et st
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Fa W it wyaifine faera d6 g
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€ §

AT & W F a7 gt S o
AL §1 K1 Y gra H faqn 4 agar
o weitft St & wawar o oftag et
U 5 oag ¥ T 10 ey gim ot
g T ® fag wafes faeredg
g W a7 areafaw wrasgsar w) s i
@Y gT IO FT A97 AHTC w1 Wy
fratw widww favifea w3 % wgmw
faz &)

Foreign Collaborations

3046. DR. KARNI SINGH : Will
the Minister of COMMERCE be pleased
to state :

(n) whether it is a fact that Indian
businessmen are increasingly going in for
industrial collaboration in foreign coun-
tries ;
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(b) if so, how many such collaborations
are in operation at present and where ; and

(c) the conditions uader which such
collaboratlions are permitted and the benefit
sccruing to India thereby ?

THE MINISTER OF COMMERCE
(SHRI1 DINESH SINGH): (a)and (b).
Yes, Sir, Indian businessmen are showiog
considerable interest in establishing joint
ventures ahroad. So far 65 proposals have
been approved by the Government of
which 12 units have gone in operation.
Others are in various stages of implementa-
tion.

(¢) The terms, under which Indiun
investment abroad is generaly allowed, are
equity participation by export of indigen-
ous machinery -and extension of technical
know-how without remittance of fluid
finances,

The benefits that accrue on account of
such joint ventures abroad are :

(i) finding ready markets for our
capital goods for which substantial
capacity has been built up in the
country during the last 15 years.

(ii} utilising, in these projects, Indian

technical know-how which has
grown rapidly in recent times ;
eventual carning of foreign ex-
change through repatriation of
dividends earned from the equity
shares, royalty and technical know-
how fees ; and by exporting raw
materials and componenis needed
for these projects.

presenting the image of the coun-
iry as a mature economy and to
help foster goodwill and economy
cooperation wilh other countries.

farantagt gra amfeat # e’

3047. st wYW werm @Al W

T e ap A N war w0 fe
(%) wa1 wewTT O qar ¢ R gOE-
arz (e wew) & qarck wiefr emifeat
qu fenfaa) aar 7=¢) # el @
ggamt;llf 4 fs gfafer wrediz,
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(w) afz g, &t v Qew & fao
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areqiel a9T Wifgw AT A
Yt & gETEET W a |

2. $8 FAIT mra fawrw ¥ fag @
LIS 8

3. frdtwm W quica gfratg &
wmaM W g 'y & F W
genafeafa fear wrdarn

4. 9 v aferar  earfan @)
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Burnipg of Asalpur-Jobner Rallway
Station

SHR1 VISHWA NATH
PANDEY :
SHRI RAM AVTAR SHARMA:
SHRI SHIV KUMAR
SHASTRI :
SHRI K. P. SINGH DEO :

Will the Minister of RAILWAYS be
pleascd to stale :

(a) whether it is a fact that on the 3rd
October, 1968 some students of the Jobner
Agriculture College (Rajasthan) set  the
Asalpur-Jobner Railway Station on fire
with kerosene Oil, damaging some railway
property including records and furniture ;

(b} if so, the total amount of 'oss to
the Rallway property ; and

(¢) reaction of Government thereto 7

THE MINISTER OF RAILWAY (SHRI
C. M POONACHA) : (u) Yes.

(b) About Rs. 2,000/-

{¢) Government Railway Police, Rajas-
thun have registered 3 separate cases ufs
148, 307, 436 and 120B IPC and Sections
120 and 121 Imdiam Railwuys Act.
dents have been arresied so far.  The case
Is still pending investigation. Apart from
this, District Police Sambhar and Phulera
have also registered two cases under Post
and Telegraph Act and arrested 96 students,

44 slu-
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(n) ag gfaat cosemast g
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Industrial Reclations in Kerala and Madras

3051. SHRI P.C. ADICHAN : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether during his recent tour of
Southern Siates, he had made certain
remarks about industrial relations in Kerala
and Madras ;

(b) whether the Governments of Kerala
and Muadras have taken objections to his
remarks ; and

(¢} il so, what were the reasons that
prompted him 1o make fuch remarks with-
out ascertaining facts from the States con-
cerned ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F A, AHMED) : (a) |
am placing on the Table of the House a
Press Statement | had issued on Ooctober
9, 1968, on the subject, which clearly brings
oul what 1 had said about the ishour situs-
tion in Kerala and Madms.
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(b) T have not received any communi-
cation from the Government of Kerala or
Madras objecting to the remarks | made
during my tour of these two States in the
last weak of September and first weak of
October. 1 have, however, seen some press
reporis on certain comments staled (o have
been made by some of the State Ministers.
I also undersiand that the Prime Minister
had received a telegram from the Labour
Minister of the Kerala Government stating
that my observations constituted ‘‘baseless
propaganda™ ; and

{c) As would be clear from the Press
Statement, my intention in making the
remarks was to draw the attention of the
Chief Minister, Kerala, to the prevailing
lubour situation in the H.M.T. Unit and
to sound 8 word of caution in time, so that
concerted and delermired sleps would be
taken to ensure that Public Sector Enter-
prises, which hud been set up with large
investments, ure enabled 10 sustain and in-
crease their production In the overall
national interest.

N W wWmEm
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Difficulties faced by Passengers Stranded
a! Barauni and Katibar due to Floods

3054. SHRI R. K. SINHA : Wil the
Minister of RAILWAYS be pleased to
slate 1

(a) whether it is u fact that the passen-
gers stranded at  Barauni and Katihar
during the recent floods were put to consi-
derable hardship due to lack of assistance
from the Railway authorities ;

(b) whether it is also a fact that the
Raillway authorities at Lucknow and Delhi
did not give warning to the passengers and
also allowed trains to go to Buraunmi und
Katihar ; and

{e) If so, the action taken against
erring officials ?

the

THE MINISTER OF RAILWAYS
(SHRI C M. POONACHA): (u) Asa
result of widespread floods and breaches,
there was dislocation in rail traffic and
passengers were detained at Barauni and
Ratihar. The Railways however gave them
all possible assistunce in providing them
temporary accommodation, in providing sani-
tation, medical aid, in providing catering
arrengements and o making arrangements
for their dispersal.
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(b) No.
(¢c) Does not arise.

Forrign Exchange Farnings from Exports
of Agricultural Commodities

3055. SHRI SITARAM KESRI : Will
the Minister of COMMERCE be pleased 10
stale :

(4) whether Government are aware of
the observations made inthe Food und
Agriculture  Organisation's  Commodity
Review 1968 that the Foreign exchange
earnings of the developing countries includ-
ing India were hard hit because of the short-
fall in exports of agriculiural commodities ;
and

(b) if so, the steps proposed to be
taken to overcome the situation ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) :  (a) Yes, Sir.

(b} The situation is being kept under
constant review and appropriate national
and multi-lateral action is being taken.
At the international level, in the third
session of the UNCTAD Commitiee on
Commodities held in October-November,
1968, discussions were held on international
action on commodities in the light of recent
developments. Agreement was reached on
the principle of market intervention by

buffer stocks and their pre-financing. Im-
portant agreements were also reached re-
garding the diversification programme. On

the domestic front, export promotion efforts
have been intensified to defend the export
carning capacily of our agricultural pro-
ducts from depression in world prices of
these products. Increasing attention is
being paid to augment production and pro-
duction efficiency at home.

Distribution of ladigenous Nylon Yara
through S.T.C

3056. SHRI SITARAM KESRI :
SHRI1 SARJOO PANDEY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken
any decision on the proposal 1o distribute
the indigenous nylon yarn through the
State Trading Corporation ;
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(b) whether the industry has opposed
the proposal ; and

{c) ifso, the reasons for introducing
this scheme 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) amd (c). Do not arise.
Trade Agreement With Chile

SHRI1 SITARAM KESRI :

SHRI VALMIKI
CHOWDHARY :

SHRI RAMCHANDRA
VEERAPPA :

Will the Minister of COMMERCE be
pleased 10 state :

(a) whether Government have under
consideralion any proposa! for a fresh trade
agreement with Chile ;

{(b) if so, the broad outlines thereof :

{c) the commodities proposed to be
covered by it ; and

(d) the existing balance of our trade
with that country and the anticipated
balance of trade as a result of this agree-
ment ?

THE DEPUTY

3057,

MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI: (a) Yes,
Sir. A proposal 10 negotiate a fresh trade
Agreement with Chile is under the consi-
deration of the Government,

(b) and (c). As the discussions are at a
very preliminary sfige, decisions have not
been taken on these points.

(d) India’s balance of trade with Chile
during 1967-68 was as under :—

Exports to Chile Rs. 43 lakhs

Import from Chile Rs. )1 lakhs

Balance {+) Rs. 32 lakhs

In considering the proposed agreement,
it will be our endeavour to expand the trade
between the two countries to their mutual
advantage.

Export of Indian Machine Tools

3058. SHRI M. N. REDDY : Wil
the Minister of COMMERCE be pleased to
state :

{s) whether it is a fact that th Dele-
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gates visiting foreign countries are return-
ing with the shocking experience that these
countries were quite unaware of the capa-
cities of Indian Industries to manufacture
sophisticated machine tools and complicat-
ed castings, steel structurals etc. ; and

(b) if so, the steps takenm or proposed
to be takea to give wide publicity to pro-
pogate the ability of this couatry to export
machine tools to the countries where there
is an acuto demand ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
It is not a fact that there is no awareness
about the export capabilities of Indian
machine tools, Iron and Steel Castings,
Fabricated structurals or other engioeering
items. Publicity measures by way of sup-
plements, advertisements, periodicals are
underiaken on a regular basis by the Bogi-
neering Export Promotion Council. Apart
from this sales and study leams and trade
delegations sponsored by the Government
supplement the objective of creating aware-
ness of India’s capucity in the Engineering
products. Helped by these measures, ex-
ports of such items have been increasing
significantly.

These producis are also publicised
through Exhibitions and Fairs abroad and
every effort is made to include these in the
trade agreements negotiated with foreign
Goveinmenis. Receatly a Catelogue of
Machine Tools manufactured in the Coun-
try has been issued by the Machine Toul
Manufacturers” Association of India for
distribution in foreign countries.

Export of Manganese Ore

3059. SHRI M. N. REDDY : Will
the Minister of COMMERCE be pleased
to state :

(a) the handicaps faced by India in the
matter of sugmenting exports of manganese
ore apart from keen competition ;

(b) the steps taken by Government so
far to oversome them ; and

(¢) the extent to which the export of
ferro-manganese has been undertaken in-
stead of manganese ore 1n order (0 maig-
taio the export potential 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Apart
from depressed world market situatien and
development of Captive mines, the main
handicaps faced by India on its exports of
manganese ore are the following :

(i) High cost of production of
Indian manganese ore due to
pear exhaustion of ‘float ore’
requiring deeper mining at grea-
ter cost.

(ii) High railway freight from the
mines 1o the ports and high sea
freight to consuming countries ;
and

(iil) Limitations of Indian ports in
loading facilities and in taken
large-sized vessels.

The Closure of Suez Canal has also
adwversely affected the competitiveness of
Indian manganese ore.

(b) Integrated projects for developing
the transport and port facilities are under
way.

(c) Efforts are being made to promote
the exports of both manganese ore and
ferro-manganese,

Working of the Special Railway Safety
Device

3060. SHRI M. N. REDDY : Wil
the Minister of RAILWAYS be pleased to
stale &

(a) whether the special railway safety
device which is called warning bells and
flashing lights installed as an experimental
d railway crossing on
been

e at unr
the Rajkot-Jamnagar Highway has
working satisfactorlly ;

{b) if so, whether this economical device
is proposed to be installed at all the un-
manned railway crossings ; and

(c) the details of the phased programme
during the coming two years in respect
thereol 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Auto-
matic ringing of warning bells and flashing
lights have been provided at level crossing
No. 7 between Rajkot and Bhakti Nagar on
the Rajkot-Jetalsar section of Western
Railway. The device is functioning satis-
factorily.
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(b) The device, which is to be provided
in Heu of manning of unmanned level cros-
sings, will be installed on selected unman-
ned level crossings, in comsultation with
the State Governments, the imitial cost
being borne by the State Government and
the recurring expenditure by the Railways.

(c) No phased programme has besn
chalked out so far. The number of unman-
ned level crossings to be provided with this
device or to be manned will be determined
jointly by the State Government and the
Railway Administration, taking into consi-
deration the requirements of road and rail
traffic and other relevant local factors.

India's share in World Trade

3061, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the over-all
world trade of developing countries rose to
a record level—(annual rate) - of 207 mil-
lion dollars during the first half of 1968, as
compared to what it was during the year
1966-67 ; and

(b) if so, the proportionate increase in
India's trade during the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The

over-all world exporis of devcloping coun-
tries reached a record annual rale of
$42,500 mn. in the second quarter of 1968 as
against the corresponding figure of $206,700

mo. for total world exporls excluding
C.M.E A. countries, Mainland China and
Cuba.

(b) In the first half of 1968, the unad-
justed anoual rate of India's exports showed
an increase of 4.5%, over 1966-67 while her
total trade showed a negligible fall on
account of a fall in imports belween the
same periods.

Review of Industrial Policy

3062. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Indian Chambers of
Commerce and Industry requested Govern-
ment in the 3rd weok of June this year to
review the industrial policy to enable the
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economy te expand rather than costract
further ;

{b) if so, the details of the communica-
tion received by Government in this regard
from the chamber ; and

(c) Government's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED). (a)
and (b). Government had seen a Press
Release dated the 2iIst June, 1968 by the
Indian Chamber of Commerce, Calcutla and
had also received a communication from
this Chamber which contained certain views
and suggestions of the Chamber on Govzrn-
ment's industrial and licensing policy.

(c) The views and suggestions have

been noted.
State Public Undertakings in Punjab

3063. SHRI HIMATSINGKA : Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government's attention
has been drawn to the Punjab Legisiative
Council’'s Committee on Public Under-
takings which has pointed out that most of
the public undertakings in the Stale were
almost like ‘private zamindaris of ministers
of kingdoms with kingdoms' funclioning
leisurely and inefficiently” ;

(b) whether Government’s attention
‘has also been drawn to the remarks of the
said Committee that the ‘New York Fair
was ulilived for iravel and recreation
purposes’ and that ‘powerful persons had
succeeded in sending their sons and
daughters to the U S.A. at Siate expense
and girls with no business qualifications
were recruted to man the counters as sales
girls and that nepolism and favouritism

prevailed in the selection of these
personnel’ ;
(c) if so, Government's reaction to

these remarks ; and

(d) whether it is also a Vact that the
Punjab Export Corporation had suffered a
loss of Rs. 7,17,455/- in the New York
Fair sull; if so, Government's reaction
thefeio by way of probiag ioto the affain
of the said Export Corporation ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (8HRI F. A. AHMED) : (a) and
(b). No, Sir.

{c) Does not arise.
(d) The accounts of the Punjab Export

Corporation are not available with the
Government.

Export of Rall Wagons to U.S.5.R.

3064. SHRI HIMATSINGKA : Wiil
the Minister of COMMERCE be pleased
1o state :

(a) the steps taken in pursuance of the
protocol signed with the Soviet Union with
regurd to the supply of rail wagons to that
country ;

(b) whether it is a fact that Indian
manufacturers are finding it difficult to

produce wagons of the specifications
demanded by the U.S.S.R. ;
(¢) If so, in what respect it is found

difficult to conform to the specifications
put forth by the Soviet importers ;

(d) whether there is any likelihood of
the wagon deal with the Boviet Union
fulling through ; and

in what specific clrcum-

(e} if so,
stunces 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) In pursuance
of the Protocal signed by the State Trading
Corporation with V/O Machinolmport of
Moscow for the supply of rail wagons to
the Soviet Union, the former obtained the
necessary technical specifications and
communicated them to the leading wagon
manufacturers in the country. The wagon
manufacturers have made an assessmoent of
their manufacturing capacities and have
indicated that supply of rail wagons to the
Soviet specifications can be eoffected withe
out much difficulty and with marginal
technical adjustments. The Staie Trading
Corporation have made their offer to the
Soviet purchasers, and at preseat a Dele-
gation is in Moscow (o negotiale prices
and other terms.

(b} No, Sir.
{c) to (e). Do not arise.
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Mjs. Graphite India Limited
3065. SHRIP. C. ADICHAN :
SHRI S. K. TAPURIAH :

Will the Minister of INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that M/s.
Graphite India Limited are the manufacturers
in India in the field of graphite electrodes ;

(b) if so, their total production capa-
city and the country annual requirements
for this item ; and

(c) whether Government are consider-
Ing sanctioning of collaboration for
manufacture of this item to other enire-
preneur and if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir.

(b} The capacity of the firm is 5400
tonnes per annum and the country's current
requirement also is of this order.

(c) One proposal is under the consi-
deration of the Government of India.

Revision of Coal Prices

3066. SHRI S. K. TAPURIAH : Will
the Minister of STEEL, MINES AND
METALS be pleased 1o siate :

{a) whether it is a fact that the coal-
mine owners have asked for a certain price
increase subsequent to the Implementation
of the Wage Board award ;

(b) if so, the extent of increase
demanded and the increase granted by the
Public Sector Power Generation Plants,
Steel Planis and Ruilways ; und

(c) whether it is also a fact that
increase of wages and increase in other
costs without a corresponding increase in
the prices have put the collieries in hard-
ships and that many collieries find it
difficult 1o fully implement the Wage
Board award ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) to
(c). Coal Wage award implementation and
decontrol of coal prices almost coincided.
Price of coul subsequent 1@ decoatrgl js
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a matter to be mutually settled between
the buyers and sellers. From 1.7.68,
Railways have agreed to a price increase of
Rs. 2/ per tonoe of Selected Grades and
Re. 1/- per tonne of Grade | in ihe case
of couals of Bengal-Bihar and oullying ficlds
of MP, Maharashtra and Orissa. As
regards supplies of Singareni round coal, a
price increase of Rs. 1.15 per tonne has
been agreed to. In the case of coking coal
supplied to steel plants, coal washeries and
cokeries, a price increase of Rs 1.75 per
lonne has also been agreed 1o.  This is In
accordance with the general policy that
the entire impact of any increase in cost of
production of coal should not be passed
on to the consumer.

Import of Tractors

3067. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased to
state :

(a) the number and the wvalue of
tractors imporied by the State Trading
Corporation, private parties and apy other
agency during the last three years, country-
wise ;

(b) the value of spare parts for tractors
imported duriog the same period, country-
wise;

(c) whether Government are aware of
the fact thut a large number of traclors
have been lying idle for want of spare parts
both with the Government agencies and the
private individuals ;

(d) if so, the number of such tractors
with the Government agencies and the
private individuals as is known to Govern-
ment separately ;

(e) whether it is also a fact that a
large number of tractors have been scrapped
but for want of imported spare parts ;
and

(f) if so, the number of such tractors
since Independence, the total value of such

scrapped tractors and the foreign exchange
spent thercon 7

THE DBEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library, Se¢ No. LT—
2480/68).
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(c) to {f): Some general complaints
have been received about imported tractors
lying idle for want of spare parts but no
specific details are available.

National Coal Development Corporation

3068. SHRI S. K. TAPURIAH : will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the details of the expansion and
capital investment programme of the
National Coal Development during the
next iwo years ;

(b) whether it is a fact that the
National Coal Development Corporation
has decided to invest a large amount of
funds for marginul expansion in their
coking coal production capacity ; and

(c) whether it is also a fact that the
same quantity can be produced by the
Private Secior only on a nominal additional
investment by way of balancing equip-
ment ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) The
expansion and capital investment programme
of National Coal Development Corporatian
during the next two years has not yet been
finalised.

{b) and (c). Do not arise.

Production of Coking and Non-Coking
Coal

SHRI S.K. TAPURIAH :
SHRI K.P. SINGH DEO :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have laid
down any targets of production of coking
and non-coking coal during the next five
years ; and

(b) if so, the amount of capital that
will have to be invested, both by Priyvate
and Public Sector to reach these targets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) No,
Sir. We are in the process of doiog so.

(b) Does not arise.

3069.

-~ to (c).

Written Answers 134
Requiremcnt of Coal During the
Fourth Five Year Plan

3070. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the requirement of coal
during the Fouith Five Year Plan has been
fixed at 92 million tonnes :

(b) whether in arriving at this estimate
a careful note has been tuken of the fact
that even the Third Five Year Plin targets
for coul suffered a shortfall of 30 million
tonnoes ; and

(¢) if so, the basic premises on which
the target at (a) above has been fixed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS 'SHRI RAM SEWAK) : (a) No
targets have yet been finalised.

{b) and (¢). Dd not arise.
Heavy Eleciricals Lid , Bhcpal

" 3071. SHRI D. N. PATODIA ;: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is & fact that the Heavy
Electricals Lid., Bhopal is now in a posi-
tion to take up designing and manufacture
of boilers of different kinds within the
country ;

(b) whether the organisation has deve-
loped adequate capacity to meet Lhe
country's requirement of boilers fully ;

(c) if not, to what extent it is likely to
be met by the organisation ; and

(d) whether Government have taken
any decision to scale down the import
of boilers in view of the above develop-
ment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
The HIGH PRESSURE BOILER
PLANT, Tiruchirapalli, a unit of Bharat
Heavy Electricals Limited and not Heavy
Electricals (India) Ltd., Bhopal is in »
position to take up designing and manu-
facture of boilers of different kinds within the
country. It has capacity upto 30090 tonnes
of equipment annually. This production
capacity, aloog with that in M/s. ACC
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Vickers Babcock Lid., Durgapur is likely to
meet the requirements of the country ex-
cepl in vertain special circumstances when
the boilers required are of very specialised
nature.

(d) Yes, Sir.

Rullway Lincs to Commect Hinterland
with Cochin Port

3072. SHRI VASUDEVAN NAIR :
Will the Minister of RAILWAYS be pleas-
cd to state :

(a) whether it is a fact that the single
track Railway lines connecting the Cochin
Port with its hinterland are not sufficient
to cope with the increasing traffic in the
port ;

(b) if so, whether any proposal has
been forwarded to the Railway Minisiry
for doubling these lines ;

{¢}) whether the Railway Ministry has
accepled the proposal ; and

. {d) if so, whether there is any possi-
bility of the proposal being implemented
during the Fourth Plan 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (d).
While no specific proposal has been recei-
ved from the Port authorities or from the
Ministry of Transport regarding the doubl-
ing of the lines, investigations carried out
by the Railway huave indicated that the
line capacity on certain sections of the
existing single line Broad Gauge conpect-
ing the Cochin Port may be inadequate to
deal with the increasing traffic om this

line. Proposals are, therefore, under
consideration for doubling the section
between Alwaye uand Ernakulam and a

decision is likely to be taken shortly. If
the proposal is justified, it will be taken up
in the Fourth Plan.

Cloged Textile Mills

3073, SHRI VASUDEVAN NAIR :
Will the Minister of COMMERCE be
pleused 1o state :

(a) the number of cotton texiile mills
closed down in different part of the country
since, 1968 ;

{b) the pumber of those mills tuken
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over by the Central or the Siate Govern-
ments ;

(¢) whether there are differences of
opinion between the Central and the State
Governments regardiog the future working
of the gick mills ; and

(d) if so, the nature of the differences 7
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) 67 cotton
textile mills closed down since the Ist
January, 1968. 31 of these have reopened,
while 36 were still closed oa the 3ist
October, 1968,

{b) None,

(c) Govt. are not aware of differences,
if any.
(d) Does not arise.

Sale of Diamonds, Precious Stones etc.

3074. SHRI! HIMATSINGKA :

SHRI S. K. TAPURIAH :
Will the Minister of COMMERCE be
pleased to state : .
(a) the quantum of exports of dia-

monds, precious stones and jewellery
during the years, 1967 and 1968 so far ;

(b) the targets fixed for export of these
items during the current year ;

(¢) the amount of foreign exchange
earned oy way of their sale to the tourists
und foreign visitors during each of the
said periods ; and

(d( the steps being taken to promote
their sales 10 the tourists and foreign visi-

tors ugainst foreign exchange within
India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : (a) Export
stutistics are maintained financial year-
wise Exporis of diamonds, precious stones
and jewellery were as follows :
1967-68 — Rs. 27.04 Crores.
1968-69 — Rs. 19.03 Crores,
(April— Sept., 1968)

(b) The target for export of thess
items during 1968-69 has been fxed at
Rs. 35 Crores.

(c) The information is heiag sollected.
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(d) Following steps have been taken
10 promote sales of Gems and Jewellery to
foreign tourists :

(1) Replenishment scheme of sales to
Foreigo Tourists of gem und jewel-
lery ilems has been introduced
with effect from 1-4-1968. The
scheme provides for import of
non-indigenious materials used in
the manufacture of products ex-
ported.

(2) Replenishment in (1) above has
been exiended to all sales of jewel-
lery to foreign tourists against all
foreign currency bank transac-
tions, e.g. foreign currency travel-
lers cheques, crossed foreign bank
drafis and personal cheques drawn
on foreign banks instead of only
against travellers cheques.

(c) Apart from (1) and (2) above, faci-
lities for sending abroad of sales/
study teams and delegations,
participation in  exhibitions in
foreign countries elc., are pro-

vided through the Gem and
Jewellery Export Promotion
Council.

Industries in the Diamond Harboar and
Sadur Sub-Divisions, West Beagal

3075. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the names of large-scale, medium-
scale, small-scale and cottage industries in
Diamond Hurbour and Sadar sub-divisions
under the district of 24 Parganas, West
Bengal ;

{b) the number of persons employed la
each industry ;

(c) whether it is a fact that a large
number of small-scale and cotiage iodus-
tries in this region are in the midst of a
serious crisis ;

(d) if so, the nature of that crisis;
and

(e) what assistance, If any, has been

i -scale
given by Government 10 the small-sca
and cottage industries in the Diamond

Hajbour and Sadar sub-divisions ?
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THE MINIITER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
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and (b). The information is furnished in
the statement laid on the Table of the
House. |Placed in Library. See No. LT-
2481/68.)

(c) No, Sir.

(d) Dwoes not arise.

(e) The State Directorate of Cott-
age and Small Scale Industries is offering
assistance under its normal scheme of
activities through its different agencies to
the units concerned.

Shuttle Train Service from Majerbat lo
Dismond Harbour and Falta Station

3076. SHRI JYOTIRMOY BASU:
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether Government are aware
that (i) South 24 Parganas (West Bengal)
Is a highly congested area ; (li) that num-
ber of passengers travelling from Majerhat
(South Suburb) to Diamond Harbour and
Falta is growing day by day and (iif) that
only means of transport on this long route
is the limited number of private buses
which are not in a position to cope with
the volume of traffic ; and

(b) if 80, whether Government would
consider the desirability of introducing a
shuttle train service from Majerhat rallway
station to Diamond Harbour and Falta 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) (i) Yes.

(ii) Falta is not served by any railway
station. No increase in traffic is, however,
noticed in the number of through passen-
gers from Majerhat to Diamond Harbour
and vice vema.

(IH) Private Bus service is not the
only mode of tramsport for journey from
Majerhat to Diumond Harbour. Regular
train services are also available between
these points with a chamge at Ballygunge/
Baruipur.

(b) No, there is no traffic justification
for provision of hrough services on 1his
section at prescot.
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Exports and Imports

3077. SHR1 JYOTIRMOY BASU :
Will the Minister o* COMMERCE be
pleased to state :

(a) total yearly wvalue of imports and
cxports from the year 1960-61 1o 1967-68 ;

(b) the total wvalue of imporis and
exports handled by the foreign controlled
private seclor concerns during this period
annually ;

(c) the total value of petroleum and
electrical equipments imporied from foreign
countries each of these years and the pro-
portionate value or import of petroleum
and electrical equipments handled by the
foreign controlled companies ;

{d} the value of jute, tea and cotton
textiles exported to foreign countries in
each of these years ; and

(e) the value of the exports of these
ftems handled by foreign controlled com-
panies in each of these years ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD SHAFI QURESHI) (a) and
(e). A statement showing total yearly

imports and exports, value of petroleum
and electrical equipments imported from
foreign countries and the value of jute, tea,
colion exported to foreign countries in the
years 1960-61 to 1967-68 is laid on the
Table of the House. |Placed in Library. See
No. LT-2482/68).

Import licences are issued to individual
parties and no Information is available
about their controlling interests from the
statistics maintained regarding issue of
licences. The details of the licences issued
are available in the “Weekly Bulletin of
Industrial Livences, “Import Licences and
Export Licences™, copies of which are avail-
able in the Parliament Library.

Smaliscale Industries

SHRI GADILINGANA GOWD:
DR. SUSHILA NAYAR :
SHRI ONKAR LAL BERWA :
SHRI P. K. DEO :
SHRI R. R. SINGH DEO :
SHR1 V. NARASIMHA RAO :
Wil the Minister of INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS be pleased to state :
(a) whether the Lokapatban Study

3078.
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Team on recession in the small scale indus-
tries has recommended posiponement, by
one year, the recovery loans due from
entrepreneurs to financial institutions and
National Industries Corporation ;

(b) whether Government would lay a
copy of the report of the Lokanathan study
team on the table of the House ; and

(¢) whether various recommendations
made by the study team have been examin-
ed if so, Government's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir. Based on the merits of individual
units, the Committee hus also recommended
that the concession may be given to parties
who have been regular in payment of
instalments upto June, 1966 and should
apply only to such cases as are affected by
the recession.

(b} and (c). The recommendation of the
Commitiee is under the consideration af
Government. A copy of the Report is
placed in the Parliament Library.

Rayalasecma Mills Ltd., Adoni,

3079. SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Rayalascema Mills, Adoni are permitted to
puy Rs. 2000 a month to its Managing
Director and that the two other Directors
are paid a1 the rate of Rs. 1000 each per
month for production and marketing res-
pectively ;

(b) whether Government have examin-
ed the necessity of paying to iwo other
Directors also when the Managing Dircc-
tor is paid decently for mapaging the busi-
ness of the Mills ;

(¢) whether there are any precedents
in any other mills of the size of Rayala-
seema Mills where other Directors are also
paid in addition to the Managing Director;

(d) what are the savings for the mills
after adoption of this system of appointing
Mzioaging Director and other Directors
from that of the Munaging Agency ; and

(e) whether it is a fact that the present
Maoaging Director and other two Directors
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were previously partoers in  Mamaging
Agency firm of this Mills ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED: : (a)
Yes, Sir.

{b) Yes. Sir. All aspects of the matier
were examined by the Company Law Board
before the matter was decided.

(¢) Yes, Sir. There are many companies
of comparable size of the Rayalaseema
Mills Limited, having Managing Directors
and also whole-time Directors who are
being paid remuneration on the same
pattern.

(d) During the 5 years prior to the
abolition of the Managing Agency System
in this company on the 2ist September,
1967, the managing agency firm, oamely,
the Rayalaseema Agencies, were drawing
remuneration on a sliding scale from 89,
to 4%, depending on the net profits of the
company and the actual amounts drawn by
them year-wise as as indicated below :

1963 Rs. 73,060
1964 Rs. 56,720
*1065 Rs. 1,889
*1966 Nil
Nine month of 1967 Rs. 6,704

(*The Managing Agents were not entitl-
ed to draw any minimum remuneration in
case there was inadequacy of profits or loss
in any particular year.)

As against this, the total managerial
remuneration now sanctioned for the
Managing Director and the two Whole-
time Directors is only Rs. 48,000/ per
annum as against Rs. 73,060 and Rs. 56,720
in 1963 and 1964 drawn by them when the
company had adequate profits,

(e) Yes, Sir.

Industrial Estates

3080. SHRI GADILINGANA GOWD:
WIill the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether various States have submitt-
ed their detailed proposals in respect of
the development/establishment of industrial
¢states during the Fourth Five Year Plan ;
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(b) if so, the details thereof ; and

(c) the likely expenditure to be incurred
and the expected rate of industrial growth
to be achieved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). Export for the States of Madras and
West Bengal, draft proposals for the Fourth
Five Year Plan have been received from all
the State Governments and Union Terr-
itories and a statement showing the outlays
proposed by them for industrial estates
(inclucding schemes for developed areas,
etc.) under the Fourth Plan is laid on the
Table of the House. [Placed in Library. See
No. LT-2483/68]. In most cases, the draft
proposal do not contain details about the
number of estates proposed to be set up,
location, etc. However, these proposals are
now under consideration.

Import of Silver Oxice Zinc Batterles

SHRI GADILINGANA GOWD:
of COMMERCE be

3081.
Will the Minister
pleased to siale :

(a) whether it is a fact that a large
quantity of silver Oxide zinc batteries is
imporied from abroad ; and

(b) if so, the gquantity imported during
the years 1965, 1966 and 1967 and the
value thereof ?

THE DEPUTY MINISTER
MINISTRY OF COMMERCE (SHRI
MOHD SHAFI QUREHI) : (a) and (b).
Silver Oxide Zinc Batteries are not separtely
classified in the Ind'an Trade Classification
or in the import Trade Control Schedule
and as such the required information is not
available. A statement indicating the
quantity and value of Dry Cell Primary
batteries and wet cell Primary baiteries
imported during 1965-66 to 1967-68 is lald

IN THB

on the Tuble of the House. [Placed in
Library. See No. LT-2484/68].
All india Handloom Board

3082. SHRI GADILINGANA GOWD:
Will the Minister of COMMERCE be
pleased to staile

{a} the present constitution and person=
nel of the All India Handioom Board ;
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(b) the basis of selection of its Members
and their tenure of their term ;

(c) whether there is stagnation of
Members is that Board ; and

(d) if so, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No, LT-

2485/66).
(c) No, Sir.
(d) Does not arise.

Barcosh Committee on Tea Indugtry

SHR1 SARJOO PANDEY :
SHRI DHIRESWAR
KALITA :
SHR! JYOTIRMOY BASU :
SHRI D. N. PATODIA :
SHRI R. K. SINHA :
Will the Minister of COMMERCE be
pleased to state :
(a) whether the Barooah Committe?
on Tea Industry has submitted its report :
(b) if so, the main recommendations
contained in the report ; and
(c) the decisions taken thereon ?

3084.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The

Committee has made certain interim recom-
mandations, bul their report containing
their considered recommandations is yet
to be received.

(b) and (c) The interim recommanda-
tions and other information available with
Government have been kept in view. while
deciding upon certain reliefs and conces-
sions recently given to the Tea Industry.
Formal and fiinal decision on the Com-
mittee's recommendations will be taken on
receipt of its report.

Creation of Posts of [ndusirial Sarvey
Officers Ia Delhi Admioistration

SHRI SHEOPUJAN SHASTRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that certain
posts of ladusirial Survey Oficers upder

3085.
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the Dethi Administration, Dethi have been
created with a view to give promotions to
certain officers ;

(b) whether it is a fect that these posts
are continued without any justification or
work in splte of the resistance from the
Finance Department of Delhi ; and

(c) whether it is a fact that Grade IL
officers have been entrusted with the duties
which can very easily be done by clerks in
the Industries Department. Delhi ?

THE MNISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRL F. A. AHMED) : (a}
to (c) One post of Industrial, Survey
Officer has been created for the Industrial
Survey Cell in the Delhi Administration
with the approval of Finance Department.
This post is to be filled up by direct re-
crutment through the U. P. 5. C. Pending
the selection of a regular incumbent for
this post, it is being manned on a purely
lemporury basis by an officer from the exe-
ecuitive side who has also experience of
statistics. The nature of the work is such
that if cannot be handled by a clerk.

Preclous Steel Ingot at Durgapur

3086. SHRI G. KUCHELAR : Will
the Minister of STEEL' MINES AND
METALS be pleased to state :

(a) whether it is a Fact that 1,20,000
tons of precious Steel Ingots produced at
Durgapur Steel Plant were declared as
“Scrap™ and it was decided to sell them at
a nominal price ; and

(b) if so, the steps taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL, MINES AND
METALS (SHRI RAM SEWAK): (a1 No,
sir. .

(b) Does not arise,

Quantum of Cesses on Coal

3087. SHRI 8. R. DAMANI ;
the Minister of STEEL, MINES
METALS be pleased to siate :

(a) the nature and quanium of cesses
on coal produced/despatched ;

(b) the realisation from differemt cessps
during the last 15 years ;

Wwill
AND
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(c) the amount spent in each year for
different purposes ;

(d) the total amount of unspent funds ;
and

(¢) whether Government have any pro-
posal to utilise the eotire balance or a
portion for assisting collieries in their
production programme or for research and
developmeat or other promotional
schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Under the Coul Mines (Conservation and
Safety) Act, 1952, excise duty is leviable on
all coal raised and despatched and all coke
manufactured and despaiched. The present
rates of this duty are :

(Rs. per
ton)
(i) on all non-coking
coals and soft
coke 1.68
(ii) on coking coals 2.44
(iliy on hard coke 1.66

(b) and (c). A statement giving the in-
formation is laid on the Table of the
No.

House.  [Placed in Library. See
LT-2485/68]
(d) The balunce in the Coal Mipes

Safety and Conservalion Fund on 31-3-1968
was Rs. 123,55, 900.

(e} The rates of excise duty given above
include an increase of 76 paise per ton of

coking coal and Rs. 1.14 per ton of hard
coke with effect from 14.10.1968., The
proceeds of this increase in duty are to be
utilised exclusively for purposes of con-
servation and development of coking coal.

Steel Re-rolling Industry

SHRI RAM AVATAR
SHARMA :
SHRI M. SUDARSANAM :
Will the Mintster of STEEL, MINES
AND METALS be pleased to state :
(a) whether it is a fact that steel re-
rolling industry is facing scrious crisis due
to the non-availabili'y of billets ; and

3088.

(b) if s0, steps taken by Government’

to improve the supply of billets o the
Igdustry ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) In
resent months the supply of billets has been
falling short of the eggregate demand for
them in the country as a whols. It can-
pot be said, however, that the re-rolling
industry is facing any serious crisis on this
account,

(b) Government have already taken
steps to increase the supply of billets to
the extent possible and simultaneously to
evolve an equitable system of distribution
of billeis after taking into consideration
the requirements of re-rollers for manufuc-
turing export producis, the requirements of
re-rolling industry for domestic production,
apd the requirements of export of billets
as such.

Ty Je
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Forelgn Exchange carned by Panaa
Mines

SHRI K. P. SINGH DEO :
SHRI SHIVA CHANDRA
JHA :
Will the Minister of STEEL, MINES
AND METALS be pleascd 1o state :
{a) whetlier it is a fact that the Paoos

3091.
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Mines are now showlng increase in the
fareign exchapge earnings by their export
of out and polished diamonds ;

(b) if 50, the foreign exchange earned
during 1967-68 ; and

(c) the estimated
earnings duriog 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR1 RAM SEWAK) : (a)10
{c). The ¢iamonds produced at the Panna
Mines are not directly exported by the
National Mineral Development Corporation
Limited, but are auctioned within the
Cﬂl.llllr" As uncul stones.

foreign exchange

Resignation by Managing Director
Bokaro Stee] Plant

SHRI K. RAMANI :
SHRI C. K. CHAKRAPANI :
SHRI MOHAMMAD

ISMAIL :

SHR! S. M. BANERIJEE :
SHRI BALMIKI

CHOUDHARY :

SHRI D. N. PATODIA :
SHRI Y. A. PRASAD :

will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Manag-
ing Director of the Bokuro Steel Plant has
resigned ;

(b) if so, reasons for the resignation ;
and

(c) whether the work of the Steel Plant
would suffer due to his resignation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :  (a) and
(b). The Managing Director of Bokaro
Steel Limited was appointed on the 10th
February, 1964 on a five-year contract. He
hus recently made a request that for per-
sonal reasons he would not wish his
contract 10 be renewed when it expires on
the 9ih February, 1969.

{¢) No, Sir.
Trade Agreement with Cambodia

3093. SHR1 SRADHAKAR SUPA-
KAR : Will the Minister of COMMERCE
- be pleased 10 sinte : .
(s) whether any trade agreement with
Cambodia has been signed recently ; and

3092,
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(b) if so, the terms of the agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Ne,
Sir.

(b) Does not arise.

Late Arrival of Guatur Hubli Passeager
Train at Koppal Station

3094. SHRI S A. AGADI: will
the Minister of RAILWAYS be pleased 1o
state :

() on how many days No. 227 Guntur-
Hubli Passenger arrived in time at Koppal
Station on the South-Central Zone from
the Ist August to the 31st October, 1968 ;

(b} on how many occassions it arrived
late at Koppal Railway Station above 50

minutes, 100 minutes. 150 minutes and
200 minutes respectively during that
period ;

(c) the reasons for such regular inordi-
nate late running of this train ;

(d) whether the Railway Administra-
tion has thought of any measures to run
this train punctually ; and

(e} il so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (4) and (b).
The arrival of No. 227 Guntur-Hubli pas-
senger at Koppal statlon from Ist August,

68 to 3ist October, 1968 is indicated
below :
Month Rt. Above Above Above Above
time 50" 100" 150" 200"
August 13 2 6
September 3 9 4 3 k]
October 3 8 2 3 8

(¢) Due to acute drought conditions,
the availabllity of water at the scheduled
wutering statlons became inmadequate and
resulted in out-of-course detentions at tem-
porary waleripg columos erected at alter-
native sites. The position was aggravated
by frequent control failures on the Guntakal
Dronachellam section.

(d) and (¢). Apart from some improve-
ment in the water supply positioa of late,
other measures codtemplated include re.
duction in the load of this train to elimiy
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nate cases of re-fuelling and strengtheoing
of ielecommunications.

H. M. T. Unit at Kalamassery

3095. SHRI BABURAO PATEL :
SHRI D. N. PATODIA :
SHRI R. K. SINHA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that owing to
the inability and non-cooperation of the
State Government of Kerala, the labour
situation in the Hindustan Machine Tools
at Kalamassery has deteriorated so much
that unbess the factory is removed to some
other State the entire project will remain a
losing concern ;

(b) whether he said on the 9th October,
1968, that unless the labour situation im-
proves in Kerala, the Hindustan Machine
Tools and “some of 1he important produc-
tion facilities in Kerala"™ might have to be
shifted to other areas ; and

{c) if so, the names of production units
iikely to be shified, the probable dates of
such shiftings and the places where they
are proposed 1o be shifted ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED): (a)te
(c). A statemeat is laid on the Table of
the House. [Placed in Library. See WNo.
LT-2487/68).

Small Scale Units

3096, DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to siate

(a) whether some proposals have been
made by the Advisory Panel of 1|:|e
Engineering Industry for the small scale units
to tide over the crisis they are facing ;

(b) whether the bigger units are oppos-
ed to those proposals ; and

(¢) if so, the nature of the proposa's
made by the Panel snd the mature of
opposition from the bigger units ?

THE MUNISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED): () No
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Advisory Panel exists in Enginecering Indus-
try for Small Scale Sector.

{b) and (c). Do not arise.

Cooperative Weavers' Societies in
Manipur

3097. SHRI M. MEGHACHANDRA :
Will the Minister of COMMERCE be
pleased 1o state :

(a) the toial umount of loan and grant
sanctioned by the Goverament of Munipur
for the development of hundloom products
in thut Unioa Territory during the yeurs
1967-68 and 1968-69 ;

(b) the total umount of loan and grants
given 10 the Cooperative Weavers' Societics
of Mupipur during the vear [1967-68 ;
und

{¢) the names of the Cooperative

Weavers' Societies which received loans and
grants during this period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a).

1967-68 — Loan Rs. 61,852.5C ;
Grant—Rs.  65,209.94

Rs. 71,000 00 ;
Grant —~Rs. 71,500.00
are at the Budget provisions for 1968-69.

(b) Loan —Rs. 63,852 50 :

Grant —Rs,  65,209.94,

{c) A statement is laid on the Table of

the House. [ Pluced in Library. See No. LT-
2868/68.]

1968-69— Loan

Work Deac bry Cierks Grade | and 11
in Rallway Accouats Deapartment
398. SHRI UMANATH ;
SHRI A. K. GOPALAN :
SHR! K. RAMANI ,

Will the Minister of HAILWAYS be
pleased to refor 1o Lhe reply given 1o Un-
starred Question No. 6140 on the 2Tih
Auguw, 1968 and supply a list of work
done by Clerks Grade | and Clerks Grade
Il in the Accounts Depariments of the
Indian Railways with complete details 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : As already
explained in reply 10 Uusturred Question
No. 6i40, Clerks Grade | are eotrusied
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with more important work requiring inter-
pretation und application of rules and
regulations in dealing with cases, main-
tenance of uccounts registers, auditing of
bills etc. while Clerks Grade II are re-
quired to attend to duties of routine
nature such as preparation of wvouchers
and bills eic., routine correspondence, re-
ceipt and despaich work etc. The com-
pilation of a list of work done by Clerks
Grade | and Clerks Grade 1l in the
Accounts Departments of the Indian Rail-
ways with complete details, is very volumi-
nous and the labour involved in Its com-
pilation will not be commensurate with
the resulis to be achieved.

Promotion in Forelgn Traffic Accounts
Office, Western Railway, Delhi

3099. SHRI K. M. ABRAHAM :
SHR1 K. RAMANI :
SHRI A, K. GOPALAN :

Will the Minister of RAILWAYS be
pleased to refer to the reply glven to
Unstarred Question No. 2647 on the Ist
December, 1967 regarding promotions of
Clerks in the Foreign Traffic Accounts
Office, Western Railway, Dalhi and state :

(a) whether the affected employee was
given benefit of proforma fixation of pay
from the date on which the wrong person
was erroneously promoted vice him ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to
do justice to the aggrieved employee ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (s} Yes.

(b) to (c). Do not arlse

Promotion in Accounts Department of
Indian Railways

3100. SHRI1 A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI UMANATH :

Will the Minister of RAILWAYS bo
pleased to state :

(a) whether Government are consider-
ing to extend the benefit of promotions
against shadow posts In the Accounts
Department of the Indian Railways with
cfect from the Ist October, 1962 instead of
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the Ist April, 1968 as
and

(b) if so, when
finalised ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Some representations huave been received
in this regard and the matter is receiving
consideration.

already done ;

it is likely to be

Railway Tickets Issued In Exchange of
LAFT.
3101. SHRI A. K, GOPALAN :
SHRI MOHAMMAD
ISMAIL :
SHRI K. M. ABRAHAM :

Will the Minister of RAILWAYS be
pleased to staie :

(a) whether it is a fact that no amount
on account of 1. A. F. T. 1702A issued in
respect of first class Military traffic has
been billed for against the Ministry of
Defence from April, 1968 to September,
1968 in the Foreign Traffic Accounts Office
of the Western Railway, Delhi ;

(b) if so, the total number of tickets
issued in exchange of 1. A, F. T. 1702A
and the amount due to be bilied for on
that account ; and

(c) steps taken by Government to fix
responsibility on the supervisory staff re-
sponsible for this 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No
form numbered | A.F. T. 1702A is in
use for first class Military Traffic on the
Rallwavs.

(b) and (c). Do not arise.
Forwarding Railways

3102. SHRI MOHAMMAD
ISMAIL :
SHRI K. M, ABRAHAM :
SHRI K. RAMANI :

Will the Minister of RAILWAYS be
pleased 1o state ;

(a) whether it is a fact that no amount
on account of Mileage Coupons has been
debited to Forwarding Railways in the
Forelgn Traffic Accounts Office of the
Western Railway, Delhi, Trafic Accounts
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Office, Western Railway, Ajmer and Traffic
Accounts Office, Northern Railway,
Delhi ;

(b) if s0, the amount involved and the
reason for its non-adjustment with the
Forwarding Railway ; and

(c) action taken by Government against
the Officer and Supervisor for non-
adjustment of the amount against the
Forwarding Railways ?

THE MINISTER OF RAILWAYS
(SHR1.C, M. POONACHA) : (a) No.

(b) and (c). Do not arise.

Sanctioncd Sirength of Traffic Accounts
Office, Ajmer

SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI MOHAMMAD

ISMAIL :

Will the Minister of RAILWAYS be
pleased 1o refer to the reply given to Un-
starred Question No. 8173 on the 23rd
April, 1968 and state :

(a) the sanctioned strength of the
Traffic Accounts Office, Western Railway,
Ajmer as on the Ist October, 1962 ;

(b) the sanctioned strength as on the
I1st April, 1968, permanent posts and
shadow posts, separately ; and

{c) the number of staff rendered sur-
plus  in the Foreign Traffic Accounts
Office. Western Railway, Delhi ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 930,

(b) Permanent posts=8I10
922
Shadow posts =112
(The difference beiween the saoctioned
strength as on 1-10-1962 and as on 1-4-1968

is due to surrender of 8 posts for reasons
other than mechanisation/simplification.)

(c) 42.
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Sarvey of Mineral Resources of
Rajasthan

SHRI D. N. PATODIA :
SHRI K. M. KOUSHIK :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the serial survey of the
mineral resources of Rajasthan has been
compileted ;

(b) if 80, the findings of the survey
completed so far ; and

() the different minerals which bave
been located so far ?

3108.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) J @) Yes.



158 Wrltten Answers

The airborne survey was started in Rajas-
than on 4-12-1967 and completed on
7-4-1968. The area selected under Hard-
rock Operation in Rajasthan included parts
of Ajmer, Bhilwara, Bundi, Chittor, Jaipur,
Jhunjhunu, Nagaur, Pali, Sikar, Tonk and
Udalpur districts covering about 30,140 sq
miles.

(b} The airborme survey has shown
significant conductive and magnetic ano-
malies in the areas selected under Operation
Hurdrock. Some of the anomalies are
over the koown mineralised zones of
Singhana, Khetri, Akwali, Kishorepura,
Saladipura, Ajmer, Rajpura-Dariba and
along strike exiension of these zones. The
jsolated electromagnetic and magnetic
anomalies in covered areas may lead to
entirely new mineralised zones.

Ground peological electro-magnetic,
magnetic and Induced Poluerisation sur-
veys were carried out in Mav, 1968, August,
1968 and in Oclober, 1968 over the ano-
malies in Khetri-Ajitsngar and east of
Bubai, which confirmed the presence of
anomalies. Geological ground follow-up
work is in progress in other anomuly zooes
in the area.

(¢} The airborne anomalies do not
directly indicate or bodies. Detailed
ground work including geophysical pros-
pecting, geochemical sumpling und geolo-
gicul mapping are necessary Lo find out
what exactly is the cause for these con-
ductive and magnetic anomalies. ~Seme of
them may prove to be ore deposits.

Rallways Passowgers Marooned at
Saiyedpur Station

3106. SHR1 D. BASUMATARI : Will
the Minister of RAILWAYS be pleasegd to
slate : .

{a) whether it is a fact that the Bihar
Government sought the help of the Air
Force helicopters lo rescue thousands of
matocned railway passengers at Saiyedpur
and Kishanganj Statioas of the North-
Eastern Railway in Purne: district on the
night of the 6th October, 1968 ;

(b} the number of persons dead and

Injured ; and
{c) the extimate of loss to the railway

property and o property of individuals ?
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THE MINISTFR OF RAILWAYS
(SHRI C. M. POONACHA): (a). It is
presumed that the stations referred to are
TAIABPUR and Kishanganj as there is no
station by name SAIYEDPUR in Purnea
District. It is not known whether Bihar
Government sought the help of Air Force
helicopters 10 rescue passengers at TAIAB-
PUR. Attempls were, however, made by
local Army und Railway authorities on
6-10-68 10 get a helicopter for Air droping
food to the marooned passengers at TAIAB-
PUR but not for evacuation.

(b) No passenger died or suffered in-
Juries.

(¢) The extent of damage (o rallway
property due 1o floods in Purnea District
was approximately Rs. 920 lakhs. There
was no loss of passenger's property.

TE qTR M w qd ¥ IAT
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Coa] Mining in West Bengal and Bihar
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SHRI MOHAMMAD

ISMAIL :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that a large
pumber of private companies have given

3109.
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leases for coal mining West Bengal and

. Bihar ;

(b) if so, whether it is also a fact that
most of the companies have not staried
production ;

(¢) names of the companies which have
exploited the area and started production ;
and

(d) further action taken by Goverament
in the matter ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEVAK) : (u) to
(). Approval of the Ceniral Government
has been given for the grunt of mining
lease for coal in West Bengal and Bihar ina
about 30 cases since 1961 onwards, From
tke information available, M/s. Central
Indin Coalfields Ltd. (Now known as the
Western Bengal Coalfields Ltd.), M/s. Khas
Sijua Coal Company, Sri Sri Lakshmi
Narayan Trust and some other private indi-
viduals are reported to have started pro-
duction. In a few cases, the production
has nol yel started even afier the approval
to the grant of mining leases which are due
to various faclors, namely want of industrial
licence, opening permission, etc. The
Government is, however, having a close
wiulch on the situation,

Automatle raller Brake System

3110. SHRI YAINA DATT
SHARMA :
SHRI1 P. VISWAMBHARAN :

Will the Minister of RAILWAYS be
pleased 1o state :

(4) whether the attention has been
drawn to the invention of an ‘Auiomatic
Trailer Brake Sysiem’ by an Indian engineoer
(Shri A. R. Fernandez) ;

(b) if so, whether the inventnr has
claimed that the use of this mechanism can
resull in minimising casualties and irrepa-
rable loss to the bogies ; and

(c) If so, whether Government propose
1o, make use of this invention in trains on
the Indian Railways and if not, the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).

Yes, Sir.
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{c) This device is meant for non-braked
trailer vehicles. As all the passenger and
goods vehicles on the Railways are through
braked, there is no scope for adopting this
device on the Railways.

Grioding Machine Tool Plant at Ajmer

3111. SHRI VISWA NATH PANDEY:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

{a) whether it is a fact that collabora-
tion agreement between Czechoslovakian and
the Machine Tool Corporution of India
Lid., for the establishment of & grinding
Machine Tool Plant at Ajmer (Rajasthun)
was signed in Delhi recently ;

(b) if so, the main features of the agree-
ment ; and
{c) the total expenditure involved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a) to
(c). Ao Agreement for Techonological docu-
mentation for the establishment of Grind-
ing Muchine Tool Plant ut Ajmer was sign-
ed by Machine Tool Corporation of India
Ltd., & Central Government Undertaking,
and Mesers. Skodaexport, Praha, Czechos-

lovakia on the 16th October, 1968. The
muin terms of the Agreement are as
follows : —

(i) Messrs. Skodaexport will supply
the design and documentation
for three types of grinding
machine tools ; supply the Cze-
choslovak technical standards,
reader technical co-operation,
and train the personnel of the
Machine Tool Corporation of
India ;

(ii} The total price for the design
and technological documentation
for production is Rs. 27.38
lakhs. The fee for the consult-
ing activity will be Rs. 9.62
lakhs in addition to the monthly
salary payable to the Czech
exports. Payments shall be
made in accordance with the
Trade and Payments Agreement,
1963. M/s. Skodaexport will
depute experts in consultation
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with the Machine Tool Corpo-
ration of India ;

(iii) Design documentation for all
the three machines will be sup-
plied by June, 1959.

(lv) The Agreement is operative for

a period by 6 years.

Derailment of Goods Train befween
Chandanpur and Belmuri

3112, SHRIVISWA NATH PANDEY;
Will the Minister of RAILWAYS be pleas-
ed to stale :

(a) whelher itis a fact thata down
goods train derailed on the 13th October,
1968 at a point between Chandanpur and
Belmuri  stations, 45 kilometres from
Howrah on the Howrah-Burdwan chord
line ;

(b) if so, the causes of the derailment ;
and

(c) the total amount of loss to the rail-
way property ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The accident occurred at Belmuri station,

_ (b) The cause of the accident is under
investigation.

(c) The cost of damage to railway pro-

perty was estimated at approximately Rs.
90,100

Shortage of Raw Jute

3113. SHR1 MOHAMMAD
ISMAIL :

SHRI GANESH GHOSH :
Will the Minister of COMMERCE be
pleased to state :
(a) whether Government have received
any memorandum from the Trade Unions
representing the Jute Industry of West

Bengal suggesting measures for meeting the
shortage of raw jute ;

(b) if so, the details thereof ;

(c) whether Government have consider-
ed the memorandum ;

(d) if so, the decision taken thereon ;
and

(e) if oot, the rpasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No
specific suggestions have been made by the
Trade Unions for meeting the shortage of
raw material.

(b) to (e). Do not arise.

State Textile Corporations

3114. SHRIR. K. AMIN : Will the
Minister of COMMERCE be pleased to
state :

(n) whetnet it is a fact that Textile
Corpnrations are proposed to be formed by
the States ; and

(b) if so, the details of aid proposed to
be given by the National Textile Corpora-
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI) : (a) A Tex-
tile Corporation has already been formed

by the Government of Maharashtra. The
Government of Gujarat have also very
recenily set up a Textile Corporation. The

Government of Ultar Pradesh do not at
present propose to set up a Textile Corpo-
ration. The view of the other State Govern-
ments concerned in the matter are not yet
known.

(b) The extent and mode of financial
assistunce to be given to the State Textile
Corporations iire under consideration.

Railway Bridge on River Ambica

3115. SHRIR. K AMIN: Wil the
Minister of RAILWAYS be pleased to
state :

(a) whether it iv a fact that the bridge
on River Ambica between Surat and
Bombay was considerably damaged during
the recent floods in Tapli and Ambica
rivers ;

{b} whether it is due to bad workman-
ship of the conmstruction of the bridge;
and

(c) if so, details thereof 7

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) Yes.

(b) No.

(c) Does not arise.
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Dismond Bearing Rocks in A ssntbapur

District

SHRI R. K. AMIN :

SHRI VISHWA NATH
PANDEY :

SHRI S. R. DAMANI :

Will the Midister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that diamond
bearing rocks have been found recently jn
Ananthapur District of Andhra Pradesh ;
and

(b) if so, the details thereof ?

3116.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). Diamond bearing rocks are known to
occur in  Anantapur district of Andhra
Pradesh. Areas around Wajrakarur in
Anantapur district which lie about 20 miles
north-west of this place yield occasionally
diamonds generally after the rains. Inves-
tigations conducted by the Geological
Survey of India since 1961 have brought
to light Kimberlite pipe rocks which carry
diamonds in Panna (Madhya Pradesh).

During the field season 1967-68, the
Banganapalle conglomerates horlzon,
which was worked in the ancient times for
diamonds were investigated in the Bangana-
palle-Munimadugu and Ramallakota areas,
Kurnool district. The gravels along the
Krishna gorge were also examined. During
this preliminary work a diamond welghing
about 0.43 Carat was collected by the
Geological Survey of Indla In January,
1968 The Krishna gravels along the river
Krishna pear Kolluru, West Godavari
district and the Wajrakarur pipe rocks,
Anantapur district and other areas near
Munimadugu, Kurnool district, are beiog
investigated by the Geological Survey of
India for diamonds.

Machine Tool Factory at Bhavasagar

3117. SHRIR. K, AMIN : Wil the
Miolster of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to stale :

(a) whether it is a fact that the scheme
for establishing a machine tool factory
pt Bhavanagar In Gujarat State bas been
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deferred for the Fifth Five Year Plan ;
and

{b) if s0, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
and (b). Undér the Second Agreement on
Economic Collaboration beltween India and
Czechoslovakia signed in May, 1964, two
factories for the manufacture of machine
tools were included among the projects to
be implemented within the frumework of
the Agreement. A provision of Rs. 630
crores has been made under thé Second
Czech Credit to mecet the foreign exchange
requirement of these projects. According
to original expectations, these two projects
were to represent part of the additional
capacity which was required to be set up
during the Fourth Plan period 1o bridge
the likely gap between demaned and indige-
nous availahility of machine tools.

Taking into account the probable de-
mand of various types of machine tools
and the likely growth of iudigenous capa-
clty, it was decided that a Grinding
Machine Tool Plant at Ajmer with a
capacity of 3000 tonnesa year and a
Medium Heavy Machine Tool Plant at
Bhavnagar with a capacity of 5,000 tonnes
a year should be set up. A Grey Iron
Foundry with a capacity of 10,000 tonnes a
year, common to both the plants and (o be
attached to the Medium Heavy Machine
Tool Plant, was also envisaged. The
Bhavnagar project was to cost Rs. 20.50
crores with a foreign exchange content of
Rs. 6.18 crores.

The Detailed Project - Report for the
Bhavnagar Project was received in Jaunuary
1967. By then, due 10 general recession in
enginecring industries, there had been a
fall in demnd for michine tools, leading
to a Jownward revision of the target for
the machins tools industry during the
Fourth Plan period. Further studies reveal-
ed that the Heavy Machine Tool Plant of
the Heavy Engineering Corporation Ltd.,,
Raachi and Hindustan Machine Tools Ltd.,
Bingalore had between themselves enough
surplus capacity 1o undertake the madufac-
ture of virtually all the machine tools pro-
geammed for production in the Bhavnager
Projoct. In these circumstances, it was
v yvided 1o postpone considetation of this
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project till the year 1969-70 when it would
be re-examioed to see if there would be
any need for & new machine (ool unit.

Training of Steel Techuologists

3118. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to stafe :

(1) the total expenditure that the Go-
vernment of India had to incur during the
last ten years for sending steel technologists
employed in public sector undertakings for
getting tralning from abroad ;

(b) whether it is a fact that the foreign
training does not fully correspond to the
needs of the Indian Steel Plaats ;

(c) whether during all these years,
India has not been able 1o develop enough
experienced  officials 1o impart the
necessary Initial training to the new staff ;
and

(d) if so, whether Government have
taken any step to step sending people abroad
and inslead give them training here ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) 10
(d). The information is being collected and
will be laid on the Table of the House.

Prosccuting Inspectors on Eastern
Railway

3119. SHRI RAMAVTAR SHASTRI ;
Will the Minlsier of RAILWAYS be pleas-
ed to state :

{a) whether the Railway Property Un-
lawful Posseasion Act, 1966 is in force and
appointmenis of Prosecuting Inspectors
from the executive staff of the Rallway
Protection Force are contemplated ;

(b) whether it is a fact that on the
Eastern Railway, confusion has been
created by appointing u person who is not
a Luw Graduate whereas deserving stafl has
been left out ;

(c) whether It fs a fact
Board's directive to appoint departmental
candidate in the Prosecution Branch re-
mains unfulfilled ;

(d) whether it is a fact that one depart.
mental case on the Eastern Railway,

that Railway



165 Writren Answers
appointment has been confarred straightway
In the Prosecution Branch even though the
person is not a Law Graduate ; and

(e) if so, the reason way departmeatai
caodidates baving Law Degree huve been
left out arbitrarily ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sub-Inspectors and Inspectors of Railway
Protection Force who are Law Graduates
and who have successfully completed a
training course of Assistant Public Prose-
cutors in some Police Traning Centres ure
eligible for posting to Prosccution Branch.

(b) No. Swaff having the requisite
qualification und training have not been
left out.

(¢) No.

(d) Yes. However, the candidate in

question is a re-employed ex-Court lnos-
pector of Police with considerable experi-
ence in prosecution work. He has been
put to officiate as a Prosecuting Inspeclor
in view of the acute shortage of Prosecu-
tion Officers.

(e) No qualified departmental candidate
have been left out. The two Sub-Inspectors
who are Law Graduates, but had not un-
dergone the course of Assistant Public
Prusecutors® training could not be put to
work as Prosecutors. They have since been
drafled for this course at the Police Train-
ing College, Phillaur (Punjab).

Meceting of the Iron and Steel  Advisory
Council

SHRI HIMATSINGKA :
SHRI 8. K. TAPURIAH 1

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the Iron and Steel Advi-
sory Council at its meeting held in New
Delhi on the 3Ist October, 1968 advised
to cut down or drop the pending export
orders for scarce categories of steel, includ-
ing the staggering of supplies against some
of the pending orders particularly those
relating 1o billets ;

{b) if 50, the specific . suggestions madc
by the Council in this regaed ;

(¢) Government's reaction ihareto ;

(d) whether the targets of . production
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aod export of steel for the Fourth Five
Year Plan were also thrushed out at the
Council ; and

(e) if so, the decisions
regard 7

THE DEPULY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : () No,
Sir.

(b) to (e). In the meeting of the Iron
and Steel Advisory Council held on 31.10.
1968, there was a discussion ubout
export of billets. The question of export
of other scarce categories of steel did not
come up as no such export is permitted.
It was mentioned in the aforesaid meeling
that in respoct of billets, there wes a tem-
porary shortage and a balunce had to be
struck between the requirements of export
und those for domestic consumption, afier
taking into uccount such relevant factors
as utilization of installed capacity, flow of
supplies to the domesic market and
the need to boost ‘up  export  trade
in general in a developing economy.
The posiiion in this regard is being review-
ed by Government. Targets of production
and export of steel during the Fourth Five
Year Plan period however, were not Analis-
ed and it was clarified in the meeting of
the Iron and Steel Advisory Council that a
Steering Group on Iron any Siesl Industry
wis separaiely reviewing this matter.
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Deputation from Forelgn Traffic Office,
‘Western Railway
3123. SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA
GOPALAN :
SHRI UMANATH :

Will the Minister of RAILWAYS be
pleased to stale .

(a) whether it is a fact that a deputa-
tion from the Foreign Traffic Office,
Western Railway led by Shri K. Ananda
Nambiar, M. P. met the Union Minister of
State for Railways on the 3lIst August,
1968 for the allotment of Railway quarters
to the staff of that office who huve been

denied the same since the formation of
that office ;

(b) whether any assurance was given
to the deputationists ; and

(c) il 50, the steps taken by Govern+
ment 1o allot Railway quarters to the
aggrieved employees 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) Yes.
(b) No.

(c) Doecs not arise.
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Exports tn Pakistan

3124 SHRI ABDUL GHANI DAR:
Will the Minister of COMMERCE be
plcased to state :

(a) whether any firms from Jammu and
Kashmir State exported goods to Pakistan
during the years from 1948 to 1968.

(b) if so0, the names of those firms with
the details of the goods supplied and the
quantity thereof ;

{c) the amount of foreign exchange
carned therefrom ;

(d) the quantity of woollen and wooden
articles and fruits exported by the Jammu
and Kashmir State during this period ;
and

(e) the amount of foreign exchange
carncd thereby 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI : (a) to (e).
Since the export trade statistics of India
are not compiled on state-wise basis,
compilation of the intormation sought by
the Hom'ble Member would involve very
heavy lubour and considerable time which
will not be commensurate with the results
achieved.

Railway Clalms

SHRI K M. KOUSHIK :
SHRI D. BASUMATARI :

Will the Minister of RAILWAYS be
pleased to state :

3125.

(a) whether it is a fact that a number
of claims which occur due 1o transit delay
of perishable goods booked from various
gections of Nagpur, Vijayawada and
Bhusaval are repudiated by the Railway
authoritles on the ground of the consign-
ments booked at Owner's risk rate under
the condition of reduced rates, which
exonerates the Railway from liability for
any loss, destruction, deterioration or
damage due 10 any cause whutsoever ;

(b) whether it is a also a fact that
when such cases are referred to the Court
of Law, 99 per cent of them are decided in
favour of the consignees ;

(c) if so, whether he will lay a state-
ment of such cases in respect of all the
Railways particulurly the Northern Raltway

12, 1890 (SAKA) 1%
indicating the reasons for not accepting
the claims in the first instance and the
circumstances under which claims are paid
only on Decrees for the period 1965, 1966
and 1967 ; and

(d) whal steps Government propose to
take to avoid unnecessary harassment to the
consignees 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No,

(b} No.

(¢) The information is being collectad
and will be luid on the Table of the House.

(d) In view of the answers to parts (a)
and (b), this question does not arise.

Writien Answers

Impact of Western Countries Finaocial
Crisis on India's Trade

3126, SHR1 D.N. PATODIA : Will
the Minister of COMMERCEL be pleased to
slate :

{a) whether a financial crisis has
developed in the Western countries over
the changes in mooey values of Franc and
Murk ;

(b) whether the present crisis also hits
Indian in any way ; and

(c) if so, its impact on country's (rade
and commerce ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) There
has been a monetary crisis in Western
Europe generated by expectations of
changes in the values of the French Franc
und the German Mauark. However, the
exchange values of the two currencies have
not been changed.

(b) and (c). The impact of the present
monetary crisis in Europe on India's trade
and commerce may not be very significant,
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Stoppage of Down Goods Train at Gomoh
West Outer Cabin

3128. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleas-
ed 1o state :

(a) whether there is any restriction to
stop any Down goods train at Gomoh
(Eastern Railway) West Ouiter Cabin ;

(b) if not, the grounds on which the
Woest Cubin Asst. Station Master, Gomoh
was  ariested by Government Railway
Pulice for detention of a goods train at the
outer signal in conneclion with the theft
commitied in the train by miscreants in
August, 1968 ;

(c) whether armed Railway Protection
Force personnel are posted at the outer
signal, Gomoh, for checking frequent thefis;

(d) whether Government have examined
the possibility of thefts being committed
by the miscreants with the connivance of
Railway Protection Force ; and

(e} whether Government propose (o
dispense with the outer cabin, if thefis
tuking place there cannot be checked ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) No.

(b) The Assistant Station Master,
Gomoh, was arresied by Government Rail-
way Police us he was suspecied for having
connived in the theft committed near the
west cabin. A case has been registered by
G. R. P. under Section 147;379/337/109 of
1pC,

(c) There was no armed Railway Pro.
tection Force posted at the outer singal,
Gomoh. On receipt of information, how-
ever, R.P.F. staff reached the site of occur-
rence and were .able to . recover a part of
the stolen property.

(d) Yes. Whepever -R. P. F. staff are

found to be.comniving. Usey are suilahly
denlt.wish.
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(e) No, as cabins are meant for the
opération of points and the sigmls.

Theft of Rallway Goods from Coaches

3129. SHRI JUGAL MONDAL
Will the Minisier of RAILWAYS be pleas-
ed to state :

(a) whetheér Government have assessed
the loss due to the theft of electric bulbs
and other electrical equipment from the
Rallway Coaches every year ;

(b) if so, the amount involved during
1967 iill October, 1968 ;

(¢) whether these equipments are stolen
from the yard or from the runming trains ;
and

(d) the number of persons arrested for
such thefts ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) 1967 Rs. 13,68,852/-
1968 (upto end of
September) Rs. 10.29,249/-

(c) Both from the vyards as well as
running trains.
(d) 1967

1968 (upto the end of Sept.)

1,259
755

Allgtment of Quoia of Raw Films to Producers

3130. SHR1 ARJUN SINGH BHAD-
ORIA : Will the Minister of COMMERCE
be pleased (o state :

(a) the raw film quota uallotied by
Government to M/s. (1) Bimal Roy Pro-
ductions (2) Basant Pictures (3) Citizens
Films (4) Sri Prakash Pictures (5) Shakti
films (6) Sadashiv Chitra (7) Wadia Movic-
tone (8) Nasiv Husain Fllms (P) Ltd. (9)
Mehboob Productions (P) Ltd. (10) Rahul
Theatres (India) (11) B. R. Fllms (12) A.G.
Films (13) Eagle Films (14) Geetanjali
Films during the last four years ; and

(b) whether any complaints have been
received against the above Film Companies
that they mostly sold their quotas of raw
films in the black market and if so, the
aciion taken by Government against them ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ; (a) and (b),

AGRAHAYANA 12, 1899 (SAKA)
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The Mformation is being collected and will
be placed on the Table of the House.
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Incentives to Exporters

3132. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased 1o state :

(a) the total amount paid by way of
incentives to the exporters for their exports
during the last five years ;

(b) whether it Is one of the conditions
that import liecnces will be given to the
actual consumers ;

(c) if so, whéther Government have
any control on the sale price of the pro-
ducts manufactured from the imported raw
malerials ; and

(J) whether Government have recelved
any complaints against the importers of
such raw materials like raw wool or wool
tops that they are charging for the worsted
spinning yarn at rates two or three times
higher than the control price which is only
Rs. 12.50 paise per Ib 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The tota]
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amount paid by way of assistance 1o expor-
ters during the last five years (upto October
1968) amounts to Rs. 41.23 crores. The
assistance by way of import entitlement/
replenishment against exports is paid for
by the exporter himself.

(b) and (c). The import licences against
exports allowed in terms of the pre-devalua-
tion Export Promotion Schemes were for
twice the import content in the product
exported. The imports also enjoyed limited
trunsferability and because of shoriages of
raw materials in certain spheres, these
sitracted @ premium.  However, after
devaluation the pattern of export promotion
schemes has been changed providing for
only siogle replenishment of imporied
materials used in the products exported.
This import is for actual use either of the
exporter manufacturer. himself or his
nominee. The question of control on sale
price of products manufactured from the
imported raw materlals would not, therefore
arise as the imporis are in replenishment
of the materials used in the exported
product.

(d) No, Sir.

Hailway Advertssements glven to the
Newspapers
3133, SHRIMATI NIRLEP KAUR :
Will the Minister of RAILWAYS be pleas-
ed to state

{a) the total number of Rallway adver-
tisements given to the Newspapers in the
last five years (year-wise) ;

(b) its percentage to advertisements
given in English and regional languages ;

(c) how many advertisements huve been
given to Papers published in Punjabi
language during this period ; and

(d) whether any advertisements have
been given to the Punjabi Paper “'Qaumi
Dard"” published from Jullundur during
last five years 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Information is being collected and will be
laid on the Tuble of the Sabha.

Smuggiing of Saris to Ceylon

3134. SHRI LOBO PRABHU: Will
the Minister of COMMERCE be pleased to
state :

(a) whether the Governmeat of India
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have approached the Government of Ceylon
for fixing an import quota of saris in view
of large scale smuggling of saris to that
country in order to add to the revenues of
both the countries ; and

(b) if so, whether Ceylon allows Import
quotas of cloths to other countries also 7

THE DEPUTY MINISTER
MINISTRY OF COMMERCE
MOHD. SHAFI QURESHI) :

IN THE
(SHRI
(a) No, Sir.

(b) Import of saris into Ceylon from
all sources, including India, is banned
since July, 1967. Import of textiles other
than saris is permitted on a quola basis
without any discrimination against India.

Steel Plant at Bailadila

3135. SHRI SHIYA CHANDRA JHA :
Will the Minisier of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
propose 1o set up another Steel Plant at
Bailadiala in Madhya Pradesh ;

(b) if so, the reasons therefor
specially for seleating that site ;

and

(c} the estimaled amount of money that
would be spent Tor its <onstruction ;

(d) whether the plant
foreign collaboration ;

(e) if so, with which country and on
what conditions ;

will have any

(f) the foreign exchange likely to be
spent on it ; and

(g) the annual production capacity of
that plant and the prospective markets for
it abroad, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) The
question of setting up of new steel plant(s)
and its location are expecied to be consi-
dered by the Government only afier the
recommendations of the Steering Group
which has been appoioled to help the
Government to formulate its Fourth Plan
development programme for iron and steel,
are available. It is expected that the
recommendations of the Stecring Group in
this rcgard will be available shortly.

(b) to (3). Do ot arisg,
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Quota of Cars and Scooters allotted to
Manipur

3136. SBRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state : -

(a) the number of cars of all L\pts and
scooters alloted as quota for Manipur
during 1967-68 and 1968 69 ; )

(b) the number of persons who were
allotted cars and scoolers against the quota
of 1967-68 ; and

(c) the total number of spplicants res-
+ Peclively for cars and scooters in the wait-
ing list ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) 1o
(c). A statement containing the required
information is laid on the Table of the
House. [Placed in Library. See No.
LT-2490/68.]
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Admisgion to the Eastern Railway Boys
H.S.M.P. School, Asansol

3138. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Chief Personnel Officer,
Eustern Railway has communicated to the
Principal, Eastern Railway Boys H.S.M.P.
School, Asansol that no fresh admission in
Urdu in the above school will be allowed
from January, 1969 ;

(b) as there is a large muslim commu-
nity in Asansol town, whether he is aware
that this decision will cause great discon-
tentment amongst them ; and

(c) whether Government will consider
the desirability of withdrawing the order
of the Chief Personnel Officer, Eastern
Rallway 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, 1o
the Divisional Superindent, Asansol, East-
ern Railway.

(b} and (c). The decision to discontinue
teaching in Urdu-in the Boys H8.M.P.
School, Asansol was taken in view of the
dwindling number of children offering Urdu
and after consultation with the West
Bengal Government. As such the question
of the withdraw! of 1the order does ot arise.

Khadj and Village Industries Commission

3139. SHRI DEVEN SEN : Will the
Mipister of COMMERCE be pleased 10
state :

(a) whether the Khadi and Village
Industries Commission has dacided to dis-
continue its trading activities and hand
them over to an outside new organisation ;

(b) whether it is also a fact that the
Calcutta Bhavan will be handed over to a
new institution on the 2nd April, 1969 ;

{c) whether a majority of the workers
of the Calcutta Bhavan have formed an
organisation called Khadi Gramodyog
Bhavan Karmi Sang registered under the
Society's Act and are willing to take up
the management of the Calcutla Bhavan ;

and
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(d) if so, the reaction of Goverpment
to this proposal of the workers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. The Commission's policy is to hand-
over its direct trading unils to Stale Boards
or regisiered institutions wherever feasible.

(b) No such decision has been taken
s0 fur by the Commission.

(¢) and (d). The Khadi and Village
Industries Commission is considering &
proposal made by the Sangh to take over
the Khadl Gramodyog Bhavan at Calcutia,

Expert’s report on Export of Indian
Engineering Goods to West Europe

3140. SHRI RAMACHANDRA
VEERAPFA :
SHRI N. K. SANGHI :

Will the Minister of COMMERCE be
pleased to stale :

(a) whether it is & fact that Mr. Hel-
muth Vollarth, a West German expert and
the author of the report relating 10 exports
of Indian engineering goods to West
Europe has suggested that India should
refund the entire excise taxes charged on
the exported goods in order to keep their
prices competitive in the international
market ; and

(b) If so, the reaction of Government
therejo 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Governtment have not received any sugges-
tion from Mr, Helmuth Vollarth regarding
refund of taxes on exports.

Export of Coal to Burma

3141, SHRI RAMACHANMDRA
VEERAPPA :
SHRI R. R, SINGH DEO :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that a coptract
has been concluded by the Minerals and
Metuls Trading Corporation for the supply
of coal 10 Burma ; and

(b} if 30, ihe details thereof 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). ¥es, Sir. The Mincrals and Metals
Trading Corporstion has secured n ceatract
for the supp'y of coal asd coke to Burma
for a period of three years commencing
from Ist January, 1969. Under this con-
tract, the Corporation would be supplying
2,59,380 Long Tons of coal and coke during
1969. The quantities and the prices of the
coal to be supplied in the subsequent years
will be negotiated by the Corporation with
Burmese authorities each year, four months
prior to the expiry of each year's delivery
period.

Export of Manganese Org to North
Korea
3142. SHR] RAMACHANDRA
VEERAPPA :
SHRI R. R. SINGH DEO :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Mine-
rals and Metals Trading Corporation has
signed a contragt with North Korea for the
supply of Manganese Ore ; and

(b) if so, the main
agreement 7

THE DEPUTY MINISTER IN THE
MINISTRY ©OE COMMERCE (SHRI
MOHD. SHAFI QURESHI) : {a) and
(b). Yes, Sir, The Minerals and Metals
Trading Corporation entered into a cone
tract in September, 1968 with M/s. Korea
Minsrals Expert aod Import Corporation
(North Korea) for supply of 10,000 tonnes
of manganese ore (43/45%,) delivery Octo-
ber, 1968. The shipment has beso com-
pleted. .

features of the

Smal| Scale Industrics

SHRI RAMCHANDRA
VEERAPPA :
SHRI R. R. SINGH DEO :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :
(a) whether it is & fact that Govera-

meot propose to send a team of experts 1o
lra.n to study the prospects of dmlopin’

3143,
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small
estates ;

(b) if so, what would be the Composi-
tion of this team ; and

(c) whan a final decisidn Is [ikély té bé
taken in the matter ?

scale industries and industrial

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Yes.
A team has already been deputed to Iran
le study the lecal conditions in consulta-
tion with the Iranian officials and prepare
a scheme to assist the Iranian Government
in the development of sinall scale industries
and handicrafts.

(b) The team consists of :

{1) Shri R. N. Gandhi

(2} Shri Mohd. Akram

13) Shri K. C. Rao

(4) Shri G. B. Jukhetia

(% Dr. ). D. Yerma

(6) Shri A. B. Divekar

() Dr. P. N. Kaul and

(8) Shri N. Hariharan

(c) Does not arlse in view of (a) abave.

Leader

Purchase of Industrial Plants and
Machinery by fras
3144, SHRI RAMACHANDRA
VEERAPPA :
SHRI R. R. SINGH DEO :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it Is a fact that there is &
possibility of buying Indian [Industrial
Plants und machinery by lran sgainsi the
large Russiao Credits offered to ber ;
and

(b) If so, the items likdly to be putchass
ed by Iran from [ddie 7

THE MINISTER OF GOMMERCE
(SHRI DINBSH SINGH) : (a) and b).
Jt is believed thas the Russian Credit mide
available to lren ean  be wiilised for purs
ehase of goods ouly from Rusela : but ihe
possibility of Indian machinery bring sup-
phied agaismet it is- being enplored

AGRAHAYANA 13, 1080 ($4K4)
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G.E. C.lpdla (P) Ltd.and A, E, I,
(Indi) Ltd.
3148. SHRIMATI SUSEELA
GOPALAN :
SHRI UMANATH :
SHRI GANESH GHOSH :

Wil the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to stale

(a) what percentage of shares of the
market the G. E. C. of India (P) L\d. and
A. E. 1. (India) Ltd. each huave in respect
of radios, ceiling funs, refrigerators, indus-
trial fans, eleetric lamps, motors, trans-
formers and starters ; and

(b} whether the combined share of the
market of the proposed merged G. E. C.—=
A.E.l group will attract certain observa-
tlons of the Monopolies Commission re-
port.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A AHMED): (a) A
statement showing the percentage shure of
G.E.C. of india (P) Lid. and A E.l. (India)
Ltd. in the aggregate production of relevant
items during thé yéar énded 31.12.67 is
given as Annexure | which is laid on the
Table of the House. [Placed in Library. Sew
No. LT-2491/68).

(b) In casé of merger, the share of
G.E.C. of India (P) Lid. in the total pro-
duction of industrial fans as in 1967, will
by itself attract clause 13 of the druft bill
proposed by the Monopolies Inguiry Com=
mission at page 171 of their Report lald on
the Table of the House on 8th December,
1965.

G, E. C. of Indla (P) Limited

SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRI GANESH GHOSH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleascd 1o slale ©

(#) wheiwer Oovernment are aware of
the fact that the Board of A E.!. (India)
Lid., a publio lewited Indian Gompany, is
being distnted 10 by the Maenaging Director
of GEC. of india (P) Ltd., a privaie
fereign company 1o do everything in the
intorest of G. E.C. and et of A.B. L;
and

3149.



lk) ‘i’rlﬂn Answers
] ﬂ_:l if so, whether Goverament are con-
sidering a proposal to appoint a Govern-
ment nominee on the Board of A. E. .
(India) Ltd., to safeguard the interests of

8,000 Indiun shareholders of A.E.I. (India)
Limited ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI1 F. A. AHMED) : (a) No,
Sir.

(b) There is no such proposal before
Government.

Import of Rodlo Components

3150. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE be pleas-
ed 1o stale ;

(a) whether itisa fact that Govern-
ment prupose to allow import of radio
components including certain banned items
which are now manufaciured in the coun-
try itself ;

(b) il 8o, the reasons therefor ;

(¢) the likely cffect on the indigenous
industry as a result thereof ; and

(d) whether Government would consider
the question of allowing the indigenous
industry to imporlt raw material to in-
crease their production capacity of radio
components instead ?

THE MINISTER OF COMMERCE
(SHR! DINESH SINGH) : (a) No, Sir.

(b} and (¢). Do not arise.

(d) The Indusiry engaged in the manu-
facture of radio components is being treat-
ed as a Priority Industry for purposes of
import of raw materials and import licences
are issued acvording to the requirements of
this Industry.

Students Mobliged for Checking Ticket-
less Travel

1151, SHRI K. SURYANARAYANA:
Will the Minister of RAILWAYS be pleas-
ed to siate :

(a) whether it is a fact that a model
campaign for mobilising the assistance of
students in the eradication of ticketless
travel and misusing the railway alarm
chains was launched by the South Central
Railway authoritles ; and
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(b) if so, the response from the stu-
dents so far in this effort to root out such
anti-soclal habits among the rail users ?

THE MINISTER OF RAILWAYS
(SHRT C. M. POONACHA): (a) Yes,
for eradicating ticketless travel.

(b) The response has been encourag-
ing.

Advisory Committees in Boards

3152. SHRI K. N. PANDEY : Will
the Minister of STEFL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question Mo, 1617 on
the 30th July, 1968 and state :

{a) whether the information regarding
the names of various Advisory Committees
and Boards of the organisations connected
with his Ministry has since been collected ;
and

(b) if so, the total expenditure incurred
on these organisations during 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRIP. C. SETHI): (a)and
(b). The information is still being collect-
ed and will be laid on the Table of the
House shortly.

Parlli Overbridge Scheme

3153, SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have finally
accepted the Parli overbridge Scheme in
Palghat District, Kerala State ; and

(b) if so, reasons vor delay io starting
the construcilon of the bridge ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : (a) Yes.

(b) Thers is no delay on the part of
the Rallway who have sanctioned the
estimate for the work in February, 1968,

It is understood that the Government
of Kerala who will have to undertake the
work on approaches 1o the bridges, has
only recantly approved pecessary estimate
for the work, and are now makiog arrange-
ments for the execution of the work. As
soon as the State Government take up the
work on approaches, the Raliway will
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simultancously take up the work on the
bridge structure,
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Dearness Allowance to Rallway Goards

3155. SHRI
Will the Minister
pleased to state :

(a) whether it is a fact that a great
discontentment is prevailing amongst the
Indian Railway Guards due to the delay in
the publication of Running Allowance
Committee’s Report and nearly 150 tele-
grams from all over India were issued in
this regard :

(b) whether it is also a fact that their
demand of counting of 75 per cent of pay
for payment of Dearness Allowance is
pending for a long time ;

{c) whether there is great disparity in
the Running Allawances of Guards Gr, ‘B’
and Drivers Grade ‘C when thelr pay
scales are equal ; and

{d) if the reply to all 1he above parts
be in affirmative, action taken to remove
tbe disparity in tbe rate of allowances and

ISHAQ SAMBHALI :
of RAILWAYS be
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the  discontentment
them ?

prevailing amongst

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : (a) A number
of telegrams have been received from the
Guards of Indiun Railways on the subject.

(b) Yes.

(c) Yes, just as there are other
differences in the rates of running nllowan-
ces between different categories of running
staff.

(d) The recommendations of the
Running Allowance Committee, including
that regarding the demund for tounting a
portion of the Running Allowance as pay
for pauyment of Dearness Allowance is under
consideration of the Government.

Selection of A S. Ms 1V/Section Coatrollers
and Yard Masters In Delhi Division
of Nortbern Raliway

3156. SHRI ISHAQ
Will the Minister of
pleased to state :

SAMBHALI @
RAILWAYS be

(a) whether it is a fact that in the
Delhi Division of the Northern Rallway,
the selection of A.S. Ms. Grade 1V/[Section
Controllers’ Grade Rs. 250-380 was held iIn
1961 and the result was declared In 1962
but in July 1966, thirteen successful candi-
dates were re-panelled on the plea that
they were not qualified in pre-requisite
promotion course ;

(b) whether the depanelled candidates
have filed a Writ Petition in the Delhl

High Court against their depanelling ;

(c) whether in that very Delhi Division
selection of Yard Masters, scale Rs. 250-
380, was held in 1966 in which employers
non-qualified iIn pre-requisite promotion
course f.g. P. 16(P. 201d, had been select-
ed ;

(d) whether it is also a fact that to
favour these non-qualified employees, quali-
fied employees were ignored who had
already been working satisfactorily as Yard
Masters and had also secured very guod
marks in the written tests ; and

() If 8o, the reasons for such coniro-
versial orders, and the uction taken In the
matter 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
The information is being collected and will
be laid on the Table of the 3abha.

Mileage Allowance to Guards of N.E.
Railway Lucknow District

3157. SHRI ISHAQ SAMBHALI :
Will the Minister ot RAILWAYS be
pleased 1o state :

(a) whether it is @ fact that a Guard
of the North-Eastern Railway, Lucknow
District, has issued notice of hunger strike
to him and also to all concerned, if his
legitimate, Jegal and hard-earned mileage
allowance is not paid under the existing
rules ;

(b) whether it is also a fact that a
number of Guards of Lucknow District
huve submitted their consent I'n wriling to
all concerned Including the Minister of
Ruilways 1o follow him in the hunger
strike, without disturbing their legitimate
duties ; and

{c) 1f so, preventive action taken by
Government in the malter ?

THE MINISTER OF RAILWAYS
(BHR1 C. M. POONACHA) : (a) One
Guard Shri 8.C. Dhar of the Lucknow
District of the North Eastern Railway gave
votice of hunger strike if the demands
piven in a notice submitied by him were
mot accepted.

(b) Yes.

tc) Shri Dhar hes been advised by the
Railway of the position regarding the
demands made by him, some of which are
unders examination.
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Wrirten Answers

Export of Bicycle Free Wheels to
Thaliand

SHRI ONKAR LAL BERWA
DR. SUSHILA NAYAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether an inguiry has been com-
pleted into the matter in which a consign-
ment of bicycle free wheels was exported
by u Ghaziabad firm and duly sealed by a
representative of the Stale Trading Corpo-
ration of India but which when opened at

3160.

Bangkok (Thailand) by the consignee
contained bricks eand not bicycle free
wheels ;

(b) il so, the details of the inquiry and
the result thereof ; and

(c) the action taken by Government
against the persons concerned 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The inquiry by the Police authorities has
not been completed. 8 T.C's representative
had not scaled the consignment. It was
scaled by the Export laspection Agency.

Jmport of Cotion from U S.A.

316l. SHR]I ONKAR LAL BERWA :
DR. SUSHILA NAYAR :
SHRI YASHPAL SINGH :
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Will the minister of COMMERCE be
pleased to state ;

(¢) whether an agreement has beea
reached with the Gowvernment of US.A.
for the purchase of cotton ; and

(b) if so, the terms of the agreement
and the amount of foreign exchange in-
volved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Negniiations with the U. §, Government
for an allotment of cotton under P.L 480
are in progress. Cotton imported under
P.L. 480 is paid for only in Indian Rupees.

Automobile Assoclations of Upper ladia

3162. SHRI K. ANIRUDHAN :

SHRI P. VISWAMBHARAN :

INDUSTRIAL
COMPANY

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pieased to state :

{a) whether Government's stiention has
been drawn to on item in the feature
“New Delhi Notebook' in the Statesman,
New Delhi of the 7th Oclober, 1968, re-
garding the State of affuirs in the Aule-
mobile Association of Upper India, a
company registered under the Companies
Act

(b) whether Government have also
tuken note of @ memorgndum submitled by
some members of the Association 1o the
Registrar of Companies, New Delhl re-
gurding financiul and oiher irregularities in
the company ; and

(¢) if so, what
in the maiter?

THE MINISTER OF INDUSTRIAL

action has been taken

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Yes, Sjr.

(c) Th2 matier is under examination,
Price of Salt

3163. SHRI TRIDIB KUMAR CHAU-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether i1 Is a fact that whole-salg
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ex-ship prices of fine salt in Calcutta have
risen from Rs. 205-255 per 100 mds. for
West Coast Salt and Rs. 190-230 per 100
mds. for Tuticorin Salt in 1951-52 10 Rs.
380-450 and Rs. 300-415 respectively in 1968
owing to the shortage of shipping space
and port facilities for movement of salt
from West Coast ports and Tuticorin ;

(b) the latest position with regard
to ex-ship price of fine salt in the Cal-
cutta market ;

{c) whether Government have received
any representation from the West Bepgal
Government for linking salt supplies for
the Calcutta market with inland sources of
salt production like Hindustan Salts Ltd.
Kharaghoda and Sambhar Salts Lid. where-
from industrial salt and domestic salts can
be moved cheaply by Rail ; and

(d) what stands in the way of the
acceptance of the proposals of the West
Bengal Government in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI1 F. A. AHMED) : (a)
Yes, Sir.

(b) Rs. 415/- for West Coast salt and
Rs. 395/- for Tuticorin salt ex=ship per
100 B. maunds.

(c) Yes, Sir.

(d) The Railways are against this
movement in the face of the Cabinet Com-
mittee decision taken in 1961 which pro-
vided movement of salt from the manu-
facturing sources to Calcutta by sea
alone. This is being reviewed now. Pend-
ing this review, the Railwuys have agreed
to accept transport of salt from Hindustan
Salts Ltd. at Kharaghoda for destinations
in West Bengal, with a view to tide over

scarcity of salt in that area. No such
movement hus, however, taken place
so far.

Manufactare of Printing Machines by
HMT.

3164. DR. RANEN SEN : Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to State :

(a) whether it is a fact that the
Hindustan Machine Tools Lid., wanted
¢ollaboration agreement  with  varioys
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foreign firms for the manufacture of Pr_lnt-
ing machines in India ;

(b) whether it actually entered into
some agreement with West German firm
and

(c) if so, the main features of the
agreement ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Hindustan Machine Tools Lid. have been
negotiating with varlous foreign firms for
technieal collaboration for the manufacture
of Printing machines in India.

(b) No.

(c) Does not arise.

Collaboration between India apd U A. R.
for Developing Phosphorus

3165. SHRI INDRAJIT GUPTA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the United Arab Republic
has sought India’s Collaboration in deve-
loping phosphorus deposits In that country
and in the manufacture of elemental phos-
phorus ;

(b) if so, the terms offered ; and

(c) whether India has accepted the
offer 7
THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) to
(c). The Government of India is not aware
of any proposal for the development of
phosphorus deposits in U. A. R. However,
the question of facturing el 1al
phosphorus was posed for Tripartite Co-
operation between India, U. A. R, and
Yugoslavia at the Tripartite meeting for
Industrial cooperation held in August,
1967. The Government of India expressed
interest in such a venture and the matter
is #till under discussion with U, A, R.
authorities,
Foreiga Investment Board

3166. SHRI INDRAJNT GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleaged 1o state :

(a) whgther the ¢

itutiop and pro-
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cedures to govern the functioning of the
proposed Foreign Investment Board have
beed finalised ;

(b) f so, the main features thereof ;
and

(c) when the board Is expected to start
functioniog ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED)'" (a)
and (b). Yes, Sir. The Board will have
as its Chairman a Secretary in the Ministry
of Finance. Secretaries to Government
in the Economic Ministries, Secretary, the
Planning Commission, Director General
of the Council of Scientific and Industrial
Research and Director General of Techni-
cal Development will be its members.

The Board will deal with all cases
except those in which total investment ex-
ceeds Rs. 2 crores of equity capital and
where the foreign investment exceeds
40%, of the issued equity capital. The
Board will have a Sub-Committee which
will deal with cases involving foreign parti-
cipation upto 25 per cent and where total
investment does not exceed Rs. One crore.
Cases which involve only technical colla-
boration without any foreign investment
will be decided by the administrative
Ministries.

(¢) The Board is
functioning shortly.

expected (o start

Zund-Kandala Rallway Line

3167. SHRI P. N. SOLANKI : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the reasons for the delay In opening
the Zund-Kandala railway sections ;

(b) whether it is a fact that several
times arrangements were made for opening
this section and then postponed ; and

{c) when Government propose to In-
sugurate this section 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
The target date for opening of this lioe to
traffic is 30-10-1969 and there has been no
delay/postponcment in opening it.

(c) The Jhund-Dhrangadhra (52.72 Kms.)
portion of this line has already beem oponed
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to goods trafic with effect from 27-3-1968.
Further portion from Dhrangadhara upto
Halvad (31.04 Kms., was opened to traffic
on 8-11-1968. The remaining portion of this
230.84 Kms. BQ line will be completed and
opened to traffic by 30-10-1969 according to
schedule.

Changes In Pattern of India®s Export

Trade
3168, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-

MERCE be pleased to state :

(a) whether after the recent tour of the
Deputy Minister of Commerce of the Eust
European countries, Government have ini-
tlated a process of refashloning our trade
with those countries to meet the changing
pneeds of our developing economy ;

(b) if so, the main changes contemplat-
ed in the established patiern of trade ;
and

(c) their expected impact on India’s
export trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
It has been the policy of Government to
develop commodity exchanges with East
Europeen countries in keeplng with the
changlng needs of India’s developing eco-
nomy. In this context the delegation led
by the Deputy Minister of Commerce which
visited some East Eur o jes
ly was successful in negotiating steadily
{ncreasing supplies of some industrial raw
materials and fertilisers. Increased imports
of such items from these countries will
generate resources which would enable
Todia to increase her exports particularly of
engincering and manufactured goods.

firarft ek sewr ¢ ey
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Shultie Service between Bandikol and
Jajpur

3172. SHRI NAVAL KISHORE
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

{a) whether it is a fact that there was
a shuttie service in between Bandikui junc-
tion and Jaipur on the Western Railway a
few years back ;

(b) if 80, reasons for suspending this
service ; and

(c¢) whether in view of the Increase in
traffic and availability of rolling stock,
Government will reconsider the decision or
extend the present Rewarl-Bandikui service
to Jaipur ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Prior to March 1942, two pairs of shuttles
were running between Bandikui “and Jaipur.
These services were suspended due 1o exi-
gencies of 2nd World War.

(c) Ap apalysis of utilisation of existing
services has revealed that there is no traffic
justification for iotroduction of any addi-
tional services between Bandikui and Jaipur
by way of extension of Rewari-Bundikul
Fust Passengers upto Jaipur.

Running of Regular Train belween
Bombay and Cochin

3173. SHRI VYASUDEVAN NAIR :
Will the Minister of RAILWAYS be pleus-
ed o state :

(a) whether Government propose to run
a regular train service between Bombay and
Cochin ; and

(b) if so, by what time this new service
will be started 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.
(b) Does not arise.

Ban oa Import of Sisal sad Maolla
Ropes
3174. N. K. SANGHI :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of COMMERCE be
piéased to state :

(a) whother itis a fact that Govern-
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ment have banned with immediate effect
the import of Sisal and Manila ropes by
the Shipping Companies ; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
It hes been decided to ban the import of
sisal and menila ropes as ships stores under
bond in view of the fact that the indige-
nous production of such ropes can cater
to the demands of ships.

Tractor Plant with Soviet Collaboration

3175. SHRI N. K. SANGHI :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of INDUSTRIAL

DEVELOFMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have approved a project for setting
up a Tractor Plunt by a private firm in
collaboration with the Soviet Government ;
and

(b) if so, where it will be located and
the amount of foreign exchange involved
therein 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-

FAIRS (SHRI F. A. AHMED) : (a) and
(b). M/s. Ghaziabad Engineering Co.
Private Ltd. New Delhi have submitted a

proposal for the establishment of a new
undertaking at Loni in the State of Uttar
Pradesh for the manufacture of DT-14B
(14 HP) traclors with a capacity of 10,000
Nos. per anpum in collaboration with M{:.
Prommash export and M/s. Tractor export
of USSR. The proposal has been examin-
ed end Government's reactions to the terms
of foreign collaboration and the phased
menufacturing programme proposed have
been communicated to the firm. They
have also been asked to submit the applica-
tion for the import of capital goods requir-
ed for implementing the scheme.

It hes been indicated by the firm that
the value of the equipment including jigs,
tools, fixtures, etc. required for the manu-
facture of tractors including engines will
bhe about Ra. 559.0 lakhs. According to
them 30%, of this eauipment is likely to be

DECEMBER 3, 1968

200

Written Answers
procurred indigenously and the balance
may have to be imported.

Aerial Survey of Iron Ore in Mysore

3176. SHRI N. K. SANGHI :
SHR!I RAMACHANDRA
VEERAPPA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that an aerial
survey of iron ore in Mysore will be con-
ducted by a Japanese team ;

(b) if so, by what time the work on
this project will be taken up ; and

(c) the time by which a detailed report
will be made available ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) No,
Sir.

(b) and (c). Do not arise.

Hedge contracts [n Cotton Trade

3177. SHRI NARENDRA KUMAR
SALVE : Will the Minister of COM-
MERCE be pleased to state :

(a) whether itisa fact that during a
recent meeting of the Chiefl Mipisters of
States, the Chief Ministers of Maharashira
and Gujarat demanded opening of the
hedge contracts in cotion trade for the
benefit of the Cotton growers ; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
It is not clear which particular meeting of
the State Chief Ministers the Hon'ble Mem-
ber is haviog in mind. However, the ques-
tion of resumption of hedge trading in cot-
ton slong with other relevant trade prac-
tices has been coosidered. It has been
decided to permit transferable specific
delivery contracts in respect of Bengal
Deshi cotton for export with a delivery
period of three months excluding the month
of delivery. It has also been decided to
extend the period of non-transferable
specific delivery contracts for cotton to
six moaths including the moath of delivery.
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It has not been considered necessary to
allow hedge trading in cotton.

Hedge trading in Cotton

3178. SHRI NARENDRA
SALVE : Will  the Minister
COMMERCE be pleased to state ;

(a) whether it is a fact that the Cotion
Advisory Board which consists of farmers,
traders, industry, labour and the Textile
Commissioner has approached Government
to per it hedge trading in cotton immediate-
ly;

(b) whether Government have also been
urged to permit NTSD contract without
any time duration and TSD comtract for
Bengal Deshi Cotton ; and

(c) if so, the reaction of Government
1o these proposals and the action proposed
to be taken in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Yes, Sir.

(c} It has been decided to revive TSD
contract in respect of Bengal Deshi cotton
for export, with a period of delivery of
three months excluding the month of
delivery. It has also been decided to ex-
tend the period of delivery In case of
NTSD contracts in cotton to six months
including the month of delivery.

In view of the above, revival of ledge
Trading is not considered necessary.

KUMAR
.of

Distribution of Imported Steel Products
by STC and MMTC

3179. SHRI M. N. READY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government are aware
that the State Trading Corporation and the
Miperals and Metals Trading Corporation
are tardy in distributing imported steel
products and also sell imperfect sizes of
the same by adding 25 per cent to their
selling price as remuneration charges which
is very high ;

(b} If so, the steps taken to obviate the
bardships being faced by the consumers ;
and

(c) whether Government comsider the
desirabllity of permitting the actual users
to import their own requircments directly

1890 (SAKA) Dacolry at new Shahadera 303
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rather than rely on the STC and MMTC to
avoid hardships ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) S.T.C.
does not import and distribute steel. This
is done by the M.M.T.C. It is not correct
to state that MMTC is tardy in distributing
imported steel and that it sells imperfect
sizes and types or adds 259 1o the selling
price.

(b) Does not arise.

(c) Import of steel as raw material is
not canalised during the current period and
the actual users are allowed to import
direct.

12,26 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Dacoity at New Shahdara Colony

it W o o (faes a2T) - wew
aerag, & wfesrmaia A% v & fe-
fafer fraa ot wire qz-w1d ooft w1 @A
femmar g Wi wder WA g fe o
TRATF I & :—

“mg mgEer et ¥ awet e feafi
! gewrwA ¥ gfew o} wwwe

SHRI HEM BARUA (Manpgaldal) :
This is strange thut you allow calliog atten-
tion notices on dacoities, but you do not
allow calling attention on U. P. Teachers'
strike.

MR. SPEAKER : This Is about Delhl
Centre’s responsibility.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): On the
pight of 29/30.11.68. at 1.34 a.m. a report
was received by the Police Cootrol Room
that some persons were indulging in a
quarrel in Jhilmil Colony, Shahdra. The
Patrol Van of Shabdra Area was informed
by wireless about this message and it
reached the spot at 1.45 a.m. The Amls-
tant Superinisndeat of Police (Sub-Divi-
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[$hri Vidya Charan Shukla)

sional Police Officer, Shahdra) who was
also informed by the Control Room about
this incident, reached the spot at 2.16
am.

It was found that 3 persons hud entered
the house of Brij Lal resident of Jhilmil
Colony, by breaking open the door latch
with some instrument while the inmates of
the house were asleep. The burglurs had
removed 1wo boxes containing some ornua-
ments and also some cash. The total value
of the articles removed amounts to about
Rs. 600/-.

Aflter committing the above act of
house-breaking these burglars also knocked
at the house of Shri Shiv Charan Das resi-
dent of Jhilmil Colony nearby. The local
chowkidar, Man Bahadur challenged the
burglars. He was, however, belaboured
by them and deprived of his khukri. In
the meantime the owner of the house Shri
Shiv Charan Das also came out and hit on
the nose by the khukri which the intruders
had snatched from the chowkidar. On
hearing this hue and cry, the neighbours
assembled there and pursued the burglars
who by then started running away. Two
persons were hit with the khukri and given
lathi blows by the burglars, who were then
escaping. In all 4 persons were
Injured. When the Police Van arrived at
the spot at 1.45 a.m. arrangements were
made to remove the injured persons imme-
diately to the Irwin Hospital in the Police
Control Room Van. One of them was
discharged after first aid and the remaining
three who were admitted in the hospital
are reported to be progressing satisfactory.

Dacolry at mew

lovestigation was immediately taken up
and the Dog Squad was also pressed into
service. A case under section 458/380
IPC was registered aL Police Station
Shahdra and is being pursued.

On the saume night another incident of
burgarly in the house of an employee of the
DDA in the same locality was also report-
ed. The house is in an unfinished stage
and the doors and other fixtares have not
yot been fitted. Only ome iron shutter is
fitted at the main entrance. The intruders
remove articles valued at about 1000/~ from
the house while the inmates were asleep.
A cave under section 457/380 IPC has been
regisiered und is beimg lwvestigated.
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The DIG of Police (R), Superintendent
of Police and the Additional S.P. North
Diistrict also visited the spot soon after.
Both these cases are being iovestigated
under the personal guidance of the S. P.
(North District).
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SHRI D. N. PATODIA (Jalore) :
While the Home Minister time and again,
after every incident, gives more and more
assurances to the House, on the other
hand, the police is becoming more and
more careless, inactive and non-coopera-
tive with the civil administration. Now,
please permit me to say that the police
administration in our couatry today is
possibly the most corrupt administration,
over which the government has not been
able to create any control whatsoever. In
the name of providing protection to the
citizens, the police administration is giving
shelter to the criminals and harassment to
the innocent law-abiding citizens. Kidnap-
ping in the city is on the increase and in
each case the kidnapplog is with the con-
nivance of the police. The New Shabdra-
Gandhinagar area has been made the para-
dise of underground criminals with the
connivance of the police and the Home
Miolstry have detailed information in re-
gard to these incidents. May [ ask the
bon. Home Minister whetber it is a fact
that after giviog the various assurances lo
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the House to prevent such incidents in
the future, he conveniently forgets these
assurancos and does not act upon them.
If not, how does the Home Minister
explain the rising trend of criminal acts in
the country ?

SHRI YIDYA CHARAN SHUKLA :
It is very unfair to make general allegutions
against the police force throughout the
country,

SHRID. N. PATODIA : It s true.
Everybody knows it.

SHRI VIDYA CHARAN SHUKLA :
There may be instances .of dereliction of
duty but, by und large, they doa very
arduous and difficult job in which they
face a lot of difficut. At the same
tiroe, | am not saying that there is no mis-
take committed by the police force. Even
then, it is extremely unfair for the hon.
Member 1o make a sweeping general allega-
tion against the police in general.

SHRI D. N. PATODIA : It deserves
it, Unless you act upon your assuranses
you can never improve them.

SHRI VIDYA CHARAN SHUKLA :
About the assurances which have been
given in the House about improving the
efficlency of the police in the Ualon terri-
tory, we have answered several questions.
But, il the hon. Member so desires, 1 will
lay u statement on the Table, giving the
particulars of the action we have taken.
But It will take a little time to see the
improvements that have taken place.

R ——

12 40 brs.

RE. SUPPLEMENTARY TO QURS-
TIONS AND CALLING ATTEN-
TION NOTICES

MR. SPEAKEBR : Today only three
questions out of the whole list could be
covered during the Question Hour. Now,
if each supplementary is goiog 1o be pre-
facod by a long or short spesch, it is diffi-
cult to cover more questions, | do not
koow how I can got over this dificulty. [
can only make an appeal to hoo. Mambers
to ask supplementaries which are short angd
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[Mr. Speaker]

to the point. If I try to cut them short,
1 will appear to be rude and | am trying
to avoid it. But only three questions for
the cntire Question Hour is too small a
number. The moment some hon. Members
get up 1o ask a supplementary 1 get a little
nervous because they preface each question
with & big speech. | may point out here
that if they continue this practice it Is they
that lose  If they do not co-operate with
me and 1 ring the bell, it will be a little
rude. So, 1 want your co-operation. From
tomorrow | will be a little quick in dispos-
ing of questions. 1 will only try. If1
fall, T will have to revert to the present
practice of two or three questions per
duy.

ot Wwg gwrw (fiETiE) o s
dfrge e gfaer 7 aig 2 @A
W qW, A qA7 ¥¥ a6 § AT wfew
ST O AT A

MR. SPEAKER : That difficulty is
there. Because, when seniors get up, the
juniors on their part suffer because 1 um
inclined to call the seniors when they get
up. So, naturally, the juniors are suffering.

SHRI RANGA (Srikakulum) :
seniors are not getting up at all.

The

MR. SPEAKER : Only some of them
are doing it and then I cannot help it.

Then, Shri Hem Barua asked why this
Calling Attention was admitted. 1 may
poiot out that the other one has also been
admitted. But there the Ministry wants
time to get the particulars. In this case,
being a matter connected with Delhi, they
could get the information immediately.
Aciually, iwo or three important subjecis
are pending. This was put in today only
to fill upa gup. In the normal course,
this should have fouad a place later on,
day aflier tomorrow. In regard to the
teachers, the hon. Minister wabls some
time to collect information from UP and
that is why this has been put up for today.

1243 hrp.
RE, QUESTION OF PRIVILEGE

SHRI 1. M. BISWAS (Bankaura) : Mr.
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Speaker, Sir, having received your kind
consent under rule 222 to ralse a question
of privilege arising out of my sn-calied
arrest and delention between 19th and 20th
September 1968 in Purulia district in West
Bengal, | rise here to place the facts before
the House. The facts of the case are as
follows :

I was arrested by the police at Adra,
Puru'ia District in West Bengal on 19th
September 1968 at about 6,30 a, m. under
section 147/353 IPC, section 5 of the Ordi-
nance of September 1968 and section 1008
of the Indiun Reilway Act. | was then
produced before Shri 8. K. Ganguli, Magis-
trate Ist Class, Purulia at about 4 p. m.
The Magistrate immediately released me on
the ground that the investing officer did not
send copy of case diary add the first infor-
mation report of the case (vid+ Parliament
Bulletin  Part 11 No. 856). But | was kept
under detention by the police unlawfully
till 100 a. m. on 28th September 1968. At
4 p. m. | was released by the Mugistrate
but the police detained me up to 1.00 a.m.
without any authority and without any
wurrant ol arrest.

While under unlawful detention by the
police I was re-arrested at about | A. M.
on 20th September, 1968, and produced be-
fore the sub-divisional magistrate, Purulla, at
about 2.20 A. M. on 20th September, who
ordered for my release on PR bond at
about 2.30 A. M.

From the above it will be seer: that I
was held in custody by the police even
after my release ut 4.00 P.M. on the 19th
Scptember tili 1 A. M. on the 20th. It
uppears that no information was sel to
the Lok Sabha Secretariat about this arrest
and the illegal detention. The mugistrate
who released me on PR bond did not also
inform the Lok Sabha Secretariat. All
these constitute & clear breach of privilege
of a Member of the House and the House
itsell.

In this connection 1 would invite your
attention 1o rules 229 and 230 of the Rules
of Procedure and Conduct of Business in
Lok Sabha. The matter may, therefore,
kindly be referred to the Privileges Com-
mittee.

THE MINISTER OF HOME AFFAIRS
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(SHRI Y. B, CHAVAN): We will give
all the details in the course of the day.

MR. SPEAKER : Tomorrow.

SHRI Y. B, CHAVAN : Certainly,

lomorrow.
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o wfifen i @ wAT § 1 W O
afezm S o Tz ZW ¥ WX TEA
w71 ¥ gu urew) efife gz 37 & f
FarT § | ag aeT oy gefw A g,
ot fs arx & o ardr 1 fes ooy
MNaz af W fr ghw o g
vAfe gt o aff, st A ae W 2,
W ATER

FMghaez & qur s at 116
arfagi &1 ¥ar iMr | T qx wfezq oy
Aww fF ok at ¥ AN Gaen gar 8,
THE Ot § gN guie b fe goee
e dwer w1 o few wmen
aTEw A s e gwn e 110 sl
o Wiy frmm W@ A g oft
qgt v k1§37 aw A we e
fe war AT 116 wrfadi ) Fogr wed w1
e &‘"t L (Imterruption}

MR. SPEAKER : Order, order. | do
not want anybody to explain Mr. Madhu
Limaye's case.

On that day, we sald that let the Sup-
reme Court judgment come. We have
read in the papers that they have reserved
the judgment. OfF course, you huse been
released. The detailed judgment, on what
grounds you have been released, should be
sot before that. | should also sew it ; the
Government should also see it. | alao ¢x-
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pect the Minister later on, after seeing the
judgment, to say something about it. A
copy of the judgment will come. Itisa
matter of a few hours or one or two days,
whatever it is. The judgment must be
seen. | have already said on that day that
after the judgment is given, we shall exa-
mine this case. [ shall look into it and
give my ruling after |1 hear the Government,
the Home Minister and the Law Minister.
As | said, we should not take it as Mr.
Madhu Limaye's case at all. We should
take it as a case of the hon. Member of
this House to whichever party he may be-
long. There wre different Governments
belonging to different parties in different
States. We shall see what we should do
in the matter. The Papers to be laid.

12 51 hrs.
PAPERS LAID ON THE TABLE

Report of Railway Accidents Inquiry
Commlttee

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : On behalf of Shri C.M.
Poonacha, 1 beg to lay on the Table a copy
of the Report of the Railway Accidents
Inquiry Committee, 1968—Part 1. [Placed
in Library. Sec No. LT-2462/68)

Export of Minerals and Ores Amend-
ment Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalf
of Shri Dinesh Singh, I beg to lay on the
Table a copy ©f the Export of Minerals and
Ores—Group 11 (Inspection) Amendment
Rules, 1968, published in Notification No.
S. 0. 3978 io Gazette of India. dated the
12th November, 1968, under sub-section (3)
of section 17 of the Export (Quality Control
and Inspecticn) Act, 1963. [Placed in
Library. See No. LT-2460/68).

Cottun Textile Companies (Amendment)
Rules NeotiBcation under Forward Coa-
tracts (Regulation) Actetc,

SHR1 MOHD. SHAFI QURESHI :
1 beg to lay on the Table—

(1) A copy of the Cotton Textlle
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Companies (Management of Under-
takings and Liguidation or Re-
construction) (Amendment) Rules,
1968, published in MNotification
No. G.S. R. 1918 in Gazette of
India dated the 2nd November,
1968, under sub-section (2} of sec-
tion 10 of the Cotton Textile Com-
punies (Management of Under-
takings and Liquidation or Re-
construction) Act, 1967. [Placed
in Library, See No. LT-2461/98).

A copy of Notification No. 8. O.
4098 (English wversion) and S. O.
4099 (Hindi version) published in
Gazette of India, dated the 15th
November, 1968, issued under
section 5 of the Forward Contracts
(Regulation) Act, 1952. [Placed in
Library. See Nos, LT-2456 and
LT-2457/68).

A copy each of the following Noti«
flcations under sub-section (2) of
section 18A of the Industries
(Development und Regulation)
Act, 1951 ;

(i) S. 0O, 3246 publishdd in
Gazetie of India dated the
14th September, 1968. [ Pluced
in Library, See No. LT-2463/
68).

(ii) 8. 0. 3746 published in
Gazette of India dated the
26th October, 1968, containing
corrigeodum to S. 0. 3246
published in Gazette of India,
dated the 14th September, 1968.
[Piaced in Library. See No,
LT-2464/68).

A copy of the Audited Acconnts

of the Central Silk Board for the

year 1966-67. [Placed in Library. See

No. LT-2458/68).

A copy of the Apnual Report of

the Central Silk Board for the

year 1967-68. [Placed in Lierary. See

No. LT-2459/68).

(2)

(3

4)

(5

12,52 hrs,

STATEMENT RE. THREATENED STRIKE
BY LIC EMPLOYEES

MR. SPEAKER : Shrl Morarjl Desal.
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SHRI S. M. BANERIJEE (Kanpur) :
On a point of order, Sir.

MR. SPEAKER :
the Tabie of the House.

You can lay iL on

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : On behalf of Shri Morarji Desai.
1 beg to lay the statement regarding the
threatenea sirike by the employees of the
Life Insurance Corporation of India on the
Table of the House.

STATEMENT

Mr. Speaker, Sir, with your permission
1 would like to make a statement on the
proposed strike by Class 111 and Class 1V
employees of the Life Insurance Corpora-
tion of India from 5.12.1968 for an indefinite
period.

On 7.11.68, the All-India lasurance
Employees” Association served a nolice on
the Life Insurance Corporation that it
would call upon the employees of the L:fe
Insurance Corporation of India to go on
strike for an indefinite period from 5.12.68.
That Associalion was at that time the reco-
gnised Union of Class 111 and Class 1V
employees but later on, about 21.11.68, on
account of established breaches of the Code
of Discipline, the Corporation derecognised
the Association. The derecognition was
authorised in terms of the conclusions
reached at the meeting of the Central Im-
plementation and Evaluation Committee of
the Ministry of Labour, Empluyment and
Rehabilitation, held on 16.11.68.

The Assoc'ation gave in the resolution
accompanying the strike notice, the follow-
ing grounds for the strike : —

(i) Automation, including installa-
tion of the second computer
system in Calcutta ;

(ii) refusal lo come to a settlement
on the Charter of Demands sub-
mitted by it ;

(lii) alleged victimisation against the
Jeaders of the Association.

As the Honourable Members may be
aware, the decision of the Life Insurance
Corporation to instal two electronic cor-
puters, one st Bombay and the other at
Calcutta, was taken as long 2§0 as 1964 and
this matier bas besa discussed in this
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House in one way or the other a number of
times. The Life Insurance Corporation of
India as well as the Government have given
repeated assurances that there will be no
retrenchment or loss of remuneration to
employees or even transfers out of station.
Even the loss of employment potential was
expecied to be small. Switching over to
compulters would entail disappearance of 383
jobs, but the very process of computerisation
will create 225 new jobs. The net reduction
in the number of jobs was, therefore, ex-
pected to be only 158, that is wbout 50 per
year, an insignificant figure compared to the
1500 or so pew jobs created every yeur in
the Life Insurance Corporation. The figures
of actual net displaccment on account of
the introduction of the computer at Bombay
which is already functioning, have been
found 10 be even less. There has, in fact,

been no retrenchment whatsoever nor trans-
fers out of station nor loss of emoluments.

In January, 1967, the Association pre-
sented the Life Insurance Corporation with
a “Charter of Demands™ listing 42 de-
mands. These demands would have involv-
ed an additional expenditure of Rs. 52
crores per anoum increasing the presenl
renewal expense ratio of 169, which is
already in excess of the statutory lmit of
159, to about 45%,. Discussions on the
Charter followed. The Corporation was
willing to an additional outlay of Rs. 1.20
crores. Later, the Chairman indicated that
he would be agreecable to Increase this
figure by another 10%,. This was pot
ucceptable to the Association whose revised
demands would still have involved an out-
liy of Rs, 11 crores per annum, a figure
which was well beyond the Corporation’s
means,

On Sth April, 1968, in response to a
call from the Association, maoy Class 111
and Class IV employees went on an one-
day strike to protest agalost automation
and non-settlement of the Charter of De-
mands.

In July, 1967, the Conciliation Machi-
pery of the Government of India intervened
in the dispute relating to ihe Charier of
Demands but it was not possible for. the
two parties to come to an agreement. The
“failure™ was duly reported to the Labour
Ministry. In view of the fallure of the
concilistion proceedings, the Contral
Government constituted on 28th November,
1968- & Nauopal lodusirial Tribusal w8
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Calcutia with Shri Justice B. N. Banerjee
as Presiding Officer to adjudicate on the
dispute between the management of the
Corporation and their workmen in respect
of the following matters :

1. Revision of the scales of pay of
different categories of workmen.

Revision of Dearness Allowance.

3. Grant of special pay to certain
categories of Workmen.

4. Payment of other allowances.

5. Revision of the existing provident
fund, pension and gratuily
schemes.

6. Medical benefits.

The allegation that office-bearers and
others are viclimised Is certainly not
correct. The so-called acts of victimisation
are nothing but disciplinary action under
the relevant provisions of the Staff Regula-
tions for the misconduct of the individual
employees concerned. Some office-bearers
are facing cases instituted by the police
aguinst them for charges under various
sections of the Indiun Penul Code.

Now that a National TIndustrial Tribu-
nal has been appolnted by the Central
Government to adjudicate on the question
of revision of scales of pay of different
categories of workmen, revision of dearness
allowance, otc., | hope the employees con-
cerned will abindon the proposed s'rike.

1 now see from the papers that the
strike on the 5th will not take place.

SHRI 5. M. BANERIJEE :
of order, Sir.

On a point

The staterneat has been laid on the
House. 1 wanted to raise a point of order
befare that. 1 invite your attention to ltem
Mo, 7 of the Order Paper—Statement by
Minister. 1 think, he had made the state-
ment under Rule 372. We have been
tabling Call Attention notices and we also
give a Short Notice Question about the
threatened strike of the employees of the
L.1.C. The strike has now been deferred,
Now, ] lavite your kind attention to the
fact that today, ln the other House, there
j* a Call Attentlon natice by 10 Members

0 tbe same subject .....
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MR. SPEAKER : I am not ioterested

in knowing that... ...

SHRI S. M, BANERIJEE :
the threatened strike of the employees of
the Life Insurance Corporation of India.
That appears even in the newspapers today
that this is being discussed in the other
House in the form of a Call Ailtention
notice. Sir, as a Member of this House,
like other Members also, | am also answer-
able to the people who elect us. We are
directly elected by the people to this House.
The hon. Minister has chosen to make a
statement suo motu after the theatened strike
is over in the sence that it has been defer-
red. You must have read it in the news-
papers that the strike has been deferred.
MNow, in the other House, he makes a
statement on the subject and invites 10
questions from 10 Members. But here, the
hon. Minister simply lays it on the Table
of the House. This House is being treated
with contempt by the hon. Minister. 1 am
sorry (o say that. Since we are not allow-
ed to put questions now, 1 would request
you lo either allow us, afler we study the
statement, to put questions or allow a dis-
cussion on this matter. This I+ a very
serious matter. I have got the Order
Paper of the other House

ot craTAATC Aret (9E) - wAs
wirzg, wermT fag mar ¥ oA
Al & ye T s @ E T A ¥
TaAHz ® TG FAT AR,

MR. SPEAKER : Your mame is also
included in what Mr. Banerjee has said. 1
cannot promise off-hand anything because
somebody raises something. If | go on
permitting on the floor of the House, it will
not be proper. The point of order raised
is that the Minister has lgid the statement
Jlo moltu .....

SHRI 8. M. BANERJEE : Not that.
My point of order is only this. You can
in your wisdom disaliow a Call Atentuoa
notice. | bave mo grouse agsiast tpat.
Wheaever you refuse Call Atieation notioes,
we know. under embarassment, you do so
of because ihere are so masy Gall Atteo-
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tlon notices. 1 have no grouse against

that.

On your advice, Sir, we thought that in
respect of such important matter like &
strike which involves 40,000 employees of
the LIC, let us have a short-notice ques-
tion. My submission is only this, Sir. We
have got a chit from the Secretariat saying
that the Minister of Finance is unable to
accept the short notice question on the
subject of Strike in LIC. The gquestion is,
not that it is being replied 10 by Shri K. C.
Pant, instead of Shri Morarjibhai. The
question is that he is replying to a calling-
attention notice in the other House while
he rejects it here.

MR. SPEAKER :
I understand all that.

Yon are repeating.

S. M. BANERIJEE : There is discrimi-
nation by the Minister, Sir.... ...

MR. SPEAKER : Let us see what can
be done,

St TETEAIT WTEN . e warRw,
gzt fag ®T 9y gmATY ¥ A W
Wi ot #m @z # A IEE #

MR. SPEAKER : Order, order. Shri

Patodia... ...

SHRI K. C PANT : Sir, it was unfair
of Shri Banerjee to say that I am not
making a stalement. | asked you in the
beginning whether | should make the
statement and wanted the statement to be
laid on the Table of the House .....

MR. SPEAKER : That makes no
difference. You read the statement here.
By laying on the Table you have read the
sta'ement. That makes no difference.

SHRI S. M BANERJEE: | have no
grouse againsr Mr. Pant. He is as good
a friend of mine as anybody else. We are
answerable o our voters. How it is that
in Rajya Sabba be could answer that......
(Interruption:

oft s wewlt ¢ wsIE wEEy,
g &f Bl ¥ quw g e §, f
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AERT ¥ IA6 A F §OW W Q@
wfeg..... .(Wwwm)......

MR. SPEAKER :
Patodia.

Order please. Mr.

12.57 hrs.
MATTER UNDER RULE 377
Enhancement of Duty on Petrol and Diesel Oil

SHRI D. N. PATODIA (Jalore) : Sir,
under Rule 377 of the Rules of Procedure |
rise to bring to the notice of the House that
manner in which the privilege of the House
has been ignored, bypassed and flouted by
the hon. Minister Dr. V. K.R.V. Rao while
speaking in Visakhapatnam on December 1,
1968. | wish to quote from a news-item
published in the Statesman of December 2,
1968, in regard to this matter, as reported
by the UNI. [t says :

“The duty on petrol and diesel oil Is
proposed 1o be enhanced, Dr. V.K.R.V.
Rao, Union Minister for Transport and
Shipping said here today, sccording to
UNI.

Inaugurating the 15th conference of
the Andhra Pradesh Motor Transport
Operators Association, he sald the pro-
ceeds from the enhanced dutles, which
were estimated at Rs. 20 crores, would
be utilized by the national highways,”
Similar news-items have appeared In

other papers also. Now, Sir, this raises
three fundamental issues.

Firstly, it raises the issue of the privile-
ge of the House.

Secondly, It is a matter in which the
observance of secrecy relating to the budge-
tary proposals are involved.

Thirdly, Sir, It raises a fundamenial
point relating to the functioning of the
Cabinet.

Now, Sir, with regard to the privilege
of the House, 1 wish to quote from the
book, Practice and Procedure of Parliament
by Shri Shakdher. It says :

“It has also been held that policy
statements should first be made on the
floor of the House when the House is
in sesslon, before releasing them 1o the
press or the public,”
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1t is very clear, Sir.

MR. SPEAKER
There is convention also.

That, I know.

SHIR D. N. PATODJA : There bhave
been various rulings and conventions in
regard to this matter, but what we find is
that Ministers from time to time are making
irresponsible statements outside the House,
without taking any cognisance of the pro-
priety or of the dignity of the House. By
making this statement, proposing to impose
additional duty on petrol and diesel oil, 10
fetch an estimated revenue of Rs. 20 crores,
the hon. Minister has ignored, bypassed
and treated the House with contempt. And
therefore this has to be tuken care of and
this practice must come to an end

Secondly, it involves the. question
of secrecy. Budget secrecy is top
secrecy maintained by the Government.

It involves financial, economic and trading
implications and complications.  This
particular proposal which relates to raising
a duty which is capable of raising an addi-
tional Rs. 20 crores of revenue is a bud-
getary proposal which can be dealt with
only by the Finance Minister.

Therefore, budgetary secrecy to that
extent has been violated in respect of which
the Finance Minister alone is capable of
making a suggestion. The Finance Minister,
1 hope, will be able to make a suitable
reply on this point.

13.00 hrs.

The third point is with regard to the
functicning of the Cabinet. We know that
although the Cabinet functions as a jolntly
responsible body, yet, with the exception
of the Prime Minister and Deputy Prime
Minister who alone are capable of making
statements on any subject they like, other
Ministera are expected to restrict themselves
to the subjects allotted to them.

In this particular case, while proposing
increase in duty on petrol and diesel, which
was the protfolio of the Minister of Petro-
leum and Chemicals and which was not the
portfolio of Dr. V.K.R.V. Rao, and secondly
while proposing duty which was capable of
bringing an additional Rs. 20 crores, which
was the portfolio ot the Finance Minister

and not bis, be bas violated this principle.

DECEMBER 3, 1968

Rule 377 2%

In this manner, if every Minister of the
Cabinet starts talking about all other
subjects, it would be a bundle of
confusion. Therefore, | urge upon you to
deal with the matter in a sultable manner
because three principal issues are involved,

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
I am afraid that the hon. Minister has
allowed himself to build up a whole case on
the basis of a report which is just not
correct. I made no statement to the effect
that there was a proposal for enhancing the
duty, customs and excise, on diesel oil and
petrol. 1 hope I am sufficiently aware of
my responsibilities not to entrench into the
field of my respected colleague the Deputy
Prime Minister and Finance Minister.

I would like to draw the attentiod of
this House to the fact that on the 24th and
25th June, 1968 we had the Seventh mecting
of the Trunsport Development Council in
Mysore. The procedings of that council,
the speech that I made as well as the dis-
cussions and the decisions taken at the
Council meeting were circulated to Members
of Parliament, to Members of Rajya Sabha
on the 19th August and to Members of Lok
Sabha on 23rd August. Perhaps, that docu-
ment might have escaped the notiee of my
otherwise very vigilant friend Shri D. N.
Patodia, Since all sorts of things have been
said about this matter, I would like to read
out, if I may...

MR. SPEAKER :
read it out ?

Is it necessary to

DR. V. K. R. V. RAO : Since all sorts
of things have been said 1 hope you will
allow me to protect myself.

If the hon. Member would refer to the
text of my speech this was what [ had
stated. | had pointed out that a sugges-
tion had been made that a road budget
should be separately prepared, and said :

“The idea underlying these proposals
seem to be that the revenue from road
transport should be ploughed back into
roads to the maximum extent possible.
I do not dare to give my personal
endorsement for a separate Road Bud-
got because 1 am g Jjttlp nervoys...”
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—and undoubtedly [ was right in view of
what has happened today—

“...of the repercussions which it
might generate.”
And now comes the relevant thing :

“A more modest suggestion is that
the accruals to the Central Road should
be augmented by crediting to it a part
of the revenue realised from the cus-
toms and excise duty on high speed
diesel oil. At present, the Central
Rouad Fund derives its revenue from
a surcharge of 3.5 paise per litre on the
customs and exclse duty on petrol.
This provides an annual revenue of
about Rs. 5 crores only. It has been
suggested that this revenue could be
considerably increased if the present
levy on petrol amounting to about
6 per cent of the total revenue from
the customs and excise duty is increas-
ed 1o 10 per cent and likewise 10 per
cent of the revenue from customs and
excise duty on diesel oil Is also credited
to the Central Road Fund. On the
basis of the total revenue of about
Rs. 206 crores derived from customs
and excise duty on petrol and diesel in
1966-67 the proposed rate of 10 per
cent will contribute about Rs. 20 crores
per year 1o the Central Road Fund in
place of the present Rs, 5 crores. The
Chief Minister of Mysore has gooe
beyond that.  He would like to have
a share from excise duty on diesel oil,
petrol and also other iaxes such as
motor vehicles excise duty on automo-
biles, trucks, buses, tyres, tubes etc. But
1 am not sure he will be able to get all
that. o any case [ think we have to
strive hard for getting this Road Fund
increased from Its present level of Rs. §
crores.”
Now,

clusions of the Transport
Council :

“Jt was noted tbat the present
accrual to the Ceotral Road Fund,
based on a surcharge of 3.5 paise per
litre on the excise and customs
duty on petrol, worked out to about
Rs. 5 crores i.e. about 6 per cent. It
was agreed that this might be raised to
10 per ceat in the case of peirol and a
similar fresh bevy of 10 per ceat latro-
duced on diesel oil. This would yisld

I am reading from the con-
Development
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a total accrual of about Rs. 20 crores
per anaum which would be nearly four
times the present revenue.”

So, I would like to point out that, I
was not making a statement on my own
behalf and certainly 1 was not making any
statement on behalf of Government that
there was a proposal to levy a fresh tax of
10 per cent on diesel oil and 4 per cent
more on petrol.

SHRI RANGA (Srikakulam) : Proposal
by whom 7

DR. V. K. R. V., RAO : [sald I did
not make any statement,

SHRI RANGA : He said there was a
proposal. By whom ?

DR.V. K. R. V.RAO : Let me re-
peat what I have suid | said there was
no statement made by me as has been sug-
gested In this UNI report which, on the
face of It, is rather extruordinary because
it even says :

“The duty on petrol and diesel oil..."
—this is the basis on which the hon.
Member proceeded 1o raise all those vari-
ous questions Including my having talked
about things other than my subjects in the
Cabinet. ...

MR. SPEAKER : The point Is that
just now he said there was a proposal,
They are asking, by whom 7

DR. V. K. R. V. RAO : Which pro-
posal ? 1 quoted extracts from a docu-
ment circulated to MPs in August.

SHRI RANGA : That Is not the
point. Admittedly, he meant there was
a suggestion by somebody, not proposal.

DR. V. K R. V. RAO: There iz no
proposal. The UNI report says :
“The duty on petrol and diesel oil is
proposed to be enhanced.”

I Matly deniod that. I did not make
any statement saying that the duty on
potrol and diesel oil is proposed to be

eahanced. 1 have oo business to make any
such statement because | am not the
Financo Minister.
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Thep it alao says :

“...the proceeds from the enhanced
duties which were estimated at Rs. 20
crores would be utilised...”

MR. SPEAKER : So he has not made
any such statement. He denies having
made any such statement.

DR. V. K. R. V. RAO : He has ralsed
a number of other issues. 1 would
like to be advised. I am very new,
Mr. Speaker, to membership of the Cabi-
net. But it has been suggested by the
hon. member that no member of the
Cabinet can speak on apy subject other
than the particular portfolio with which he
is concerned.

SHRI D. N. PATODIA : In policy
matters.
DR. V. K. R. V. RAO : | want to be

quite clear on this because it becomes ex-
tremely difficult for me to speak for the
rest of my life only on transport and ship*
ping. [ am not sure whether I will be
able to put mysell under that restraint,
that | should speak on nothing except
transport and shipping. If that Is a part
of the procedure of Cabinet formativn, |
would like to be advised, because it then
becomes very difficult to fuoction.

MR. SPEAKER : Neither Shri Patodia
nor any other hon. Member can do that.

SHRI D. N. PATODIA : On a point
of clarification. When this news appeared,
did he issue a denial of the report ?

MR. SPEAKER :
here.

He has denied it

SHRI RANGA : The question is whe-
ther he took 1he public into confidence and
denled the newspaper report immediately
thereafter.

MR. SPEAKER : Bill to be introduc-
ed. Shri Morarji Desai.

DECEMBER 3, 1968

Rule 377 L

CUSTOMS (AMENDMENT) BILL®

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): 1beg to move for
leave to introduce a Bil further to
amend the Customs Act, 1962.

MR. SPEAKER : The guestion is :

“That leave be granted to introduce
a Bill further to amend the Customs
Act, 1962."

The motion was aiopted
SHRI MORARIJI DESAL : 1 introduce
*he Bill.

MATTER UNDER RULE 377—
Contd

Enhancemecnnt of duty on Petrol and Diesel
Oil—Conrd.

SHRI RANGA : | am afraid jyou
have been a bit 100 quick for us. 1 thought
the Minister wanted to sav something in
regard to the clarification asked for by my
hon. friend.

MR. SPEAKER : He has denied it
on the floor of the House in the presence
of members. It is no record that he has
not said that. | think that is more than
cnough. He must accept it.  What else
could he do ?

SHRI RANGA: You may come to
that conclusion.  Bat you should be
a little  patient with us after having been
patient with us for so many minutes when
the matter was raised.

MR. SPEAKER : What does he want
me to do ? :

SHRI RANGA : The only question
is : why is it that the Minister did not
catch time by the forelock and coamtradict
the wrong statemeont attributed to him
published in no less a newspaper than
The Stotesman carlier than today 7 Why
thould he have waited ?

*Published in Gazette of India Extraordivary, Part 11, section 2, dated 3.12.68.
*puroduced with the recommendation of the Presidens.
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SHRI D. N. PATODIA: He has
denied it only when the matier was brought
to the notice of the House.

MR. SPEAKER : He has contradict-
ed it here. Why he did not do it earlier is
the point.

DR. V. K. R. V. RAO : [ can answer
that. | was out of station. 1 came only
last night from a tour of Muchlipatam,
Vijayuwada and other places.

MR. SPEAKER : He saw it last
night.

So, you saw it only last night,

DR. V. K. R. V. RAO: I saw it only
last night, and I could deny it only today.

13.10 brs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Subha reassembled afrer Lurch
at Eight Minutes past Fourtven of the Clo k.

[Mr. Deputy-Spenker in the Chuir]

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL- Comd.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.

PANT) :  Sir, 1 beg to move :
“That the Bill, as amended, be
passed.™

If you will permit me, I just have one
small point that | wanted 1o mention.
Yesterday. while accepling amendment No.
172 by Shri K, Narayana Rao, 1 had men-
tioned a little alteration and sought the
permission of the House 1o make that
alteration, that this amendment should
cume after the world **Fails to subscribe.”
It is just shifiing a few words back. It
makes it more meaningful, but that seems
to have escaped the atiention of the Lok
Sabha Secretariat. 1 hope you will agree
to this change being made.

MR. DEPUTY-SPEAKER : It is just
a drafiing change. It is not a material
change. 1 hope the House accepls i,
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SOME HON. MEMBERS : Yes.

MR. DEPUTY SPEAKER : Yesterday,
I said I would just permit half an hour’s
discussion. The Minister of will just take
10 minutes for his reply.
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§t & wifex § fox gw A
gredt @ wegAR R g fw oA fae-
Teft g zEw ot AT wEr SR
azT za fa= F1 O FT |

MR. DEPUTY-SPEAKER : Now, the
question is @

“That the Bill, as amended be
passed.”™

The motion was adopted

14.40 brs.

MOTION RE FINAL REPORT OF
ROAD TRANSPORT TAXA-
TION ENQUIRY COM-
MITTEE—Comd.

MR. DEPUTY.-SPEAKER : We shall
now take up further consideration of the
Final Report of the Road Transport Taxa-
tion Enquiry Committee. The time at our
disposal is 1 hour and 20 minutes. I do
not like that this be discussed in instal-
ments. The House would like 10 hear the
hon. Mipister. 1| would request the
hon. Members to confine their remarks to
10 minutes each. Shri Goel 1o continue

his speech. You have already taken 10
mioutes. Please conclude in a few
minutes.

SHR1 SHRI CHAND GOYAL (Chandi-
garh) :  Mr. Deputy-Speaker, Sir, 1 narrat-
ed yesterday that the transport industry is
in the doldrums. It has not got a fair
deal at the hands of the Government. It is
good that the hon. Minister is present
today. We missed him very much yester-
day. He himself is of the opinion that, at
present, the industry is faced with several
difficulties. 1 would not read from his
speech where he has admitted all this.
He has admitted that the industry
is  suffering from  heavy taxation.
I wonld like to make an appeal to him that,
if he really feels that the industry is suffer-
Ing from heavy taxation, that it will be
good to make & beginning with the redoce
tion of exclse duties on fuel, tyres and
tubse and vebicles so that this bwrdem may
bo reduced to some extent.
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Another difficulty which the hon.
Minister has also admitied is about inter-
State movements. These transporiers who
have to pass from one State Lo another are
subjected 1o various laws of various States.
For that purpose, | would request the hon.
Minister that the Inter-Siate Commission
on Transport must be strengthened and
made a permanent body, an independent
body, and it must also be given powers lo
impose taxes on inler-State movements so
that, after having collected all these taxes;
these can be fairly and equitably distributed
between the various States.

Another difficulty is with regard to
these checkposts. | also want to remind
him that the Keskar Committee in its
Second Interim Report has suggested the
abolition of octroi because in U. P. alone
there are 27 such check-posts. The recom-
mendation of the Second Interim Report
has not been implemented by the various
States. In fuct, various corporations and
local commitiees are now suggesting that
the entire octroi schedule should be revised.
1t should be in the fitness of things that,
from the Central Government, a directive
should go to all these corporations and
various local bodies so that the octroi duty
is not enhanced at all.

14.45 hrs.
[Shri Vasudevan Nair in the Chair)

The illegal gratification which is being
charged at various check-posts from these
transporiers is also another problem. They
have to pay very huge sums on account of
that. That problem also has to be very
effectively tackled.

Then, 8Sir, | would invite the hon.
Minister’s kind attention to one thiong ; and
that is, the absence of credit facilities given
by the Government. This is proving to be
a great hindrance in the way of develop-
ment of the industry. The Minister him-
self has admitted that these transporiers
have to pay interest even upto 30%. In
order to free them from the clutches of
these greedy financiers, | think, the Govern-
ment should think of some arrangement by
which some fnancial aid can be made
available to the transporters because Roud
transport is admittedly ope of the best
means of transport and the difficulties which
we sxpericoce 1o rail trumport are ool ea-

perienced in road trinsport. It is @ most
convenient way of transport. There Is no
pilferage. The dealer who wants to take

his goods from Delhi to Amritsar can tuke
them during the night and can unload them
at Amritsar in the morning and sell them
realise the money that very day. Consider-
ing that the money market is tight these
days, road iransport provides one of the
most easy, convenient and speedy mode of
transport. Therefore, Sir, it deserves the
Government's encouragement and | think
the hon. Minister who realises this would
do something in the matter. Now, that the
illi have been disgnosed and various re-
poris have almost given these unanimous
reports. What has not been done is the
implementation part of it and 1 would
request the hon, Minister to see that what-
ever recommendations have been made by
the Keskar Committee and Dalal Com-
mittee and various other committees are
implemented. Even if he implemeats 259,
of what has been recommended I think the
industry will get some relief and would
develop to the desired extent.

Sir, this industry, as | submitted already
has to play an effective role in the economy
of our country. And, therefore, ] would
appeal that something must be done injthe
matter of implementing what has already
been recommended. The Inter-State Com-
mission should be strengthened with powers
of imposing taxes on inter-Stale movements
and this should become an independent
body and something should be done in
this behalf. Some formula should be
evolved with regard (o the standard tax.
This is all that | bave 10 submit,

SHRT BEDABRATA BARUA (Kaliabor):
Road transpori, though essentislly of natio-
nal importance, has been treated as a step-
subject, and the inquiry has brought out
justifiubly the fact that there are a lot of
difficuities in the way of the development
of road transport due to all types of taxes
and duties in various States.

Another aspect of the road transport
business is that it Is rather a small man's
business, and about 80 per ceot of the
operators are middle class people, and 60
per cent among them are stuted Lo be those
who have only one truck each at their dis-
posal and who use their truck for tbeir
OWD maioieoancs.
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The third aspect about the motor trans-
port Industry is the scops which it offers
for corruption. The stiff control mechan-
ism which is there is easily relaxed by the
payment of some money, A motor opera-
tor s hopelessly at the mercy of those
people who have 10 give him a licence or
permit or a certificate of fitness for his
vehicle and so on in respect of which one
could always raise the question of judg-
ment. Therefore, | feel that something
should be done to look to the interests of
this industry and the small men who are
being subjected 1o regulations which are
bound to be implemented in an arbitrary,
wiay—it is not that the regulations are
arbitrary, but the authorities can very
easily act in un uarbitrary manner by saying
‘I do not accept your vehicle as being
roadworthy; | reject it, unless you pay me'.
It is because of this reason that those
people who are placed in charge of check-
ing the transport vehicles of certifying their
roadworthiness tend to become corrupt,
and 1 would submit that the extraordinary
scope for corruption which this offers should
be avoided ; and it can only be avolded by
bringing ubout ceriain changes. 1| hope
the. some of the changes that have been
suggested by the commitiee will be imple-
mented.

1 know the difficulty involved in that
matter, because some of the suggestions
will have tq be implemented by the States.
For example, it has been stated that the
the taxation has been rather on the heavy
side. I, for one, believe that it is true.
Whether it is passenger tax or road tax or
goods tax or any other tax, ultimately it
falls on the consumer. A ridiculous as-
pect of the whole thing ia this. In certain
States, they impose passenger and goods
tax ; they impoue it upon the bus passen-
ger but they do not impose it on the pas-
soager who truvels by private car who also
moves for visits, dianer eic. But when a
man s sick and he hires a taxi, he will
have to pay the tax because he is a passen-
ger.  This is the most regressive system of
of taxation that | gould imagine, und | feel
that it should be done uway with. It s

beolutely anti-people form of taxation.
The man who is bound to appear in a case
or somebody who It sick or somebody who
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this tax, but one who travels in his own
vehicle does not have to pay anything. This
kind of thing should be avoided. The com-
mittes has suggested a very good step for
avoiding this. | hope Government will try to
put thut suggestion through. For instance,
the committee has suggested that there
should be a tax on fuel. Il diese! is more
useful and cheaper, then it may be taxed
more. Some way should be found to tax
the fuel and the State Governments might
be asked to collect jt. If this system is
adopted, there is very little scope for cor-
ruption, bribery etc. Of course, those who
have a bad car will possibly have (v pay
something more on petrol ; but thev can
change the carburettor or stop using bad
petral and so on. To the extent that the
tax will be more on petrol by way of con-
sumption by an old car, some injustice
would no doubt be there. But the com-
mittee has suggested that the amount of
petrol consumed is a very good indicator
and therefore, the tax on petrol or fuel is
good from the point of view of the
industry.

There has been a general argument that
the taxation has become a disincentive. |
believe that this is an argument which can-
not be rejected. We have to find out some
ways and means by which we could re-
move the disincentive aspect. But it is not
the disincentive aspect about which | am
s0 much worried, but the encouragement
to blackmarketing which is there because
of the very heavy tax. 1 have secen that
most of the drivers go about without any
papers and without payiog any taxes. They
can easily do it ; for, if the tax is very
high, then all that one has to do is to go
on avoiding that tax and paying just Rs 15
or Rs. 10 here and there. This type of
thing has become an institution in itself.
1 nave fouad it a sort of universal culture,
80 to say, inmour country. 8o fir as the
motor vehicles are concerned, this is the
state of affairs in the entire country. |
thought that it was there only in my State,
but | find that it is happening everywhere.
Any vehicle could be stopped und the man
asked to pay tax. If the duty is high, the
man cao always pay some money and
manage to escape or pass ; i, however, the
amount of goods that be is carrying is not
subject 10 octroi duly, he can ulways pass

bus to appear in an oftice is obliged Lo pay Lhrough,
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It s taxation which has been very
heavy so far as motor vehicles are concern-
ed. |1 find also that the figures of taxation
vary so much from State to State that some
directive should be issued in this regard.
This being a financial madtter, 1 feel that
some directives or ibstructions could be
issued so that there is no scope for privale
taxis or private operators to operate in
this field without paying any taxes. In
those States where there are very heavy
taxes, the private operators alone
work. Private taxis have become the re-
gular system. They have got their own
stands, private taxl stands. | have seen in
severul States the same state of affairs
This has been directly caused by the faulty
policy of State Governments. They should
tax what is possible ; Rs. 100 or Rs. 200
extra should be enough, until the common
people, everybody can have a car. If this
procedure is adopted, Government will not
loce : on the other hand, they will get
twenty times more tax—I can say this with-
out hesitation—-if they reduce the taxes.
Do not have passenger and goods tax. Do
not harass them. As it is, they have to
go from one office to another. You go to
any tax office. 1If you find a man in the
morning there, vou will still see him stand-
ing there at 4 P. M. because some terms
have not been settled. 1t is not one office
he hus to go to. He has to go from one
oftice 1o another. For passenger tax, it is
one office ; for goods 1ax it is another, for
excise and sales tax it is a third office ; for
motor vehicles tax it is another office, and
for fitness certificate it is the office of some
other inspector.

This way of harassing people actually
breeds corruption. We have to consider
whether our system can stand so much.
Should we make people unnecessarily cor-
rupt 7 We have to see that whatever
taxes we impose in such a way that
we do not corrupt the common man and
unnecessarlly force him to saloam some-
body with Rs. 10 for getting a thing done.
This Is not good for anybody.

I think the Minlsier should take this
matler in hand because it involves the
common people’s interest. Also the vehicle-
owpers canpot prolest. | have told vehicle-
owners sometimes about it and asked why
they are not protesting. They say that if
they did, their vphicle would be deregister-
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ed for one year for one reason or another.

This is the type of things going on and

uniless the initiative is taken by the Minlstry

—because the vehicle-owners are unable to

protest—things will not improve.

SHRI INDRAJIT GUPTA (Alipore) t
The Report of the Road Transport Taxation
Enquiry Committee has, in my opinion,
brought out correctly but rather one-sided-
ly the difficulties which this industry is
facing due to what | should call the anarchy
of the tuxation system. | am not concerned
s0 much just now with the question of the
absolute level of this laxation ; it is not
possible for me 1o judge 1o what extent
this industry can bear uny lurther increases
in that direction, because | find that
ilthough, as has been pointed out by the
Commitiee, over BS per cent of the opera-
tors are small-scale vperators, in the sence
that they huve only one or two vehicle sach
—-surely this is a factor which merits
Government's special attention—it is also
true, so fur as | know, that there is still a
vory huge rush for permits. 1 am lnclined
to believe that it Is such a profitable busi-
ness even now, despite the heavy level of
taxation, that perhaps it would be wrong to
consider this question simply from the
angle of the capacity of the operators Lo
bear this taxition level, because In that
case this rush for permits would have begun
to deciine, but there is no sign of i dec-
lining. | am not actually shedding tears
for these operalors just mow. But what |
would bring to the attention of the Mialster
is that road transport, specially long-dis-
tance road transport, has deflnitely come
to stay in India.

Without it mow it is not possible for
the country's eoconomy, its commerce and
its trade, to be carried on effectively and
cfMciently. 1| say this because there is e
lurking suspicion in the public mind which
the Qovernment has not been uble to
dispel, that the rather stepmotherly attitude
of the Government towards this road trans-
port industry derives basically from the
idea of the Government that it is & com-
petitor with the railways, and it is necessary
for the Minister to assure us not only oa
his behalf, because | know he has got a lot
of sympathy for the developmeat of this
industry, but on behalf of the Goverament
which be represents, that becsuse of its
vesind imerests iu the reiways It b Bo#
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subjectively being influenced to take rather
a stepmotherly attitnde towards the deve-
lopment of this industry.

15.00 hrs.

What 1 am concerned about more than
the actual absoluie level of itaxation is the
fact that there is complcie anarchy in the
system, and it is this anarchy which is
standing in the way of developing a really
cfficient, speedy and modern road transport
system such as the country now requires.
There is no uniform rate of laxation, there
are so many types of taxes and they vary
from State to State, there is a multiplicity
of checkposts, there are these octroi levies,
all these points have been made quite
correctly by oiher speakers and they are
emphusized in the report also. Apart
from the total accumulative financial burden
of all these things, this kind of system is
something which is completely anarchic,
and just to leave it on constitutional
grounds to the various states to manage it
will mean that the Ceniral Government is
actually abandoning its respomsibility in
the matter. If it wants to have a really
efficient, cohesive and speedy road trans-
port system operating in this country, it
cannot be done if this anarchy is allowed
to continue. Therefore, some ways and
means must be found by which the system
of taxation is simpliied. They have also
recommended it should be a single point
taxation. | do oot know why the passenger
tax and the goods tax should not be con-
solidated with the motor vehicles tax,
In some States that is done. For instance,
in my own state Goods tax and passenger
tax are included in the motor vehicles tax
and we do not have to pay them separately
at different places. In many States |
think octroi duties are not much of a
problem, Insome States they are. 1 saw
in the papers only two days ago that in
Bangalore there was a Bangalore pundh o0
this issue. Perhaps the Miaister saw it.
The reason was that the Bangalore Corpo-
ration wanted to extend these octroi duties
to cover about 200 or 300 items among
which there are also motor spares and
accessories. This led to a total pandh in
the city. That kind of thing is also there.

Morover, this multiplicity of check-posty
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and toll posts and octrol dutles and all that
has converted this as Mr. Barua has very
correctly pointed out, into a cesspool of
corruption. It is the main Incentive for
corruption. So I would suggest that some
serious thought should be given to this
matter of making this system of taxation
more simplified and uniform and removing
all these multiple irritants which exist and
which lead not only to ineffizicncy but to
corruption.

Secondly, this report deals mainly with
direct taxation. What about all the indi-
rect taxation from which this industry is
suffering and over which | am afraid the
Minister of Transport and Shipping has no
contro! whatsoever, that is to say the high
prices, the constantlv rising prices firstly of
vehicles, —there Birles and Tatas are in-
volved—the price of fuel which is going
up all the times, spare parts, accessories,
tyres etc. What about all this. This is
the heaviest part of indirect taxation be-
cause the manufacturer and suppliers of
these commodities are being allowed to use
their monopoly or near-monopoly position
in a sheltered market, protected market to
fleece the consumers and charge prices and
g0 on increasing them year after year with-
out anykind of check.

Will you please tell us as to what is the
use of our discussing this road transport
problem unless it is taken as a comprehen-
sive problem. It cannot be discussed plece=
meal. It cannot be solved piecemeal. All
these things are involved. There is the
question, for example, of the wages of the
road transport workers, Their wage struc-
ture has a direct bearing on the efficiency

or ineffizlency of this system. Everybody
knows that the wages are low. The condi-
tions of work are very different. All over

the world it is known that the drivei’s
occupation and profession is one of the
toughest jobs in the world. Here also it
Is because of the business of the States
having their own standards, having their
own rights and so on, no uniformity has
been brought about. Though there is some
wagoe board appointed, it will goon ina
pedestrian manner and | do not know what
will come out ultimately. But this is also
something which does not bring about a
sort of organized and standardised system
In wages which will allow the transpory
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industry to be manned by efficient workers
and contented workers. May 1 remind
you, Sir, it was these workers, the workers
of the private transport operators who were
called upon during the emergency in 1965
to carry supplies for the army on the bor-
der duriog the Indo-Pakistan hostilities
when 4000 or 5000 of them had to be
requisitioned for this purpose and ‘it was
the private transport drivers and cleaners
who worked at the front line of the fire and
many of them had been killed also by
enemy bombs. Let us think aboutl them a
bit. Unless something is done, 1 do not see
how you will get out of this unless it be-
comes a common concern not only of this
Ministry but of the Government as a whole.
I find this here in an answer which the
Hon, Miuister gave to one of my questions
sometime ago. The question related to
the Central Road Transport Corporation
which is their own pet baby. The Ceatral
Road Transport Corporation is runniog on
u loss. The loss is Rs. 16,52,000 during
1966-67. When it was asked as to what
was the reason for this loss, many reasons
were listed. The first two which the
Minister cited are : (1) increasing cost of
fuel and 1yre and (2) increasing motor
vehicle tax. It is because of these factors
that the Government-owned Central trans-

port Corporation is suffering. Then what
is the solution 7 | was very much pained
to hear this. 1t also hurts me. 1 am sure

the hoo. Minister also feels that way. He
is going about speaking in many places.
He is an important man and he is saying
all sorts of things. This is what he said
in the annual general meeting of the Thana
Manulacturers association sometime ago.
The Minister is quoted as saying that
Dr. V. K. R. V. Rao p'eaded his helpless-
ness in meeting the demand of the road
transport owing to the progressive cuts in
the budgetary provision year after year and
unles« his hands are strengthened there s
no use expecting things from him. 1 thiok
it is correctly reported. He means that a
powerfull lobby should be bullt up In the
Parliament 10 increase the budgetary allo-
cation for tramsport and road developmeat,
The worst sufferer has been the Ministry
of Transport and Shipping. If he waats to
set out of the Finance Minister's clutches,
1 am prepared to support him fully. I
would like to know just as we bhave a
railway budget, why not we have 8 sepa-
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rate road budget outside the general budget,
Why not the Goveroment thiok in terms
of a separate road transport budget if we
want to bring about a co-ordinated trans-
port system instead of leaving everything
to Mr. Poonacha? He is there as the
inheritor of the past legacy. Now the road
transport system is only complementary to
the Rallways; it should not be regarded as
@ rival and it should be properly organized
and put on a sound footing. 1 would
suggest that the hon. Ministzr should think
of a separate roud trunsport budget. In that
we arc supporting him fully. Rather than
going about the country and pleading help-
lessness wnd asking for a lobby in the
Parliament —the lobby is here-——he should
stand up and Bght agiinst Mr. Morarji
Desai. Otherwise how can we support
him 7 (Interruptions) QOtherwise let him
mool the idea of a separate road transport
budget and we will support him.

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Mr. Chairman, Sir. I thank
you for giving me a chance to speak on
this subject, and 1 propose to confine my
remarks entirely to Chapter 1X of the report
which speaks of the conditions of the roads
in the country. The Central Government
has taken up the responsibility of maintain-
ing thc national highways through the
State Governments but | am afraid they
do nol pay any attention to the upkeep
and development of the pational highways.

15.11 brs.

[Shri Thiramala Rag /n rhe Chalr)

In this connectlon, 1 would draw your
attention to a very relevant remark in the
report, namely, “the Central Government’
realises svery year a sum of Rs. 236 crores
on accounl of the motor transport taxation
but it spends only Rs. 67 crores.” That it,
oaly one-fourth of the sum realised by
tamation is spent oo roads. | think this
needs improvement having regard 1o the
fact that the national highways are very
important, and | think it is high t/me that
the Ceotral Government spent more on ths
development of roads than its income.

In this conoection, it bas been stated
and justifiably so, that the ecomomy of pot
meiniaiaing the rosds properly s e very
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bad economy, which affects the tramsport
opérators, the people who are using the
roads and others, the general public, in a
very bad way by way of wear and tesr of
the vehicles, by way of breakdown, by way
of detention in journeys and by way of
slowness in speed and not doing the work
properly and in proper time on account of
the delay on the roads. The hon Minister
was in the Planning Commission and the
C ittee has ded that at least
Rs. 750 crores should be provided in the
fourth Plan for the development of roads,
but I think that even that is a rather very
low target, because, if the Government has
an income of Rs, 236 crores per annum,
there Is no reason why the allotment of
money for the fourth Five Year Plan on
account of the development of roads should
not exceed a thousand crores. When |
speak these thing 1 hope 1 am helping the
hon. Mivpister in strengthening his hands.

So far as the tax element is concerned,
it has been stated that for the running of
these transport vehicles, the tax element in
passenger vehicles is 43.3 per cent and so
far as the goods vehicles are concerned, it
is 35,7 per cent. Though a very strong and
harsh criticlsm is made of the Government
of the States and of the Centre that this
amount is too heavy, | do not think if,
having regard to the conditions of our
rond the C!nlm and the States spend an

t nsurate with the
In:u that 1he3r raaluse. that is too heavy. If
they spend an adequate amouat on the
maioteaance of the roads, this percentage
of taxation so far as the passenger vehicles
and goods vehicles are concerned, would be
perfectly justifiable. But that is not done,
Taxes are reallsed but the roads are not
maintrined properly. That creates difficulty,

Even roads in the capital city of Delhi
are in 4 very sad state. 1If anybody travels
by scooter-rickshaw in Delhi, he can have
the p re of galloping on horse back.
Fortunately, accident in Delhi are not
many. Perhaps it is an accident that this
debate takes place immediately after the
two serious accidents in the car marathen
race fiom London to Sydney. This does
mot fpsak weéll of oor care of roads.
There is d I6t o be done Aot odly i (he
matter of maintzoaine of the 1oads, but the
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way in which traffic is taken care of. There
are too many cows and road blocks on the
roads. Why should we blame only the
octroi and other checkposts, when there are
mere formidable checkposts in the form of
gheraos, strikes and bandhs on the roads ?

Government should take into considera-
tion all these facts, If at all they are
serious that the transport system and the
standard of our people should improve,
the first and  foremost thing they should
consider is bringing the conditions of ro.ds
in our country to the sume standard as is
prevailing in other civilized countries of the
world, where & car or goods truck can
easily do 6010 70 mph. Railways are try-
ing an experiment of having a run of 100 to
150 km per hour. [ would like Dr. Rao to
comnpete with the railways and see that the
day is not far off when we can have a safe
Jjourrey on the roads without accident or
death at a speed of 100 o 150 km per hour.

SHRI 5. K. TAPURIAH (Pali) : Sir,
I would confine my remarks (o passenger
transport. Sceing the way in which our
people have siarted travelling mor: and
moie by buses and secing that buses are the
commonest  possuible mode of transport
available 10 the common man whether In
the village or in the city, we should take
steps to sce that this method of transport
is made as cheap as possible. 1 wold just
like to mention two or three poimts that
come to my mind immediately

The first is about the heavy excise
duties levied on diesel oil. motor parts and
Accessories. It is necessary to make the
pissenger transpart system completely free
from all encumbrances and difficulties.
Only yesterday, in answer to my question,
the Deputy Prime Minister said that diesel
oil and peirol bear the highest incidence of
exvise duty. May I request the hon.
Minister 1o see whether it is possible 1o
remove the excise duty on diesel oil con-
sumed by pissenger buses, so that the raies
of bus travel may come down and the
common man may be benefited 7

Secondly, in every State there is rush
for permits. 'When there was u Congress
Government in West Bengal, | remember
opposiion patfies used to make complainis
speitst the concernsd mitwister for sowing

™
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favouritism in granting permits. When the
UF Government was in power, the Congress
Opposition made the same allegation. While
there is such a rush for permits which im-
plies that there is profit in this trade, how
is 1t that every single nationalised passenger
transpoit corporation in our country is
losing money 7 There is not a single
nationalised corporation either in Bengal or
in any other State, which is making money.
The reason is that the common man's
transport cannot bear the burden of over-
heads which a centrulised umit entails
We all wlk of the common man. Now
here is a business in which only small men
and small traders are involved. One or
two people get together and get a bus on
hire-purchuse and there are one or two
men working with them.

There was no monopoly of bigger men
in this trade. It was all run by smaller
people.  When we nationalised this, we
threw these smaller people out of job and
then we created these giants. And these
giants started losing money. Losing of
money by the State Corporations meant
cither higher incidence of taxation or in-
crease in fares. If there is increase in
farcs, that again affects the common man.
In the case of nationalised transport, we
have seen that there is a burden on the
people because the corporations have losl
money and fares have been increased.
Therefare, 1 believe that it is high time that
some action is taken to siop them from
increasing the burden on the people and
the suggestion 1 have for consideration
Is this : 1 would like to know whether the
Minster would consider de-nationalisalion
of these Corporations. This can be achieved
by creation of small co-operatives, you are
especiolly fond of co-operatives. Creale
co operatives of 8 or 10 people including
two dirivers, four conductors, eic. and give
them the buses owned by the Corporation
on the basis of hire-purchase. The em-
ployees provident fund or other funds can
be used us down payment and when you
strip these corporations of their mumogerial
safl, sypedvisors and sie'e-keepers, the cost
will definitely come down and tben | be-
lieve you will be in a position to offer the
man on the siceet & cheaper bus “trewdl, 1t
is for 1be Minister to consider this apd 1
bope he will reply to this poiot.

AGRAHAYANA 12, 1890 (SA4KA)
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W Qe PRI (§TR) ¢ eIt
iy, A wearay Qv gtend & W ¥
o frqr noT &, & SN gAeW § AT
arg § i az oF A Cee E o wrer
@ 2f gt & qre R 0w fiog @
W fedzameey suwit ¢ Wi gwwr orf
it qry 7S & wwEr qwAfT E fw
st waer 2% FT A BT A 1 qE
ZiENE aEY AT ) & Afwa e
wra el oY w7 S qAT TAT R oy
feai & Uz ziend syt # GRr-gA
Frafqat gart o F ¥ g § Wik
v M T W gy f & Fr ag ak Ay
# &7 € & g ot widw g
tfe frgemm & g ozd ¥ Saed
wivsr &7 7€ § Wi WA 9 gEe
waieT WA q¥ W ¥ Wtk X
qgr aTa A qra| A fe S are 10,
1587 20 § samr gww At & | ag W
for s s F@A vt WTIn o
femma &, o< TRy Fur o Y faeet H
¥y fearw &, e & wu fgarw 8, wrow
¥eg ot femma 4| 0 feafr Haar
TR e R A w7 eeft § o
gy Wrewe awft 1 o & gy oo
wiege gt § ow & wgy wod wr
g

™% @q-g1q afz g7 g Rfey fE
foq & ara fem 39w ¢ A1 w9 ® qrgw
g1 % foerd 9 o g% § 9ar wegr
1,386,000 & far & a0 gy fayaree
1,36,000 2% § frAa & qra AT & qrw
a% % § IT " 14,046 §, forr
are g+ faareT 50,000 3% §, fordk are
67 50FF % § 3T gwr 3,187 §,

Pk qre g7 faameT 61,440 7% §,

WA faad qu sl § 10 Tw 3w
£ 37 % qear 32 §, fowd qrw g faa
2,000 7% & o o @i & q@ 100 &
sqrr z+ £, ITR wemr 378 i

‘J% qre g frar we 21,000 3% €
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[+ geam weeE)
gt ax o feew & e @ oY
g Wt 37 wrzlt W 21,000 W E
aifes § Wi TgT ST FIS I F
§1 wow ¥ g |0 Q@ FEEE O
N ¥ @ €I M OEOE I A
1,836,000 wrgHY § ST AgEd GAG T
g7 ar 7g %@ ¥ wwy A WA
mfga} 1 ¥ F g6 §, AT IA H
&g AT AT QWAT L | @ §  SqTAT
Zww woEl A @ qgw g § W S
37 wfaal &1 faa® qm@ w=r 21,000
g & 9% que feew & g2 faet g€
g

% Tzt wrgen g wro ww A0 a2
gfrerd &ww gar wifed wix 2z @
w3ew g wifgs Wi @i o 37
w100 § 9T IF AN § 97 9
varay &5w gAr Tfgd WX OF OF 3
art vt wr frargd freet wnfgr | oft
TATET © SqrET WIAHT ¢H g3E § ooy
frasy gAiTENT AT e Ewa § o
W wHee w1 @ &, WA a
wE T Wi W W SR AT
afgy ot @r-|z ani aT e g
aifg arfe ag woet g 9o &%, a1
T fore adt afewr & o

" W AT F E R oowogw T
H E AT cmwfag F A E IEw
femermy & 1 vF Y W mTev fafwdw
# TTg TAR! TAAT § W TW wrRiAay w1
w17 us gt war § afeT o d
AT A wgr R fw @ A gw
wfeafewd fafrdg g N @& E 9w
% qrE W R W 61,000 2% § | WY ¢®
@ N g S W ) W
fuid & s ) og o fwferae
m &1 e T W ader @ foR
285N wdem & vy s g W@
a9 @ W 9T W & 1 ag o
0wy QN wifgd el gt
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arR-gr 7% wfaw § sast gfee § o
a8 qIfF FFIT W AN FT AAEA
FTF A EAFT SUIET &K A HA-

qifez # 97 a7 Tz A & I MAr-
et Ty T

= TR A feald ¥ aga @ fowid-
g w2t oAw fond &1 aeaw &,
TN 7 wsgrwsg forAtaew 1§,
TR w7 fawame 71 @ fe o ot
aroTan @ & oA ¥ & ag #1w ® g
argEt | & §AT HERY & wgAT ATRAT §
fr o formdm g i & fam ®
gagAm Al ¥ fraiic STy WA
Zar g fF S adm o g 9g a1 a9
%1 3 Ia § afew ar qy-ay AT E
7z ATIT 1 Ay 3@ § e faw oW
TH-9% §T g7 mfeat § qew @E )
w7 w1 F1E v whwer faswg
At " Tw 9 & % g awmd
Al frdl mw e R gy ¥age A
i s | g FT9 ga9 ara aEaw
s @ ¥, faae 1€ qg aver A
g1

dar oY gemSie g A wer, sER
fae oF A9z Iz oe< grar Wil |
AT (T T @ vww gk W@E
frr & 1 Rt o e # o7 B FTd
s 1 W Ay 7 AT § Q@
v JE T damgdr A aw dw
;m’tzm:ﬁiimﬁzg’mn afaT 1|
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@ & fag age @ Sl e
LT FAT A0 | GRA-GA  qw ziend
Feofrar 197 ) W@ A Rl
TR A ANl I TREd w
it wmT ¥ Eww A § v A T E
AEH IF9 WAr A § aT AE s €
§H 9 39 AT Ziend FWRET &1 a0
@t grit Wi A fwfet wiga o1
FNT @A g

37 gyt ¢ fav & am 21,000 g7
& 1 39 o wiTH! g TaAT g faa
& 919 UF-TF 7% A7 @ 9AFT § SAE
gHEAT F1 GTHAT AT TIATE | 9ARS
aTF WT9FT T WEEIT AT T Ml
aifzd | oY 291 § g & oAy wfzg
9 ¥ w7 qar 37 & foar s Trfzd

ot wfe gqea (@ONA) ;- giEE &
gk 7t ARizy gAwrardr fasraema &
it § o oam A § At 2w ¥ Aorarw
¥ ITHY ATE AT ATAT FAT EF £ |
fag oot @=F F1 92 W H famia
s & g tEr T § R o wew
o AAIfaet & % Wi I gEw 9
qT AL K gF IAR AT £ | T Aw
TF |79 AZ AT q%d ¢ |

st gzw fagrd awddt (Famge) ¢
G- §¥F 9ATigd !

ot ofe qow : & W T A FEw
wfawm Aot ;g & W F
oreft &

7 ¥ greae 9T gaew ¥
& xaar & arran  fe ow & qu myy
Yagr § wroi wrr § AR QT &
it w1 g &% w1 AT 91
] wrar § a1 W o Qe At g § aw
fe R qiv €9 3% TEE QU AN A A
g1 yieaT W ITw g § e ae
wid § 1 I AW W age R W
wifen wom qyar {1 ST A wredt
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e A ey g fread
fagwar & frag o qaeyt gag 4@
AR § I @ @A IE IWA®
g Wt HY 77 W AE A g W
1y oY @ET § 72 g% T A WA
#qa fF arerd & o qasmn
digar § fe feedt £ wrgAe e A
OF & F0OT T9ar N Far @ d | e
TEIX § WX qW H I¥9 w1 UF A &7
&1 gor g# frerd 2T § 1 7 g oM
f zaY & a0 &7 w7 orar @ AfeT &
ATET 71T =g g fr i & ey
WA FTEAT I & RIA-EA A @ JE
¥ afe 9@ & | €9 3% wwfagl & A
aifas § ¢ qgaE qoafa @ @ e
wifers € 1

W SR ¥ far My gyw A awd)
AT § ) gR SR § e o mRem
T § 7% yreas & fan faedma o WY
sgaeqr o ST | O sgaerT W ER

gaar qife & for fr w0 woft
afer arfe wlo do ¥mT WY W §
ag a1 TR F O 9w &Y sgweqy wT Y
et g afe gy ey ¥ R firw
-

W AT W ®g YA
% qATATT T AR B
¢

o gufaea € @ gw e SR
T e wn @ ww gt o afla @ I
o fedw &7 wife O aaEE A
s e tw Hag e W §, Wy wm vw
& wpew wft ot ) faer Ao @ o
w7 %1 iy fear orer awme gw Wi
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[ wfer ywa)

#y wifaerd w0 ¥ g WA @
g

WET % AT &1 9T 2, sgfafadfady
Y AT A §, wEeEw qaro wAT a7
EX WIS H 240 qEA-HAN §, 48 F AR
g1 FT ama & freg uw QX ey
z® 1 & faar s A7 sEE) gwrEd @
wrfed & 77 &u & fag wm & @A =13
wrak o ozw & fEet off wmH e a
STAT AT AE, KEAY IAHT G2 ArAT Arfed
TSI & T A% gF N A A
1 T9FT gz gt wifgu  Rw oF g Wi
tEra ¥ ¥ gEY Gra A gH A @nan
o @ Eew &Ar gzar g, foaa 3 g
gifesita amt & s @1 @1 fead
B qEAT & | T UF eH WAC Y Iw A
faar, az@w & foar ar ag g+ @ai
R § AW, TAF IAH! @2 g wifgw
ug weita §1 dwar g agt 1 2w agr
g\ W1 gFaT & WIT TG0 FT g1 AEN ar
gwar g1 M afeq & wedw wife g3
TA®T GIAT WG HW FIAr Arfge 1 gq
sfzwl & Y At & wfww § saw g
#row &1 2% OF T A1 F |ar g & o
wreqr g1t wnfyge fs g ag w1g 9@
s & o)

Efwm w1 1 gfafedem @ arfad
faw aeg & mifea) 9v wggy N S THh
wh &, mifaat ) e wft wdh ¢, a3
deafid) mpwilmaTTRI Y W™
nom@E AT T ufai wET R
FIT oy wataf § 1 & Rw # gwwoaw
%, YA wAegT Wi %3 arfe fowa w0
ot AT} g A Q) SN O & Wg
Wi, yault sTEweT oI 63 | %W Ew iR
qUTH qWTR YR ZeW ALY T wifEd
o7 ATl W adw sgaewr § S
&t teoft gyt & o foeet ) W
fog | weiifer & sheefen o v g
sho g e ot oy st B
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TeY Al § ogRen & fAg ot awdr @
f ot w1 oYwT &1

¥ gregiig & qF N g w0
|EAT g | HEE WiOAN §, IS qOHS
a FaF & afew gwm A o) e
& ag srsde d¥eT ¥ @ &1 Oav a4y ?
mrmg&a*vmvgmmm
FT H19 €1 R ATATTIT I @ g AKX
tar w77 & far mrowr g o wifed
oY qoft wror 53 & frlr 7 wrEww g
i 3% TamgITd oft wry w1 | &N FeT
¢ & w2@l #1 g 1 o guHr mfeat
WY ¥, 7wm o § ¥ Y WTEdT EweT & wRl
ATHT GAFT TACEILA ®@TaT & 1§ smgar
g & 9% faq w19 qF aror qaeaE
FFAl Ot FATEY AT 9 TA W WIT
mfedi &1 AgATIIEE & 8% )

MR. CHAIRMAN :
will the Minister tuke 7

How much time

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
20 minutes.

MR. CHAIRMAN : Shri Deven Sen.

SHRI RANDHIR SINGH (Rohtak) :
I will take only 5 minutes.

MR. CHAIRMAN : No please. There
is no time. The discussion is to be con-
cluded by 4 O°Clock. A wvery important
discussion is coming up al 4 O'Clock.

SHR1 8. M. BANERJEE (Kanpur) :
May | suggest that the discussion may
continue till 4 O'Clock today and let the
Minister reply tomorrow so that more
Members can be accommodated.

MR. CHAIRMAN : Let it be conclud-
ed today. | woold request the hom. Mem-
ber to-be brief and-not 1o repeat the urgu-
ments.

ot w dw  (yremEiw) : gwh
w3, quft @@ wfew & wed e
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wiamfa ¥ &1 ¢ A N & ooft T
o T g fe feed R ¥ fog
fowrfe #7 7€ & 7 Fedtd ¥y xeby
%7 gara fear oy § fF ooy & i &
¥ fawifed *Y 7€ § 1 wio 3§ fw 1952
¥ 46,000 wrvzs & fawa aere 1963 ¥
THF 1 ATE 63 gA A TE 1 g W
fxa¥e # faar nar &1 1052 § | = 30
e Afggeg & foady amrz 1063 &
T T 2 1| 70 g A AL T A
w1 amar & fF #AT e WK g
Fordl gra WY v MY AW g SE
o AY 7oz § WreT ek § w1 gt
78 @t @ Tz & W Ard FUr | WA
S gwE Y W, g oW owheE
arfgz Adf g1 &1 dq @H AR
46,000 & T[T FT 1,563,000 %47 greft =7
19 § ARz &Y A 1,30,000 ¥
AGF WA & w§ & 2,70,000 Faf
Z1F 1 T wghean geT 9ifEy |

% gqrowr = fogld ¥ 9w 87 &
aew ft femr A 2 A 182
wiew &7 fzAma frmr mar @ Wi AW
g 7917 &Y sifw o o€ @ fr fadt
®Y qwr A Aar d 1 orgi 9% 1 " 53
EOITT MINET g WX 9gi 9x 2 & 70
qATT ¥ g1 i 9X 182 W fmma T
7z frewq  fasran 3% Adf § f& Saw)
AT TEY AT § 1 Y oY ¥ 182 gryeA
s fgma Bz g I ¥ 61 qH
T S gET, 62 WIIEw w1 12 e
% TATH §AT, 33 WIILSH *1 18 qHE
% LTS §AT W 36 W w18
qTHE ¥ S GATHT T | ¥ 49 qg
3 v 182 wmates ¥ § fod 61 H1 W@
gam WX AT W 12 @ IwT 18 e,
o sEd s A, gmw gwr 1 ek
et CORt & @ gATer A Qe g
gafar gart far g i & wanw
fem ot % fefi adlze ) o
sz Aff far §
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TH TNH K 4JAT ¥ 1 IwTy A
% xgi ziee quETEd W W I
qr1 Ty fewd oot ard wt aw
My far ¥ ¥ ok ow am ¥ faw
e g wqdr oY Fogae 2% & fa dare
o wawer § fow fdt wr ow aw
faer 7€, famolt wx 9w% ofere o
qoafer @ ot ) wEAEw ¥ Qg
feafr & fr fom @@ faer ot @, @
IEE FTT T AT A9AT WY W qfeare
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Falwd AWM E ) SR e uw ¥ O
oF oF A § 9T ¥ aga v )

whafr § sgams § s g g
fezm foz & fred fog Qar mar @
o fead faal &t T st M | qa%
o are wEreew g WIT OF e #§ @
FeaT AR &g, &t 5w aE e
orarda g o &1t fodtd ¥ g
a4 gy 7 w2 A & 9 fET
7z % ATQ-EAT AR aE-wAc v ¥ ?
TSR] w1 ATE FAYAS 9T qwAr &
w o § Frgma & o ¥ gy A
sermar 1 ww fAr gR e o o
¥y A3e A g g

w foig ¥t sa § qgeg fawmfa
w3 frow gz gede wfa
erifa feay ary W)X JEwr 39 AT
T g% fzar o 1 we xw fewfoa oY
ast fear argm, @t afae W
T N WYX Teg gORTa & A1q
W 1 faerr % QA W
fawifed 1 ary aff s awd §1 & w19
w1 S AT ferage, SR foe &
WTeH 36 %t ats foorn g B, faw
Fogroar § -

“Mechanically propelled vehicles in-

cluding tUse prinelpiss om which anee
oa such vehicles are 1o be levied.”
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g wxa far gw zw fodlz &Y A
R GEAG § | WY U9G GIKIT 56
® WL T FT, a W sEitE T@
fear a1 wFaT &1

fom wvezer zmmd shmw &
gamE fr ar @, 3z Y oF mETTIE
diF 2| 9uH A9 g @ Al S
AgrET AR # foZ Sagmmar g fa
I8 9% T AE WM wre  qfeers pawE
frgw foar amm oifee | o woew
77 & & faas fegifey fafres & 9%
grate & fay oy oz & & 9 @
4

o g F) frite-forsrfor oy arfirefy
F @ €1 e e ) et § 1 o g
¢ froziaw & a¥, sgd ¥ gv By
arg, dar fie sfega e (i) faw
% foran mar W @t ag § fw g o Q)
%, OEZATENT 87 @ow w0k -
w7 fear a1 W WY e e feay

T & W FE A Y ft sgfer
ot 3w g & wEe s ag) we
Tear g1

&wgn § fe of mew @ i
T ey w1 |
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SHRI DINKAR DESAl (Kanara):
Sir, if one reads this report, one gets the
impression that there is nothing but chaos
in our road transport system. It is very
clear that the taxes have been increased
on the road transport wehicles compared
10 the general increase in taxation in the
whole country. That is rather curious.
The figures show that in 1950-51 6.15%
was the total tax revenue in respect of
these motor vehicles, out of the total tax
revenue. Now, this figure has increased
1o 13,339, in 1965.66. From 6.15%, in
1950-51, it has increused to 13.33%, in
1965-66. The tuxes on this industry has
been increasing much more speedily than
the general taxation in the whole country.
We can prove this by another way. They
have given the cost of one truck as
Rs. 29,868 of which the tolal tax is
Rs. 15,114 —that is, more than 509, is the
tax, out of which the central tax itseif is
31.39, The taxes are very heavy. Who
are the persons who pay these taxes 7 Sir,
it has been revealed thut 897, of the ope-
rators are owners of only one wvehicle.
They are smail people. There may be a
few big companies. There ure a few big
companies, no doubt ; but on the wholz,
909, of the operators have only one truck.
They ere small people. When there is so
much of taxation, Sir, there cannot be
development in respect of road transport.
That is very obvious. They cannot bear
that much of heavy taxation. That is one
of the reasons why our road transport has
not improved. Sir, road trapsport, in a
way, is much more important than railway
transport so far as the rural areas of our
country are concerned.

The railways cannot go to every village.
But road transport can and should go to
every village, because India is essentially a
land of villages. If we want to develop India,
road transport must be developed. Every
village must have an approach road leading
to the bigger road and then on to the
national highway. So this question is
very imporiaot.

There are 30 many impediments in the
way of developmeat of road transport as
shown in the Repori. Take, for example,
checkposts. As rightly pointed out by
many speakers, these are hotbeds of cor-
ruption. We cannot imaging to  what ex-
ot they are corrupt, | will cite only one

AGRAHAYANA 12, 1890 (SAKA)

Taxatlon ey 274

Comm. (M)

story, not fictional. It actually happened
very recently, about 8 months ago in
Mysore State from which | come. The
Assembly leglslators of the Siate had gone
to Madras to attend an international confe-
rence. While they were returning, they were
stopped by the police at the Madras-Mysore
border at midnight. He was a person
dressed as a policeman. He said, ‘I will
not allow the vehicle 10 pass unless the
mamao! Is paid. Mamgnl in Kannada
means ‘iraditional bribe’. They said *We
ure members of the Mysore Legislature'.
He said, ‘That is not my concern. Unless
my mamg»/ Is paid, I cannot let this vehicle
enter Mysore State’.

This is what actually happened The
vehicle was stopped for one hour. There
were discussions and the members of the
Legislature got down. Nothing could be
dooe. Ultimately, the real police came.
The mao who stopped them was dressed
like a policeman. He was employed by
the police to collect mamaof.  Ultimately,
It 1ook the Mysore legislalors one hour to
enter thelr own State. This is the story of
the checkposts.

Just now Shri Indrajit Gupta mention-
ed about Bangalore pasdh. There is so
much corruption. This is in Mysore State,
once described by Mahatmi Qandhl as
Ram Raj. If this is Ram raj, | would pre-
fer Ram ra) t0 it any day.

The octroi is a medieval system of tax.
Every student of economics knows that it
is against the modern system of tax. That
Is why this Report also says that octrol
must go and must be substituted by a
modern mode of tax which may bes distri-
buted among all States.

Varlous other suggestions are made in
the Report. They are genmerally good
suggesiions. The Bnal suggestion s that
there should be an Inter-State Tramsport
Commission so that there is uniformity

io the laws on taxation. In the
matter of taxation, the whols
country should be treated as ope unit.

Then alone road transport will develop ;
otherwise pot. Under our Constitution,
roads are a Siate subject abo. In (he
case of railways, it is governed by one
central authority. [do oot koow how
this matier is goiog Lo be solved. Of
course, the Transport Mioister thinks-—at
isast this Report thinks—ihat the seiting



78

[Spri Dinkar Desal)

up of an Inter-State Transport Commission
will solve all problems. 1 do not think
50. 1 do oot think that alone will be suffi-
clent.

In this connection, Goveroment should
make a study of the dovelopment of the
road transport sysiems in big countries like
the USA and USSR, both of which have
a federal constitution like ours. They
should see how the system operates in
these countries.

14.54 hes,
[Mr. Deputy-Speaker In the Chalr)

In America and the Soviet Unlon,
road transport is very well developed.

Just now we are going to dlscuss the
subject of Centre-Staté relations. This is
a question of Centre-State relations also.
That is why it is not so simple a subject.
Moreover, just because some good recom-
mendations are made in this report [ am
not sure that they will all be accepied by
the Government or that they will tuke
necessary aclion on the recommendations,
because this report itsell has mentioned at
page 22 that in the past so many commis-
sions and commitiees were appoiated for
the improvement of road transport but
nothing has been done  Generally we are
following the British policy In this country.
Whenever there was som: diffizulty, there
was some cry, Government used to appoint
commissions and committees and then
nothing happened. The same thing has
happened in free India also. That is why
I would like to get un ussurance from the
Transport Minister whether they are reaily
serious. 1 know that the Minister himself
is serious, but it is a questiva ultimulely
of the Cabinet. That is the whole trouble.
Here you will have to manage things with
the States also  That is why 1 would like
10 know from the Transport Minister whe-
ther this question witl be seriously consi-
dered at the Cubinet level and whether all
the recommendations, useful recomemeada-
tions. made in this report will be acted
upon. If not, it is merely waste of time
and the whaole country may lapse into
gréater chuoy because afterall tramsport is
the most impottaht thihg In the ceustry
and as | have pointed out earlier, road
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transport is most vital because unless road
transport is developed our rural areas will
not develop.

This is why it is a very important ques-
tion and | am glad that we were given an
opportunity by the Minister to discuss this
report. but let us not end only with dis-
cussions because today everybody loses face
in this country because this Government
only discusses things and they never take
decisions nor implement them. When-
ever a decision is taken, it is reactionary.
That is why | would like to have some
definite nssurnnce from the Transport Minis-
ter as to what he is going to do, when he
is golng 10 set up this Inter-State Trans-
port Authority and whether he is going to
make a serious study of the transporl sys-
tem in other countries, particulurly big
countries where they have a federal type of
Qovernment, to see that our roads develop
quicklv so that the whoele of India cun be
developed more speedily.

I have nothing more to add. 1 would
req iest the Minister 10 make a careful
study  of these questions and give us a
satisfactory reply that something will be
done and the Government will not sleep
as it has becn sleeping all these twenty
years.

o T fag (Tdaaw) . SareEw
wixg, & xz a1 war o wx A% et
FFH AN qz N arr & 73w
srgar, fafaezt age #1 awdw g,
ag A1 5 o) dga= gridw § ar gEd
HYE § I qC 2T arr, T, feaA
ar 3980 A0z At N wwfoat o €
T AN Ff wET A &1 WX g =R
qT |7 ATG A IA AT FAE AT HT AN
Tzl T AT frmr e R0 M uE A

ATAT &Y, IT ®TT AT 2 av
7% amar @, %
T T Ay faras Qi
HATH ®T & ATY |
¢ & gura ag ow P et &, ew
w g e frerf W@
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waTn w0 § v g ¥ 3 wrem, W
AT AT WY W B Wfaw gwwar g
ardt g w1 sy fe mfew e @
Fargddisgagr o N § 3w &
YF 9T A0 9O 24T AEX & I@ 6
0 { 7 TIA (AT A #C &, A4 WG
fafaceT &, F=zrm avew &, 99 ¥ FI
g aY 7z e frama &% fw o & wrgw
¥ f& ¥ a9 Fq9 w fema
o &Y vt @ X &qw @ W

16 00 hrs

F4 T A & W wpm Ay Ay
g {wag a5 e & @i @ T
args 7 for Az Agaw grz-¥ a1 a9 A
grz-¥ qr 2 @t §, Sfe niaa=) & owr
gew fear @, oig & @9 § § JwaT we-
§ a7 I gy gl ¢, 99 § «ne-wE
T2 fzar & gwi miEY &1 afew,
a0 ef@al, ade qugd, a0« femal
& qawsi 71 Qe AF ey ¥ fecdh
efrer aze, s o § fs 7 g% qrar
e sTTTATEY & 7w T gL L.,

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech on the auxt
occasion.

—_ =

16 01 hrs,

DISCUSSION RE :
CENTRE STATE RELATIONS

@t war ww qw (Pt 83T) ¢
TRy WEYsg, ¥ex W1 TR & Faet
o awe wgy it b Wit @y W
gy Y =Tt ¥ & o oY s e
Q k8, o ot A @ TR
1067 ¥ g gl d arz ¥w F e
ur A wgeET ¥ FH WAL AT S
aF 3 gy, ¥feF WAAWL A% AY,
M wgt T gy wiwa wr wwwewr 4,
a3 ot ftewtid meet Wl
veo (VW)
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wrawTag d fe ¥ ofiafrat woi
T lW R e § o oW 9g,
Jureyw fY, wrew ¥ wew A9r vy F
T S & a6 of, @ By el
Wi Qg wT far o, afew o
wfew qweqr 78 o o W W gEU
FRU IE 9r fe 2@ § qo yagT WA
Are a¥ sfer & smafor-gcanfad
Y, faa®1 a9 g #@ ¥ @ @
QAT a1 1067 & W At wdl, famwr

!
i
3
i [
i
T

gereret oY, & a3 qar g e gErt
w1 ey ey §, de
siefrqe pmt A & § & gfrmr &
ot faefy 2w & 4F § 1 ¥x e Trody
¥ 0 wfwwre ow orfeandez & ey g,
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“The Committee wanted to make it
clear that though India was a federa-
tion, the federation was not the result
of an agreement by Lhe States to join
a federation.. and no State has the
right to secede from it. The country
ix one inilegral whole, its people a
single people living under a single im-
perium derived from u single source.™
IrEqer WEIAY, 97 2@ UE § W
At T ) ug wmar ¢ e oTe ¥
gAteh ZeT W mEwwee g wTiEm,
nE qEeTT BT wifer, Afew ow G
mraz 8, O W 79 gt &, wiwwre
FzgU 8, @ Fv2 FIET &7 92 FAW
fe Q141 & &9 o 9g, TSy FOET
R Egd g W wifgd fF ¥ wmw
wfafoafza ¥ foaar & w2 @%, %,
wfer 2w & afzga & 7, Y &2 N
JIFA FT & 7 $AT AT | UF m\T
iFe wix g wifgy @, foed fw
A ¥ W wedl TR § w9d,
e, Sureae oY, R ¥ & A9 T
g R b AR g A gl g ¥
ATFTHATE W § 9T wr fym qwg w1
oTae T ORI ¥ A T SATfgd
q1, IF qATE ¥ AT AG @O |

AT AT ST ToFAT §EFA ¥ A
& frrar—az TorewT ar | wg L1

oix TR A Y fgv & Ay odwsh
w1 &} frar, @ frw § g EeE-
gfor grft o Wit wrfeT # ax

AN @ o, oW ¥ W@
wiras ® fex farer wx femn
oA ew ¥ ax fagre #, 9
H, dmer #, g AR
T—azi X fE e H‘mr'('
4t 1 Furene o, fafrewd o
e &t Thrary wev-arfert oge
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& dfeT 9 uw g7 wed Wi @y o
-9 &Y, 72 fafr-raddee qa= w1—
aex-welFgl 1 fafr-qd a1 fafrene
A @ gz g ¢ fF gy feemr A
war 2, A Rl @ fafraoed
§3T FT F......

sft o ®Wio awel (FMAYT) :
ot, 7 fafr-fesed €1

T

ot wax W e fafq-awrd &
FTH qZ AAY @@g a1 A% 21 g a7,
afea gfmat & s &R W@ &Y
AT Y 71 Y AW AT frmma

it Tonfie fag (zA%) . ag 4T
S TerETT AT 7E &) FET @1 W%
W T AR zewe s
... (vTES@). ..

st Far W A fom @ &
gam fage o frar—wew & A6
faffer a7 & fAY @& oF wWRHT
w1 A7 fum & fay e fafaee awm,
IH & qw 9T W AfEae wET—
fargear & sfozra & Gay w7 78 g
W a® A werfiai 9@t Tg— s
R & dar ¥ gwr, ¥ oo oy few W
T o e g & fad @@t wE
oz g fF oF ¥R ¥ A
goerd B froy & foed siferd &
m—va s & frd AT WY v
wt gfemrex femr nan, foegw fe
mar—ardf-omyw ¥ fA—ag @
9T O% yaEEr Wie dt )

& ag ¥t wgaT wgar  fF AT O
o ATy Ty —fe w e T -
N ST & A A, N @ F e
TR, I AN W TR W A,
ofe & w7 d gl F woge o o ¥

TN, Sy & gafer v oA WX



il Centre State
I, T Y o area §, T fad
@Y FE-FT §, 99 W AT S
ag &« ¥4 far | & ag Y g AT
¢ fe o 3w wa faoar, ag @t faeia
O, g acs @ N AW §
efmT ¥ dorma & wfw 7 o g9 fE,
gq %1 feqew =Y feqr o @Far | &
FTET & i W2 2W § wemEeT §1 AT
2 a1 fraedt o #1530 3aar @ fermane
gt aga foaem fF gw axee & AT
oy & aft QA deE &Y FT Fw AT
oA aEs g

0 Ay 9z & fr fag aeg & TaAw
&Y g T w1 T faega fear @
#1¢ 7 F0FT FATAT wrn wfgr faed
fr madt & fagfs smeear afwdsdss
@i # & & a1 wfaym & gAfas
a5 1 ar A & fF w1€ wf g 9w,
a1 98 & qE«T q41 fgmr @@, ag
fafredt wrw fRfacems adi &
=rfgg

Ay N TF AYE A
gmadET g 9z 9z & fF gt fawra ®
TEET 1 g & wr f1f wfas
aEt &1 gw Teaft & gefte 6T FF
&, afFT TaRC ® ofr F@ w1 F1E
wfgwre gart faum a8t & v fod
fam s g g fF oA s oft
et w1 # amw fawa & @D
aifgd, wifs wgafr s =1 fgs
s g, W grawmr ¢ fs Tmgafa
#t aoft & w7 N T Wt FE T
T ¥ F 7|iAC T oY few o &
s fegr o, o3 s ot fawrr &
£t wfed | e ff A, wwer @z
fmfsdh A gmoTw gu Y, W ¥
g awy & s fafrer, sgramr o &
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3 | ow TIW FTETC A fag Far
Niqgumazng F o fag ow
o &l fazia 1 gar oeww 7
swAFR e A fer %
aTq ggur FTU e ar i

T EY AL, WEi A% TrEAAT  qeH
o1 gEY §, BT ¥ UAbE agw wW
F RN AT § o wRE
wrar gor & 1., (sarwm), 3w wEAT O
§ fir s v waT @Y T & 7 40 TCHE
¥ AT B0 TIAT TF LW F  gA®AT
FrAT & ez WY AT A Afew 40 g
i 80 1T ® W2wrq @t g k7
feft 7t 40 @ feor sm@m & W
faret w1 80 O frar o § W Og
a7 ok grgdfl & g & 3T §f i
sAT &1 W9 wgd K f® e wieer
ayar § @ wfwT & € dw Wfoo
oYt fsT gaey wver faer orar & 1 few
gziae war & 7 W dar AT R -
We will not get anything unless we caich
the feet of the Finance Minister, This Is

the position, QT"{F&E*’TW ﬂﬁ'ﬁ-
GfEr #1 zor ¥ frgy mar & foreds wro
IR EG AT g & wrgn ¢ e ger
waraT sfewre faed wfzo, sarar &% o
g Wifgw | v% qOHTATE wIEATE wHI-
oA & &g ) . qifgm wife @
oY Y 77 T | WA OF SO @
Ho @t a1 i §, Awrw FamuRee
sifawr foger o o af ¢
AgC & N5 fafrex, ot e ofew &
28-8-68 ®Y ag wiv v weft § & uw
TWAT WEAT  wwT ooy

L1

4
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[ gt 7w )
9T a1 98 g fv @o wrto dre A
& 7 Yo 1w @Yo wrTo o w WA
wafascdFzarar ? & wrrar g fF
#o WTo fto F Fow # wluwe
¥E R 97 | qg NG gAOEF 7 AMD
¢ &a e ¥ s fafqeey, =0
aedler 7 N FEr g 5 oFx oW
wiwwc ar | &few & & qgx W T
war fran a1 f& wfese ur wfas g
#fwT ST9wT Tvg wTETT d qEAT wTfeg
ar e s TE g, TR wEw
S IEW ALY 3T & | MwHre Arfe-
e ® AW 9T A1AA AT G wH-
wrdr wgd ¥ v quA w7 sar e
g & g% famic agw ¥ § wigw ¥
HTIE 7 YT 47 & ag A dN
wwfal # geaw & % T # oy
HORTA o waNg &, TEs arcd qrfeny
waANT § oW Ay woE fqq Wi o surer
w& a1 fF g7 TR |@91g w1 WX
HATE ®3 & A2 {6 W99 O &% a1
& oY ST w<... (smAw=)..,

SHRI NAMBIAR (Tiruchirapalli) : He
said, there was no necessity to consull.

ot wae mw g & g g
g frar # Tee § W fawr § Tz @
e ag srede e & fasrs 7 30 g afew
WA SEEgET F1 OW-mad TR g
grfet ww feg 301 @ @ & AT
R ! R oOw g # SRR
Wt frama Jw Wi @@t 719 § ¥w dwk
WY T qORT & wga f6 fam
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W aER & & wgar @ g e
o fagrx # 7adT & oaATEEdeE W7
gt wrET @1 "o e fafreeT &
g1, ¥t fafaeet § w27 fF g g M-
AT 78 wrfgy e go& aE W "oA
FE TEAT 0T 1 e § ) fREw TeERe
&Y FAT FET 2T 97 a1 AF T FEAT
1fgu a1, 77 AT A7 2 wfew d4 e
HT9ET GO T, A9 IAY qar get
a%E § WI9ET o HCo Mo F FX H
HY gATE T TR 4Y o

dre orTe o w wWrTRY H &Y
frata gur a1 ag gfew o @ azg @
dgmarfag I d fF w9 mw =[x
T@ €, "o wrTe ro 7Y fyfafeadt <
T 2 &, U5y I 7 gfAw ¥ ame-
g | 8 1948 H SafF qWT 02T g7
Wt & W 99 g97 @ oF fad wHgw
foFar a7, 9T 9T & IA% qrq@w F F
AYET AT I FIAT AHAT | T Ho HITo
dro oY &Y 4t ag qgw w8 foraeefer
gfere a5 9T a1 T dF 1 Usq 6%
w0 W qAT-Am IOl &7 o foma
df 3T wgrr 2 & faw W gfew
F91 FIAT @Y 3 ITH A¥ g FAr o
e g 9w ¥ w71 R gfs 9w
o wfus 4 (gfew) 78 & o St
agraa #1 orees ¥ ¢ wwleg Aw«
ek gfers w1 Pt frar war 1 anowt
a1 & & SH § w1 w0 wgar g

“We have told the Provinces that
they should as far as possible be self-
sufficient in their requirements for
interpal security. The Polics forces
for the Unions and Stales are in the
process of formation. We shall still
require considersble time before they
function unything like the maaner in
which Provincial police forces have
been funclioning. We must, (herefore,
bave & force for the interim perind

(mark the words (arerim period and
baving regard to the State in which the
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police forces of the Unions and States
are at present, | am afraid that the
interim period is going to be a pretty
long one. Thirdly, a process of re-
organisation of State forces is also on
and during this process of reorganisa-
tien, it will be most useful 1o have a
force which would take the first shock
of any threat Lo security.”

16.10 hrs,

[Mr. Speaker in the Chair)

WYH WEIEY, WY T €7 § qTEw
graT & fr vwd g 9 dFwrerr O a3
7z ot f& WA &2 avg gy §
s qedl § @ fr I€ET g A
qdt A 3§ & weew % fom ag qg T
o4 | &fsq w9 ewy uw fafafad
T xATeT wEr v faar R
oo (vawwm) ..,

mwor A AR A @ ¢ fF oA
#ro owTo dto § Mfw wit sTAFIET
T FT aFAT a1 rAferem A AT
a7ht 8, 3@ ¥ fAu die wite do &
7z § aftada fear @ arfe e
T ST gAfeeigy @ qEe W
& 1 7% | g qT A un faw 6wq
¥ Tar o gz & qrw ot w7 far ar
e S8 ¥z o Uw AT & §AT
¥ g9 49 J, oF FEATC A9
arrr | & wownr g fefra a0 @
o e & fxfan w7 § g S At
¥ & o g feowmR ¥ g
¥ war fir oY &7z e & Tww QO AR
¥ aw= § qrn wifgy, @9 ST ¥ 9w
fafrezs ¥ =@ 7 Afew aw amow e
formr Y 38V wrr ferar Afeer o ot
ow v SR T A urE sy e
ot §x gfraw et § 379 oA fres-
e wd, WAz ¥ R fiflgw
#fagzn §1 3 wifew, Afew =R @
mﬁmm.mm-nm

foret AT gEb A N & Aft
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o & quer zar § e e e et ?
wry wrgfabeT v £ o gger o
T WO WOATAT 9F R R @O
21 AR woAY o wTTe o War o,
v g ofeT uw Ny K wmod quAr
S1gaT @ fw W Wy oy wegw S §
& g e fear §, g -
arz ot 7 wgr § fr g wiediegEw W
fafez &1 aigdm fear &, W W
T ag g & fm s fefe ar
#eT 7 qrgee fwar § oY are ¥ Il
fza aa Y Fwr ?

Tz 2 W9 ;7 w0 § R o e
AT A7 1 qagATr v § W Iy
II9 FTAT 2 I FE W TEE 4
T 959 ¥ &A1 afgu

fﬁﬁﬂﬁﬂgfﬁiﬁo qre wrfo
THo 1 & T wifed o e wrfo
(Tez) 1 &7 7 wm wfegd ar -
ATEEA W &7 wT M wfEy o A
frmg & wa At & w1 e o mi
g A, atg @ §, Wik aw AT ofr B
vafn & ¢4 @A & el & X ad
FHAAT § 1 Y EY uw Y aveed afow
g, AT« gy sroedt AT 8 W g
At @ orfzat oferided fewew &
favars 7€ FCAT & | wowET 94T 9%
par fas 2feot # & o) g wix
wrt &% A0 AuC H g § 1 75 feger
ars ara & fe A1 § arfergriied faew

SHRI NAMBIAR : With due respect
to the hon. Member, if there is any refer-
ence to CPI(M), | stand here to refute it
with all the emphasis at my command.

SHRI KANWAR LAL GUPTA : Sir,
with your permission, | want to quote a
Kerala Miaister, Shrimatl Gaurl ;

“Her party wai in office, not out of
any faith in parliamentary system of
povernment, but because it wanted o
use the administration as & tool for
agitation.”
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A AEET, T IR ofdt § s
& o o ww werErt ¥ g 2w A
sgmag gfF ow g gz awwy & fw
¥ & ozl faeew § faerre ad)
wo & A 5o 91 A IR wreifeen
fear ? g N wiEdzgew & @ ww-
MFar A & 1w & a1 &
wadeT # @ agt 97 Wegwr quem go
o F3€ 7 ¥ & gfem W dr e
FNY 77 wrifeey 49 ¥ gwy ) Ffew
oy w1 agt wreifees 27 w1 wfuw &
&t srery wrzafeE & arfar o =
A% Amwa T wear Az G fE
g @zt & fAr femn ) wTOowT @7
amwa § 5 sl & O ey A0
A gwam & wir s & fe 21§ w
1 sgree o fawreen arfgr fe et
& AT Froad § fadE owa &, ar
Fr-F A s g # fegi fr ast
qz qirdE & & Wi feafee sl ®
wawt AT AE AT g w@a Er & ag
oY atr s g fe o W SR ST
woadlem & &g S0 ¥ AvER "y
arfie st o=@ ®t qar o =iz b
s fivg amagdiw k...,

SHRI NAMBIAR : We welcome the
white paper. Let us have a discussion on

TR ¥ § H0 37
fr ag daw T
woft s st ®
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&Y FI7 & FTHIC X TqT €€73% w7 =g
frar & 1 7 &1 g AW & gw q0
7l et H o g 1 avw AE ow
gzt &1 A S i gewE geiwe §
IF ITF A F FTUONMIGT ¥ NIEH
fafarez & 377 A aF =1 g2 o "
EeEE 91 HIX T WY WY HITH W
¥ Atfedr £33 & g feg a0F & fear
Tg g7 =9 Aok AT § 1A & g
TF A1% WTH AT YRCO QEREA w1
TAA 1 WY TAIWA T OF FIERE
gazz ¥ Afpr gart foar o AERw
a A E IwEH A aAm
@A A A AFw dvw TN
TIERE gedaz ¢ W IUOCEAUA  WEIET
Fum ¥ Y, 99 e gg wh wdE A
foar f& sty 1 ave &7 sfed
ag faar & or frmarar smar & ag oW
A g & qgr wigwr g fmoaam
& ¥ AT USHl ¥ A9 Ay qEEH
WY WU W qg AGF WA
mfgr 2 fF @ a0%F ¥ v Al o9
Frar g 1 ¥ A =wngan g s ag & @
Faqr 3Y g1 W T A Al ey
FEIA FY @ W FA @ qodt FE oAy
¢t @ &1 % whwiE g wrfge o ar At
1t T A T @ e o
sfediz it woar Ffeem @ wfeg
G fe W AivFtfrfrmale ¥
srat # eafes AT #TE gy e
w€ § few a0% ¥ 37 v far
trvw f oy wgam g @ W dwewEw
Fgrd Al g afew & wiwg
wgar g e wer & fo ag o mefan
HTET &Y At

s ¥ fadew ag & s wifefew
263 w1 Wit aw Wf I A fear
Tar g IAN e A ¢ feer war

%:
“If atany time it appears to the
President that the public interests



%

would be served by the establishment
of a Council charged with the duty
of — .

inquiring into and advising upon
disputes which may have arlsen between
States ;

investigating and discussing subjects
in which some or all of the States, or
the Union and one or more of the
States, have a common interest , or

making recommendations upon any
such subject and, in particular, recom-
mendations for the betler co-ordination
of policy and action with respect to
that subject,”.

g% gaE 2 frow mifefes 263 9
fowd oF fex-oT Fifgw qTrd @ aw
t 3 wit axaq a= TIfgy 91 aE
wreE wirdfeg @ TR WX W
W gfF 1§ oF ard # gyea o A
oo AT A & e Tt § oevaer o
7edt qrdf maden A At & efAg
g it Nt awd Aram g A
ATz ¥Y UF gETEIE SAH KifAd aF |
TAAr @ AE e & a7E § o WX
gEesramE a Nty ggy e g %
w a & @ §Y W A § yeau
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dmT WY agi T aw Q@ § oy few-
@ i o wg 2 & fore wraw faz
&N | WY T 9T gL 979 §ERa f
ar 7 g afew g ¥@ AW & soveo Wy
wF gATfaw &7 & waTAr wifgy « I 0w
Fae & ury fa| w¢ wwET igd
ot W o gy g e
IMTFT VYA | T T SR 0T
Tug & & surar wfwwrd &Y qiv gAY
g 1 % AT TET 9T MTATE T F AN
Y o arr I & L @ fro THo Fo
& fafreer ot a ot 3% &) 1w R
=z A Wi | IR 9z w7 fe ed
T FAT qg AT Mo THo Ho W
WIHTE TG FY A < A4 gt & giete
o fafrer G ag ot i ot a@ w
& 3% wad fag awrk T oW g
afwew g5 fafreee & &t o o wgY
7z 3w adl ¢ | IE vy fe W
ﬁo@o*cﬁmmwz..-

SHRI V. KRISHNAMOORTHI (Cud-
dalore) :  You are wrong, Sir,

MR. SPEAKER :
when you speak.

ot wae wrw g : tafAg & da
WX & " wwT fis W oaww
g v dwew ) @ wifed ag
gfarft g wifgd | & wigmr e ww
gt & gt 930 Aecfo o o wft
pug Q&) WX oF quyT §TT wTEw
2 1 & A & graAr ww o fr owg v
¥ Fapr Ardie sEA ot o fe
oF ATE ¥ ¥H AW o7 wrrerw AW
TR ¥ WA | AR €T Wy A
s 77 W & fg@ o @t wok e
it Tt Wit i & w rhd ¥ waw
iy W 0y wNTE aay famd o
ot gt TWre & ay wnfigenr enfeen
agdt aq T Ty ¥ Ty Gt e
wA A WA O g & e

You can say that
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[+t ware wmer =]
FAT 1 6 R ¥ w19 ¥ wqar e
TR T

MR. SPEAKER : He has taken half
an hour. There are seven parties in the
Opposition and the spokesman of each one
of them must be given time. Naturally,
an equal number has to be given time on
the Congress side also ; after all, they are
more than 50 per cent on that side. That
is what we are following. Therefore may
1 appeal to hon. Members to tuke about
ten minutes each ?

SHRI P. K. DEO (Kalahandi): 20
minutes.

MR. SPEAKER : That means, only
one or two will speak and the others will
not speak. That is what will happen.. If
cach one of them takes half an hour ina
two-hour discussion, that is what will hap-

pen. If it is not possible, 1 cannot help it.
How am 1 to distribuie time among
others 7

SHRI P, K, DEO : Extend the time.
MR. SPEAKER : It can be done only
by half an hour or 45 minutes.

Even then, you will not get each one
half an hour., If each one of you get 20
minutes, | have absolulely no objection.
But 1 am rather worried 1 will be put into
difficulty of ringing the bell. Afier all, 5
minutes this side or that sides will not
matter. | am not giving all the 50 per
cent time to the Congress Party because
the Minister also takes away the Lime
Anyway, | would appeal to you to take, if
not 10 minuter, not more than 15 minutes.
Even then, 15 Members have to speak. You
should take that into account. Shrl R. D.
Bhandare.

SHRI R. D. BHANDARE (Bombay
Ceniral) : Mr. Speaker, Sir, 1 was both
surprised and amused to hear the speech of
my hon. friend, Shri Kanwar Lal Gupta.
This subject arose out of the demand for a
discussion under Rule 193 because he
wanted 10 discuss the Centre-State relation-
ship in the context of attitude of the Kerala
@uvernment.  That  was the  subject.
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But my hon. friend has spoken of philoso-
phy of his Party, that he would like to
have a umitary form of Goveroment in
India. The major portion of his speech
was devoted to the pleading for a loose type
of federation that he would like to preach.
He has lost faith in majority rule and, I
think, he has developed some sort of mini-
skirt mania, becuuse he started with the
Rajasthan Government and ended the first
portion of his speech on the mini-skirts.
There was no reason whatsoever o deal
with mini-skirts at all.

AN HON. MEMBER : You should
not follow him.

SHRI R. D. BHANDARE ; Don't be
under the Impression that you will not.

I am coming to the point. The major
portion of his speech was devoted to the
defence of the action taken by Kerala
Government and he said that Govern-
ment had a right to intervene, right
to send the Central Reserve Police Force,
and, at the same lime, he asked why the
Kerala Government was not consulted be-
fore the CRP was sent. On that basis, he
tried to defend the Kerala Government.
Here is a case where the Jana Sangh and
the Communists are found today as strange
bed-fellows.

SHRI NAMBIAR : For a few minutes

only ; then, my friends parted company.

SHRI R. D. BHANDARE : The major
portion of his speech was directed 1o o
loose form of federation. What the Com-
munist frisnds what is that the Centre
should be so loose the federation should
be so loose and states should demand more
powers so that the Centre should be weak.
And powers for what 7 They want powers
to destroy democracy they want powers Lo
destroy the Constitution itself. Have |
not heard Mr. Nambiar, very patiently, say-
ing, "l do not believe in democracy at
"7

SHR1 NAMBIAR : Of this type.

SHRI R. D, BHANDARE : The type
of democracy that we have established is
under the Cogstitution.  That is the type...
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MR. SPEAKER :
what your view is.

You must also say

SHRI R. D. BHANDARE : [am com-
ing to that, 1 am going to tell them the
constitutional provisions, the constitutio-
nal arrangements, that have been made in
order to retain, maintain and preserve inter-
State relationship, so that the unity of the
country could be preserved.

1 was really very surprised to hear my
learned friend, Shri Kanwar Lal Gupta,
reading out a portion of the speech of one
of the Ministers of the Kerala Government
and yet supporting that Government. From
that | conclude that the Communists are
more interested in a weak Central Govern-
ment, more interested in a loose type of
Federation, as Mr. Kanwar Lal Gupia is.
Thezrefore, | said that they are today strange
bed-fellows ..([/nrerruptions). | am certain
that the Home Minister will 1ake care of
himsell ; because of my speech [ do not
think that he will lose the case.

Now | come back to the original pro-
position whether the Kerala Government's
action during the Central Government em-
ployees® strike was justified or not. It was
not justified at all.  Why was it not justi-
fied ? Ooce we have accepted Federation,
80 long as the Federation stands accepted,
we have got to preserve the Constitutional
provisions in totg- To deal with the Centre-
State relations, the Constitutional provi-

sions have first deall with the federal
principle itsell. The powers are divided
between the States and the Centre. This is

one aspect of it. But our Constitution is
not satisfied with mere division of powers.
Our Coopstitution has ulso accepled provi-
sions as to how the administrative relation-
ship should be between the States and the
Centre. This is the second and the most
important point. Apart from the gquestion
of the division of powers, the spheres with-
in which the States will operate, and
the Cenire will operate, even the
administrative relationship is well-defined
and incorporated in our Constitution. Then,
our Faunding Falhers were also not satis-
fied with merely defining the administrative
relationship, thcy have even defined the finan-
cial relationship, the distribution or devo-
lution of finance . ...(Imrerruption) and the
machinery by which the distribution of finance
could be cffecicd has alio been provited
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in our Constitution, and that machinerv is
the Finance Commission; so, the machinery
ftself is incorporated in the Constitution.
Then, there, are provisions about the High
Court judges, the Public Service Commis-
sion, the Election Commission, the All-
India Service, the SCST Commissioner, the,
institution of Governorship. Mr, Kanwar
Lal Gupta dealt with this aspect as to why
is it that Governors are not appointed in
consultation with the States...

SHRI KANWAR LAL GUPTA:
never said that.

SHRI ATAL BIHARI VAJPAYERE (Bal-

rampur) ©  He has not followed his speech
at all.

MR. SPEAKER : The hon. Member
has already taken ten mioutes. He has

only five minutes left,

SHRI R. D. BHANDARE :
conclude in five minutes.

He mentioned the case of Bihar and,
therefore, | have raised that gquestion.
Then, the provision for Inter-State Council,
for inter-State water disputes is also there.
These are the Constitutional provisions by
which the good relationship, the workable
relationship, between the States and the
Centre could be preserved.

I will

Sir, apart from the Constitution.

SHRI S. M. BANERJEE (Kanpur) :
Which constitution 7 /

SHRI R. D. BHANDARE : Don"t
think 1 am referring to your constitution.
I am referring to the constitwtion of
India.

Sir, apart from the Constitution, the
extra-constitutional relationship has been
accepied ever sioce the constitution was
adumbrated. How to preserve good rela-
tions between the Cenire and the wvarious
States, apart from the constitutional pro-
vislons, is also a subject which has been
dealt with. The National Development
Council, for instince, has been uble (o
retain good relationship beiween the various
States and the Centre. There are various
agencies like the Planning Commission
which take care of the  centralbylypramibred
‘Sl med] 10 huRlNbr B Wl ek - 10 A
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were to study the history of the federal
Goveroment all over the world, we have
to take into consideration that in spite of
the enumeration of powers, the balance is
always tilting with the Centre, towards the
Central Government. Why 7— because,
there are certain inherent powers. There
are certain implied powers. There are also
certain residuary powers which lie with the
Centre in the constitution itself and I need
not elaborale on that point, as to what
those powers are. The taxation system,
the monetary system, forcign relation agree-
ments, the State security as the time of
external aggression and internal direction,
are all subjects which lie with the Centre.
Even upder those circumstances the Centro
has certain powers. In view of all this 1
would have certainly advised the Home
Minister and the Central Government to
take drastic aclion against the Kerala
Government for not following the mild
form of advice during the central govern-
ment employees’ sirike. Sir, let the whole
world know that the communists do take
advantage of democracy. Let the whole
world know thal the comniunists take ad-
vantage of the constitution....It is a well-
known fact. (Interruption).

SHRI NAMBIAR : The whole world
knows very well.  (Inrerruption).

SHR1 R. D. BHANDARE : If 1 give
a lecture on communists and communism,
1 do not know whether they have the
patience fo hear me... ..

MR. SPEAKER : Both of you may
agree ; but I have to ring the bell now.

SHRI R. D. BHANDARE : Still | have
got two minutes more ; I am conscious of
the time and 1 was concluding. Apart
from the speeches of some of my hon,
friends, even the action of the Kerala
Government— clearly and glaringly —brings
out their falth and their thinking, that
they are not for democracy, they are not
for the constitution.

SHRI P. K. DEO (Kalahandi) : Sir,
the general clection suw the rout of the
congress party at the polls and the mono-
poly of the congress rule broken. With
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the emergence of various mnon-congress
Governments in various States and the
Congress strength being much reduced in
the Centre the States-Centre relationship
has taken a new dimension.

Sir, in a country which is multilingual
and multi religious and various units are
there having separate identity, perhaps, a
federal type of Government is the only
answer which implies division of power
between the Centre and the States, which
will give full scope to the various units to
develop according to their genius in their
aulonomous wiay.

The Indian Constitution is not a fede-
ration in the striclest sense of the term as
the States und the Centre should have the
power and abilily to function in their res-
pective fields through their respective
agencies. Even though the various subjects
have been enumurated in different lists of
the Tth Schedule, residuary powers rest
with the Centre and any law made by a
State in respect of any of the State subjects
even will be inoperative to the cxtent of
any inconsistency or conflict with the laws
made by Parliament. In cuse of national
emergency or breskdown of the conslitu-
tional machinery or mismuanagement of
State finances, Parliament can step in and
assume the legislative powers of the
State.

The Constitution, while it has divided
the various legislative powers as belween
the Centre and Stales, does not envisage a
separate agency for enforcing Central laws
in the States. They have to depend on
the State administration or State machi-
nery for this purpose. Art. 256 makes it
obligatory on the part of a Siate to comply
with Central laws.

The Kerula Goveroment’s attitude in
regard to the implementation of the
Essential Services Maintenance Ordinance
is one which is calculated to undermine
not only the integrity and sovereignty of
this country, but the very basis of the rule
of law. Though we recognise the funda-
mental rights of some categories of govern-
ment servants, of course excluding the
army, police and members of the civilian
administrative service, to strike for pur-
pose of collective bargaining, | must say
the strike of 19 September was a political
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one and was politically manoeuvred, mas-
querading of course as an industrial dis-
pute. Shri Masani has very nicely analys-
ed the whole situation and | do not want
to repeat it.

On 13 September, the Ordinance was
promulgaied empowering the Central
Government to declare strikes in specified
essential services to be illegal. According-
ly, instructions were issued to all States to
take such appropriate action against insti-
gators and offenders. On 1he very same
day, the Kerala Chief Minister declared
that he was not going to carry out the
instructions of the Central Government.
Four Ministers of the Kerala Cabinet bles-
sed the strike und extended their full
sympathy to it in public meetings.

SHRI S. M. BANERJEE : Congratu-
lations.

SHRI P. K. DEO : In the circums-
tances, the Centre had no option but to
send the CRP to guard central offices in
the State, as the same time reminding the
State Government of its constitulional obli-
gations to comply with the law of the land,
that is, the Ordinance at that time.

SHRI S. M. BANERIJEE : Lawless
law ol the land.

SHRIP. K. DEO: When the Kerala
Chief Minister spoke in clear terms of his
intention not to comply with the Centre's
instructions, the Centre could not remain a
silent spectator and abdicate its own res-
ponsibility 1o safeguard central installations
and to give protection to loyal workers
against the wrath of the law-breakers. In
fact, it was its duty to do so ; its deploy-
ment of the C. R. P. was therefore fully
Jjustified.

The question of propriety comes in.
The Kerala Government might not have
asked for the C.R.P. as the Orissa Govern-
ment had asked when communal disturbance
broke out in that State. But there Is some
limit to this.

How long could the Central Govern-
maznt be a silent spectator of all this drama?
‘What Kerala did was to throw a challenge
to the Central Government in exorcising Hs
constiwtional duty and violated article 256
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in very clear terms. The Centre did no
more than enforce the ordinance.

Lalely we are getting very grim reports,
that a sub-inspector was speared to death
and that some members of the State police
force have been butchered in Kerala. How
could a Government which could not pro-
tect its own police force, its own employees,
give protection to the Central installutions
especlally against the orders of the Kerala
Chiel Minister 7 Subsequent events which
have unfolded have revealed that it was a

calculated move to spread lawlessness
throughout the country to prepare the
ground for foreign intervention. Fraternal

help is always ready to come from certain
countries. The precedent is there. We
saw the Russians rushing to Czechoslovakia
to suppress the humanisation, liberalisation,
of their administrative system. 1 quoted
that day from Mr. Nagi Reddy's statement
to the studemts of Hyderabad preaching
Mao's theory, the theory of enemy No. |
of this couniry, who stated that power flows
from the barrel of the gun. Whether it is
Kanu Sanyal or whether it is Jangal. Santhal
or Kunnikkal Narayan an, their activities
and modus  perandi are no better than those
of the dacoits operting in the ravines of
Chambal valley.

The only difference is that the former
have extra-territorial loyalty and have got
inspiration from foreign countries and from
the enemies of this country. Any pretext
is good enouph for the Kerala Chlef Minis-
ter to declare hostility against the Centre,
I will not be surprised if even a pertial
repudiation of the Treaty of Merger on the
part of the Government of India sparks a
demand for sepratism in Kerala and they
may ask for the restoration of the srarus quo
ante. We cannot forget C. P. Ramaswamy
Ayyar's days when they wanted to declare
Kerala independent. It was the iros hand
of Sardar Patel which put it down with the
willing cooperation of the Travancore Ruler
which smoothened the integration of the
States in India. | request that this should
be examined from this-aspect. As | pointed
out, the sending of the Central Reserve
Police is fully justified.

Taking advantage of this debate, |
would like to focus the atiention of the
House on some important aspects of Siate-
Centrerelationship. We stand for the
maximum State autonomy. At (be same
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time we have to respect the Central authoir-
ty. It is a question of a cooperative federa-
tion, something of a matrimonial relation-
ship. Even if they quarrel, it is a question
of give and take, it is question of compro-
mise, and they should extend a helping
hand to promote the common interests,
It should be examined in that perspective,
but recent events are not encouraging for
the promotion of happy relationship bet-
ween the Centre and State. As pointed
out by my hon. friend Shri Kanwar Lal
Guptu, the institution of Governor is being
utilised as a lever to topple down non-
Congress Ministries. No standard is being
laid down for the conduct of the Governors
1 would like to quote from a speech of my
distinguished friend, the late Shri H. C.
Mathur. He said :

“The Governor is the representative
of the President in the State, but at the
same time in political and administra-
tive matters he is not am agent of the
Government of India.”

We saw in Madhya Pradesh when the
Assembly was in session and was discuss-
ing the budget, it was prorogued on the
advice of the Chief Minister who did not
enjoy a majority at that time. In West
Bengal the Governor insisted hastening
of the State Asssmbly to be called. In
Rajasthan the Chiel Minister feared to
face the Assembly and no attempt was
made to form an alternative government
even though the majority of the Members
of the Assembly came here and paraded
before the President and expressed their
allegiance to the leader of the Opposition
and the President’s Rule was imposed. In
Haryana a stable Ministry was toppled
down and we are given long thesis on
defection and public morality. But in the
neighbouring State of Punjab one area
defector was appointed Chiel Minister, a
minority Government with the support of
the Congress. Not a day was given to
Sardar Gurnam Singh to meet the Prime
Minister when he came to Delhi. No
prescribed standard has been laid down
regarding the behaviour of the Governor.
This has put the institution of Governor
to shame. Gulde lines should be provided
regarding their behaviour. We find often
encroachment on the State’s autonomy.
Industries primarlly assigned 10 the State
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later declared by Parliament to be expendient
in public interest come under the provision
of the Centre. So also th: mines and
archaeological sites. But the worst comes
when we go to the financial resources.
That is why a constitutional provision has
been made in the Constitution for this
quinquennial Finance Commission because
you know very well the functions and the
resources of the State could not be
matched together. Functions are many but
the resources are limited. That is why the
recommendation of the Finance Commis-
sion is necessury for the allocation of the
central revendes and further provision also
exists for statutory grants under Art. 275
and thirdly comes the discretionary grunt
under Art. 282 and lastly, loans for capital
expenditure which is given to the various
States according to the priority that is laid
down by the Planning Commission. The
first two are kept in the purview of the
Planning Commission. But | would sug-
gest that all these four things should be
looked into by the Finance Commission.

Sir, the dependence of the State finance
on central resources is on the increase.
The total central resources transferred as a
percentage of the States total expenditure
in 1950-51 was only 30—30.3%,. In the
First Plan it rose to 41.89,, during the
second plan it was 499, and in the Third
Plan it was 539%,. Taking into considera-
tion this aspect, | must say that the inte-
rim report of the present Finance Com-
mission has been most disappointing and
depressing and arbitrary. In this regard
instead of goiug into many aspects, | would
like to pin-point on my State of Orissa. If
you read the interim report of the Finance
Commission, paragraph 60 and 61, you will
see that the Finunce Commission has ace
cepted the forecast of the Central Govern-
ment in toto. It has rejected the claims
of the States on the ground that the esti-
mated surplus of Central Government has
fallen so much short of the total estimated
portion of the Siates. This is not a
happy situation because the legitimate
claims of the States could not be ignored
merely on the ground that the Central
Government’s forecast does not reveal ade-
quate surplus funds for transfer to the
State. In the case of Orissa the Finance
Commission recommended the conlinuance
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of the grant in aid at the existing level of
Rs. 29.8 crores in spite of the fact that the
revenue deficits are bound to be more than
what led the previous Finance Commission
to recommended this order of grant. There
has been a very significant burden on the
State on account of the revision of the
dearness allowance. It is estimated to
cost as Rs. 13 crores over and above the
level of the expenditure on the basis of the
recomendation of the previous Finance
Commission. The economic condition is
deriorating because of the rise in prices
and inllation for which the Central Govern-
ment is primarily responsible. The wrong
economic policies pursued for the last 20
yeurs are responsible to bring this mess.
Why should the States be penalised for
this ? Why should not the Centre bear a
portion of the burden in this regard ?

Since the grant of such assistance is
discretionary, and is so far not bound up
on a statutory basis, autonomy of States is
jeopardised. If the Central Government
wants to discredit the State Government, it
can decline to grant loan assistance to the
State for enabling her to meet repayment
liabilities, and then invoke article 360
regarding financial emergency on the
ground that the State Government has
failed to keep her financial commitments.
The financial powers have been used by
the Centre to impede the progress and to
discredit the non-Congress State Govern-
ments.

mo

l?,w .fl_ [

Further, the centralised planning has
superseded the federal character of the
Constitution and is functioning like a
unitary system. In spite of the Centrul
planning, in spite of being told time and
again that the regional imbalance should
be removed, it is on the increase. The
difference between the prr capita income
of Orissa State, as compared to the nation-
al per capita iocome, was only Rs. 100 in
the last fifiies, and now the difference is
Rs. 200 in spite of 15 years of planniog.
You can therefore very well realise what
we are headiog for, when the gulfl of dis-
paraly is widering in each plan.

The allocation of planning and priori-
ties is being donc on a partisan basis.
Bafure 1 conclude, if the Constitution were
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to function property and if the States were
to preserve their autonomy, 1 would like to
quote from a nice observation made by Mr.
Mohan Kumaramangalam in the Seminar
held at Delhi. He says :

“...the experience of countries like
Canada was a clear indication that the
unliy of a country could be achieved
more effectively by making the States
more autonomous, since this ensured a
better and more effective working of the
Governments.”

Before 1sit down, I would like to
quote a few lines from no less a poerson
than Mr. K. Santhanam, who was the
Chairman of the second:-Finance Commis-
sion, and also a Lieutenant-Governor and
also a Member of the Constituent Assem-
bly, in his address to the Indlan Institute
of Public Administration at Delhi. He
said ;

“If at any time in the future, a con-
siderable number of State Governments
should belong to parties different from
that which controls the Union Govern-
ment or the Union Government finds
it necessary to curtall drastically its
financial assistance, there may have
to be a reversion to State autonomy
to the fullest extent provided by the
Constitution.”

I conclude my remarks with the follow-
ing suggestions : firstly, the Inter-State
Council, as suggested by Kanwar Lal

ta, should be constituted under article

to go into all these matters. Secondly,
Instead of the Governor calling upon the
leader of his choice to form the Govern-
ment, he shall convene the Legislative
Assembly and the Legislative Assembly
should elect the leader of the House and
only he is the person who should be called
upon by the Governor to form the minis-
try. Finally, the Finance Commission
should be made a permanent Commission
to review from year to year the fiscal rela-
tions between the Centre and the States
and who can dispassionately distribute the
varlous revenues according to the needs
and requirements of the States.

MR. SPEAKER @ According to the
group-strength, time is being allotted and
that is what we have been doing. The
other parties will also have the same pro-
portlon. Mr. Bohra.
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ot sitere s g (Frete) -
qET WERA, ¥eF W qGY & grEey F
o wr W=l 94 & SEw A § A
gfrardt a7 §, I9% ST & ATIHT A
wTHfET AT ARAT | A 9w T
& ax s ofcorm s & 9 fom awg
®Y 9 gIETL F91 IHEF A FeE AT
gl & et 1 ==9i oF fadw g9
FT ATTET AR 30 § 41 | & TH 9
HITET SR 4TET IfARrE & | ¥ AT
wrem ¢ @ ag foaw @ v
grewz M A TR W O A
qr ST gE\UT W qATR OF AN A
a% | gHagfad A g F@AATT W™
a9 O wREAa fFAT 91 AT A qg -
am feqrar fFzaaa fag sxsw ew
A var w7 AfET gRIT I I A9 UF
agf & a%r | g¥ ag fzw mz & 9 g
9 & wiaw el § gnd s d g3
T4 21 T 41 AR TW H HAT qAT
g FAAIT IF 7Z A, F7 FAAT N AT
qr YT HEST F1 T AAT F #ER 2T
qx Few@r & #  a%emr A &
g & @ mas @1 afzgq @ A
waﬁw%q@ﬂ wTaEqFAT T9 a19 H
eIFC FT 5 gAR TAF TEFIFAT, T
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TG wew & @rg fodaw w0 Sgan §
o ogR ga g e 4 wrd of saw A
T 7 774 fagrat oK fead & faoda
geft Mrwfrgar sra w33 & fad o @
T e #Y s o, o fir wE oY
T € wew fagrdl aredY oft, SHEA
ENWT TW ArT &0 W AT E, I
T tw A T W fzmn g fr e
q9gT g wrfgd, T wFar & fAw,
TErT wAvEAT F fom, TWAT T Ky
o & fay ¥ Awgm @A Tk
afe & qrod oz wzaT g, wAEE A
gz efy A &1 weElA O TH T 4@
W gy @9 W EF QU § TR Y
o AFr faar gy = v foge
AT 9T H 39 & WL % W4T H w99
Y qqZeq FCF A7 G T FTHIL qA
IT GFTL T A9 F o frar AT OX
ATHNT ITHT FIA 97, F2) Feglaedt &
ara, 72 afarfa) & avg, £3F 8 i
& @i foa® qrg g7 A Fa=remT A=
aEY |, oAy feafy § oy Fagdt awm?
T T TR F 9fF FA7 g
Zgram TEF g /AT 4, FEaw 2Y o
grat 4f ¢ fr fag ez 4 feadt
FIF qAT THH H199 § 1€ aewe Ag

THAr A AT F R, u@onﬁi‘n%ﬂaﬂrl A [ Arat, W FwAtar w7

az g1 a1 & faaat grar # 91 foagd
qfdq & z & weT 9 fa=re &@r
ifaT 1

# g7 Tg7 Avg W w93 [EAA
w1 §F W9 9 A(NART FIAT 0370
forrg¥ € ATgF 747 § w9 fr NG 7wy
I & qx gAR W N WAl feafr
INT F THA AT TE, FE ATGOAATE,
w ¥ ¥ wgfel 1 ogTed, w6
A ¥ gL AT & faw, @
Fary ofefeafad & o= W AN A7

faar o< @ @t &1 wgq faar fy afz
e Wy A W A W W &I
e wAt ¥ oy wrfr g & wafeo

“famd & fao @Atz Y I o WA
AT A FFAT A0EATE, 9@ AW
at a7 & fx fagral &1 @ 7 9O
o Frgfaedt 7 faa w7 a1 777 fa=me-
g ¥ Ay fag ax fom g W
T T 87 FE W 9
arfas 911 ST mE wEEr €1
1€ afamm 7@ ar . . (voawm).., &
T WA ¥ F19 wgA wvgar g fEoww
FH N gowc A frod § fag w9
M & A ooy A for smar ) e
#Y T & fra & g Feg &Y AT q
#1f waer Agl fear arar ¥4 i gw aR
§ fr ovar & 96T wIX IT Y W
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T @Y & 1 ¥o THo Fo FT GTHIC AXTH
ooy agwa ¥ wod faerd & s
wH ®T @ Y Afew o s § o
aT Fure gf, W AT @Y, Wiy
qorre &Y, J1E fazre ) 97 7 59 ¥ waraw

W w1 gaa sfane T@ g ar 1 WK .

AR A AT WY ! WA T H
T |19 Y &) ' 99 @ ) qgt few
SETT HoTeR &1 amar & @i g ? ¥ "4y
A g AEATE AT ¥F & A7 AR
& ? o F7 Hrew ¥ fa=rd o1 A A9 2,
qoE § wawg § 1 Ot gewe ¥ faw
o9 ¥ Y W WEY £ W9 WRd &
fe ag a<FTT wraw <F, ar & w79 A wEAr
Hrgat & 6 e § wey § 9z St
F aut a% o F o ave fear W
o gar Hard | Wi Sgy § fF e
99 WX AT F, WY qCHICH W7 AT
9g WY AT FT A7a7 § 19 1w 9%
S AT ®T qGAT & o9 g7 H HISC |
afier fagredt s o 77 TEY gAWR
T difoar | & wgar wreAm g fF oo fawdt
FETU F 997 & FTWT AT W g &
T & FOT AT q97 &Y P & wEET
o T 77 & fF a1 3 fawet g
FrE, fagral #1 a@rT < w19 ¥ TR
fRrafF o e ¥ wrong | swfac &
FALATT AN Y FgAr wrgar g fw
foadr sxw a7 & afreaa wig
fagiai o3 ¥ gu | Far v WO A
qgAT T T WIT TAAAE Ty | AT o
o fegra &1 @ §3 §FHR T
SIEh, a7 ¥F wok gfy =grEw a3,
W9 TEE §T Y« AT, T ¥AT Af §

wTI TAeaT &7 fnn i —arg Ay
az g FT & Sy & wgroe
TN AT T qE6T qafad guT, HwER
¥ ft it ooft ww @it §—ag fer aral
FERTE g ATAET Gwa g fw
e qrd WK RERET A 3
.o (STER™) BT AT A ] qATR @
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W WX aEaT § & el Wi
FART FT OeqT H AgHa graT ar dar
a4 grar | frw atg ¥ wee W O
T T F, qrAw Aamel A, 9@ F AT
93 "oA qewaral #, feel § faue aa
& wzedl w1 awr v w@n, AfEw woa
afcams ag gwn fF 9@ ITR oA €7
gar faefl, &% 37 ) gy g% 77 wEF
& arg o1 T - 9| F7 arer SAEww
T S9-gTH &1 WIT gET ¥ &W Y
ey, gereara & &Y Y 99-gAE @O 9T
¥ widg W<t agAa & A gH e 7
Fgar f& Torear # oeer o gaar g€ &
7 TNEqTH & A9 I7F § WG GIF TGN
farar ar wiww & woaT agwT T & fag
tar frar—ug @@ qm @, v 2,
A qfth T TELT § TATRT FHHAT § |

17.11 hrs.
[Mr. Deputy Speaker /n rhe Chalr.)

FEF A H ot D) o R W
21 ¥ ¥ g wvmfa) & wor
T ¥ g A forw a1 AR
frar sl gat gz Rt Y 7 fom oy
#Y ggar feart, 9w ¥ faq & grer afir-
%A &A1 qEar g Ay wfvasa
FCAT ATEAT R

oft waer fagrt st : ¥ gEET
femr§ ? ... (wquam). ..

ot wiere ow Wiga Tz S
¥ 7 &1 TE 97| g T I Ay
w7 a1 fom o TEEAR ¥ "=,
afeedt T § w=T gfewa wwger a=
QT 91, I 797 WY ¥N7 qoeTT ¥ faw
Ty & g wxw JovAr o W foreer
ZW &% ¥ gada fear o, o a<q..,

oft wew fagrt wwdedt : @ ww
oo a1 ?
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st et ww dgo 0 el
qra et whr garer o swAr Y A
o)

Hum @ Az s wgarg &
zfrgn ¥W Y TFAT B FEA @A
ey % e Al ¥ amwi oft Wi
wa3 o1 g ot & ¥ wAr |
§—afz w1 3w &Y w@owAr 1 a1 737
ar ooy frmarr & sreArET € X AT
aifgr | T H FET gORITR A
woATaT §, 9% WG oFAT Fr gfy A,
wavgar £ gy &, ¥ &1 7gT 97 ®,
¥z afwaret &1, S« faar § Sfaq w=a
a1 | =& frr & wgar wngan g o o
&z ST TG ¥ mrAel 1 ¥gT ISAT
T %, 93 qGT  ARALT N E—
7z ¥R A &1 AT § fF g @ A Ay
TT OFAT FY AT FIAT AT & AT
T4, B9 T AW A1 U UFAT )
AT FAT A7 § A7 AFY, AT €T
qT Y 9gY FeEe § 9w 91, Afae
garEy ST gfeeww w9 § 9gd& Fmer A1
s s ) wmiargr g ¢ e
AT ¥Y UFAT ANGT § 1 W WA gUA
g & saw & o J97 AR Wrd
afexare 727 § 5 gl F1AAT §
& g wzm S g froafs e ®
oy § famam s § @ oW
wad wig # frderer #1 fF W9 g9meer
¥ Ai¥ W AT TLIT OwAT ¥ T
T ATEA & AT AL | WA WO 4g
arer £ & wrowr @ & swmaeng
afram ¥ fresedt ad & &Y & A€
TR e vak Gy B ogg wgr @
gFATE |

wa ¥, Iy wPRa, & g
T wm amgar g B a®- WY
ufir & wie wiwars ¥4 & fag
T30 & % ¥ FAET FO0 Wl

SHRI MURASOL! MARAN (Madras
South) :  Mr. Deputy Speaker, Sir. today
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we are discussing a problem, the problem
of Centre-State relations, which may dvelop
us u Major crisis very soon if it has pot
developed already. Some years ago any
discussion about the Centre-State relations
in this august House would have been
considered as a piece of anachronism be-
cause, as my hon, friends have pointed
out, at that time we had a monopolistic
dominance of a single party at all levels of
government and, as Shri Gupta has pointed
out, we had the towering personality of
Nehiu also. At that time any problem of
the Centre and the States remained as a
problem of constitutional law and a maiter
ol academic interest. Toduy it his become
a political problem and a problem of day-
to-day politics.

It is very unfortunate that the Ordi-
nance, which was promulgated to meet the
circumstunces of a temporary phenomenon,
the one-day token sirike of the Central
Government employces, should have creat-
ed a permanent source of misery to thou-
sunds of people and lefi indelible smudges
on the fabric of our federal svstem

The entire controversy between Kerala
and the Cenire revolves around three
points.  Questions are being nsked whether
the Centre should consult the States before
promulgating on Ordinance ; in issuing a
directive if the Cenire has discrelion to
arrest seme persons and leave some other
persons, whetler the State also has got  the
same discretion : and whether the Centre
can deploy the Central Reserve Police in a
State without its knowledge.

As the Chief Minister of Kerala, Shri
Namboodiripad, has said, nobody questions
the legal and the constitutional validity of
the Ordinance. Everybody is aware of the
rignurs of the directives of the Union
Government which demand implicit and
instantaneous obedience to union laws.
Similar powers are there to issue directives
to the States with regard to the welfure of
the Scheduled Tribes, the education of the
minorities, the Union official language and
soon Any Siate can disobey them only
st the risk of constitutional punishment,
There is article 365 under the heading
“Effect of fuilure to comply with, or 10
give cffect to, directions given by the
Union™ and any refusal by the Staic
QGovernments is equivalent to the break-
down of the constitutbonal machinery and
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the ever ready Presidential rule may be
clamped oo the State. This is something
special to our Constitution the like of
which is not to be found in any federal
constitution evolved in the world. It is a
sword of Damocles which is hanging over
the heads of States.

What will happen if the directive Is in
the form of a lawless law which Infringes
the very fundamental rights of a citizen 7
Such a question was asked and discussed at
a symposium on the All India Radio and
the famous jurist, Shri Setalvad, has said
that even in that case the State has no
allernative but to obey it. But | think
that there may be an alternative viewpoint
also. It is for the constitutional pundits
1o go into that. Yet these are all in
accordance with the letter of the Counsti-
tution. But | want 10 ask :  Are they in
consonance with the spirit of the Constl-
tution ?

Let me quote one example. According
1o article 123 the President can promulgate
an Ordinance during the recess of Parlia-
ment. How shall he exercise his powers 7
Of course, on the advice of the Council of
Ministers of the Union Cabinet. Let us
imagine a hypothesis that tomorrow we
have a President, who wants to act as the
President of America and issues an Ordi-
nance even without the advice of the
Council of Ministers of the Union Cabinet,
What shull happen ?  Definitely we do
not want such a situation, but there is
nothing written in the Constituiion Lo say
that the President should promulgate an
Ordinance only on the advice of the Coun-
cil of Ministers.

Healthy conventions demand that the
President should carry out these kinds of
duties on the advice of the Council of
Ministers. Our stand is that the very same
healthy conventions demand  that  the
Central Government should consult the
$tates before promulgating an Ordinance.

This problem today is between a Cung-
ress Centre and a non-Congress State.

Bwt tomorrow it may change and
vice verga may happen. It is not an im-
posible thing that tomorrow there may bo
a non-Congress Centre und the Congreoss
State. | want to pose & question o
Coagress friends in that situation-and in
this context. Would they want to be con-
sulied hef; ”c_u EMM
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or not 7 Would they want to be informed
befor the Central Reserve Police Force is
deployed to the State or mot? 1 would
like my Congress friends to look into the
problem from that point of view.

After the Fourth General Elections,
everything has changed. The political set-
op has changed in our country. Our
experiment with federalism started only
after the Fourth-General Elections. So,
we have still to evolve democratic feelings.
traditions and conventions. But what is
happening is otherwise. The law and order
has been considered as a privileged pre-
serve of the States. But for the first time
in the history of free India, this Govern-
ment has deployed the Centrul Reserve
Police Force to a State even without its
knowledge. When our learned Law Minis-
ter was asked about it on September 23,
1968 at Cochin, he replied that the presence
of C.R.P. in Kerala was rather symbolic.
Symbolic of what 7 It is symbolic of the
inherent passion of this Government to
topple down all non-Congress Ministries
in India 7 s it symbolic of the desire of
the Centre to become the ring master so
that the States may perform al the crack of
the whip? 1 do not want to blame in-
dividuals for this.

It is a part of the attitude of the Empire
bullding which is permeating the atmo-
sphere of New Delhi. It is the result of
the Constitution and that is to be blumed.
In our Constitution, there is 4 built-in
complex of perpetual Centre-State conflict.
If law and order breaks down in a State,
the Centre intervenes in the form of the
President’s Rule. Il law and order breaka
down in a Union Territory, such as, it
happened during the policemen’s strike and
the anti-cow-slaughter agilation in New
Delhi, and il law and order breaks Jown in
a State which is under the President’s Rule
who will intervene 7  Whether Gen.
Kumuramangalam with his army will inter-
vene is a question | want to puse before
this Minister 7 There is something in-
herently wrong in our Constitution. In my
language there is a proverb thut il a pot is
broken by mother-in law, it is a mud pot
and, il the samc pot is broken by daughter.
ia-lsw, it will be considered as a golden pot
and a lot of hue and cry will follow, Our
Constitution is such that the Centre con-
siders lteell as an irdle, tormigan! mulbet-
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in-law and the States are concerned es
docile daughters-in-laws.

AN HON. MEMBER: One day
daughter-in-law will become mother-in-
law.

SHRI MURASOLI MARAN : In

Brituin, the King can do no wrong. In
India, the philosophy is that the Centre
can do no wrong.

SHRI NAMBIAR :
ter.

The Home Minis-

SHRI MURASOLI MARAN : There
is the disbeliel or lack of faith in the
States. The Constitution itself does not
believe the States ; there is lack of faith in
Sintes. Any estranged relationship bet-
ween the Centre and the Stale is due to the
shoricomings inherent in our Constitution.

1 would like to quote here what the
ex-Chief Minister has sald about the Centre
State relations. These are the words of
the ex-Chief Minister of the biggest State
in India. Let me quote :

“There is less and less inclination to

treat State Governments as pariners in
a common endeavour in 4 growing in-
clination to treat them as subordinates
and agents whose outlook is normally
narrow and who canoot be trusted to
take importunt decisions by them-
sclves.”

These are the words of Dr. Sampur-
nanad in his book. “Memoirs and
Reflections'” written some six years ago.
We all know he belongs to the biggest
State in India which has supplied all the
Prime Ministers of free India and more
number of Union Cabinet Ministers and
Governors. If such is the position, what
will be the position of other non-Coogress
Stutes | wish 10 point out.

This Government lvllowes the letter of
the Constitution like Shylock followed the
letter of the bond. We are yet 1o know
why the Inter-Stute Council as provided by
article 263 of the Constitution has not been
set up, [ want to know the reasons for
the same. There is another proverb in my
language that the unseen legs of a snake
are visible only to anotber smake. Like
that, \be mind of the Congress Mioister is
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better known to another Congress Minis-
ter.

I want to quote the words of an ex-
Minister expluining why such a Council has
oot been set up. 1| am quoting from the
speech delivered at the "Harold Laski In-
stitule of Political Science in Ahmedabad
on October 20, 1967 :

“Probably ihis is because there it a
fear that, in an inter-State Council, the
Governments of the Union and the
States will have equal status and there
will be no scope for Ceniral domina-
tion.™
There are the words of our ex-Minister

Shri K, Santhanam. | want to koow whe-
ther this is the reasom [or not setiing up
the Council. That is why, we urge for the
appointment of high-powered Commission
tn examine the Constitution vis-a-vis the
relationship berween the Centre and the
States and suggest reallocation of powers
facing the realities.

When we plead for a minimal Centre,
at the same time | want to establish that
we are second to none in mainlaining the
integrity and unity of India. Let there be
no dobt about this. That is why we want
that such powers that are essential for the
maintenance of the integrity and unity of
India to be vested in the Union, and the
the others should be re-allocated to the
States.

In the years to come, in future, there
will be a polarisation of all political parties
in India on this basis of changing this farce
of federalism to creale a real federalism.
In the meanwhile, I wish to bring to the
notice of the hon. Minister the learned
advice of Shri Gajendragadkar, ex-Chiefl
Justice of India :

“*Healthy Centre-State relations must
be evolved wisely and oot in a partisan
spirit il democracy and federalism are
to succeed in this country.”

Therefore, in the interest of the country,
in the interest of the unity of the country,
1 request the hon. Minister to stop the
cold war which is belng waged on Kerala.

@ it foy (e ;R
wfieT wiem,
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Ay foeor & Fowereft & o ot R,
9T A€, AR T W @A §

T AR qa w ¥ e g
¥fer swete & e oo gbew ¥ AR
frar mar 1 @& R Ser F wez fam
feat ae o1 ag gz dw w0 WA
g% oft ¥ a1 g F adr wgd gt
wzi T gAsr dwfe &Y EArd 7L,
(wrwermr) .. Fesft &7 sfed @w, aE
® 915 fafrez 3 w1 w1, Ao wfeEy
feeger aYa=r 2 v 3. (sawwm).
g9 s EfF wMw & amg ¥ o W
UF AT ar 917 fov g g AW ¥
T gard mnfeerft ¥ @ AW en @
o iy A azgnd wm
YT E I T, ¥ W awww o
STEd # 1 A AT A 2w gfem gt
O O 91wl q & e & fear
ar JfeT 7 e fee & 1600 7 Far
e & | AT w7 Ao w1 g A T
g gt A fafree, W= A
g w4\ ez ¥ g7 AWMEF I OF
wear frar &, g fra fr ofrr o7 e i,
arfF wE Fier Twr AR ATt AW W
AT T TATZ, TAA I A K0T
o5y fam &) e ax A fos T
g g f&r wi A et aw @y qw
TR E T T ¥TH H S AWAT H 6T @
A gz frzq 29 & fawrTr &7 wroy
WA § WA TAAT R, @ 2W et
WX STqH TAAT § AT AE tEAT §, AW
fasre & ®t #Taw AT & A A AT
g W @A gfEr W owrEw T R
a1 7F T &, garfama w waw e
ar 7} T § o v W ¥ somy
wrgw 7oAt & 1 g7 Mgy Te § 1 o 2w
& g Wy war oy § 1 e o
T ITH W w2 W W W agE-Aw
wo wgd £

agt 9T wiv | ardf a7 Wi fedt ot
sanw A ¢ wdw ¥ 50 sy

AGRAHAYANA 12, 1890 (SAKA,

Relapions (Dis.) 514

wEl e ag Wy § fe gt gm
fefreet o 2w &t gfeY o wiv
T € 1 ¥W W & w1 WY fgemr wwoi
A WY W T ET UF W 7
arrar & fF g7 w77 gw ¥ o owar
wizw T oy Wit aife B fE a
T XA X A waw @ et}
o owr wrt Y e, w§ a7 o Wi
feeefies ¥ W W@ W ¥ THEH
AT TR £ A v feedfew o
w7 et fiear arg WYT de3 T S
far o foar o 1 v A & wwwn
2 fr 3wt & part Wk mferare wmw A
N ey g i ke
F¥ o wT foim amiSwT v wg
wrf A e 9% EfF g oew
qiferaritz ¥ ¥RYE A £ OF TATE aew
#1359 Faemr ¥ A UF FUTE EWWY
g | oifrarifr ¥ & R 7 0% 9T -
ey § ot wefayr g s°% foam &
 oer wTw wT O F IE swony
T & o O feedier ofudiz ot o
#f 3% zff gt @ Mew v b W
w19 farm o gyarT g f
git 7wl awwAT k afew ag 2w § fs
Hzx Y fz aft oz 2@ W & wwefd
taradi | ww gt U dRNT goecR
¥F WHET 9T ®1y 9 & A o6 argefy
wrfera qra fegn Wi a7 #39 ¥) -
¥z wg frgr faw o o aAd K
ux vq aeg o fedt oft 7w mTec
fr2e oY gxprr T oF ot it
T k| ww weIToT AW T §rT e
fe ard st ot qumw IuT gk ar
gfaror oY o qoet wF v gy o
it A MY oy AW e W AT 7w
forr ag gt wrawaw § fv o W
qHYT § 1 gk wwery § e oft o
g2 43 ¢w oy & quifors gy oy,

oft o ww g S Qe ot ol
sy fo FT guyr oft fo wfgd | 4x
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[t wa< & o]
a1 e ol war d fF de Y Awgm
g =rfed | weT weEn s AR fadr
T qTZ % q97 q19 g @ § 3@ fAw
TR Moy w0 Al w7 fr §
qagT 5 2 gy

=t ot fog : AT d@EEw #7Y
g awg ¥ fewed Agf &< Tifgd | s+
FA G cATRE Wl gAAT wifgd 1 WA T
T & &g o fAgmrefEar & e
gt oW aw # st F4T AT T AT
gfen@ &1 wyar o WrE FWwar ar
afFd o § &9 IT @7 QAT WA F
WA uF AT & a1 9T was fam |
faw= faar | @@ IFFE e FOAIR
1§ q@ TG & awd g fHgEma ¥
lardt % g & &9 W wAAT FH qA
Awfasd | Kot st Fac wa g F
lg'g & 9z AT FzAT @1 fF dx waga
!a‘m =ifgg 7Y AT T 7 FAR e
fafex & @ g9 fFar ag &5 fwar)
%I F AT FEgfES B FFC W IT
[ & wrwick g & v & e atg
1§ Ty ag I aw fwar gR W™
JeT @ gE s AN AR g
g ot gmT wdifE G fafreze & St g9
fFar ag wif wigw & fag 4@
afew €@ AW F A9gT a7 @A 4
TH AW #Y QFa7 F1AW @A & fag
a7 1 off FIL A T F AT FIE
fa sgr ar anfw g7 Zw & &€ fagew
w0 gfi|gt 7 999 &% wWiT WA
QAT ®TqH TG qF | 9 TG §1 WEIEqT
W wHOR §e deET fF agrgeang a1
WY & Wi we § a1 4 Alea
WA AW I0T | AqT AT AT FAC AT
T g wigd § f foaw o & xggn
® AMA ¥ Auw qreT watew § Agge
§ W W 91 WX g wed &
wfaw et & oy e o ez a0
fost & agx aff o oY et grevr W
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FT 97 g A foz g F oA
7.,

Wt WA W® @ A AR
A o= gfrwn fqm @ araw
qg ¥ IR A HAAAT S8 ANE A A9q and
ag A fao Farfa 78 sz

R T ey & A wac e
T &1 WOME w2 Wnaan § 6 oW
aF FTHT TATHE JIYS & T AT 98 G
ar o uHo Fo swaar AT A FE g
st A T avg § e 1 FHAIL FAT
JMET AT =W F1 Ay Wi oRAr Hi
o EE @TQ M A dA H dET
gz 7 frar ot @l 9x 1w
TTAEIE §AT AT H2T A9GT F7A LA
A WY TH FW AT UHAT FT IHA FHAM,
A 3 * #faym w7 AT 39 F@ Y
gfadt 7 Afwdfdy 1 S99 Fom W
AT AEETT {TEN T I | g T
HTET WT WY FYATEY KA T FWA
adf & fz7 A zfez @ A 57% wU W@
# fov 1 omr & T g &Y T

T OF 1T Fg v F @cH F& AT
Tt wif § TARER A7 AT wg 4 |
AT TATFETR AT TS T FT G AAT
q1 ? #feq & sz 9gm 5 e
ST T A A gwA g oY TEwy gt
IF faw az gz fordyEre &) & g9
e st ®I AT T N FE g
fr wx ST ol ¥ & ag Fgafaon
forgmr sy Y @z T @ T B AW
gan frug SR a3
R A RYIFET T e
R I fAFer Al @ cowe 7
. wAfaes Wi g § ok
fad fr v Ww st g aro g o)
T %7 &9 T ¥ wwar &

TSN WY ¢ AT AT §T
WHG HHTST &Y AT §
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st ot fag: a9 foF fame &
wcq frar 2 wr g & agm fe &g
fewes gfere ®7 st ograr Ao w3 &
fad gat wegrr A WX wiww wiw-
T W99 219 § & F41% g7 Sl & Ay
W & 7 o agdt W A AW
FY UFAT ) FATY @A FT AGF TF ACGT
tomat H s o o fow Ad
Tifgdr

oq gada # A AW A%
agEdz § W ag wRdET & O%Eed
qfF 7 et ol § 1 woE Agw &
7 =gt wodsr ¥ o f& w9 =7 WA
Ffew Fgar § azi WA WE BT W@
% & aqARN ], TE AR AW &
At F #X 41 A fedY arr # A ar
qg W ST I TIT AFAT & | FElAQ
& sem g fr gt qx Ao wRo dle AT
ik wfuw  wag7 fegr srg a8l @ W
TH I AT UFAT FT WA GEAT AR A
& WagEAT 21, TR Y, AT AT
a7 AT THY F1E A S 2 A SR
qAgA & ATq Ave wrTe dro & afdr
#z7 zfra 7 Tak fAr T ¥ ow
arft qz fram & e 77 @A
T2 A1 € A frrgea A1 oFAr T AT
g o g feeem A @® T T W
& AT faed gam q¥r | zafAm g6
1 QYT F2T F1 waAgd TATT 0| qG
irF ¢ frshig maaiz 9t wezmm
qrgw At & sara Prafafeer 3few o
T gar ARy § Afew gt Az 9@
foreger w7 § A ¥ w7 e W 7w
fodt oft g & 2T F1 T A
@ I W gw o femfea gy
T TIAT WQIAN | BT TH AW A oA
¥ fga ®) aafafc WO groa R |

st wwT W™ T ;. SUSTE WEr,
v wive & 3 Ak N AT A 9
vy fie & o g ST grwT A O
£ § K6 TA%1 QAT FEAT QAT AT
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& 8 Y A% Fg K OF waga e ¥
wHL..

MR. DEPUTY-SPEAKER : If three
members had the same impression, he had
better examine his own speech. |1 cannot
permit him to coovince them now. Every
member had listened with great patience
and attention. No more explanation is
called for.

st WA W o 83 At gfed
Y] H1F TAFHE ®T TqEA KT Y1 qIAAT
azeq wigw 9TaT & fF 9w auw @Y @
g | I geRETe %1 faw frar S
F gATZIATE ¥ AT A ALY A7

SHR1 VASUDEVAN NAIR (Peerwade):
I am not a legal expert, but [ am speaking
on the basis of the bitter experience of my
State and my people. The hon. Home
Minister stated the other day that he al-
ways goes by the spirit of the Constitution.
1 wonder who is bothered aboul the spirit
of the Constitution. At least us far as this
Governmen! is concerned, we are convinced
by our experience that they are never
bothered by the spirit of the Conatitution.
On the other hand, right from 1957 —ihe
story begins from 1957, not from 1967—

.our experience had been thut (he leaders

ut the Centre und the Government at the
Centre had done everything possible 1o
subvert a legally constituled Government
in the State of Kerala.

AN HON, MEMBER : Question.

SHRI VASUDEVAN NAIR : Now,
after 1967 also, my charge against the Cen-
tral Governmeant is that they in every possi-
bly wiy are assisting and abetting all the
forces at work in toppling that legally con-
stituted Government in my State. | am
making this charge with full responsibility.

In this nefarlious activity, the Central
Government have assigned a very impor-
tant role to one of their Ministers in the
Cabinet, the Law Minister, Shri Govinda
Meoon. It is not @ pleasure for us, com-
ing from Kerala, always to find fault with
him ; be is the only hon. Congress member
clected from Kerala 19 this Parliameat,
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AN HON. MEMBER :
he is opposed to him.

That is why

SHRI VASUDEVAN NAIR : He has
the privilege to represent that once glorious
organisation, the Indian National Congress,
from Kerala io the 1967 elections, in this
Parliament.

But his recent speeches, his recent
activities as Union Law Minister—we ars
not concerned about the activities of Shri
P. Govinda Menon —have been unlawfu!,
and the Kerala Government have taken
serious objection to his speeches aad activi-
ties. They have brought it 1o the notice
of the Home Minister and the Prime Minis-
ter and the Government of India that they
should take serious notice of his activities,
He is constantly exorting people for collec-
tive self-defence against the so-called
viclence of the ruling party in Kerala, the
Marxists. On 3rd November he urged his
partymen at Trichur that they should all
resort to sticks,—he does not think of other
weapons, he only thinks of sticks—to take
the law into their own hands. If the Union
Law Minister himself begins to exort people
to organise collective self-defence and take
the law Into their own hands and then if
he begins, to say that he is honouring the
spirit of the Constitution, it is nothing but
hypocrisy.

The Home Minister in a letter to the
Chief Minister—1 have no time to read it,
otherwise | would quote it—has tried to
give an excuse for not consulting the Kerala
Government before sending the C.R P.  All
sides of the opposition 1 think, except
perhaps the Swatantra Party members,
including my hon. friend Shri Kanwar Lal
Gupta, are agreed that at least the Central
Government ought to have consulted the
Kerala Qovernment before they despatched
the C.R.P. So, In the letter to the Chief
Minister, the Home Midister explains that
he did not have enough time to do that. Is
it a serious enough explanation for the
Home Minister of the Government of India
to say that there was not enough time to
consult the State Government ? Of course,
he also says that he has got the authority.
That he always asserts, that il is not neces-
sary to consult. That point is always
there.

My oply request to this Congress
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Government is this. Let them not declare
too much from the housetops. We know
what they are by their professions, by their
practices, but they try to hide their activi-
tives, their real colour, the real face, by
tall professions, but we want to tear this
mask from their faces. | want (o say that
in our State of Kerala as well as in many
other States, a'l along after 1967 they have
been doing everything possible to topple
the non-Congress Governments. My hon.
friend had gone over the entire scene after
1967, and I do not want to go over the
entire  subject again. We know what
happened in West Bengal, we know what
happened in many other Stales, we know what
is going to be the fate of other Governments
like the Tamil Nadu Government and other
Governments  They are coming. Now the
main target is the Kerala Government,
They want to finish the Kerala Government
and then concentrate on other Governments.
So, this is part of a conspiracy which the
Central Government has hatched right from
1967. Thut is how [ look at this matter.
There is no point in dabbling in constitu-
tional niceties and legal terms in this
matter.

Let us face facts as they are. So, the
question is whether the Central Govern-
ment is prepared to put up with State
Governments that have adopted entirely
different policies, political, ideological and
economic. The fact remains that during
the last 20 years the Government at the
Centre has come to represent in this country
a lot of vested interests, monopolists and
landlords and black-marketters and the
worst elements in the Indian society. There
were occasions in India, may be only for a
few months, 28 months in 1958-59, our
Government was there and it was short-
lived. We are not afraid of it because we
are facing a big challenge. We know
because they have got powers in their
hands, they have got their army. they have
got their C. R. P., they have got sections
and articles in the Consiitution. We knew
that we represent something very different
from what they are representing. This is
the trouble. The trouble arises from the
situation. At present the agitation in
Kerala against the State Government has
been intensifed of late because the State
Government has gone in for a very import-

ant piece of legisiatiop. It happened in
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1957. The land reform Act is there. A
Bill is on the agenda. Then the affected
people are up in arms. Certain sort of
people who will be affected by this are up
in arms. The University Bill is on the
agenda and Is being debated in the legisla-
ture. The private colleges management.
churches and all the vested interest in the
field of eduction are up in arms.

AN HON MEMBER : There {s Man
Nath Padmanabhan.

SHRI VASUDEVAN NAIR : Man
Nath Padmanabhan cannot do now. They
have no captain to lead them now. They

had one in 1957. So these people are now
up In arms. Now these people always
talk about secularism. Mr. Bhandare
talked about strange bed fellows, Communists
and the Jan Sanghls and I may tell Mr.
Chavan that there are strange bed fellows
in Kerala to-day where the Congress and
the Jan Sangh are bed fellows now. Why ?
Because they even want to make use of
certaln issuses to incite communa! tension
in Kerala. | charge the KPCC leader-
ship of deliberately trying to foment Hindu-
Muslim riots in Kerala, Hindu-Muslim
tension in Kerala They want to make use
of them so that the Government Is discredit-
ed. There s a law and order problem
created. Wherever there Is trouble they
poke thelr nose into the sltuation.

MR. DEPUTY SPEAKER : The hon.
Member should conclude.

SHRI VASUDEVAN NAIR ; Sir, we
are in the dock. The motion specifically
refers 10 something which happened In
Kerala. So you shonld be a little indulg-
ent.

MR. DEPUTY-SPEAKER t [ am
already.
SHRI VASUDEVAN NAIR : [ am

thankful io you. Temple issuos and other
such communal questions are even utilised
for working up the feelings of the people.
What are the responsible leaders doing
about ? They may be be bere saying that
they bave nothing to do with that. What
are their followers doing ?

Have they no control over them 7 Now
Bir, this particular Soptember 19  crisis
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came. What happened’in Delhi and Kerala
Most of the K PC C leaders were flying
daily to Delhi, almost everyday, coming and
going and coming and going. In the Jantar
Mantar there was a camp set up for the
Kerala Congress leaders. They were refugees
here before Mr. Chavan, before Mr.
Govinda Menon and waiting for the Prime
Minpister, Smt Indira Gandhi, to return
from here pilgrimage to Latin America.
This is the hest opportunity because they
have violated the Constitution. because they
have violated the orders from the Central
QGovernment. This is the best opportunity
to dismiss them and 1 may tell you, Sir,
that some people in the Home Ministry were
briefing the newspapers that this is a subject
under discussion in the Centre between the
learders in the Cabinet every day. What s
the news ? The Kerala Government may
be dismissed any day. Such things appeared.

What will happen among the officers in
the State Government when such news
appears. Because it Is the leaders of the
ruling party at the Centre who are now
demanding the dismissal of the Government
and they are spreading these things In their
newspapers. So, this s the situation that
Is existing and how can a State Government
in this situation, function with stability ?
You talk of autonomy of States, the rights
of States, the powers of a State. Thisis a
conerete situation that obtains Tao this
country ; this is going to be the fate of
many other States in India. This is not
golng to be the fate of the Kerala State
ooly ; this {s going to be the fate of even
Maharashtra if Maharashtra is going to
have perhaps a diferent way. Perhaps it Is
going to be fate of many, many other State
Governmaats, and people in India. That
s how we are concerned about the situation,

So, we want the whole country, thls
Parllament, to take note of this situation
that has come up, 23 a result of the new
developments following the 1967 general
election. I wholeheartedly support the
suggestion made by the mover of this
motion, namely, the inter-State Council, and
I also support wholeheartedly the suggsstion
made by my friead Shri Murasoli Maran to
bave a high-power commission to go into
the entire question. Lat us try to straighten
out the Issues so that the people who want
to topple the governments which represent
the people of this cousiry are not st the
marcy of thess people, 0 that they would
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be able to function with stabllity as long as

those people want those governmeats to
function.

THE MINISTER OF LAW (SHRI
GOYINDA MENON) rose—

SHR' INDRAJEET GUPTA (Alipore) :
Sir, after this very convincing speech, may
I know what action will be taken against
the Law Minister ?

SHR1I GOVINDA MENON : Mr.
Deputy-Speaker, Sir, 1 did not want to
intervene in this debate ; 1 would not have
done so—

SHR1 S. M. BANERIJEE (Kanpur)1
Is he tendering his reslgnation or what 7

SHRI GOVINDA MENON : [ would
not have intervened in this debate but for
what Shri Indrajit Gupta considered to be
a convincing speech from Shri Vasudevan
Nair. ltwas not so convincing to me,
and 1 wanted to say that. First of all, 1
want to repudiate and repudiate strongly
the allegations made by Shri Vasudevan
Nair against me.

SHRI S. M. BANERJEE: A Com-
mission should be appointed.
SHRI GOVINDA MENON: 1 want

Shri Banerjee and others in the House to
know what exactly 1 have said. [ stand by
what I have said end | have absolutely no
difficulty to repeat it. Sir, | have charged
the Government in Kerala, particularly the
Chief Minister, that when members of the
Marxist party attacked people, committed
aggression, the police would be conspi-
cuous by their absence in that situation.
(Interruption). Please listen. Even if com-
plaints are made, there is no use.
(Interruprion).

SHRI NAMBIAR :
the Central
(Interruption .

MR. DEPUTY-SPEAKER : Some
chonges have been made and he is reply-
Ing.

SHRI GOVINDA MENON : This is
the complaint which gven Shri Yasudevan

Is it the duty of
Government to say that
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Nalr and his party have in Kerala. Tt was
only a week carlier that all the members of
the right communist party io the Kerala
leglslature walked out in protest agaiost
the policy of the Chief Minister, because
there wus a lathl charge against the workers
belonging to the right communist party.
The Chief Minister promised to institute
an investigation ; he refused to do so and
today, two or three members belonging to
Shri Vasudevan Nair's party. the right com-
munist parly, are reported to be on a
hunger-strike, because, the Government
there, the Chief Minister, is not behaving
rigthfully towards the activities of the right
communists. And one of two days earlier,
seven to eight members belonging to the
revolutionary socialist party in the Kerala
legislature also walked out.

They walked out in protest against the
policy of the Chief Minisier. [t was three
days earlier that Mr. Wellington, one of the
ministers In the Kerala Cabinet, announc-
ed in a public meeting that a stage has
been reached when the people should or-
ganise themselves in order to protest them-
selves when there are attacks against them
and the police do not come to their
help.

1 made the charge and I repeat it now
that in Kerala if there is an attack by the
Marxist against farmers, labourers and
others, the police will not raise their little
finger, even if 2 complaint is made. On
19th September, about 100 workers in
Trichur led by a Marxist Communist enter-
ed the State Bank of India in Trichur and
was ahout to enter into the cash box room.
The manager of the State Bank requested
the police to come to his help to protect
the State Bank of India.

SHRI S. M. BANERJEE : On a
point of order, Sir.
MR. DEPUTY-SPEAKER : If he has

stated certain facts which are not correct,
you can contradict them. From the pro-
cedural point of view, there is nothing.

SHRI S. M. BANERIJEE : Under rule
376, | am raising the point of order. The
business before the House, agcording to
the paper, Is... .
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MR. DEPUTY-SPEAKER : Il you
say the Minister is irrelevant, | cannot
agree. Ona polot of personal explana-
tion, he is intervening and he has a right.
(Interruption).

&t W Ao fog (rTOd) < €
NI TR A A
& ? war gwder & ¥ Tff § s wE
drr Ay A/ E RN H AT R
X § 1 e s T § 1 9 A A
& | TF oI A A | w99 {1 AW
Mm@ T L.

MR. DEPUTY-SPEAKER : Mr. Nam-

biar, | will have to take action against that
member. 1 will not tolerate it.

Centre State

SHRI S. M. BANERJEE: He wants
to say something on a point of personal
explanation. May | iovite your attention
to the rule relating to personal explana-
tion 7 If there are any charges made
against him, he can say that they are base-
less. It should be confined to that. But
he has brought in the conduct of the Chief
Minister and certain other issues which
purely concern the Home Ministry. He
has said that somebody entered the Staie
Bank etc. He should confine himsell ubso-
lutely to the charges that have been made
and say whether they are correct or oot.

18.03 hrs.

MR. DEPUTY-SPEAKER 1 No fur-
ther explanation is pecessary. Please re-
sume your seat. The question ls....

SHRI SHR1 CHAND GOYAL (Chandi-
gorh) :  The point is....

MR. DEPUTY-SPEAKER : Please re-
sume your seat. | do not want any assis-
tance to dispose of the poiot of order. |
tam not going to listen to it.. ...
Interruptions). Nothing will go on record.

(Unterrupiions).®

ot wogw ot wre (qyr) ¢ fegd
efret aTgw, A agT Ay E o WIT ¥
wfverc f aga a3 § e w1 T
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qEe grreaATT § v aiw sl froew
i o g wrel AT 99T WX,

whg ?

et ;7..-1_;4,-@_.',7«‘_,'-1;.\.;(;,5.;3?4;]
LI P JF el o El
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MR. DEPUTY-SPEAKER : [ have
already disposed of the point of order.
Certain allegations were levelled against
the Law Minister for certain statements
supposed or alleged to have been made by
the Law Minister. If certain allegations,—
1 do not know whether they are true or
not-—are levelled against him by one side,
it Is perfectly within his right to give a
personal explanation with all the evidence
at his disposal.

SHRI NAMBIAR : My point of order
Is different. He is a member of the Union
Cubinet. So, he is not speaking only as a
member of the House. So far as he is
concerned, he can say what he sald or did.
But, if he goes beyond that und makes
allegations against a State Goverament, it
becomes within the purview of Centre-State
relationship. Therefore, | would request
the Chair that he should not be allowed
to go beyond the limits. Sioce his previous
utterances are quoted, let him by all means
refer 10 them. But if he indulges in mak-
ing baseless charges against a State Govern-
ment, it should be taken as a statement by
the Union Government uagainst a State
Government.

MR. DEPUTY-SPEAKER : Your ques-
tlon Is whether he spoke in his capacity as
Law Minister or as a party member. 1 am
not concerned with it. When you attack
him here, you attack him both in his caps-
city as Shri Govinda Menon aod also his
capacity as Law Minister. Keeping in
view that dual capacity, he is perfecily
within his right to give an explanation.

SHRI S. M. BANERIEE: What Is
his capacity now ?

SHRI GOVINDA MENON : | will
conclude soon because the matter [falls

*Not recorded.
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within a small compass. As I said, Tam
intervencing in the debate by way of per-
sonal explanation.

The statement which | made was that
the Marxists committed aggression against
others.

SHRI NAMBIAR : Aggression ?

SHR1 GOVINDA MENON: Yes.
When Marxists attacked others, attacked
their property, attacked their person, what
is found in Kerala today is...(Inrerruptions).
Please listen ; this is my allegation. When
that happened, police did not come to
help the people.

That is my first statement. By way of
an illustration | wanted to refer to what
happened on the 19th September. When
the State Bank of India was attacked, the
manager of tae State Bank requestied the
District Collector and the District Superin-
tendent of Police to go to his help and
they said that they would not go. They
did not go and on that day the State Bank
of Indin had to be closed for want of
police help from 10to 11 A.M. This 1
wanted to say to illustrate my point.

When the Marxists and those led by
them do something to break the law the
police do not raise their little finger against
it. In a situation like that—I pose the
quesiion—what shall we do ?

SHRI VASUDEVAN NAIR : What
about your lathis and your yoondas 7 | saw
that with my eyes —Congressmen doing that
in Kottayam. :

SHRI GOVINDA MENON: In a
situation like that I said that this is the
right, the duty, what is sanctioned by law,
for people to protect themselves......
(Interruption'. This is all Isaid. [ did
not say that the people should take the
law into their own hands to topple the
Kerala Government ... ... (Interruption) If
Congressmen, the Right Communists or the
RSP or anybody else commit acts of vio-
lence then also the police must come and
take action against them and protect the
victims. If somebody attacks a police
station, then also the police must go there.
Shri Vasudevan Nair grew cloquent about
certain agitations in Kerala today on ace
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count of certain beneficial leglslative mea-
sureg which are being taken. 1 do mot
take it, Sir, that it is on account of these
beneficial measures that two police stations
were attacked in Kerala,

SHRI V.
(Cuddalore) :

KRISHNAMOORTH\
On a point of order, Sir.

SHRI VASUDEVAN NAIR : What
is your attitude to the University Act?
Have you the courage to say about that ?

SHRI V. KRISHNAMOORTHI : The
Law Minister was saying that when law and
order breaks down in a State what happens.
There is the Indian Penal Code made by
Parliament. Under article 256 this Govern-
ment has got every right to give direc-
tions.

SHRI KANWAR LAL GUPTA : Why
was a directive oot issued by the Central
Government, when there was a break-
down of law and order ? This is a charge
against you.

SHRI V. KRISHNAMOORTHI !
When there is a breach of the law made by
Parliament, the Central Goveroment has
got a right to issue directions under article
256 Everyone koows that. Our Law
Minister knows it very well that if there is
any breach of law in a particular State,
whether it is in Kerala or in any other
part of India, his duty is to bring It to the
notice of the Home Minister and to see
that a direction is issued under article 256
and not to incite the people to take to
arms or to sticks. That is an act of the
goondas and not of the Law Minister. He
ceases to be a Law Minister the moment
he says that people have got a right to
take to sticks.

SHRI 8. M. BANERJEE ; Hs should
be sacked.

SHRI V. KRISHNAMOORTHI : He
should be dismissed.

SHRT INDRAJIT QUPTA: The
Governmeat should be sacked for not lock-
ing bhim up.
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SHRI V. KRISHNAMOORTHI : He
ceases to be the Law Minister when he
advocates that people should tuke Lo arms
or sticks.

SHRI GOVINDA MENON : 1 have
ool said anythiog like that.
MR. DEPUTY-SPEAKER: While

giving an opportunity on a point of perso-
nal explanation... ... (Inrerruption).

SHRI! A. SREEDHARAN (Badagara) :
If you demand, we will justify what he has
done . (Intcrruption.)

SHR! VASUDEVAN NAIR : Did he
refute the statement which I alleged he had
made ?

SHR| GOVINDA MENON : Yes.

SHRI VASUDEVAN NAIR : No. He
has an explanation for it but he stands by
it......(Inrerruption). Let the people of
India see that the Law Minister... ..
(Interruption)

SHRI GOVINDA MENON : They
should defend themselves and not walit for
a directive from the Cenire.

SHRI V. KRISHNAMOORTHI : He
is not the type of Law- Minister we should
have.

SHR! VASUDEVAN NAIR : He says
that the people can take law into their own
hands... (Inrerruprions)

MR. DEPUTY-SPEAKER : This isa
point of disorder now. 1 will have to
adjourn the House. Order, order. Lel me
dispose of the point of order.

SHRI RANDHIR SINGH 1 it s 6.10
P.M. now. They do not want you to pro-
ceed. Better adjourn the House if they
do not want to listen. ([arerraptions)

MR. DEPUTY-SPEAKER Order,
order. The point that you bave raised has
some relevance. To that extent, 1 will
explain. | bave never pronounced amy
verdict regarding the doctrine of collective
defence. Whether the doctrine of collec-
tive defenge was pisached io Lhe capacily
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of the Law Minister or a Member of a
Party, 1 have not said anything on that.
You cannot raise any objection. 1 have
oot said anything of that sort,

SHR1 V. KRISHNAMOORTHI : He
has made the speech us by Mr. Govinda
Menon, not as the Law  Minister.
(larerruptions)

Y aT Wi o ;- gR e fifag,
¥ ot oF @TET WIE WY SE Wi
g1 oft aw 7 w7 safeer fega..,

st swrwefic wrelt (argE) coEd ot
TH FET & 69 g9 { | Ug AT WTH
WTET, ATEZ WTH W8T, ¥4 aF  wdyy ?
qT FEATHT B FAIRY | AT §Ww
A AT TR

& fww ar fafaeeT o Yfaae
oz Y wEAT wifaw 97 | T
tfemmd sgamd ¥ 1 g7 &
wragRrwT EE £

Y MR. DEPUTY-SPEAKER : Shri P.
Gopalao.
SHRI P. GOPALAN (Tellicherry) :
Mr. Deputy-Speaker, 8ir, it is in the back-
sround of the growing economic crisis
and the consquent political crisis in our
country that we are discussing this prob-
lem of Centre-State relations. 1 think,
withou! going into the sconomic and politi-
cal aspects of the problem underlying this
relationship, we will oot be able Lo under-
stand the real Issus as such. Everybody
koows that during the last 21 yean, a
cupitalist economy Is being bullt up Ia our
country and the Congress Purty which has
besn in power has been developing this
type of capitalism and that has
into moocpoly capitajism. 1t is the deve-
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lopment of monopoly capitalism that has tral Government usually supresses those

resulted in the cc ration of wealth in
the hands of a few privileged people.
It is this concentration of wealth in the
hands of a few privileged people that
bas, recently, reflected in the political fleld
of our country. These are the economic
and political reasons underlying the Centre-
State relations. The State Governments
are asking for morc powers while the
Central Government is clamouring for
more and more powers. The State Govern-
ments are asking for maximum autonomy
and more powers. The Central Government
is, gradually, taking away the powers of
the Stale Governments, For example,
during the recent sirike of the Central
Government employees, an Ordinance was
promulgated.

Certain directives were issued to al| the
State Governments (o be carried out. and
the Kerala Government took a different
position. Under this Ordinance, our Home
Minister, Shri Chavan, gave certain instrucs
tions to the State Governmenl exercising
his discretionary puower regarding arrest of
the political leaders who instigated the
sirike. He has blamed the State Minister
for non-implementution of this order. But
the Chief Minister has replied that, if the
Contral Home Minister has the power
to exercise his discretion, the State Chiel
Minister has also his own discretion not to
arrest any of the leaders who instigated
the strike.

Another factor is also there. The
Kerala State Government has come into
power on a different political platform.
The political programme of the Kerala State
Government is different from that of the
Congress Centrul Government. While the
Central Government is suppressing the
labour movements in our country and is
taking an open stand against the working
class of our country, the Kerala Govern-
ment is standing on the side of the working
class of our country. It is upon these
defferent political programmes that these
two Governments are constituted.

Our State Government has taken a
wery clear position with regard to labour
disputes. The Central Governmen!t em-
ployees issue being essontially a labour
jssue, our Government tovk a position as
10 bow It should be dealt with. The Cen

movements, labour movements. But the
State Government took a different position.
How can the Central Ministers hope that
the State Government will automatically
follow the anti-working class policy of the
Congress Government while the Siate
Government has come into power on a
different political programme and political
platform ? This is what we cannot under-
stand.

I now come to the question of the
attitude of the Central Government to-
wards our Stace, and especially of our Law
Minister, Shri P. Govind: Meoon, who is
the only Congress member from Kerala in
this House and for which virtue he has
been pitch-forked to that important posi-
tion of Cubinet Minister. Everybody
knows him .. ;Iarerruptions) Mr. Govinda
Menon is well known in Kerala, even
young children know him, not because of
his magnanimous activities here as a Cabi-
net Minister, not b:cause of his outstand-
ing personality, but because everybody
remembers an incident. This Mr, Govinda
Menon has branded the EMS Government
as a Government of dacoits. In one of
his speeches, he has said this......

SHRI1 GOVYINDA MENON : Quote it.
SHRI P. GOPALAN: Yes; I am
quoting. | am quoting from Kerala Kaumadi

which always supports Congress... ...

SHRI GOVINDA MENON :
a Wrong report.

That ls

SHRI P. GOPALAN : [ am quoting :
“The Union Law Minister, Shri P.
Govinda Menon, today described the
EMS administration in Kerala as a
Governmeet of dacoits......"

SHRI GOVINDA MENON :
& wrong report.

SHRI P. GOPALAN : You will deny
everything. That is what you usually do.
Why did you not deny this when it appear-
ed in the paper 7 Where had you been at
that time ? (/nrerruption)

SHRI QOVYINDA MENON : 1 bave
oot seen that. That is a wroag repoct, -

That is



333 Inter State AGRAHAYANA 12, 1890 (SAKA) Ralations (DIs.) k)
SHRI P. GOPALAN : Then, it is MR. DEPUTY-SPEAKER : You
sald must conclude now.

“He exborted the people to be ready
to resist this Government and to mobi-
lise in sufficient strength to make the
resistance successful.”

This was his open call ... ...

SHRI GOVINDA MENON : Thisls
wrong.

SHRI P. GOPALAN: This is not
wrong. | know, you will deny it ..(Interrup-
tioms) Mr. Govinda Menon has characteris-
ed and blamed the EMS Government as a
Government of dacoits,

SHR1 GOVINDA MENON : 1 have
not done that.
SHRI P. GOPALAN: He iz well

remembered in Kerala because of this
incldent ; he is the popular hero of a
drama enacted in Kerala some years back,
notoriously known as the ‘5§-lakh sugar
scandal*; he is popularly kmown more
as ‘5§-lakh’ than as ‘Panampalll’ Govinda
Menon ... ...

SHRI NAMBIAR :  Children even

sing songs.
SHRI P. GOPALAN ; This Is the
type of- man that he is. We will not be

surprised of this if Mr. Panampalll Govinda
Menon had said this in his personal capa-
city, but what we are astonished to see ls
that a Union Minister, Mr. P. Govinda
Menon, is indulging in such a propaganda.
Mr. Govinda Menon has tried to prove
that the Marxist Communists are attacking
the other sections... ... (I aterruptions)

SHRI GOVINDA MENON: That I
bave said... ...

SHRI P. GOPALAN :  Sir, 1 would
like to ask him: How many Marxist
communists were butchered by your Coog-
ress goondas 7 In my district how many
communist comrades have buichered by
your congress goondas 7 (Inferruption)

In 1959 what happened 7 | was beaten
up during that time. This Coagress started
the liberation siruggle....../nterruprion)

SHRI P. GOPALAN : Sir, s0 many
buses were destroyed ; so much loss had
taken place, due 1o the struggle waged by
these Congress people. Yet, it s these
people now who are talking from their
house-tops about the sanctity of the cons-
titution. These people have butchered
democracy,—a cold-blooded butchery—
which they did in July, 1959. Now they
say Marxists and communists have no faith
in democracy.

SHRI GOVINDA MENON : They say
[T -

SHRI P. GOPALAN 1 They say, Sir,
that we do not respect the comstitution
and ali that. May I ask him : Does he
respect the Constitution 7 If he respects
the constitution, he has the moral obliga-
tion and the political obligation to follow
only constitutional methods, but what they
followed were uncoostitutional and un-
democratic methods. If thers is something
wroog, they ought to have followed demo-
cratic and constitutional methods but not
these clandestine methods. Thess methods
will oot do. This man, Shri Govinda
Menon, is mot worlhy to sit thers. He
must resign, | bave the least respect for
him. He must resign. (/mrerruprion)

.T'

MR. DEPUTY-SPEAKER : I have to

SHRI NAMBIAR 1 There Is a corrup-
tion charge of Rs. 5} lakhs against him.
Is he worthy of sitting there, Sir 7

MR. DEPUTY-SPEAKER : [ have to
call Shri Dwivedy, Shri Joshi, Shri Prakash
Vir Shastrl and two others from this side.
The Home Minister has to reply. It will
take & loog time. May 1 koow the desire
of the House ? Is It the desire of the
House that we may adjourn 7

SHRI SURENDRANATH DWIVEDI
(Kendrapura) : We will have It tomorrow.

SHRI Y. KRISHNAMOORTHI : One
submission. 8ir, belore we adjourn... ..,
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MR. DEPUTY-SPEAKER: It will hon. Speaker and discoss so that time may
take another 1§ hours now...... be fixed. Thc House stands adjourned to
moet at Eleven of tbe Clock tomofrow.
SHRI SURENDRANATH DWIVEDI :
Will you take this up tomorrow or o 1gox ey,
some other day ?

The Lok Sabha then adjourned tlil Eleven
MR. DEPUTY-SPEAKER : How can of the Clock on Wednesday, December 4, 1968
1 predict just now ? It is for you to meet | Agrahayana 13, 1890 (Saka).

“Frimted at Akahdewp Printers 20, Darys Oaa), Delbi-g.



